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‘Kerala)—

Shri Suresh Karup
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Friday, November 6, 1987 Kartika
15, 1909 (Saka)

The Lok Sabha met at Fleven
of the Clock

[MR. SPEAKER i# the Chair)
(£nglish]
OBITUARY REFERENCES

MR SPEAKER : Hon., Members, as
we meet today after an interval of morc
than two months, it is my sad duty to
inform the House of the passing away of
Dr. K. G. Adiyodi and Shri Datbir Singh,
sitting Members of this House, and cight
of our former colleagues, namely Shri
Amjad Ali, Dr.Pashupati Mandal, Sarvashri
Ramsahai  Pandey, M. Gopalaswami
Thenkondar, Dr. Vasant Kumar Pandit,
Sarvashri Khushiram Sharma, Ajit Singh
and Atamdas.

Dr. K. G. Adiyodi was a sitting mem-
ber of Lok Sabha since 1984 representing
Calicut constituency of Kerala. Earlier, bhe
had been & Member of the Kerala Legis-
lative Asscmbly during 1971-80.

An uble Parliamentarian, Dr. Adiyodi
took keen interest in various parliamentary
activitics. He was a Member of the joint
Committee of the House set up to cnquire
into the Bofore Contract. He was also a
Member of the Committee on Papers Laic
on the Table.

An active political and social worker,
Dr. Adiyedi served the Siate of Kerala as
Minister of Finance, Forests and Irrigation
during 1971-77.  An able administrator
. and renowned academic, he scrved as the
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Chairman of the Kerala State Public Service
Commission from April to November,
1984.

A medical practitioner by profession,
Dr. Adiyodi conducted free medical camps
for the tribals and the poor. He was
Director, Centre for Scicnce, Development,
Planning and Transfer of Technology in
Kerala State. As President of Taluk Agri-
cultural Marketing Socieiy, he took keen
interest in the improvement of Agriculture.
He served as President of Regional Coopera-
tive Bank for 14 years. He was also
associated with Kerala State Bharat Scouts
and Guides since 1974,

Dr. Adiyodi passed away at Kozhikode
on 22 October, 1987 at the age of 61
years.

Shri Dalbir Singh was a sitting Member
of Lok Sabha since 1984 representing
Sirsa constituency of Haryana. He was also
a Member of the Fcurth. Fifth and Seventh
Lok Sabha during 1967-70, 1971-77 and
1980-84 respectively. Earlier, he had been
a Mcmber of the Punjab Legislative Assem-
bly during 1952 62 and ®as also a Deputy
Minister there from 1957/62. He held with
distinction various portfolios in ‘the Union
Council of Ministers first as a Deputy
Minister during 1973-77 and later as
Minister of State during 1980-84.

An able parliamentarian, Shri Dalbir
Singh took keen interest not only in the
proceedings of the House but also in the
woik cf various Parliamentary Committees
He was the serving Chairman of the House
Committee and a Member of the General
Purposes Commitices. 1987-88. An agri-
culturist by prefession, he worked for the
welfare of the weaker sections of the
society.

Shri Dalbir Singh passed away at New
Delhi on the 3Gth October, 1987 at the age
of 62 years.
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Shri Amjad Ali was a Member of the
Second Lok Sabha during 1957-62 represen-
ting Dhubri constituency of Assam. Earlier,
he had been a Member of the First Lok
Sabha during 1952-57 and of the Assam
legislative Assembly during 1937-45.

An advocate by profession, Shri Amjad
Ali was associated with several educational
institutions in various capacities. He was
awarded the Ibnkhaldun Gold Medal for
writing on “'Louis XIV".

Shri Amjad Ali passed away at
Guwahati on 31 August, 1987 at the age
of 84 years.

Dr. Pashupati Manda! was a Member
of the Fourth Lok Sabha during 1967-70
representing  Vishaupur  constituency of
West Bengal. Earlier, he had been a Mem-
ber of the First, Second and Third Lok
Sabha during 1952-57, 1657-62 and
1962 67 respectively.

A medical practitioner by profession,
Dr. Pashupati Manda! took keen interest in
spreading education in rural and backward
areas. He was closely connected with several
educational institutions. He worked for
removal of illiteracy and for upliftment of
Backward Classes. He also took active
part in the development of agriculture and
initiated several minor irrigation schemes.

Dr. Pashupati Mandal passed away at
Bankura on 16 September, 1987, '

Shri Ramsahai Pandey was a member
of th: Fifth Lok Sabha during 1971-77
representing Rajnandgaon constituency of
Madhya Pradesh. Earlier, he had been a
member of the Third Lok Sabha during
1962-67.

A veteran freedom fighter, Shri
Ramsahai Pandey entered politics while he
was still a student. He was imprisoned in
1940 and 1942 for participating in the
freedom struggle. A well known social
worker, bt 129%< kezn interest in the pro-
motion of education among the rural masses
and for the -uplift of weaker sections of
society. He also took keen part in the
youth and labour movements,

A  widely travelled person., Shri
Ramsahai Pandey was an Indian delegate to
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the World Assembly of Youth in Berlin in
1956. He was also invited by the Govern-
ments of U. S. A. and the U. K, in 1964
to study clectioneering and general economy.
He was also a member of the Indian Parlia-
mentary Delegation to South East Asian
countrics in 19685,

Shri Ramsahai Pandey passed away at
Bombay on 21 September, 1987 at the age
of 67 years.

Shri M. Gopalaswami Thenkondar was
a Member of the Third Lok Sabha during
1962-67 representing Nagapattinam con-
stituency of the then State of Madras.

Shri M. Gopalaswami Thenkondar took
keen part in the Quit Indian Movement in
1942 and suffcred imprisonment. An agri-
culturist by profession, he worked for the
welfarc of the weaker sections of the society.
He was associated with several social
organisations and took keen interest jn
Harijan welfare work.

Shri M. Gopalaswami Thenkondar
passed away at Thanjavur on 22 Sepicmber,
1987 at the age of 77 years.

Dr. Vasant Kumar Pandit was a member
of the Seventh Lok Sabha during 1980-84
representing  Rajgarh  constituency  of
Madhya Pradesh. Earlier, he had been a
member of the Sixth Lok Sabha during
1977-79 and of the Maharashtra Legisiative
Counci! during 1959-77.

Dr. Vasant Kumar Pandit took active
part in various nationa!l movements and
was arrested several times. An accomplished
academic, Dr, Pandit was associated with
several educational and Social organisations.
A renowned intcrnational astrologer, he
was the first to get M. A. and Ph. D. in
Jyotish Shastra in India. A widely travelled
person, he attended the Commonwealth
Conference in London in 1966 and in
Delhi in 1975,

~ Dr. Yasant Kumar Pandit passed away
at Bombay on 25 September, 1987 at the
age of 66 years,

Shri Khushiram Sharma was a member
of the First Lok Sabha during 1952-57

representing Meerut constituency of Uttar
Pradesh.

‘.
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A Pleader by Profession, Shri Sharma

served as President of Bharat Socuts
Association of Mecrut District for three
years and  President,

R ashtrabhasha
Vidyapeeth for two years. .

Shri Sharma passed away at Meerut
on 29 Scptember, 1987 at the age of 82

years.

Shri Ajit Singh was a Member of the
Second Lok Sabha during 1957-62 repre-
senting Bhatinda constituency of Punjab.
Earlier, he had been a Member of the First
Lok Sabha during 1952-57.

An agriculturist by profession, Shri
Ajit Singh worked for the uplift and
rchabilitation of weaker sections of the
society. A valiant soldier, he served in the
Indian Army for about six years.

Shri Ajit Singh passed away at Bhatinda
on 8 October, 1987 at the age of 62
years. '

Shri Atamdas was a Member of the
Fourth Lok Sabha during 1967-70 repre-
senting Morena constituency of Madhya
Pradesh. Earlier, he had been a member of
the Interim Legislature of the then Gwalior
State during 1948-49 and of the then
Bharat Legislative Assembly in 1951,

Shri Atamdas took active part in the
freedom movement and suffered imprison
ment. An agriculturist by profession, he
was associated with several social organi-
sations and took keen interest in the uplift
of weaker sections of the society.

Shri Atamdas passed away "at Gwalior
on 10 October, 1987 at the age of 75
years.

We deeply mourn the loss of thesec
friends, and 1 am sure the House will join
me in conveying our condolences to the
bereaved families.

KARTIKA 15, 19509 (SAKA)
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The House may now stand in silence
for a short while as a make of respect to
the deceased.

The Members Siood in Silerce for a Short
While

ORAL ANSWERS TO QUESTIONS

[English)
Bank Loans During 1986-87

*1. SHRI A, CHARLES : Will the
Minister of FINANCE be pleased to state :

{a) the number of persons all over the
country to whom loan amount of not more
than Rs. 10, 000 (Rupees Ten Thousand
only) was given by banks during the finan-
cial year 1986-87 ;

(b) the total amount of loan given to
them ; and

(c) the total amount of credit given by
banks during the year 1986-87 to both
Private and Public Sector Undertakings
excluding the amount covered under item
(a) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a) to (c)
A Statement is given below.

Statement

(a) and (b) Reserve Bank of India has
reported that the present data reporting
system does not provide information on
loans below a certain amount all over the
country. The outstanding advances of
Public Sector Banks under priority sector and
1o weaker sections as at the end of March
1986 and March 1987 were as under :
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(Amount in Rs. creres
{Accounts in lakhs)

—— . [—
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Priority Sector Weaker Sections
March March March March
1986 i987 1986 1987
Accounts 244.33 273.05 183.77 208.72
Amount 20852.75 2455).75 5077.94 6118.78
Average amount
per borrowal
account 853§ 8992 2774

(c) Advances by Public Sector Banks
excluding Priority Scctor Advances increascd
from Rs. 28775 crores as at the end of
March 1986 to Rs. 31305 crores as at the
cnd of March 1987,

SHR! A. CHARLES : Mr. Speaker,
Sir, though 1 fully appreciate th: cariacst
efforts of the hya., Munister and congratu
late him the way in which he has been
trying to give a 1>ah to th: weaker sections
of the society and in building up their
future, 1 am very uahapyy about the first
part of the aaswer anl thr casual way ia
which thz Rzserv: Bink of India have
furnishad th: iZWyrntonr. Itis very unfair
that though th:y are able to give huge
figares, givea to th: Public S:zctor Uader
takings, they are unable to give th: d:stails
of th: loan; givea 12 tar writer sections.
The reason is very clear.

Only a very nsgligibiz anouant is given
to the weaker sections ia  spite of thz
earncst cTorts beiag made by th: hoa.
Minister. | may draw his attention to the
answer gi/cn 1y part (¢) of the Question :

“Advances by Public Scctor Banks
excluding Priority Scctor Advances
increased from Rs. 28775 crores as
at thz end of March 1986 to Rs.
31305 crores as at the end of
March, 1987.7

I have no canplaint about this ; lat that
grow. I have worked in governments depart-
ment for somez yzass azd | knov th: m:tho i
of collecting thz¢c sim3!> fazii. A mer:

2974
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circular to every branch of the Bank would
be sufficient to gath:r the facts. I come
from Trivandrum. There is a fish market
there. Lorry-loads of fish come to the
market. The poor fisherwomen who come
there to buy fish have to pay an interest of
Rs. 10 for cvery Rs. 100 for cvery day.
That comes to 3, 600 per cent. In order
to help those people beloaging to the weaker
sections, may | know from the hon.
Minister whethar, out of the de)osits
received [rom th: rural areas which con-
stitute about 70 per cent of the total
deposits, at least half of th: deposits will
be earmarked far paying loans to  the
weaker scctio s in casc there arc sufficient
number of apolicatiors which fulfil the
narms and conditions ?

SHRT JANARDHANA POOJARY : |
share the concern of the hoa. Member for
th: weaker sections. M is a  conscious
decision ani a commitmeat given to the
nation that wec arc going 10 meet  the
requirements of the weaker sections fully.
Here as on junc 1987 we have given Rs.
6,368 crores to the weaker sections. The
target was ten per cent, and as against the
target of ten per cont, we have already
given about eleven por cent. It is true, as
the hon. Membzar has stated. that the
weaker sections are compelled 1o pay a
highzr rate of interest in the private
borrowing market. It is because of that that
we have boen giving assistance 10 the
weaker sections. For the besefit of the
hon, M:mber | may also say that we have
givenr instructions to our Department to
increase the target for the weaker sections,
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SHRI A. CHARLES : 1 am  happy
that a favourable answer has been given by
the hon. Minister, and | am sure the weaker
sections in the whole country will remem-
ber him for this. But, cven hzre, therc are
certain loopholes, and certain fraud® arc
being committed by the middlemen. May
I know from the hon. Minister whether
there is any possibility of constituting some

2l  with representatives of the banks,
officials and non-offictals to monitor the
whole programme, to see whether the banks
are giving loans in all cligible cases. In the
Estimates Committee instances have come
to our notice that cven in very genuine
cases, loans are not given. Therefore, |
want to know whether these loans are given
in all eligible cases and whether a monitos-
ing system will be established to monitor
this.

SHR] JANARDHANA POOJARY : So
far as the IRDP is concerned, already
there is a monitoring body ; there, the
District Collector is the convener and non-
official are also there. They are monitoring
at that level event at the
Biock  level also there are monitoring
agencics. When the Estimates Committes
makes recommendations, if they are in the
interest of the weaker sections, definitely
we will implement the recommeandations of
the Estimates Commiitice.

PROF. MADHU DANDAVATE : What
about the yuestion of 'middlcnu.:n' that he
raised ?

SHRI BASUDEB ACHARIA : Muy
1 know whether it is a fact that Govern-
ment decided to organize a Joan mela in Tri
pura despite the fact that the Chief Minister
of Tripura had ohjected to holding such a
loan mela just on the cov¢ of clections ?
I want to hknow whether it is also a
fact that the management of United Bank
of India had lots of new application froms
secretly printed in Calcutta ? These foims
arc not approved by the Reserve Bank of
India. Out of these, 1,20,000 forms were
handed over to the Congress (I} leader to
be distributed among their trustcd people
of Tripura.

SHR] JANARDHANA POOJARY : 1t
does not rclate to loan mela. If you arc
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asking me to answer it, I am prepared to
answer it.

(Interruptions)

SHRI BASUDEB ACHARIA : It is
related to the distribution of loans. Loan
Mela is hald to distribute loans.

MR. SPEAKER : A separate discus-
sion is coning on this and you can raise
this point at that time.

SHRI SHANTARAM NAIK: My
question would be different. [ would like
to ask th: h>a. Mionister, whenever any
nationalised bank organises schemes to
distribute loans for wecaker sections and
if the concernai State Government comes
in the way and incites violence in that
arca, what action is h: going to take ?

SHRI JANARDHANA POOJARY : It
is the sams thing.

SHRI SHANTARAM NAIK : | am
not asking about Ioan m:las. 1 am asking
about inziting of violence by State Govern-
ment whan lo1as are beiag distributed.

MR. SPEAKER : How is it concerned
with the subject?

| Traaslation]

SHRI VYV, TULSIRAM : Mr Speaker
Sir, the han. Ministzr has stated just now
that in case of any dificulty in advancing
loans to th: weaker sections, steps are
taken to remove it. Has the hon. Minister
received reports to th2 elect that some
p:ople g:t loans'in th: nimes of the persons
belohging to th: waaker sections of the
soclety! Thus weaker sections are not
actually getting loans because they have to
make several roaads of the banks and th2y

. are so tired that th:y throw away the papers

in sheer frustration., May 1 know the
action proposed to bz taken by the Govern-
ment to remedy this situdtion ?

[English)

SHRI JANARDHANA. POOQJARY :
We have been rezeiving some reports from
the State also. Th: programmes for wcaker
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sections, namely, JRDP and also educated
unemployment Schcme, are  implemented
by the State Governments. We have been
receiving complaints s2ying that they are
not giving 10 the right pcople, the deserving
people, and that some undeserving pcople
ae also getting it.

MR. SFEAKER. : The question is that
scme people get kogus loans in the name
of others.

SHR1 JANARDHANA POOJARY :
1 am coming to that, Sir. Thc implementa-
tion is done ty the State Government. They
identify the persons lelongirg to the weaker
scctions under IRDP. Ewen for educsated
unemployed also, the State Governments
identify the beneficiary. It is for the State
Government to correctly identify and then
forward those applications to the banks, If
the Hon. Member has got any grievance in
his State, he can write to the State Chief
Minister saying that it has to te properly
identified. So far as banks are concerned,
whenever there is some deficiency, 1 myself
monitor it. I act on the letters of the Hon.
Members. 1 also act when there are com-
p laints given by the citizens and we take
proper action.

DR. CHANDRA SHEKHAR
TRIPATHI : Therc are instances that files
of loans particularly within the limit of Rs.
10;000 are not disposed of by the banks
strictly and quickly. There are specific cases
where the banks are taking more than one
year time.

May 1 know from the hon. Minister
that these poor persons are foreed to make
rounds dozens of times and they are wasting
energy and labour what steps is he going to
take to dispose of these files of loans

particularly  belonging to the poorer
sections?
.SHR] JANARDHANA POOJARY :

Sir, we have crossed the target of 10 per
cent and reached the target o 11 per cent.
About Rs. 6368 crores have gone from the
banking sector to the weaker sections. That
itself shows that the programmes are being
implemented. But that does not mean there
is no scope for improvement. We are moni-
toring it. We have cven advised the baoks
to hold the cr dit camps twce in a month
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outside the bank premises to expedite and
to see that it goes to the weaker sections.

PROF. MADHU DANDAVATE : |
would like to know from the hon. Minister
whett®: his attention has been drawn (o the
report that had appeare in the Economic
Tines in whem it was mentioned one year
back that on the occasion of the death
anniversaty of Mis, Indira Gardhi in
Bangalorc about onc lakh of foims were
distributed on the cccasion of two loan
melas and on those forms which were
recured frem the sympathisers and suppor-
te1s of Congress (1) & certain seal was put
in the correr and they were given priorily
while clearirg the Icars? The hen, Minister
had agrecd to look into the matter arnd gine
the necessary reply. Still the reply hes nos
come. '

SHR1 JANARDHANA POQJARY : 1
am prepared to answer provided the Chair
allows.

PROF. MADHU DANDAVATE : Sir
I request you to allow him to reply.

MR. SPEAKERS : Are you prepared to
reply?

SHR1I JANARDHANA [FCOJARY :
I am prepared to reply even to Shri Basudeb
Acharia.

MR. SPEAKER : We will take it up
later,

PROF. MADHU DANDAVATE : Sir,

he has agreed to reply. I plead on his behalf
to take it up.

MR. SPEAKER . He is prepased to
reply. You are prepared to listen. But ] am
not prepared to allow it. We will take it
up latcr,

PROF. MADHU DANDAVATE : Sir,
itis a great injustice to the Minister.

SHR! NAWAL KISHCORE SHARMA :
In view of the faci that there s a serious
drecugh rituation prevail'ng in the country
and more particularly ia the Siate of
Ra:iasthan and Gujarat may 1 know fNcm
the hon. Minister whether any instructions
have "been given to the banks to help the
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needy for fodder, feriilisers, sceds  and
drrigation facilities ? If so, what is the
result?

SHRI JANARDHANA POOJARY :
On 12th S:ptember, 1987 the hon. Finance
Minister conveaed the ms=eting of the
Chief Bxezutives particularly to see hov the
drought affected people are helped, On 1 5th
September, 1987 the Reserve Bank of
India had issusd gu Jelines and »¢ are
meeting the requirements of th: nezdy
particularly of the onss referred to by the
hon. Minister. We have also directed the
Chief Executives and the Chiirmsn to go to
the drought affected people 10 sec that
their requirements are met fully,

Impoart of Cotton and Man-made Fibrc

*2. {SHRI V. SOBHANADREESWARA
RAO:;
SHRI LALITESHWAR SHAHI:
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government have taken a
«d:cision to import 10 lakh bales of cotton and
substantial quantity of man-made fibre dur-
ing the current year;

(b) if s0. the reasons therefor;

(¢) the quantity of cotton and man-
made fibre already imported proposed to be
imported in near futurc and the financial
implications thereof;

(d) whether some cotton growers' As-
sociations have urged Government not (o
import cotton; and

(e¢) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHR1 S.
KRISHNA KUMAR) ; (a) No, Sir.

(b) and (c) Do not arise.

(d} Yes, Sir, -
(¢) Government do not proposc to im-
port cotton at present.

SHRI V. SOBHANADREESWARA
RAO : While itis hippy to note that th:
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Goverament has positively responded to the
represcntations of the Cotton Growers' As-
sociations and Federations all over the
country regarding agitated note of the re-
quest of the Cotton Miiis Fedcration request-
ing the Government to allow import of 10
lakh bales of cotton and 1.2 lakh tonnes of
man-made fibre yet now the Minister has
told that the Government has not taken a
decision so far,

We are very happy 1o know that. At
the same time, 1 would like to know cate-
gorically from the Hon'ble Minister whether
itis not a fact thata public noticc was
issued on 9th October 1987 wherein the
Government had announced input-output
norms for import of raw cotton against ex-
port of yarn. Against export of 1 kg of
corded yarn of 40 counts and below, the ex-
porter is permitted to import 1.5 kg of raw
cotton. Similarly in respect of combed yarn
of 43 couats and below import of 1.33 kg and
for 1 kg of comboned yarn of 40 counts and
above, import of 1.39 kg raw cotton is all-
owed. Is this not in contradiction to part
{(a) of the answer given by the Government ?
Indirectly you are permitting the import of
raw cotton into this country. The latest
figures say that our cotton production this
year will not be less than that of the pre-
vious year. In fact, it may be little
higher.

So, I would like to know categorically
from the Hon'ble Minister whether the
Government would reconsider and withdraw
this public notice issued some time back.

SHR!I S. KRISHNA KUMAR : Sir, |
have actully answered parts (a), (b) & (¢) of
the question. The question was:

“Whether Government have taken a
decision to import 10 Iakh bales of cotton
and substantial quantity of man-made
fibre during the current year;”

The answer is; **No, Sir.” We have also
said categorically that the Government do
not propose to import cotton at present.

It is true that a facility had been given
to cotton yarn exporters under the import-
export policy of the Government for a rep-
lenishment licence for the cotton yarn ex-
ported by them. This is because the Govern-

-
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ment is keen 10 estaklish a firm climate for
cxport of cotton yarn which will indirectly
fenelt alleviation cf the sichress of mills
suffering ficm cier capacity. We have only
allowed limited guartities of yuin exgorts
and the conseqrent enatling import of cotton
which has not even started. This order was
issued only in October but no import has
actually taken place. The cotton, if ony,
imported under replenishment licence will
be a very small fraction of the total pro-
duction of cotton in the country. It will
also have an indirect beneft to the local
cotton prices and the yarn prices for hand-
Jocm and powerloom wearvers while helping
the sick textile mills.

Sir, this is an experimental measure.
We will be continuously watching the situa-
tion, If there isa reasen to belicve that
this assistance 10 eaporters in any way mili-
tates a gainst as table cotton price situation.
Government will take corrective action at
that time.

SHRI V. SOBHANADREESWARA
RAO : Mr. Speaker, Sir, you are well aware
of the untold suffering faced by the cotton
growers last year and before that due to in-
tensity of white flood Now the Minister
says that the imports may be of very small
amount. But you are opening a2 door which
will hither to be difficult to close. After the
imported quantities come in, the interests of
the cotton growers will be jeopardised. There
forc. 1 would request the Hon'ble Minister
to reconsider and withdraw this notice.

Sir, the estimated production this year
will surpass that of the previous year, We
had exported 1.4 million bales of cotion in
the previous year., | would like to know
from the Hon'ble Minister whether the
Government proposed {0 export some quan-
sity of cotton abroad to ¢arn foreign exchange
and to create a favourable price situation in
the country, so help the cotton growers.

The present average yield is only 235 kgs
lint per hectare. What steps do the Govern-
men! propose to take so that this yield per

hectare increases and also announce new .

support prices which really would give an
incentive (o the cotton grovwers ?

SHRI S. KRISHNA KUMAR : We
have for the time Cteing frozen export of
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cottun, the remaining quote, carmarked for
export this year because of the abnormal
increase in the pricc ol cotton and the
resultant incresse in the price of cctton
yein till about three months ago. Hdwever,
tre prices of cotton as well as the cotien
yain are ncw shcwing decreasing tiend from
Arpgret onwards. QOur decisicn at  the
munient is that  we will jecensider the
question of export only after watching the
current situstic n. Tte hcn,
Memter is entirely cc riect that our carlier
estimate of the volume of cotton crop - has
had an upward revisicn because of the
August rains, We may prohably get about
tcn lakh bsles more than originully esti-
mated. | would like to mention that even
if this expectati n is realised at t*te end of
the cctton year 1987-BF, we may be facced
with a steck situ tion which may go telow
the safety level ¢f three months requirement
«f the crganized i1~xtile industry. In this
matter, we arc keceping our cars close to
the ground and we would like to assure you
that the interests of the cotten growers will
te fully protected by the Government. The
export window in cotton yarn is kept open
Fecause we want to increase the expcrt of
value added geods as against the primary
raw material.

SHRI LALITESHWAR SHAHI : 1
would like 1o know the areas and the
countries where yarn is proposed to te
exporied and the ¢ untries from where
cotic nt is proposed to be imported.’] am
interested t» know this because in our
export prcgramme earlicr, we  expcoried
cott n yarn and imported raw material
frcm the hard currency areas. I am, there-
fere, interested to know the countries where
the export is supported to be made and the
countries fiom where the import has to te
made.

SHR! S, KRISHNA KUMAR : The
cotton yarn is being exported to European
Eccnomic Community, Czechoslovakia
and other countries, As stated exrlier, we
are rot intending to import cotton at pre-
sent ard as such, 1 cannot answer the cther
pert of the question.

SHRI INDRAJT GUPTA : Tte
necessity for expert in order t: ea1n foreign
cxchange is, of course, a valid argument,
tut 1 would like to know whetker it is "not
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a fact that in the recent months, every part
of the country is experiencing an acute
scurcity on the one hand and high prices of
cotton yarn on the other. As a resull of
this, lakhs of handloom weavers arc unem-
ployed and their handlooms are idle. He
has spcken a lot about Jooking after (he
interests of the textile mill units and the
cotion giowers,

| have no objection to that, but the
textile policy which was adopted last year
was supposcd to look after handloom
weavers also, who belorg to weaker section.
Is it n ta fact that today lckhs of hand-
loom weavers are sitting unemployed ; they
cannot gct yarn or yarn is available at such
high prices that it is beyord their mcans ?
To what extent has this new policy of
exporting cotton yarn from the country
which is being brought as an incentive for
importing cotton, led to this condition in
the bandioom market, and whether any
steps will be taken to help the handloom
weavers, who are suffering acute crisis at
this moment ?

SHRI1 S. KRISHNA KUMAR : The price
of yarn required for handloom had shown
an upward trend up to August this year,
and thereafter the prices have been declin-
ing. I have got the figures as reporied by
the Handloom Commissioner, There is a
list of very many counts, but on the average
from August to the beginning of November
therc has been a five to ten percent
decrease.

So, the increasing trend of handloom
pricc has been arrested. Sir, it is not true
that the price increase ia handloom vyarn,
which was experienced before August, was
due to exports. We have been contionusly
monitoring the situation. The price of
cotton had incressed almost S0 per cent
and the price of yarn, of which the
cotton is the bas ¢ raw material, increased
only atout {0 per cent of the price increase
of cotton, We had taken a scries of steps
to stablise the handloom prices. ] bave got
a whole list here. Wc have advised these
instruments to the State governments and
the Apcx Societies. We have started a serics
of schemes through the National Handloom
Development Corporation as well as the
NTC. The interest of the handloom workers

KARTIKA 15, 1909 (SAKA)

Oral Answers 18

is one of the primary concerns in the textile
policy and we stick to that policy.

SHR1 INDRAJIT GUPTA : Js it not
a fact that handlooms are lying closed in
hundreds of thousands and the wecavers are
unem ployed ?

SHR1 S. KRISHNA KUMAR: Sir, certain
percentages of the capacity of all segments
of the textile economy, including handlocom,
power-loom and the organised textilc mills,
are closed from time 10 time because there
is substantial over-capacity in the textile
cconomy. The effect of the Textile Ministry
is to balance the confiicting and compoting
demands cf these different sectors of the
textile economy and we have been trying to
achieve a balance between the interest of
these sectors.

SHRIMATI BASAVARAJESWARI :
I would like to know from the Hon,
Minister the total quantity of yarns, long
staple as well as extra long yarns, exported
during previous year from Andhra Pradesh
and Karnatka. What is the present policy,
of Government towards the export of long
staple and extra long yarns during this
year?

SHRI 8. KRISHNA KUMAR : Sir,
I do not have the figures, variety-wise, for
Andhra Pradesh but as 1 said earlier, the
export which was originally earmarked at
6 lakhs bales this year has been frozen at
4.9 lakh bales and the rest 1.15 lakh Dbales
are not going to be exported.

- Court Cases of the State Bank of Indore

‘4. SHRI RAJ KUMAR RALl: Will the
Minister of FINANCE be pleased 10 state:

(a) the number of court cases pending/
lost by the State Bank of Indore during the
years 1983, 1984 and 19¥5, ycar-wise and
the amount involved;

(b) the reasons thercof;

(c) the details of the zaction taken by
the bank against the ciring officials, emplo-
yeus/lawyers; and

(d) the details of the steps proposed to
be taken by the btank 1o svoid loss of the
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cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) A state-
ment is given below.

Statement

Information available with tho State
Bank of Indore in respect of Civil Suits to
which the Bank was & party, showing the
number of Civil Suits pending, amount invo-
Ived and cases lost during the years 1983,
1984 and 1985 is set out below:-

NOVEMBER 6, 1987

Year Civil Amount Number of
Suits involved Cases lost
pending (In lakhs) Cases lost

1983 409

504.77
1984 531 1197.24
1985 594 1264.12

Since no Civil Suits lras becn lost by the
bank in the years 1983, 1984 and 1985,
the question of taking action on this account
against any official/employee/lawyer by the
bank does not arise.

{ Transiation]

SHR1 RAJ KUMAR RAI : Mr. Speaker.
Sir, 1 want your protection. The notices
of questions given by the hon. Members are
curtailed by th: Examiner of Questions. My
. question was about c¢riminal proceedings
during the years 1983-84, 1984-85 and
198¢-86 but is was confined -only up to
1985 and now the hon. Minister has con-
fined his reply to civil cases only.

[English)

Suit is a civil suit but a case can be
criminal also.

[Tronsiation)

There is a vast difference between the
two but the hon. Minister has not tried to
identify the diffcrence.

My quecstion was -
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VEnglish)

“The number of court cases pending | ost
by the State Bank of Indore during the years
1483, 1984 and 198*, vyearwisc and the
amount involved.™

| Translation|

Sir, he has replied that "according to the
inftrmation  available about the civil suits
from the State Bank of Indore, in which the
Bank way also a party, the number of ctvil
suits pending during the ycars so and so was
such and such respectively.

Several questions have becn asked earlier
also inviting the attention of the Govern-
ment in regard to this matter, There has
been a bungling of about Rs. 9 crores in
only three branches, i.e. the Madras branch,
the Amiana Dewas branch (M adhya Pradesh)
and the Chandni Chowk branch in Delhi. It
had then been stated that a C.B.I, enquiry
was conducted and the decision of the dis-
trict judge has already been pronounced.
Will the hon, Minister state the number and
the names of persoas involved *in the crimi-
nal proceeding during the last three years
for which this question was admitted, and
also the number of those against whom cases
arc pending and the action being taken aga-
inst them ?

{Englishl

SHRI JANARDHANA POOJARY : The
hon. member may kindly see part (a) of the
question which is about the number of cases
pending'lost by the State Bank of Indore
during the years 1983, 1984 and 1985,
yearwise and the amount involved. The
hon. member has not asked for 198+, That
is why the reply was confind only upto
1985.

1Translation)

SHRI RAJ KUMAR RAI : Mr. Speaker,
Sir, 1 want your protection. Firstly, infor-
mation about 1986 has not been given as
the Examiner had modified the question
and secondly, in regard to the question
which was admitted, the hon, Minister did
not try to understand it fully and provide
relevant information. 1 wanted to know
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the pumber of criminal cascs pending and
also the number of FIRs filled both by
the Guwernnwnt and the people  scpa-

rately.

MR. SPEAKER : It is true that you did
not ask about the year 19835 7

SHRI RAJ KUMAR KAl : It was cur-
tailcd 5)« the Examiner at the outset end the
information asked about 1983-84, 1984-85
in regard to the criminal cases was confined
to civil suits only. So what can 1 sayin
this matter ? It was stated that therc was
no bungling and hence what more can 1 ask
regarding the action taken in the various
cases 7 If you have allowed a detailed ...

MR. SPEAKER : Plcase listen.
(Interruptions)

[English]

SHR! JANARDHANA POOJARY : So
far as the banks arc concerned, they are
look ing after the eivil suits. So far as the
criminal cases are concerned, it is a state
subject, (Interruptions)

MR. SPEAKER : Order please. Let me
hear the Minister.

(Interruptions)

JTranslation}

MR. SPEAKEFR : Why are you interrup-
ting?

{English]

PROF., MADHU DANDAVATE : The
hon. Minister has gone on record saying that
crimc is under the jurisdiction of the
State...

(Interruptions)

SHR1 JANARDHAN POOQJARY : I will
explain,..

t Imterrupiions)

MR. SPEAKFR : Let him explain.

(Interruptions)
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MR, SPEAKFR : Mr, Rai, wil! you
please take your seat? Let us listen to
the Minister first.

{Interruptions)

[Translation)

MR. SPEAKER : Please do not interrupt.
Please listen,

(Interruptions)
[Eng ish)

ME. SPEAKER : First Jisten and then
say something.

SHRI! JANARDIIANA POCJARY : So
far as the criminal cases are concerned,
these are administered by the State Govern-
ment and prosecutions gre filed ty the State
Government and the information is with the
State Government. Now, if the hon, mem-
bers write to me, I wilt also find out and
collect the information and give it to them.
So far as the civil suits are corcerncd, we
have got the informaticn with us and 1 have
furnished the information.

(Interruptions)

SHR1 K.P. UNNIKRISHNAN : Do vou
have the figures concerning banks are not ?
Do not hide yoursell under this,..

MR. SPEAKER : No question of hid-
Iing. '

[Translation)

Why are you arguing with cach other ?

[English]

If any further information is required,
you can say that ycu would furnish that
also.

JANARDHANA POOJARY :1
If 1 get the information,
It is impticit.

SHRI1
have stated that,
I will furnish it.

(Interruptions)

SHRI JANARDHANA POOJARY:
About the amount involved, etc. in civil
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cases, I have meantioned it and about the
criminal cases, if the hon, member wants it,
I will furnish it

(Interruptions)

MR. SPEAKER . He will collect the in-
formation and give it to you.

SHRI RAJ KUMAR RAIl : About the
criminal cases also, I want (0 know as
to what action is being taken on the valuable
information given to him by the public. So
far, what has been done ?

Pak Firing on Indian Border

{Translation]

*5. SHRI KAMLA PRASAD RAWAT :
Will the Minister of DEFENCE be plcased
to statc

{a) whether Pak troops have opend fire
seveeral iimes on the Indian border;

(b) il so, whether any meeting has been
he'd between India and Pakisian for a mut-
ual settlement:

(c) if so, the outcome thereof: and

(d) whether Government of India are
also taking counter mcasures ?

THE MINISTER OF DEFENCE (SHRI
K.C. PANT) : (8) Yues, Sir; There have been
some cascs o unprovoked firing by the
Pakistani troops across the Line of Control
in Jammu and Kashmir,

(a) and (c) Matters re'ating to such in-
cidents are sought to be resolved in flag
meeting beiween the lozal Commanders.
However, no such mecting has  been held
during the last onc year,

(d) Our Armed Forces maintain full
defence preparedness at all times to meet
any threat to the security of the county,

[ Translationy]

SHRI XAMLA PRASAD RAWAT:
Mr. Speaker, Sir, 1 want to submit through
you that the hon. Minister has not given a
proper reply to my question. The hon.
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Minister has referred {0 some incidents
but has not stated the cxact number of the
incidents and also the losses suffercd by
the Indian army. Will the hon. Minister
kindly make this clear?

MR. SPEAKER : I will not allow an
unclear reply,

(Interruptions)

SHKI] K.C. PANT : Mr. Speaker, Sir,
the hon. Member has asked whether Pak
stoops have opened fire several times on the
Indian borders. Since many years both
sides have been indulging in firing across
the line of control in Jammu and Kashmir.
There has bzen firing from the Pakistan side
and our troops have also returned the fire,
This has become a& normal siate of affairs

therc. Last year. the number of such incidents

was somewhat more but this year it has
been less, 1 am, however, not in a position
to give you the c¢xact number. Whenever
there is a confrontation across the line of
Control, then it is obvious that there would
be some  exchange of firs. In the absence
of any confrontation such incidents do not
occur normally. In the Siachen arca, two
such incidents have taken place. But | do
not want to include them because these are
quite different The hon. Mcmber has not
asked a specific question in this regard and
that is why I have not given a specific
reply.

SHRI KAMLA PRASAD RAWAT:
Mr, Speaker, Sir, the hon, Minister has
stated that no {lag meeting has been held
during the Jast one year between the local
commanders. If these mectings had been
held, then perhaps the | osses wouldl have
been avoided. Therefore, may [ know the
reasons for not holding flag mestings bet-
ween the commanders of the two countries
to prevent recurrence of such cases and  the
names of officers responsible for such-
carelessness and when the next meeting
is Jike'y to be held ?

SHRI K. C. PANT : Mr, Speaker, Sir,
two flag mectings were held in 1986, Flag
meetings arc held when some major incident
occurs or there is some dispute over a
certain position. In 1987, it was not thought
necessary to do so. What has happened in
Siachen, therc is no ‘auestion of any
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carelessness about it. When we saw that there
was an unusual concentraiton of forces on
that side, our Army Commanders drew the
attention of their counterparts on the other
side towards this situation and expressed
<concern to them over the situation which
might lead to confrontation, and asked them
not to allow the situation to escalate. When
we realised that an extruordinary situation
was being created, we took precautions Lo
the extent that we got in touch with 1hem
through the hotline #t the military level and
asked them 1o refrain from provoking wus.
Therefore, the question of carelessness does
not arise.

1English)

SHRI DINESH GOSWAMI : The hon.
Minister in replying to the first supple-
mentary said that Siachen does not come
under this question: But subsequently, he
has referred to Siachen. Therefore, I wou d
like to know his views about the recent
informal talks that our Prime Minister had
with the Prime Mirister of Pakistan in
Kathmandu.

Obviously, such types of incidents do
start afresh. So, I wunt (0 krow what is
the response of the Prime Minister of
Pakistan to the views putforth by ocur Prime
Minister ?

SHRI K. C.,PANT : Sir, this s a
question | cannot answer. | do not know
exactly what the answer of the Prime
Minister of Pakistan was on this question
I have referred it to Siachen. 1 thought the
hon. Mcmber may have bhad that at the
back of his mind when he put the yuestion.
I know that the country is concerncid, the
Housc is concerned, abour the manncr in
which our posts werc attacked. Our <oldiers
fought valiantly and atiacks were repulsed.
1 am sure that I would be expressing the
sentiiments of the lHouse i | cxiend my
congratulations to our troops for the
valiant manner in which they fought.

As | was just explaining, the responsi-
bility for these attacks rests squarcly on
Pakistan, because through our ows channels,
our hotline between the two coundries at
the military level, we are in touch with
them. When we saw there was an  unusuai
concentration of forces, more coming in
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and on the basis of the information of our
Army Commander, we got in touch with
the counterparts to say that this is a matter
of concern for us and please do not allow
the situation to cscalate. Nevertheless it did
escalate at two points. They did attack
once in the last week of September and
once in the first week of October. So, we
tried to take this precaution of telling them
not Lo allow the situation to escalate which
is unusual. In order to avoid this kind of
possibility, we took that step. 1t is not for
want of & waining on all sides that this
took place. It took place deliberately and
therefore the response had to come from
us.

SHRI G. G. SWELL : 1 think the
Minister has been pettifogging when he says
that he did not want to associate the
Saichen incident and firings on the border.
I think, he owes it to enlighten the House
on this. Now, [ would like him to enlighten
us as to the strategic importance of this
waste of snow and ice at 14,000 feet to
Pakistan so that it was prepared to squander
so many lives of its. men. Our troops
fought valiantly. We¢ congratulate them, We
are happy about it. We have said se.

Then, | hope the Minisizr must have
heard about Makran, Badaber, Mowripur,
Gwarda, Turbat, Pasani, Jwaniand
Panjguar. Do all these names have any
military significance to him and what is
their military. significance ?

PROF MADHU DANDAVATE :
Secret cannot be revealed.

- SHR1 K. C. PANT : | do noi know
if really one should discuss this matter in
this manner in the House. 1 would be per-
fectly prepared to discuss this matter with
Prof. Swe 1 if he wanted to discuss it

SHRI G. G. SWELL : | have put the
question in the House.

SHRI K. C. PANT : 1 do not know if
the military significance of a particular area
should be discussed openly by us in the
House.

PROF. MADHU DANDAVATE :
Call him in your chamber.
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SHRI K. C. PANT : | will certainly
tell h'm. 1 have no objection to lelling any
hon. Memter. | say ogpenly heie goes out
and therefore, perhaps he will agree with
me that it will te better 1o discuss this
across the table.

SHR]1 P. NAMGYAL : Mr. Sgpeaker
Sir, 1 would like to know the numter of
times the Pakistani trcops have macde
attempt to capture our rosts in Siachen
heights Curirg the last ore year and the
number of casualities suffeted by the
Pakisiapi side as well as by our troops
and also the number of Ssorhisticated
weapons depleyed by the Pakistani side and
captured by our tiocops. Whether any per-
sonnel of Pakistani troops on patrol duty
have been captured by our troops in Siacken
sector that is in the Ladakh Sector and if
30, may I know the details ?

MR. SPEAKER : Ne. For that also,
you go to him,

(Interuptions)

MR. SPEAKER : Now Question 6—
Mr Jagaorath Patiraik is nct there, Next
Question'—Shri Tulsiram.

D. A. Te Central Governnient Employces

7 *SHRI V., TULSIRAM : Will the
Minister of FINANCE te pleased to statc :

(@) whether there has been a hike in
the prices of ccrrmeditics to the extent to
$ per ccrt Curirg the pericd 1st Japvary to
3(th June, 1987 .

(b) .if s0, the 1eascns for rct making
cash paymert cf tke DA arrcars to the staff
even after the declaration in this regard by
Government ;

(c) wkether Government are modifying
the piceecuic to gite DA to the stafl ;
and

(d) if to, the Cdetails tkercef and the
tine ty which rneccssary acticn is expected
to te taken?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXFENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHV): (a) The 12-monthly
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average Consumer |[Price Index on  31st
Pecemter, 1986 was 661.03 and the same
on 30ith June, 1987 wus 687.50. Thus
taking the 12-monthly aveiage CP1 of 608
ason 1-1-1986 as base, the hilke in prices
of commodities, was 8.73% on 1-1-1987
D¢ 13.07% cn 30-6-1987 sesulting in an
ircrea of 4,.34% during 1st January to
30th June, 1987.

(b) 10 (d) Keceping in view the acute
drought cordition in (he country and the
overall situation, the Stafl side has teen
icquested to agree 10 deposit the D.A, due
from 1-7-1987 in their GPF accounts, The
disvvrsions are sti!! going on and the final
decision is expecied to be taken shortly,

| Translations}

SHRI V. TULSIRAM : Mr. Speaker
Sir, it is good that the hon. Ministcr has
admitted that prices have gone up. | was
actually thinking that he may deny this fact.

SHRI B. K. GADHVI : Wec always
speak the truth, '

SHRI V. TULSIRAM : It is good that
you speak the truth but Mr. Speaker, Sir,
a very large numter of Government
employces draw very Jow salaries and  Cue
to phenonenal rise jn prices, they are facicg
sericus problems and are in great trouble.
The hon. Minister is right in saying that
our country is in the grip of a drecadful
drought situation and the Government is
thinkirg in the right direction to combat
it but it is also ‘true that the low paid
employees of the Government of India have
keen reriously aflected ty the drought
conditions and consequent price-rise. If
you do not pay the dearness allowance at
the earliest, then only two alternatives  will
te left to them, that js, cither to accept
trites or commit thefts or indulge In some
other unlawful activitics. Thus the Govern-
ment will te responsible for their wrong
cenduct. If relicf is not provided to these
poor peeple carning such meagre salaries,
how will they be able to
support themselves, Today they have to
face many hardships due 1o plicnomenal
rise in prices. Besides, as an hon. Member
has just referred to Pakistan border, ihey
may not infiltrate  clsewhere, we will have
to give a serious thought to it as well.
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SHRI B.K. GADHVI: Mr. Speaker,
Sir, the hon. Member is a very experienced
person and he kaows ...

MR. SPEAKER : In which field he has
gained experience ?

SHR!1 B. K. GADHVI: The hon.
Member is aware that 95 per cent employees
of the Government of India belong to 'B',
*C’, and ‘D’ Groups. He is also aware that
if we pump more money into the market,
there will be further rise in prices. It is our
responsibility to pay decarness allowance
and we have already agreed to ply and we
are going to pay it. But at present negotia-
tions arc going on with them and if they
agree to deposit the D, A, amount due to
them in their G. P. ¥. accounts, we will be
in a better position to check rise in prices
and also combat the drought situation more
vigorously financially.

SHRI V. TULSIRAM :. Mr. Specaker,
Sir, 1 have no objection if he persuades
them to deposit the D.A, arrcars in the
G. P. F. accounts. But as rcgardse the
current payment, he should reclease it
forthwith so that they do not have to face
any more difficulties because they are
already facing lot of hardships due to rise
in prices. He should find a way out by
which a settlement can be recached at the
earliest and their difficulties removed. He
may gct the arrears deposited in the Pro-
vident Fund in view of the drought situation
but he must release tbe current D. A, pay-
ment according to the present price index.
I hope that you will arrive at a settlement
00N,

P e S— ——

WRITTEN ANSWERS TO QUESTIONS
i nglish)
Shrimp Export

‘3. SHRIT. BALA GOUD : Wil the
Minister of COMMERCE be pleased to
state ¢

(a) whether any projections of shrimp
export have been made by the Marine Pro-
ducts Export Devclopment  Authority
(MPEDA) for 1987-88;
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(b) the expected projection of shrimp
export for the last financial year quantity-
wise;

(c) whether a steep down-trend is anti-
cipated this year in terms of quantity; and

(d) if so, the reasons for inviting foreign
companies to further exploit the dwindling
marine resources ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (S§8HRI1
NARAYAN DATT TIWARI : (a) and (b)
Projection madc for export of shrimp by the
MPEDA for the last financial year was
50,000 tonnes and that for the year 1987-88
15 51,00 tonnes.

(c) and (d) As per the present indica-
tions, a stecp down-trend in marine fishery
catches is nct anticipated this year, How-
ever, Government have taken steps for the
development of deep sea fishing through
Joint Ventures 100% FOU in order to fully
exploit the resources in deep sea and in-
crease our exports. '

Financia! Assistance by Central
Bank to Droucht Affected State

"¢, SHRI JAGANNATH PATTNAIK :
Will the Minister of FINANCE be please
to state ;

(a) whether the Regional Offices of the
Central Bank ¢f India have offered financial
assistance to the drought affected States in
the country, and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Reserve
Bank of India has issued detailed guidelines
to all commercial banks, including Central
Bank of India, to provide credit facilities to
persons affected by drought for undertaking
second sowing or raising alternative crops,
short-duration crop, fydder etc., conversion
of short term loans into medium term loans,
assistance for production of seeds, reschedu-
lement of investment credit where failure of
crop warrants, expenditions sancion of loans
for minor irrigation purposes, consumption
loans to small & mariginal farmers and
other weaker sections upt> Rs. 500/- and
for setting up of Fair Price Shops.

-
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In areas affecicd by drought conseculi-
vely for three years or more, banks are to
defer recovery of the amounts falling due
for a period of two years . r Ull the next
normal year if it occurs ecarlier. Banks
have also been instructed not to charge
penal interest in these cases nor should they
compound interest on dues postponed. In
the case of short termy loans, the total inte-
rest payable by small & margiral farmers
should not exceed the principal amount.
Banks are 1o charge a rate of interest of 10%
per annum on short term loans upto Rs.
5,000/- in the casc of farmers who have
suffered three or mure consecutive droughts
and where loans have been converted resche-
duled.

Central Bank of India has reported that
according to information available it has
provided financial assistance 10 the extent of
Rs. 8.34 crores and facilities in the matter
of conversion of short term into medium
term loans, rephasement of term Joan instal-
ments ctc, in respect of outstanding loans
amounting to Rs. 7.88 crores.

Viclation of Fera and RBI Rules by
Nationalised Banks

*8. SHRI M.V. CHANDRASEKHAR-
AMURTHY :
SHR1 BANWARI LAL PUROHIT :
Will the Minister of FINANCE be pleased to
state

{a) whether the public scctor tanks in
the country have been found indulging in
large sca lc violations af FERA and Reserve
Bank of India rules while mobilising foreign
currency (FCNR) deposits;

(b} if 83, the details of such public
sectur banks:

(c) the action taken by Government
against the authorities 1esponsible therefor;
and

(d) the steps Government propose to
tzke to keep a close watch on the fuctioning
of the public sector natii nalised tanks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! JANAR-

DHANA POOJARY) : (8) 10 (d) Presumably,
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the question is based on the mews iten
appearing in Financial Express dated
1v-9-1987. Inquiries have revealed that
no Central Agency has submitted any report
as stated in the News ltem. Reserve Bank
of Indin have also reported that according
to vio'ations of FERA/RBI regulations by
banks, as alleged, have come to their notice.
Rescive banks of India have been requested
to look into the matter further.

Thrust Areas Export Plans by E.P.C s,

*? DR. V. VENKATESH:
SHRI BHADRESHWAR TANTI :
Will the Minister of COMMERCE be picased
1o state: .

ta)} whether the Export  Promotion
Councils (EPCs) have been asked recently to
preparc detailed cxport plans geared for
thrust arcas and markets;

(b} if so, whether the Export Promotion
Councils have submitted the export plans:
and

(c) if so, the details thereof 7

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARID :(a) Yes,
Sir,

(b) Some of the Export Promotion
Councils have submitied Action Plans for
Export.

(¢) Engineering Export  Promotion
Council, Gem & Jewellery Export Promotion
Council, Council for Leather Exports and
Wool & Woollen Export Promotion Council
have aircady submitted Action Plans for
exports,

Indian Fairs in Foreign Countrtes

*10. SHRI MOHANBHAI] PATEL :
Will the Minister of COMMERCE be pleased
10 state:

(a) the names of countries where Indian
Fairs have been organisced so far;

(b) to what cxtent these faits have
helped to boost exports; and
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/

(¢) what is the Government’s policy
about having more Indian Fairs/Indian Trade
Fairs 0 foreign countries ?

THE MINISTEFR OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI]) . (a) and {b)
The names of countries where exclusie
Indian Exhibitions have been organised by
Trade I'air Autherity of India during the last
$ years and during 19»7-88 (upto Octoter
(87) are indicated at Annexure-1. The prime
cbjectives of holding cxhibitions abroad are
to project India's industrial and commercial
capabilitics, to exploic business opportuni-
tics end  rossibilites of ruteal cocpiration
for trede premotion. It is difficui to quan-
tify the sharcof fairs and cxhibitions in
India’s foreign trade because fatrs and
exhibitions constitute only onc of the several
modes of tradc promotion. However, an
indication of the success of the Indian ex-
hibitions organised abroad can be had from
the figures of business booked in these
exhibitions which is also shown in the State-
ment belcw. ‘
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(c) While selecting rcrucs for Indian
Exhibitions, due rcgard is given 10 the most
promising focations.  The following factors
are also 1aken into account ;-

(i} only those contries offering good

export potentia} for Indian products
are selected:

(it) only those countries are selected
where genersl international fairs of
importance are not held;

(ii1) care is taken to sect those countries
where India’s  achievements -and
capatbilities in divarse {ields hawe
to ke adequately projected; and

(iv) efforts asc also mide 10 organise
at least ore Indian exhibition in
cach region sub-region every year.

Governmert will also continue to orga-
nisc Indian Exhibitions wlerever necessarny
and desirable.
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Counter Trade

*11. SHR)I PRAKAMH V. PATIL : Will
the Minister of COMMERCE be pleased 10
state:

(a) what are the grounds of the deci-
sion to go in fer counter trade;

(b) which rew markets could be ex-
plored cnly because «f the intreduction of
counter trade and

(¢) cther gains rcaped on  account

of counter trade !

THE MINISIEK OF FINANCE AND
MINISTERK  OF COMMFRCEH (SHRI
NAKAYAN DATT TIWARI) :(2) 10 (c)
Government has decided 10 cncourage Public
Sector Undertakings and private sector enter-
prises 10 prumete exports, linked 0 imperts
of capital goods add bulk impor's id order
to augment foreign exchange carnings, gain
access for Indian products ond manufactures
in new markcts and develop new marketing
channcls.  Since this policy bas come into
operation cffectively only retently, it is
shightly early (o aswess the implications of
its operation,

Power’oom Units in Konkan Districts

*12, PROF, MADHU DANDAVATE :
Will the Minister ¢ [ TEXTILES be pleased
to state:

(a) whetlier itis a fact that afwr the
prolonged Textile stnke in Bembay a  large
number of displaced teatile worl ers’ migrated
1o Sindhudurg anid Ranagiti divirici of il
Konkan region of Maharashtra;

{(t) if so, the estimate of such migrated
worhkers: and

(¢) whether thaie are any cfierts with
the assistance «f the Unien Government to
<et up pewerlecom utits in these disiricts of
Konkan to provide employment to {he tex-
ti'e worhers who have migrated  from
Bombay ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES AND MINISTIR
OF STATE OF THE MINISTRY OF
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WATER RESOURCES (SHRI RAMNIWAS
MIRDHA) : (a) 10 (b) It is reperied that
duning the Jast prolorged str:ke peried in
Bombuy, many tcxl e worckss scturred to
their native places ircluding Konlan regicn
of Mahatathire, 1t is, Lowever, not possi-
ble 10 give any prccise estimate of the
numter ¢f  Gisplaced  textile worbers who
rcturned 1o the Kendan region.

(¢) The Centrul Governmient have not
reeerred any proposal for assistance 10 set
up such powerloem units.

Commiitee to eview cuves of Blacklist=d
Compinics

“13. INDRAJNT GUPFTA : Will 1the
Minister of FINANCE be plegsed to stale :

(a) wlether a committee has Feen set
up to 1eview ciures «f seme 20 companies
falling under busiress blachlist;

(t) if so, the nemces of these blacl - listed
companies and the icsrons for their being
so black listed; and

(c) the reasons for reviewing their
cases ”

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDI1URE IN
THE MINISTRY OF FINANCE (SHRI
B, K. GADHVI]) :(a) to (¢} Companies
which wilfully and persistently default sub-
stantial amount of taxces receive less preferen-
tial pcatmenl wananted by such default.
The list is reviewed periedically by a Com-
mitice of Secretarics.  The list  undergoes
changes fiequuently because senie campanies
pay off the dues and their names get deleted

from the list while somce others whose accum-

mulated arrears cross the cut-off limit of
Rs. S crores or “% of the tax paid for the
period concerned whichever is higher, got
into the list.

Working Group Report On ! ead Bank Scheme

) “14. PROFL. NARAIN CHAND
PARASHAR @ Will  thke Minister of
FINANCE tbe pleased to refer to the roply
given to the Unstarred Question No. 450
on 25 Fcliviuy, 1987 reparding working
group report on lead Bank Scheme and
stale :
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(a) whether the Working Group on the
Lead Bank Schem: has since finalised its
report and submitted the same to Govern-
ment

(b) if so, the main rccommendations
made in the report and the Government
decision on them ;

(©) the likely datz by which the imple-
mentation of the decision would be ensured;
and

(¢) if not, the reasons for delay and
the likely date by which the report is hikely
to be submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POO._IARY) . (a) No, Sir.

(b) and (c) Does not arise.

(d) The Working Group felt it necessary
to undertake some f[ield studies and 1o
discuss issues at local le.cls. This took
some time, The Group has almost comple-
ted its deliberations and is likely to submit
its report in the necar future.

Incentives For NR( Iavestment

*15. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleascd 1o state : '

(a) whether Governmznt are considering
to give more incentives to attracl non-
resident Indi an investmant ; ¢

(b) if so, the details thereof ; and

(c) whether Government are reviewing
all the existing scheme to see what improve-
ments can be made in them ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TI}VARI) » {(a) No, Sir,

tb) Deces not arise,
(c) NRI iavestment schemes are reviewed

from umre to  1ime  ard suitable changes
made, wherever necessary.
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Nationatised Bunks Schemes to H e!p Drought

Victims in Karnataka

‘16. SHRI  SRIKANTA DATTA
NARASIMHARAJA WADIYAR :
SHR]1 H. N. NANJE GOWDA :

Will the Minister of FINANCE be pleased
to state . '

(a) whether any schemes have  been
cevolved and implemented by the nationalised
banks in the drought hit arcas of Karnataka

(b) if so. the details thereof :

(c) whether any report has been obtained
from the nationalised banks as to the nature
and extent of the assistance rendered by

them to the drought flood affected victims,
and

(d) if so, the outcome of the cvaluation
made by Govornment of these reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
JANARDHANA POOJARY) : (a) to (d)
Reserve Bank of India has issued detailed
guidelines to commercial banks for provi-
ding credit facilities to persons affected by
drought including for those in the State
of Karnataka for undertaking second sowing
or raising alternative crops, short-duration
crop, fodder etc.. conversion of short-term
loans into medium term loans, assistance
for production of seeds, reschedulement
of investment credit where failure of crop
warrants, e¢xpeditious sanction of loans
for minor irrigation purposcs, consumption
loans to small & marginal farmers and other
weaker sections upto Rs, 500/ and for
setting up of Fair Price Shops.

In areas affected by drought consecu-
tively for thres years or more, banks have
been advised to defer recovery of the
amounts falling due for a period of two
years or till the neat normal year if it
occurs carlier. Banks have also been in
structed not to charge penal intcrest in
these cases nor should they compound
interest on dues postponed, In the case
of short-term loans, the lotal interest
payable by small & marginal farmers should
not exceed the principal amount. Bapke
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.are to charge a rate of intecrestof 10% per anum

on short-term Joans upto Rs. 5,000/- in the
case of farmers who have suffcred three or
more coascoutive droughts and where loans
have been converted/rescheduled.

The information so far received for ihe
country as a whole indicates that financial
assistance to the extent. of Rs. 206.77
crores has been provided to 299094 bene-
ficiaries. In addition conversion of short-
term loans to medium term loans and
reschedulement of loans have been extended
in 177845 accounts involving an amount
of Rs, 102.21 crores.

Privatisation in Defence Production

*17. SHR] MULLAPALLY
RAMACHANDRAN : Will the Minmster of
DEFENCE be pleased to state :

(a) whether Government are considering
a proposal for the privatization of defence
production either wholly or in part;

(b) whether any steps have nen taken
towards the privatisation of defence produc-
tion if so, the details thercof;

{c} whether Government tested artillery
shells produced by any private cnlerprise;
and

(d) if so, the outcome of such tests 7

THE MINISTER OF DEFENCE
{SHRI K.C. PANT):(a) and (b} No,
Sir. There is no proposal to denationalise
any defence production unijte To cnable the
ordnance Factories t» maximise utilisation
of their resources for
sophisticated and high tech. delence equip-
ments, the production of low
technology and low value added itcns are
being entrusted to the Civil Sector (Public
& Privale) to the extent spacities exist in
the country.

(c) and (d) Shell Forgings for 105 mm
Artillery Sheils have been procured f{rom
three sources in the private secior. The
pilot samples of the She’l Forping offered
by these firms were subjected to all the
prescribed tests and only after they were
found acceptable, clearance for bulk produc
tion was granted to them.
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Concessional §.0an from .Japan

“18. SHR! MAHENDRA SINGH :
SHRI P. M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) whether Japan has ecxtended a
concessional loan of 29.5 billion yen (Rs.
270 crores) to help ease the strain on India’s
balance of payments due to widespread
drought;

(b) if so, for which purpose this loa1 is
to be utilised: and

{c) the schemz under which the loan
has bezn sanctioned and the spezific items
that India propose to import ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARID : (a) The
Japanese Government have indicated that
they will he willing to extend a loan of Yen
29.5 billion (about Rs. 270 crores) with a
view to assisting India in its drought relief
and economic reconstruciion.

(b) and (¢) The loan will be made
available to cover paymeots tor the import
of such commodities as may be agreed (o
between the two countries. The loan agree-
ment is yet to be negotiated and signed.
The loan has been proposed through the
Overseas Economic Cooperation Fund of
Japan.

Export Oriented Inits Status to Iron Ore
Industry

“19. SHRI HARIHAR SOREN : Wil
the Minister of COMMERCE be pleased
to state :

.{a)} whethar iron ¢ exporiers have
demanded the Status of 100 percant export-
oriented units 1o iror ore industry;
and

- {b) if so, the reaci.on of Government
thereto 7

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TiWARID
(a) and (b) Iron ore exporters, mainly from
Goa, have requested for 100% Euport
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Oriented Unit (EOU) siatus for iron ore
industry in  view o mcreared cost in
nunitg anu oty temmg lully export
oriented in curtain secters. Government
Lave occiced 10 oatend the tenclit of 100%
I'OU scheme to minug :ccter, including
iren ore vnder e (wms apd conditions as
Lnder the existing  scheme.

Scizure of Gold by DRI

*20. SHRj M. RAGHUMA RIDDY;
SHR1 DHARAM PAL SINGH
MALIK : Will the Minister of

FINANCE be pleased 1o state ;-

(a) whether the Directorate of Revenue
Irteligerce Seized gold vorth Rs. 79 lakhs
as reported in the Hirdustan Times, dated
17 October, 1987;

(b) it so, the details there of ;

(¢c) whether any arrest has teen muade
and ;

(d) the actlon taken in this icgurd by
Goverrnent ?

THE MINISTER O} STA1E IN THE
DEPAKTMENT COF EXPENDITURE IN

THE MINISTRY OF FINANCE
(SHR! B. K. GADHY])
(@) w (d) In pursvarce of an inform-

tion, the Ofticers of Dircctorate ot Revenue
Inteiligence, New Dcelhi, on 15th Octoter,
1987, scarched the residentinl premises ol
S Shri Sat Pal! Bhandan and his son
Ravinder Kumar Bhandari at Dera Wala
Nagar, Delhi and another premises at 56,
Staic Bark Colony, G, T. Road, Delhi.
During the course ol the search, one person
identified as Hira Lal who had come to the
premises in his Maruli car to enquire
about Shn Sat Pal Bhandan was appreben-
ded. Shri Hira Lal admitted that he had
trought gold in his car 10 the deliver the
same to Shri Sat Pal Bhandari. On
examis ation of the car, 220 foreign marked
gold Liscuits of 10 tolas cach valued at
about Rs. 79 lukhs were recovered from a
cavity in the car,  The gold and the Maruti
car valped ¢1 Re. 85,000 were seized under
the Customs Act. The search of Bha's deris
premises wesulied in the recevary wod seicu-
zure of Indian currency amounting 1o Rs, 11
lakhs, S,Shri Sat Pal Bhandari, Kavinder
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Kumar and Hira Lal were arrested under
the customs Act.

Fucilities to offical of Regional Rural Bunks
in Ardhra Pradesh

1. SHR1 SUKRESH KURUP : Will the
Minister of FINANCE bz pleased to state

(a) whether the allowances facilities to stalff

officers in the regionual rural banks of Andhra

Pradesh are uniform | and

() if not, the detaits of disparities and
the rezsons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (r)
As per  section 17 (1) of the Regional
Rural Binks Act, 1976 the puy and
allovanc.s of Otficers and other ¢ivployces
0o Regionel Rural Barnks including those
of Andhra Pradesh are fixed according to
the pay and allowances availakble to the
equated category of posts in various State
Governments  including Andhra Pradesh
Govt. The caisting data reporting system
does not yield exact information atout the
payv and allovances being paid by diffirent
Reuvieral Rural Bunks in States.  However,
insier.ccs of disparitics and 8s when brought
to the notice of Govt. NABARD are looked
in 1o ;-nd remedial action taken wherever
'fouml NECCSSATY.,

Rise in Prices

SHRI S. M. GURADDI :
SHRI HARISH RAWAT ;. Wili the
Minister of FINANCE be plcased 10 state

(a) wheter the overall prices of ¢cmrmo-
dities have risen phenominally and steadily
over the last few months ;

() ir  so, whether  this price  rise

continucd cven upto August-September and
QOciober |

{c) the muin rcasons for this  high rnise
in pricss ; and

(d) the steps iaken to check it ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF EXPENDITURE IN TH.

MINISTRY OF FINANCE (SHRI B. KeE
GADHVI) ; (a) and (b) The requisit
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information on the monthly variation in
All India Wholesale Price Index for All
Commodities (pase 1970-71 100)
since April during the current year as also
last year, is as under :

KARTIKA 15, 1909 (SAKA)

Month/Year Pcrcentage variation®
in Wholesale Price Index
1986 1987
April 1.0 0.8
May 1.5 2.4
June 1.2 0.9
July 1.4 1.6
August 0.9 1.7
Szptember @ Neg. No.Ch.
Average of weeks
Latest available,
(¢) and (d) The norm.]  scasonal

pressurc on prices at this bme of the year has
been further  aggravated by the drought
conditions, .

Government's  anti-infiationary policy
includcs effective  demand and  supply
management  through  strengthening  of
public distribution system, allec.tion of
additional stocks of foodgrains to drought
affecied areas, augmenting domestic
availability of essential commaodities like
sugar, edible oils, pulses, and mopping up
of excess liquidity in the syst m.  Central
Government has also advised the State
Governments to take strict action agatost
traders indulging in profitecring, hoarding
and blackmarketeering.

* [Iroa Ore Exported feoin Paradeep IMort

3. SHRT CHINTAMANI JENA . Wil
the Minister of COMMERCE he pleased 1o
state :

(a) the guantity of iron ore cxported
from Orissa through Paradip Port during
last three years ; Ycar-wise

(b) through which agency the ewport
or iron or, is befog madc;

(c) whether the Orissa Mining Corpora-
tion has recquested to allow them to
export iron ore directly ; and

-
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(d) if so, the decision taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) Yearwise exports
of iron ore from Orissa through Paradeep
port during last 3 years is as under :-

(Qty. in Million

Tonnes)
Year Quantity
1984-85 1.607
1985-86 1.870
1986-87 2.079

(b) Export of iron ore is canalised
through Minerals & Metals Trading Cor-
poration of India Ltd. except iron ore of
Goan origin which is also allowed to be
exported directly by Goan exporters (o
certain permissible destinations. Exports
of iron ore concentrates and pellets are
canalised through Kudremukh Iron Ore
Company Ltd.

(c) and (d) Orissa Mining Corporation
has not discussed with the Central Govern-
ment recently for permission to export iron
ore directly, However, in 1983, on their
rzquest, Orissa Mining Corporation was
permifted to directly canvas orders for
export of iron ore procurcd from OQrissa
region and consider the servicing of such
orders by itself.

Position of Currency Note Printing
Press in West Beagal

4. SHRI MANIK SANYAL : Wil| the
Minister of FINANCE be plesased to state .

(a) the present position of the proposed
currency note printing press in West Bengal;
and

(b) expected time when it would be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
detailed feasibility report is under prepara-
tion.
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{t) It would takc about 48 months
for the completion of the project from the
date of approval of the investment
decivion.

Export of Polyester Fibre and Filament
Yurn

6. SHRI R. M. BHOYE :
SHR1 PARASRAM BHARDWAJ:
Will 1he Minister of COMMERCE be
pleased (o state .

(a) whether Union Government have
introcuced the value added concept for

export  of pelywster fibre and filament
yarn ; and

(b) if so, the details regarding the
policy of Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCLE (SHRI
P. R. DAS MUNSI): (a) and (b) Govern-
ment has decided to permit cxport of
polyester fibre and filament yarn subject
to cciling on first-come-first scrved  basis.
A dvance Licerce could alse be granted on
export of polyesier Fibre Filament Yam
subject to fulfilment of value addition
criteria and other conditions as stipulated
in Appendix-19 of Import Export Policy,
1985-88.

Purchase of Indi an Equipment hy
UsSk

7. SHRI CURUDAS KAMAT : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the Soviet Union is ready
to purchas: Indian equipment and chemi-
cals for its oil sector : and

(b) if so, the details in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR!
P. R. DAS MUNSI) : (3) and (b) The
USSR has evinced intcrest in purchase from
India of equipment and chemicals for its
oil sector. An Indian  Government-cum
Industry delegation visited the USSR in
Sept. 1987 to pursue the matter further,
As a result of this visit, commerciul negotia-
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tions between Indian and Soviet organtsa-
tions have commenced and we may expect
that there would be positive results from
those developments.

Import of Peneillin

8. $HR1 D. P. , JADEJA : Will the
Minister of COMMERCE* be pleased to
state

(4) what is the policy of Government
for allowing imports of Pencillin-G and
Pencillin-V separately |

{b) whether the guidelines for issue of
import licence have been violated during
last two years ; and

(c) if so, the rcasOns therefor and the

action taken  against the responsible
officers ?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) Under the Import
Policy for 1985-88. import of Penicillinr
G/V is allowed against supplementary
import licences granted on the tasis of
certification of cssentiality and indigenous
clearance.

As Penicillin-G is indigenously avail-
ahle, its import is required to be linked
to the lifting from the indigenous pro-
ducers,

At present Penicillin-V is not produced
in the country. Consequently its import is
keing allowed where a manufaciurer could
use only Penicillin-V as raw material and
not Penicillin-G, As Penicillin-G is indigen-
ously a\ailable, switch-over from use of
Penicillin-G  to Penicillin-V, as raw
matcrial, i s not being permitted.

(b) No Sir.

(¢) Does not arise in  view of (b)

above,

Review of New Economic Policy

9. SHRI PURNA CHANDRA MAILK:
Will the Minister of FINANCE be pleased
10 stiale



49 Wrueh Answers

(a) whether Government  have made
any review of its New Economic Policy ;
and

{a) il so, the details thereof

THE MINISTER OF STATE IN THE
DEPARTMENT OV EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHV!l): (a) and (b) The
developmant in the economy are kept under
constant review and changes in economic
policy are ¢tlected s required in the light
of the emerging trends. In view of the
current  drought, for example greater
emphasis is being given 10 economy In
expenditure, provision of relicfs 10 people
in atf. cted arcas and controi of inflation,

Rationalisation of Excise Duty

10. SHRI H. B. PATIl : Will the
Minister of t'-'n}IANCl--I be pleased to stale .

(a) whether Government have ration-
alised the excise duty rates in respect of
certain consumer clectronic items [ and

(b) if so, the details alongwith the rates
revised in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDTURE IN THE
MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir,

{(b) New rates in respect of various
affected items are ¢
Descri ption Rates

Twenty percent
ad valorem.,

(1) Radios in combina-
tion with clock.

() Broadcast television  Rs, 200,00 per
receiver séts (mono- set.
chrome) of screen size
not exceeding 15 centi-
metres.

(3) Broadcast television
receiver sets (mono-
chrome) of screen Nize
not exceeding 15 centi-
meires in combination
with,

KARTIKA 15, 1909 (SAKA)

Writtenl Answers 30

(i) clock Rs, 200,00
per set.
{i1) Radios with or Rs. 250.00
withoul c¢lock per set,
(iny Cdssestte recorder
player with or
without clock Rs. 300.00
per set,
(iv) Cassetie recorder
player and radio
with or without
clock. Rs, 350.00

4) Broadcast television
receiver sets (mono-
chrome) of screen size  per sets
exceeding 15 ¢ ntimetres
but not exceeding 36
centimetres in combina-
tion with radio with or
without clock. Nil.

(5) Broadcast television
recesver sets (mono-
chrome) of screen size
exceeding 36 centimetres
in combination with .

(N Clock Rs. 300.00
(i1} radio with or
without ¢lock. Rs. 350 .00
per set.

l.oun given by Rural Banks in Gujarat

I'l. SHRI AMARSINH RATHAWA:

Will the Minister of FINANCE be pleased
to state

(@) the number of beneficiaries who have
recetved loans  from the rural banks in
Gujarart and the amount advanced during
the last three yeas :

.(h) whether it is 4 fact the at the rural bank%
in Gujarat have given a very poor perfor-
mance 0 providing financial loans to
individuals. agricalturists and others ;

(c) if s0, the steps Government proposz

to take to improve the efficiency of these
banks ; and :
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(d)y thz d:iails of inswacziions  issued
to these banks by Goveranzat ?

THE MINISTER OF STATE IN THE
MINISTRY oF FINANCE (SHRI
JANARDHANA  PODIARY) : (a) The
information askzd for is inlicaied in the
following Table :-

TABLE
Year endiny No. of Amount of

December Loan A'Cs loans (s, ia
Lakhs)
1984 35730 762.87
1985 53549 1234.81
1986 31602 1977.83
(b) to(d) : Out of the above, the
agricultural  advances as at the end of
Decceember, 1934; 1935; and 1986 stood at
Rs, 492 Lakhs, Rs. 839 Lakhs and Rs.

1419 Lakhs respectively. The annual growth
in outstanding loans and number of bene- *

ficiaries in  respect of nine RRBS  in
Gujarat has been found to be higher as

compared to the All India growth. How:ver,
the NABARD is monitoring thez progress

of RRBs iadividually every quarter and
RRBs are suitably advised in regard to the

deficiencics found in their performance for
taking remedial steps wherever necessary.

{Transation)
1.F. Raids

12. SHRI VILAS MUTTEMWAR :
Will the Minister of FINANCE be pleased
to state :

(a) the number of the places where
raids have been conducted in the country by
ths Income Tax OTicers during the last 6

months;
(b)Y the detaits of the assets s:ized as
a result thereof and the  number of the

prsons against whom cases have been filed

in court so far;and

{c) reasons for not I'ilirig cases against
the remaining defauiters ?

NOVEMBER 6,
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THE MINISTER OF STATE IN THE
DEPARMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (¢) The Incom Tax
Department conducted 4267 searches during
the period 1-4-1987 1o 30-9-1987 resulting
in the scizure of prima unaccounted
assets such as cash, jewzller v etc. amounting
to Rs. 49.89 crores.

facic

No case has so {ir been launched in the
courts for prosecution consequent to the
searchzs  conducted  during  the last  six
months.  This is so because normally cases
for prosccution are lauched after the assess-
ments arc completed and are  decided upon
in the first appeal. Aiso, prosecutions arc
not launched in cases where th: tax-payer,
in his statement during scarch, surrenders
the value of unaccounted assets for taxation.
Such surrenders during the above six months
amounted to Rs. 32.61 crores.

1Englishi

Tax Holiday to Foreign Fishing Vesscls

13. DR. T. KALPANA DEVI : Will
the Minister of FINANCE be pleased to
state:

(a) whether his Ministry has given a

hundred per cznt tax holiday
chartered fishing vesszls operating
waters ;

ro foreign
in Indian

(b) the foreign exchange earned from
chartered fishing vesselsin 1986-87;

(¢) whether similar concessions  are
proposed to be extedded 10 the Indian fish-
ing vessels; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE I[N THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) No, Sir. However,
as the provision of Income-tax Act dogs not
extended to the continental shelf of India
and Exclusive Economic Zone of India in
respect of fishing activities in thesz Zones,
the income of foreign chartered fishing ves-
sels operating in these areas are not liable
to tax under the Income-tax Act, 1961.

A

aiF
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(DS 12,92.609.

(¢(  No, Sir.

(d) The income of the "Indian fishing
vesse's operating in the continental shelf of
india add the Exclusive Economic Zone of
India shall be laible to tax as any other
income  which is not otherwise exempt
under the Income-tax Act. Under the pro-
visions of the Act, the global income of an
Indian concern is laibie to tax. The Indian
Enterpiises would, however, te elgible for
deduction in respect of profits from Export
Business, under sccticn  SCHIC of the
Income-tax Acl.

CGarment Export Cosporation

14. SHR! MURLIDHAR MANE:
Wili the Minister of TEXTILES be pleased
{0 state

(a) whether Government proposc to set
up a Corporaiion for export ol garments;’

and

(b). if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MiNISTRY OF, TEXTILES (SHRI S.

KRISHNA KUMAR) : (a) and () No such
proposal is under Government’s considera-
tion at the moment.

{Translaiion]

Medical Insurance Scheme of Nationa!
Insurance Company

15. SHRI SHANT DHARIWAL : Will
the Minister of FINANCE be pleased to
state: .

(a) whether Government have under
consideration a Scheme of the National
Insurance Company for medical insurance;

(b) if so, the action taken by Govern-
ment on this Scheme -of the Company so
far; and

(¢) if no action has been
reasons therefor ?

taken, the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT JANAR-
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DHANA POOJARY) : (a) and (b) A med:i-
cal Insurance Scheme known as ‘Mediclaim’
for individuals ‘has already been introduced
in the country w.e.t. 3rd November, 1986
and is being marketed by the four subsidia-
rics of the General Insurance Carporation
of Ipdia including National Insurance Com-
pany Limited.

(¢) Does not arise.
VEnelisi]

Delay in Payment of Matured
Policies by 1, 1.C.

17. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINANCE
be pleased 10 siate :

(a) whether payment of mawured pelicy
is not made by Lifc Insurance Coiporation
well in time causing inconvenience ard un-
necessary harassment to policvholders;

(t) if so, the steps Government are
contemplating for making quick payment;
and

e

(¢) the numer of such cases pending
for payment durirg last threc ycars in
Uttar Presh with specific number of cases in
Basti District and rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT JANAR-
DHANA PQOJARY) :(a) and (b) No, Sir.
LIC makes all out efforts to scttle maturity
claims on or before the maturity dates.

(¢) The numtcrs of maturity claims
pending for payment during the last three
years in Uttar Pradesh and in Basti District
are given below :-

As on In Uttar In Basti

— Pradesh District
3]-3-1985 5910 54
31-3-1980 5973 29
31-3-1987 5189 82
These claims were pending due to one

or more of the following reasons:

(i) Non-receipt of basic
such as original

requirements
policy documents,
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completed discharge ‘ouchers claim
forms etc. from the policyholders.

(ii) Non-availability of the policyholders
at their recorded adudress,

(iii) Delay in submission of indemnity

hond for loss of ariginal policy do-
cument,

(iv) Delay in submission ol legal title 1o
the policy money.

(v) Clearance trom c¢xchange control
authorities, wherever necessary.

Textile Mills taken over by NTC

18. SHR1 K.P. UNNIKRISHNAN :
Will the Minister of TﬁXTILE be pleased to
state :

(a) the names of cotton textile mills
whose management was taken over by the
National Textile Corporation or the Stale
Government in 1985-R6, 1986-87 and
]987'88: -

(b) their installed capacity in terms of
spindies, looms:

tc) production capacity in terms Lof
cloth produced and major types of cloth
produced ; ‘

(d) the terms under which the manage-
ment has been taken over;

ie) whether anv olher
closed down subsequently 1 and

mills have

(f} if so. the rcasons thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) :(a) 1o (f) National
Textile CorpoYation has not taken over the
management of any textile mill during the
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vears 1985-86, 1986-87 and 1987-BR »o
far. Information s pot available in respect
tuke-over of management by State Governs
ments,

Export of Fruits aad Vegetah'es

19. DR, G. VIJAYA RAMA RAO:
Will the Minister of COMMERCE be pleased
to state : '

(a) whether the Cash Compansatory
Support Scheme is to cover more ilemas;

(b) whether Government propose (0
continue the cxport of fresh fruits, grains,
vegetables, processed  and trozen foods des-
pite shortages and high prices in the coun-
try; and

(¢) the item-wise export of these items,
during last three years and the earnings
therefrom year-wise

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI . (a) Cash Compensatory
Support can be extended to all export itenis
where adequate and representative cost data
10 justify grant of this facility within the
paramelers of the scheme can ke provided.

(b) In view of the low levels of export
of fresh fruits and vepetables and processed
foods compared with current levels of dome.
«tic production and consumption, it is pro-
posed to continue the existing policy on
axport of these items.  Exports of wheat
and non-hasmali rice have been aliowed

oniy within limited ceillings which represent
insignificant volumes in relation to domestic
production,

(<)

IFxports of these ilems are indica-
ted in- the statement below.

Starement

Value in Rs. Lakhs

1984-85 1985-86" 1986-87°
1 Fresh Mangoes 1412 16 37 1200
2. Other fresh fruits 867 793 1 300
3. Fresh vegetables 2088 1651 1960

4. Fruit juices & canned and

bottled fruits 4495 1989 1934
5. Cannced vegetables 115 1 172
6. Dehydrated veeetables 333 §37 167
7. - Pickles & Chutneys 544 544 620
Q. Wheat 1109 5549 7481
Y.  B.smati Rice 12168 17323 20678.
i0. Non-Basmati Rice Nil Nil 132

*Provisvional.
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Scrapping of 10°, I xport Oricnted Units

20. SHRI VIJAY KUMAR YADAV :
Will the Minister of COMMERCLE  be
pleased to state .

{a) whether Government are considering
‘a proposal o scrap the ~cheme of 100%
Export Oriented Units 5 and -

() i so, when a decision s likely o
be tiken in the matter

THE MINISTER OF STATEF IN THE
MINISTRY OF COMMRLCT (SARI P. R,
DAS MUNSD @ (a) No. s5ir,

{b} Does not arise.

Firation of Sales Tax Rates

21. SHRI AKHTAR HA\SAN Wil
the Minister of I'INANCE be
slate ;

{a) whether Delht and its  neighbouring
States arc divided over the assessmont and
fixing of the rates of Sales Tax; and

(b} if so, whether the Nuuonal Capital
Region Plan will help i <olving the problem

since the towns around Dethi will form
pari ol it ?
THE MINISTER OIF STATL IN THE

DEPARTMENT OF EXPINDIPURLE N
THE MINISTRY OF FINANCE (SHRI B.
K. GADHVI) . (@) Salks tax is a Staw
subject of Lanation under the Constitution
Different States and Unton Ternitories have
the powers to  levy different  rates and
adopt different  procedures in respect  of
assessment, levy and coilection.

{t) Does not arise.

Strike by Class [IT and 1V Employees of
Bangalore Branch of Reserve Bank of India

22, SHRI1 V. S. KRISHNA IYER ' Wil
the Minister of FINANCE  Le pleased 10
state !

(a) the number of days for which 1he
Class 1l and 1V employees of Bangalore
Branch of Reserve Bank of India were on
strike;
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tb) the reasons for their strike;

{r) whether their  demands were

seltied;

{d) whether the public were put o great
inconvemence  due 10 prolonged  strike ;
and

taken/proposed by
hardship to people

{¢c) the action
Goverament to avoid
in future

THE MINISTER ©1 STATE IN THE
MINISTRY OF I INANCE (SHRI
JANARDHANA POOJARY) : {a) and (b)
Fullowing an incident of indiscipline and
msubordinate  behaviour by a section of
Class ! emplovees. three Class 1Hl emplo-
yees were  suspended and report  lodged
with the police authorities, To press their
demand for revacation of suspensions  and
withdrawdal of police cuses and 1n response
to a call by the Reserve Bank  Fmployees-
Association, Class 11 employees were on

strike for 41 days from 21-8-87 to 30-9-87.

Class IV employees also struck work in
support for 13 days.

(c) to te) Following the istervention of
Chief Labour Commissioner, a seitlement
was reached between the Bank Management
and the All India Reserve Bank Employees’
Association. According  to the terms of
settlement, the A-sociation agreed o call
il the sirike and the management  assured
them that there would be no  victimisation
ol employees for mere participation in
strike like. However, the management Jdid
not agree to revoke the suspensions of the
erring employees but agreed 1o conduct  the
¢nquiries by the competent author ities.

Durwg the strike  period. esSsental
public services in Bangaiorc officc were
maniained by the RBI with the help of a
section of stalf. The clearing house also
functioned normully. Reserve Bank of India
has also indicated that all the Government
payments were made and the public was
also not put to any inconvenience  during
the period of strike In future also, 11 will
he Government’s and RBI's endeavour to
cnsure that public is not put to and incon-
venience,
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Techuno' ogical Upgradation Scheme of
IDBI

23, SHRI1 C. MADHAY REDDI : Will
the Minister of FINANCE be pleased 10
stale :

(a) whether the Industrial Deselopment
Bank of India has taken up a echnological
upgradation scheme for capital goods
industry uncer which the concessionl rates
of customs duties were agreed to for the
import of components and cquipments to
facilitate modernisation ; and

(h) if so, the capital goods industrics
which qualify for such concessional rates ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) The Technological
Upegradation Scheme of the Industral
Development Bank of India covers inter-alia
fiscal relief by way of concessional rate of
duty for import of specified list of capita
equipment for technology upgraduation of
select capital goods industries.

(b) The capital goods industries which
qualify for the concessional ruate of 35%
ad valorem in terms of notification 317/87
Customs, dated 17th September, 1987 arc

(i) Electrical machinery comprising
clectrical motors, transforiners,
circuit bicakers and AC drives ;

(1i) Power generation equipment  coin-
prising boilers, turbines, generators
and their auxiliaries such as con-
densors, heat  exchangers, coal
mills, electrostatic precipitators,
exciters and instrupentation and
control systems ;

(iii) Ferrous castings and steel for-
gings ;

{iv) Machine Tools ;

{v) Foliowing selected  industrial

machinery :
{1) Metallurgical machinery

(2) Mining machinery
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(3) Seclectied chemical equipment
(4) Sugar mill machinery

(5) Rubber machinery

(6) Food processing machinery.

Change in Goid Control Act

24. SHRIMATI KISHOR! SINHA:
Will the Minister of FINANCE be pleased
o state : .

{(a) whether the exporters of gems and
Jewellery have sought & change in the Gold
Control Act to help double 1he export of
jewellery in the next three years: and

(b) if so. Government's reaction there-
to?

THE MINISTER OF STATE IN THL
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADRVI) : (a) No specific proposal®
has been received from the Gem and jewellary
trade for any relaxation in the Gold Con-
trol Act for doubling thc export of Gem and
jewellary in the next three years,

{b) In view of {(a) above the question
does not arise.

Unearthing of 1liicit Liquor Distiileries

25, DR. G.S. RAJHANS :
SHR1 LALITESHWAR SHAH]
Wili the Minister of FINANCE  be pleased
to state :

(a¢) whether a large number of illicit
liguor distillerics have been unearthed by
excise officials from different parts of the
country recently:

(b) if so, the details of such raids con-
dncted during the last 6 months; and

(c) the steps taken by Government
against them ?

THE MINISTER OF STATE IN 1HF
DEPARTMENT OF LEXPENDITURE IN
THE MINISTRY OF FINANCE (SHR1
H.K. GADHYI]) : (a) to {c) Since the sub-
ject-matter of question pertains 1o the State
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List, the Government of India do not have
anformation of the same.

Proposal to Set Up Silkworm
Project in Orissa

26. SHRIMATI JAYANTI PATNAIK :
Will the Minister of TEXTILES be pleased
10 stalc

ta) whether Government have a pro-
posal to set up a silkworm rearing project
in Orissi;

{b) 1f so, the name of the place where
such silkworm project is expected to be
set up:

(¢) what would the production capacity
©of that silkworm project: and

(d) when the project s expected to be
set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHR1! S, KRI-
SHNA KUMAR) :{a) to (d) In 1986-87
an Intensive Mulberry Sericulture Develop-
ment Project has been sanctioned for imple-
mentation in Ganjam District of Orissa over
a period of 4 years with an outlay of Rs.
4.27 crore with financial participation of
Govt, of Orissa, Central Silk Board, Pipan-
cial Institutions & NABARD, The project
<nvisages an increased production of 1.8
takh kg. of cocoons resulting in an inc reased
production of 17 tonnes of raw silk.

Openisg of Bank Bramches in Bikar

27. SHRI RAM SWARUP RAM : Will
the Minister of FINANCE be pleased to
state '

(@) whether Government have formu-
lated @ licensing policy for opening new
branches of nationalised bhanks in different

areas of Bihar;

(b)  whether the focus of the policy is
on the expension of banking facilities in
deficit arcas; and

(¢) whether Government propose 1o
open branches in the rural areas of Gaya
district (Bihar) ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! JANAR
DHANA POOJARY) : (a) to (¢} Rescrve
Bank ol India (RBI) has reported -that Bra-
nch 1icensing Policy for 1985-90 has been
formulated for the country as a whole. The
samc Policy is applicable to all the Statcs/
Union Territories including the State of
Bihar. The main objective of the Policy
is to achieve one bank office for every
17.000 population in the rural and scmi-
urban areas of cuch development biock and
filling up spatial gaps to ensure that at least
one bank office is available within a distance
of 10 kms. from each village. The task of
identifying the potential growth centres wa¥
cntrusted to Lead Banks/State Governments.
The State Government of Bihar had forwar-
ded 10 RBI a list of 49 identified centres
for opening bank branches in District Gaya.
Since the information furnished by the
State Government was incomplete. RBI has
advised the Government of Bihar to furnish
the list of identified centres alongwith the
information required as per policy guide-
lines. The allotment of eligible centres will
be considered by RBI .on reccipt of the
requisite information from the State Govern-

‘ment.

Open Tender System for Garment Export

28. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of TEXTILES be

pleased to state :

(a) whether a4n open tender system has
heen introduced for garment quotas under
the new garment export policy;

(b} if so, whether (his policy favours
the more aflluent exporters and excludes
smaller manufacturers; and

(¢) if so, the reasons for change of
policy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRT KRI-
SHNA KUMAR) : (a) Yes, Sir.

(b) All exporters including smal! ex-
porters are cligible to compete under this
System.

{¢) Does not arise,
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Increase in Subsidy on Janata Cloth

29. SHRI YASHWANTRAO GADAKH
PATIL : Will the Minisier of TF.XTII-[.S be
plcased to siate

(a) whether Government propose o
increase the subsidy on the Junata cloth:
and

(b) if so, the deils thereofl ?
THE DFPUTY MINISTER IN THE

MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR ) : (a) No decision to

increase the subsidy on the )anata cloth has,

been taken by Government.

(b) Does not arise.

Coconut Oil Import

30. SHRI VAKKOM PURUSHOTHA-
MAN : Will the Minister of
COMMERCE te pleased to siale

(a) the total amount of coconut oil
imported during 1987 against replenishment
licences for exports of fatty acids:

(b) the price becing paid by Govern-
‘ment for imported coconut oil;

(c) the purposes for which imporsied
coconut oil 1s used; and

{d) whether Government proposc (o
consider 10 ban import ol coconut ol in
view of the ‘difliculties faced by the poor
coconut growers due to the dimisishing pri-
ces of coconut within the countiy ?

THE MINISTER OF STATI- IN THL
MINISTRY OF COMMEKCE (SHRI P.R.
DAS MUNSI) : (&) The statistics on import
of Coconut Oil uagainst REP licences issued
on expori of Fatty Acids is not  maintained.

(b)) and (¢} No import of ceconut oji
have been made by the Government during
1987.

(d) Since only very limited import of
coconut oil is'permissible against export of
Faity Acids/Fatty Aminas, for export pro-
duction, no proposal for disaliowing the im-
port of Coconut oil against, REP licences is
under considaration.
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Target for Manufacture and Distri-
bution of Janata Cloth

31, SHRIMATI BASAVARAJLSWARIL:
Will the Minister of TEXTILES be  plessed
10 state

(a) the target fixed for the manufacture
and distribution of Janata cloth during 1986
and to what cxtent it was achieved; and

{b) the total target set for 1987-88 7

THE DEPUTY MINISTER IN THF
MINISTRY OF TFXTILFS (SHRI! §.
KRISHNA KUMAR) : (8} The target fined
for the production and distribution of janata

.cloth during 1986-87 and the achicvement

arc S00 million square metres and 460,64
million square metres  respeciively.

(b} The total target of janata cloth
fixed for 1987-8R s 325 million square
meires,

Tax Exemption to Repayment of l.oan<

32. SHRI S, JAIPAL REDDY : Wilt
the Mininier of FINANCE be pleased to
stale ¢

{(a) whether the proposed exemplon
under scction 8{e) of the Income Tan
Act, pard by the assessee for the purpose
of purchase of or construction of residential
house will also apply to repavment of loans
and pasment of instalments ;

{b) whether an assessee who  purchases
or constructs a house property for his own
residence out of his own resources is  entitl-
cd to-deduction under sec. BO {¢) : and

{c) il so, the particulars thereof ?

THE MINISTER OF STATE IN THE
DFPARTMENT OF EXPENDITURE IN
THF MINISTRY OF FINANCE (SHRI
H. K. GADHVID) : {a) Yes Sir, it will apply
to repavment of losns and  payment of
instalments 1a the cases specified in Section
80C (2) th) (i of the Income Tax Act,
196t.

(by No Sir.

{c) Does not atise.
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Ban on Export of Cotton and Cotton
Yarn

33. SHRI G. M. BANATWALLA :
Will the Minister of TEXTILES be pleased
1o state

the gquantum and value of cotton
during

{a)
and cotlon yurn exported every year
the past three years ;
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whether Government will consider
imposing restrictions/ban  en  export of
cotton and cotton Marn in yview of their
acute domestic shortage leading (o exorbi-
1ant rise in prices and crisis among workers ;

(¢)

and

(d) f not, the rea:ons therefor

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S,

KRISHNA KUMAR): (a) The quantum

(b} whether greater  relaxation  ond
facilitics have  been granted recenty for and value ef cotton and cotlon yarn ¢xport-
evport of cotten and cotion yarn | ed during the last three vears is as  follows:
ltem 1984-85 1985-86 1986-87
Quantum Valuce Quantum  Value Quantum- Value
*Cotton. 1.60 58.92 4 .41 99.00u 13.81 247.81
“*Cotion ) % .06 3J6.42 10.86 45.37 27.93 100,97

yarn. )

*Quantuam in lohh bales and value in Rs. croves.
**Quantum in Million Kgs. and value in Rs. crores.
«t This includes spill-over of 9.71 lakh bales of 1985-86 crop <h'rred in 1986-87.

{b) WNo relaxations and facilitics have
teen given recently for export of raw cotton.
In respect of exports of cotton yurn the
quantity ceiling of 60s has been increased
to 75 Million Kgs. Government announced
cash compensatory support of -8% for export
of cotton yarn of all counts in July, 1986.

(¢) and (d) The export of cotton.
cotton yarn will e decided from time to
time keeping in view the level of production
of cotton/cotton varn, domestic requirements
ond the prices ¢ uling in the domestic and
International Markets,

Pepper Export te USA

4. PROF. K.V. THOMAS : Will
the Minister of COMMERCB e pleased
fo state :

(a) whether the export of pepper to
USA is facing a crisjs :

(h)

() the steps being taken (o improve
the export of pepper ¢ and

if so, the reasvns therefor ;

quantity of pepper exported
threce  years to diflerent

{d) he
during  last
countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R,
DAS MUNSI): (a) and (b) Ymport of
pepper from India into USA has Leen placed
under auomatic detention by the food &
drug administration of USA. Consequently
every shipment frem India is now being
inspected by FDA tefore it is released into
USA markets. This has happened because
some of our black pepper shipments have
teen alleged (o have confaircd  some
extraneous material.

(¢) The steps teing taken to improve
the export of pepper include tightening of
quality control inspection procedure, impro-
ving Godown facilities of packers and of
Port Trust Authority Cechin and educating
the growers on the need for  better process-

ing of pepper.

(d) A statement cn quantity of peppre
exported during the last three years to
Principal markets is given below.
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Statement
QTY : Metric Tonnes.
(‘ounl;uics o 1984-85 I198S5-86 J986-87
QTY. QTY. QTY.
USSR 14893 8256 9468
USA 1152 14039 15091
Crechoslonakia 1048 R26 R&6
Italy 2 989 1153 2220
Yugoslavia - Y76 Y 34 883
GDR Xi4d 1349 343
Poland 844 1300 410
Hungary 555 — 100
Canada 525 937 671
Rumania 500 306 L)
Japan 329 A73 $20
Bulgaria 160 161 150
UK Iz 441 1589
Saudi Arabia 52 43R 677
Other Countrics 2364 6307 4%81
Total 28822 37820 16660
Source Sorces Board, Cochin.

Decline in Small Sasings C olleasions

35. SHRI KRISHNA SINGH = Will
the Minister of FINANCE be pleased to
state :

(a) whether small savings collections
an J9R6-RT declined by 25.69 per cent a»
compared to the preccding year

(b) il ~0, the comparative small savings
figures for the [ast (wo years ; and the likely
corresponding figures for the current year ;
and .

(¢) the reasaas for the decline ?

THE MINISTER OF STATE
MINISTRY Ot FINANCE  (SHR!
JANARDHANA POOJARY) : (a) to (¢)
The pattern of invesiment by Noa-CGovern-
ment Employees Provideot Funds  was

IN THE

1986-87 figures are provisional.
Figures exclude 209 (onnes of white
Pepper and other pepper,

revised Irom 1.4.86, av per which these
tunds could not invest in Post Office Time
Deposits. Excluding the net collections in
Post Office Time Deposits for comparison,
the net collections under small  savings were
as under :

1985-86 = Rs. 3243 crores

1986-87 == Rs. 31822 croses

{Provisional)

1t is estimated to collect Rs, 4200 crores
durmg the current ycar.

Joint Venture Between India 2nd Nepal
to Promeote Trade

36. SHR1 S. M. GURADDL
SHRI G. S. BASAVARAJU:
Will the Minister of COMMFRCE be pleas-
ed 10 state .
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{4) whether India and Nepal have
reached an agreement to promote  trade and
cconomic ¢cooperation throueh joine collabo-
rat.ons i a number of projects ; and

{h)y if 2o, the details thercof 7

THE MINISTER OF STATE IN THE
MINISTRY OF  CGMMERCEH (SHRI P.R.
NAS MUNSD : (@) and (b) There v no
formal agreement Fetween Governments of
Indw and Nepal te premote trade and
cvonomic cooperaticn through  jo:nt colles
horations in proiect~s  However, at  the
toter-Governmental Cemmutice Meeting
held in Kathmandu in September, 1987
it has teen decided 1o take  oteps w0
pPromoete oing ventures.

Risc in Non-Plan I\ penditure

37. SHRI H. M. PATEL :© Will the
Minister of FINANCT be pleased to sate .

(n) whether there hias been an cxcessive
growth in non-Plan expenditure in recent
month- (since January. 1987)

{by whether this has resulted in the
abnormal price-rise ; and

{¢) o ~o. steps beng taken 1o check
ron-Plan ecpenditute  and arrest  further
price-rise ?

THE MINISTER OF STATE IN THE
DEPARTMENT Ol EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B K., GADHV]) : (a) No Sir.

(b) and (¢j) Do not arise.

Capital of Nationlised Banks

38. SHRI K. RAMAMURTHY : Wil
the Minister of FINANCE te pleased to
state |

(a) the amount pumped into the natio-
nalised banks to increase the capital base,
year-wise, for the last three years; and

{t) the reasons why the nationalised
banks are not earning much 1o increase their
own capital ?
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THE MINISTER OF STATLE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)and (b} During
F9RS-86 and 1986-87, the Central Govern-
ment, had subwcribed a sum of Rs. 400
crores in each year 1o the paid up capital
of the nationalised banks which as per the
Scheme the bank s invested in Special Govern-
ment Sccurities. A sum of Rs, 200 crores
is provided for :n the current year's Budget
1o e utilised in the same manner.

The nationalised banks are increasing
their Reserve Frunds out of their annual pro-
fits which are influenced by factors such as
imcreasing costs of operations, sizeuble invest-
ments in approved securities, increasing pro- |
pottion  of lending at concessional rates of
interest etc.  Theee increases in the Reserve
I'unds have not, however, been commensu-
rate with the deposit growth of theswe banks
to vield the desired Capital : Fund Ratio.

New Policy Relating to Garment Export

39. SHRI SRIBALLAV PANIGRAH] :
Will the Minister of TEXTILES be pleased
to state

{a) whether a new policy rclating 10
garment export is proposed to be furme-
lated;

{

(b)y if so, the prime objective of such a
policy; and

(¢)  when such policy is likely to be in-
troduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) :(a) to {c) On 15th
October, 1987 Government has announced
Export Entitlement Distribution Policy for
Garments for the period 1Ist January, 1988
10 31st December, 1990. The main objec-
tives of the Policy are :

(i) Maximum  utilisation of annual
limits, :

(ii) Optimum reulisation of foreign ex-
change.

(iii) Orderly development of export trade
consistent with the akove two objec-
tives.
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Credit Package fron France

40. SHRI D.N. RLEDDY : Will the
Minister of FINANCE be pleased to state

(2) whether France has  proposed a
credit package of about 3.5 billion francs,
cquivalent to about Rs. 700 crores (o India,
to cover the foreign cxchange commitment
of threc projects in which French firms will
be participating: and

(b) the namazs ol the projects and the
progress m wde in this respect ?

THE MINISTER OF STATE (N THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.K.
GADHY]) : (a) and {b) France huas ollered
financial packages totalling 3.8 billion Francs
~ for the Dulhasti hydro-electric project in

Jammu & Kashmir and the relecommuni-
cations factory at Bangalore. These offers
by France are in addition to the general pro-
tocol cradits provided by France for financ-
ing other mutually agreed projects.

Negotialions  arc going on  between
National H ydro-electric Power Corporation
and French consortium led by CGE Alsthooy
to conclude the contract for Dulhasti Hydre
Electric Project. Regarding ESS-1I factory
at Bangalore a decision is  yet to be taken,

Credit Camp Held by Vijuyva Bamk
in Moti Nazar, Delhi

41. SHRIMAT! GEETA MUKHERIEE:
Will the Ministzr of FINANCE bz pleased to
state ;- :

(p) whether the Vijaya Bank in Moti
Nagar, Dothi condueted a cradit camp re-
cently: ;

(b) if so, whather Government have
rececived any complaints about this credit
camp demanding a CB! nguiry into the
whole olair; and

(¢) il so, the details thereof and reac-
tion of Government thereto ?

THE MINISVER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Vijaya Bank has
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reported that they  have conducted a credit
camp at Moti Nagar on 2.8.1987 o disburse
loans under dificrent schemes of Govertment
Agencics/Reserve Bank of  India lolfowing
the norms and  guidelines preseribzd by Re-
serve Bank of India to accelerate  fendings
under various schemes,

(b) and (¢) Vijaya Bank has further re-
ported that they have received o complaint
regarding irrcgularities  of loans,  The com-
pluint was  looked into by the bank and it
is found that no irregularities has heen com-
mitted 10 disbursement of Joans.

Trade Dificit

42. SHRI! VISHNU MODI : Will the
Minister of COMMERCE be plcased 10
state ¢

(a) whether Government's attention has
beent drawn {0 the news-item appeitring in the
Hindustan Times dated 12 October, 1987
captioned "Rs. 292 Crore fall in trade de-
ficit";

(b) whether imports  during  Aprii-
August 1987 has registered an increase as
compared to the figures of April-August,

1986:

{c} if so. the extent of
and the reasons therefor: and

such increase

{d) what steps Government propose 1o
initiate to bring country’s imports to the op-
timum minimum level ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR] P.R.
DAS MUNSD : (a) 1o (¢) Yes, Sir. Accord-
ing to the provisional data available Indi’s
imports during April-August, 1987, amoun-
ted 0 Rs. 8463.26 crores as  compared 0
Rs. 7492.54 crores during April-August,
1986, thereby registering an  increase of
13.0%.

The product groups iz respect of which
India's imports have increascd during April-
June, 1987, for which commodity wise data
is available® as compiared to April-June,
1986, include Edible oil, Sugar., Pctroleum
and petro leum products, Mecta lliferrous ores
& Metal scrap, Precious & semi-precious
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stoizs, Electric machinery, Transport ¢ juin-
ment, Orginic and inorganic chzncals, Arii-
ficial resings, plastic materials, Professiond
& scientific controliing  instransats  ote,
Higher imports have bzen efected to support
the levels of consumption of essential ite ns,
investmant and production v 112 coantry,

(d) Various cflorts arc heing made 1o
cffect efficient import  substitution  particu-
larly in the area of bulk imports. It has
also been decided not to cncourag: imoadLs
of non-essential items.

r

Decline in Cardama»m Prices

43. PROF. P.J. KURIEN : Will the
Minister of COMMERCE Dbe pleased 1o
state :

(a) whether there has been a continu-
ous decline in the price of cardamom during
tast three years;

(b) whether this has resulted in heavy
fosses to the growers: and

(¢) the steps taken by Government Lo
arrest  the decline in prices and provide a
remunerative price to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSDH : (&) and () The prices of
cardamom at auctions  dwring the last 3
years have been as follows -

Year A Il India Auction price

(Rx. per kg.)

1984-85 19991
1985-86 132.80
1986-87 118.82

(©) The following sieps have been Laken
by Gove. -

1. The Spices Trading Corporation is
making purchases to stabilisc prices. 1t is
_hODCd that the purchases of the Spices Trad-
g Corporation will ensure reasonable pri-
ces to the growers.

2. The Spic:s Board is closely moni-
toring the markst trand 1o protect growers
mterest.

3. lncentives for exporst such as C23
and air lreight subsidy at Rs. 7 par kg. have
bzen provided.

| Trereslution)

Compeasatioa to the Peaple of
Pithorazarh, U,P. for Acyuisition
of Lanl] by Army

44. SHR! HARISH RAWAT : Wil
the Minister of DEFENCE bz pleased  to
state :

(a) whethsr hz is aware of the fact that
during China's attack on India in 1962, the
Army had acquired land of local people of
Dharchula,  district  Pithoragarh, Ultar
Pradesh by giving nominal compansation;

(b) if so, whether h: is also aware of
the {act that moast of thzss p:ople bzlong to
SC/ST; and

(c) if so, wazsthar his M 'stry propose
1o consider to give them som: wore amdunt
as financtal assistiicz 7

THE MINISTER OFSTATE IN TCHE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI! SHIVRAJ V. PATIL):
(a) o (¢) No land wais acguired by the
Ministry of Delencs ‘in Dharchula, District,
Pithoragarh (UP) during 1962. However.
land measuring 142.434 acres was acquired
on 24-2-73, compensation for which amount-
ihg to Rs. 10,03,260.35 assessed by Lhe
Land Acquisition Offizer as per the provisions
of the Land Acquisition Act, has alrcady
been paid to the concarnad people.

As per the law, the compensation has
heen paid to all including the owners of the
acruired lands belonging o SC/ST, and it
is not possible to  give any more financial
assistance 10 any of the owners whose land
has been taken.
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Kaids on Industrialists and Film Stars

45, SHRI RAM BHAGAT PASWAN :
Wiil the Miauswer of FINANCLE  Fe pleased
1o state :

ta) the number of mdustrialists and
cenpany owners whose houses were raided
for evading exc ~v duty  and incon ¢ tax and
the numter of film  actaors and  actresses

whose houtes were raided for evading income

tax durirg 1983 10 19¢7: and

th)y the number ©of prosecution  cases
pending cgainst them and the number of
cases rettled m fuveur of Governmient and
also of those scutled in favour of defaul-

ters ?

THE MINISTER OF STATE IN THE
DEPARTMINT OF FXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.
K. GATSHVI) @ (a) and (b) The mformation
to the extent possitle s beipg collected and
will te laid ¢n the Table of the House.

[Erglish]
Muyga Silk Production

46. SHRIMATI MEIRA KUMAR :
W d] the Minisier ¢f TEXTILES te pleased
to stale *

(x) the major centres of muga silk pro-
duction;

(h) the amount of muga <1k produced
" during last three years rear-wise; and

(¢} the stepsy leing wken 1o produce
more moga silk to meet  domestic demand
" and 10 boost export 7

THE DFPUTY MINISTER IN THE
MINISTRY OF TEXTHLES (SHR] S.
KRISHNA KUMAR) : (n) The major cen-
tres of Muga silh production are  Assam and
Meghalaya.

(b) Year Production (in M. Tonncs)
1984-85 ‘ 43
19K85-80 54

1986-87 55

NOVEMBFER 6, 19&7
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{¢) Towards development of silk indus-
try. a Muga Seed Development Project s
Feing mplemented at a cost of Rs, 3,85
crore which aims at building up of infras-
tructure for systematic production  and sup-
ply of commercial muga silkworm  sceds.
Towards marketing  of muga cocoons, Cen-
tal Suk Board  have sev up a Mega Raw
Mutenad Bank ot Sibsagar with Sub-Depots
i Lower Assam and Meghalaya,  Muoga

Recling Demonstration and Training Centee s
st up atl Siksagar. A Regional Muga Rescarch

Statier 1s functioning in Assam with 3 Fxien-
sion Centres located in Assam and
Mizoram. Since present production is small
and there is a high indigenous demand, the
posaubilit s of leosting exports of Mugu
Sk fabries are fimited,

States Share in Small Savings Collection

47. SHRI K. RAMACHANDRA
REDDY : Will 1he Minister of FINANCE
e pleased to state :

(a) whether State Governments share
in loans from small savings has lbeen incre-
arcd from two thirds 1o three fourth: and

{b}  Stale-wise break-up of this amount
for 1986-87 and 1987-88 7

THE MINISTER OF STATE IN THE&
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POQJARY) : (a) The States share
i net small savings collections  has been in-
creased from 2/3rd to. 3/4th with cffect
from 1.4.1987.

(b) Statewise break-up of loan agamst
small savings net collections, sanctioned
duting 1986-87 and 1987-88 (April to
Octoler, 1987 is indicated in the statement
below.
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Loans sanctioned to State Government during the year
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Statement

1986-

Writien Answerg T8

87 and

1987-88 (upto October, 1987) against net small savings eollections.

S. No.

Name of Siate
1986-87
1. Andhra Pradesh 13200
2. Arunachal Pradesh —_—
3. Assam 5300
4. Bihar 29444
5. Goa —
6. Gujarat 27319
7. Haryana 7500
8. Himachal Pradesh 3005
9. Jammu & Kashmir 2152
10. Karnalaka 17071
11 Kerala 5832
12, Madhya Pradesh 9567
13. Maharashtra 57200
i4, Manipur 96
1§. Meghalaya 353
lé6. Mizo ram —
17. Nagaland 88
18, Orissa 4419
i9. Punjab 13955
20. Rajsthan 9540
21. Sikkim 6
22 Tamil Nadu 12100
23. Tripura 400
24, Unar Pradesh 33398
25. West Bengal 34055
it-—-—-
Toal - 280000

{Rs. in Jakhs)

Amount

(upto October, 87)

i987-88

7921
13
3638
8723
370
19502
5926
2464
2057
5143
3705
6248
31361
50

.33
5239
323
27836
13136

162735
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Traslation]|
Mustard Faport

48. SHR! KAMMODILAL JATAV :
Will the Minister of COMMERCE bLe pleased
to state :

(a) the total quantiry of musterd ex-
rorted during the last three years and the
remces of cevrir’es to which eaxported;

(b) the prefit caaned by Goverrment
therefrom; and

(¢) i net, the reasens therefor and the
action picpcsed to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY CF COMMERCE (SHRI P.R.
DAS MUNSY) @ (a) to (¢) Export of mus-
tard/rape sced is not normally allowed as
per the Expart pelicy.  During  the last 3
years a smiail quantity of 120 Kg. of musr-
tard secds valued at Rs. 768/- were expo-
ted to USSR in 1985-86.

[English)

Income Tax Arrears in Film Indusiry

<9, SHRI SHANTARAM NAIK :
Will the Min‘ster of FINANCE te pleased
to state :

(a) the first ten names of the film
stars with bighest tax dues to the } Income
Tax authorities with respective dues against
each;

NOVEMBER 6, 1987

Written Answery 80

(b) the first ten names of the Income
Tax payers from the film industry, other
than film stars, with highest tax dues to the
Inceme Tax authorities, with the figures of
quantum due, individually;

(c) whether penal  prosecutions  have
teen teunched in any of the cases; and

(d) if so, the details  thereol ?

TEE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRi
R.K. GALCEVI) : (&) The names of the top
10 fi'm c1ars ard  inceme-tax  demand out-
sierdirgs against tham as on 30-9-1987 are
eiven In the Statement-1 below.

(b)y The nanes of the top 10 income-
tax payers frem the film industry, other than
film stars, and income-tax demand outstand-
rg cgarst tham as on 30-9-1987 are given
ke Steicnant-H telow.

(¢) #rd (d) The position of prosesution
noacsrect ¢f Dilm stars whose names appear
in Steiarent-1 s given below.

Amjcd Khan —  Concealment of income
Jayaprada —_ -do-

Rekha Concealment of income
Ganeshan —_ and wealth.

As 1cgiids the Inccve-tax’ payers other
thao film stars whose nanses appear in State-
nrent-11, no prosecutions has teen filed.

STATEMENT-]

Name of the Film Star

§.No.

Ranbir Rajkapoor
Rajesh Khanna
Jayaprada

Jitendra Kapoor
Rekha Ganeshan
R. Rajinikanth
Amjed Khan

A . Sreedevi

Shashi Raj Kapoor
Sreeram Lagoo

BWON

L

S0 x N o

Demand Outstanding
as on 30.9.1987
(Rs. in lakhs)

152.54
71.09
63.24
47.01
48.57
39.02
34.42
24.62
24.39
22.85
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STATEMENT-I!
SI.No. Name of the Assessee Demand outstanding
as on 30.9.1987
(Rs. in lakhs)
1 2 3
1. Sujatha Films (P) Lid, 380.40
2. Prabush Mehra 184.03
3. Sunlight Films 179.01
4. Aruna Intcmutional 144 .45
3. Amarnath Kapoor 106.69
6: K.R. Films 89.92
7. Kewal Suri 88.02
8. Suresh Desai & Associates 75.83
9. Akbar Al Khan 67.90
10, O.P. Ralhan . 53.83
Opening of Bank Branches in Sikkim Name of Name of Names of
Centre District allottee
$0. SHRIMAT! D. K. BHANDAR! : bank
Will the Minister of FINANCE be pleased —_— —— —_——- - ———
to refer to reply given to Unstarred Question
No. 3759 on 19 Aupust, 1987 regarding 1. Phodong North Sikkim  Siate Bank
growth rale of banking industry in Sikkim of India
and state :
2. Dikchu -do- -do-
(a) thc names of the bunks to which '
scven centres for opening of bank  branches 3. Majhitar East Sikkim -do-
in Sikkim have been allotted ; and
4. Pakyong -do- -do-
{(b) the progress made in opcning of
cach of these branches as on 31 October. 5. Rhenock -do- Central
1987 7 Bank of
India
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi JANAR- 6. legchip West Sikkim -do-
DHANA POOJARY): (a) and (b) The
names of banks to whom the 7 centres were 7. Mungalbarey ~-do- -do-

allotted in SikKim by Reserve Bank of India
(RBI) under the current Brapch Licensing
Policy for 1985-90, arc indicated below.
Necessary licences have also been  issued to
the allottee banks. RBI has intimated that
as per informatson available with them,
the banks have not opened the branches ai
these centres so far. RBl has advised the
banks that branches at the allotted centres
should be opened in a phased manner
during the remaining period of the current
Policy. 4

Promotion of Woollen Textiles in Kashmir

S1. PROF. SAIF-UD-DIN-SOZ : Wil
the Minister of TEXTILES be pleased to
state @

(a) the steps tuken for the promotion
of woollen textiles in Kashmir ;

(b) i so0, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TEXI‘!LE'S {SHRIT 8§,
KRISHNA KUMAR) : (a) and (b) To pro-
mote woollen textiles in Jammu & Kashmir,
17 applications covering a capacity of
28,212 spind les and 32 powerlooms have
been approved. A proposal submitted by the
State Govt. of Jammu & Kashmir for
setting up of a process house at Pulwama
for processing of woollen | yarn,fabrics has
also been approved at an estimated TCost

*of Rs. 167.37 lakhs.

{Translation|

Cases of Malpractices by Bank Odicers
in Bihar

52. SHRI KALI PRASAD PANDEY :
Will the Minister of FINANCE be pieased
to state -

(a) the number of officers found involv-
ed in the cases of bribery and bungling
during the period Ist January to 31st Octo-
ber, 1987 in various banks in Bihar and the
msumber of officers out of them uagainst
whom action has been taken, the number
of officers arrested and the total amount
involved in cmbezziement/bungling and
details of amount recovered thercfrom ;

(b) the particulars of the officers found
guilty of corruptionjcorrupt practices ;
and

(c) the total number of bank officers/
employees against whom C. B. . has been
conducting an inguiry and total number of
cases in which Government are likely to
get  inquiry rcport by 31st Deccember,
1987 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) The Rceserve
Bank of India has reported that banks
report all cases of fradus, including misap-
propriation, criminal breach of trust, credit
facilities extended for reward or for illegal
gratification, fraudulent ecncashment, mani-
puiation of books of accounts or through
fictitious accounts and conversion of pro-
perty, negligence, -cheating and forgery,
irrcguiaritics in foreign cxchange trunsac-
ttons and other corrupt practices. The

NOVEMBER 6, 1987
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Reserve Bank of India has further reporied
that the total number of cases of frauds in
India reporied by the public sector banks
to it during the period st January, 1987 to
30th June, 1987 irrespective of the dates
of occurrence, is as given below

No. of frauds Amount involved

— N G  — — —— —

(Rs. in crores)
951 14,58
(Data provisional)

It has been pointed out by the RBI
that the present system of compilation of
statistics relating 10 cases of frauds does
not gencrate state-wise information,

(b) The Reserve Buank of India has
intimated that as reported by the public
sector banks, during the period 1.1.87 to
30.6.87. the number of delinquent emplo-
yees against whom action has been taken
for their involvement in cases of frauds
and corrupt practices is given below :-

Frauds Corrupt
practices

(upto 30.6.1987)

1. No. of employees
convicted on charges
of frauds/corrupt 46 —
practices

2. No. of employees
given ma jor/minor
penalties 370 275

3. No. of employecs
out of (2) above dis-
missed/d ischarged/
removed 137 53

. No. of employees
against whom depart-
mental proceedings are
pending

s

882 370

5. No. of employees
against whom pro-
secution is pending
in Court 2176 1731
{Data provisional)
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(c) Information is being collected and
ta the extent available will be laid on  the
Takle of the House.

{English)
Indo-French Trade Talks

53. SHRIMATI N.P. JHANSI
LAKSHMI : Will the Minister
of COMMERCE be pleased to state :

fa) w‘hc!hcr Indo-French Trade 1talks
were held in October, 1987 in Paris ; and

(hy if so, the main features of the talks
and the outcome thereof ?

THL MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR1 P. R.
DAS MUNSI) : (a) Yes, Sir, The sixth
session of the Indo-French Joint Committee
meeting was held in Paris from 26 to 29
October, 1987,

(b) This mceting concentrated mainly
on measures to help reduce the imbalance
in bilateral trade, step up industrial and
technological collaboration between the two
countries, develop joint  research and
development cooperation, besides sectoral
cooperation in specific  projects relating to
areas like power, ‘health, environment,
mining, agriculture and transport.

Bank Loans for Working Capital

54, SHRI V. S. VIJAYARAGHAVAN:
Will the Minister of FINANCE be pleased
{o state : -

{a) whether there is a scheme for pro-
viding loan for the purchase of equipments
and loan for worki ng capital for the benefit
of disadvantaged sections ?

(b) the total amount of loans disburs-
ed through banks under this scheme in
Kerala during 1986-87 ; and

{¢) 1he number of beneficiaries in the
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c¢) All credit
linked schemes such as Integrated Rural

KARTIKA 15, 1909 (SAKA)
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Deveiopment  Programme (IRDP), Self-
Employment (o Educated Unemployed
Youth (SEEUY) and Self-Employment Pro-
gramme for Urban Poor (SEPUP) etc.
envisage provision of credit not only for
purchase of equipment but also for working
capital. The data regarding performance
under these schemes in  Kerala during
1986-87 as reported by Reserve Bank of
India tRBI) is furnished below :

(Rs. in lakhs)
Scheme No. assisted _::;:nT
IRDP . - 143399 4189.60
SEEUY 11456 1867.23
SEPUP 10504 390.74

Commercial banks also provide compo-
site Joan i. e, a single loan for purchase of
equipment and working capital combined
under composite loan scheme formulated
by RBL. In Kerala Rs. 2 337.41 Jakhs have
been disbursed to 460783 beneficiaries
under composite loan  scheme  during
1986-87.

Earnings from Spices

.55. SHRI K. KUNJAMBLU : Will the
Minister of COMMERCE be pleased to
state : !

(a) the export earnings from different
spices With spice-wise break-up  during
1986-87 ;

{(b) whether there has been a pro-
gressive decline in the carnings from these
spices over the year;

(c) if so, the main reasons
and

therefore ;

{d) the remedial measures taken to
boost their export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSD : (a) A statement is given
below,

{(b) tlo {d) The value of total export
of spices has been increasing over the years
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except during 1986-87 when it registered
a marginal decrease due to ll in exports
of cardamom owing to carry over stocks
in the middle-east, less demand, fall in
production and higher prices. The Govt,
is taking various measures (0 boost export

NOVEMBER 6, 1987
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of spices which include grant of Cash Com-
pensatory Support, impoit  replenishment
air freight subsidy on cardamom and  other
tharkcting promtion scheme s for Wesl Asiit,
North Africa, USA & Canada cto.

L

Statement

Export of Spices from India During the Financial Year 1986-87

(Quantity : M. Tons : \f’uluc_: 1 Crores Rs.)

{Commodities 1986-87
T Quantity Vatue
Pepper 6879 199,158
Cardamom Small 1447 18.50
Chillies 4029 4.49
Ginger Dry 4742 5,58
Turmeric 18744 18.48
Curry-Powder 2575 3.91
Other Spices 10933 12.45
Oils & Olecoresins
of Spices 437 14.75
Total 79786 277.2R*

*The ligures arc still provisional.

!
Adulteration in Tea Packuges for
Export

56. SHR!I MOHD MAHFQOZ ALI
KHAN: Will the Minister of
COMMERCE be plcased to state :

(a) whether a number of tea packages
meant for export to West Asia were recently
found tampercd with and adulterated at
the warchouse before these were shipped
from Calcutta ;

(b) if so, the details thercof ;

{c) whether Government have made
any inquiry into the matier ; and

(d) if s0, outcome thereof along  with
the action taken/proposed to  be taken
against those involved in the adulteration
of tea packages meant for export !

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE {SHR1 P.R.
IDAS MUNSI : (a) and (b) M/s Balmer
Lawrie & Co. Ltd. (A Govt. of India Enter-
pPrisc) were to export 1400 metric tons of
tea 1o the Govt, Trading Corporation, lran.
The Company engaged the services of M /s
Milton Tea packaging & Consuitants Pyt
Ltd., Calcutta who were operating from
a hired godown. While weightiment of
inspected;approved  originisl tcas was in
progess prior to gunny wrapping and  ship-
ment, one of the tea chests accidentally fell
down and split open. The company super-
visor present on  the spot found that the
conients of the broken chests is were grossly
inferior to the original. sampled tca. Al
other chests which were already approved
were opened and they prima facie appeared
to be tampered with,

y
(c)and (d) A policc case has  been
filed at the garden reach police station M/s



89 Writieh Answers

Balmer Lawrie & Co. Lud. has taken action
to recall and with hold shipment of all tcas
which have bezn processed at  the above
contractors godown carlier and were await-
ing shipment to the docks. The company
has decided 10 carry out reinspection of all
teas proccssed in the above contragiors
god @wn before these are eventually exported.
The local representative of the importing
organisation has been appraised of the
situation and assured that if any chest out
of the present shipment is found (o contain
inferior tea the same will be replaced free

of cost.

Withdrawal of Benefits 10 Stafi of Regional
Rural Banks in Andhra Pradesi

57. SHRI SURESH KURUP : Wil
the Minister of FINANCE be pledsed to

state .

(a) whether the existing benefits to the
siaff in the regional rural banks of Andhra
Pradesh are being withdrown ; and

(b) if so, the reusons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b} No, Sir.
Howeve.,, in the case of officers, some
benefits have had to be withdrawn because
the eqated catecgory of post in the State
Government Jdoes not enjoy these benetits,

Ficld Sapervisors in RRBs in AP,

’

58. SHRI SURESH KURUP : Will
the Minister of FINANCE he pleased to
siate

(a) to which cadic the (icld supervisor
at reginnal rural banks of Andhra Pradesh
15 equaied in the State Goyermment;

(b} whether the rcegional rvural banks
have not upgraded the post of ficld super-
visors alitough the State Government
upgraded the equated cadre without any
additional duties ; and

(c) i so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARY) : (a) To the post of
Extension Officer (Cooperation).
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(b) and (¢) The Regional Rural Banks
have not upgraded the post of Feeld Super-
visor because unlike 45 in the State Govern-
mant additional dutics have not been given
to the Field Supervisors.

Export [a: entives to Firmsy

59. SHRI CHAUDHARY RAM
PRARKASH : Will the Minister
of COMMERCE he pleased to state

(a) whether the Associated Chamber of
Commerce and Industry have urged
Government to grant special jncentives to
the firms engaged in cxport busipess with
a view to increase foreign exchange carn-
ings ; and '

(b) if so, the reaction: of Government
thercto ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSD : (a) and (b) The Associated
Chambers of Commerce and Indusiry of
India in their background paper for a Work
shop * ‘Doubling eaxports by 1990 held on
1 5th October 1987, made certain suggestions
to promote India’s exports. Thase sugges-
tions were duly considered and it is falt
that the cxisting policy framework is
adequate to deal with most of the practical
suggestions made.

Seizure of Smuggled Goods by Customs
Aut horities

60. SHRI MOHANBHALI PATEL :
SHR1 KALI PRASAD PANDEY :
Wil the Minister of FINANCE be pleased
10 state :

(a) the details of goods scized by Lhe
customs authorities at all  the nternational
airports during the last three vears, year-
Wise YCar-wise ;

() the total yuantity of gold seized
during the said period ; ‘

{¢) whether & large quantity of gold
is being smuggled into the country ;

(d) if so, the steps being 1aken to
check the smuggling at airport ; und
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(¢) the manner in which  these confis-
cated goods are being disposed off 2

THE MINISTER OF STATE IN THE
DEPARTMENT Ofr EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
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B. K. GADHVI) : (a) The details of goods
seized by the Customs authorities at the
international airports in the country during

. the ycars 1985, 1986 and 1987 (upto

Sepiember) are given below -

(\;1IL_19 Rs.___i_nlCmrcs) ®
Commodity 1985 1986 1987 tupto September)
Gold 24.53 23.67 19,80
Watches 1.79 2.10 2.21
Synthetic fabrics 1.02 1.22 (.53
Dangerous drugs 4.7) 1.5¢C 1.9%
Indian;Foreign 2.96 2.99 27
currency
Others 5.50 - 6.10 - 877
Total  40.51 37.58 33.03

(b) Tolal quantity of gold seized under
the Customs Act throughout the country,
including at the international airports, dur-
ing the years 1985, 1986 and 1987 (upto
September) is given below

Year Quantity (in Kgs.)
185 225
1986 2174
1987 1497

{upto September)

(¢) Repurts received by the Govern-
nmicnt and scizures made  indicate that gold
continues to be sensitive to  smuggling  into
the country.

{(d) The anti-smuggling drive through-
om the country has been intensified. The
anti-smuggling machinery throughout the
country particularly in  vulnerable areas of
sea coasl, land border regions and airports
remain alert the check and detect smuggling
into the country. Sophisticated ant;-smuggl-
ing cquipments such as : metal detectors,
X-ray machines are utilised for prevention
and detection of gold concealed on person
of passengers and their baggage/in-cargo,
Close co-ordination is maintained with all
- the concerned agencies in the prevention

and detection of smuggling into  the
country.

(¢) The following are the modes of
disposal of certain categories of confiscated
goods ripe for disposal :-

(i) Gold and silver are deposited in
the Mint and foreign currency with
Reserve Bank of India :

(ii) Trade goods are sold by auction
trader ;

(iii) Consumer goods are also sold to
public through registered Co-opera-
tive Societien Federations including
National Consumers Co-operative
Federation, Military/Para Military/
Police canteens etc.

(iv) Heterogenous and  miscellaneous
goods scized in small lots from
passengers, post parcels, etc. are
sold to public in retail through
Customs retail shops.

Lxpenses of Tea Board on Advertising

61. SHR] MOHANBHA! PATEL :
Will the Minister of COMMERCE be pleas-
ed 1o state
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(a) the total expenditure incurred by
the Tea Board on TV and press advertising
to foreign countries during the last three
years, year-wise ;

(b) the names of the countries which
are importing tea from India and the value
of tea exported to them annually ; and

(c) the steps taken to pOpularise
Indian tea in other countries to boost the

trade ?

"THE MINISTER OF STATE IN THB
MINISTRY OF COMMERCE (SHRI P. R.

DAS MUNSI): (a) The expenditure
incurred by the Tea Board oo TV and Press
advertising in foreign countries during the
last three years were as follows :

(Figs. ip equivalent Indian

Rupecs)
TV Advertising Press
Adver-
tising
1984-85 1,86.519 18,112,546 .
1985-%6 2,211,730 14,81,706
1986-87 31,98,110° 14,45,577

*Increased with the launching of Indian
tea campaign in Egypt in 1986-87.

(b) Generally about 80 countries are
importing tea from India. The names of the
major countries are LUK, Irish Republic,
Netherlands, West Germany, France, Malta,
USSR, Czechoslovakia, Last Germany,
Hungary, Poland. Yugosiavia, USA, Canada,
Qatar, UAE, Oman, Yemen, Bahrain,
Kuwait, Iran, Iraq, Jordan, Saudi Arabia,
ARE, Libya, Sudan, Morocoo, Afghanistan,
Japan, Singapore, Nepal, Australia and New
Zealand.

The wvalue of tea  exportied to the
countries during the last three firancial
years are given below

1984-85 Rs. 771.39 crores
1985-86 Rs, 647,98 crores
1986-87 Rs. 619,23 crores®

*Estimated
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(c) Somec of the important measures
taken during recent years for boosting up
our exports of tea are follows :-

1) Excise duty rebate of 50 paise per
kg. on all tea exports.

2)  Bxcise duty rebate on tea going
into packets as well as the duty
on tea packets.

3)  Higher CCS for packet tea, tea
bags and instant tea.

4)  Abolition of customs duty on

filter paper used in the manu-
facture of tea bags.

5)  Exemption of excise duty on tea
bags (which are  mainly for
exports),

6) Provision of upto 10% of f.%. b.
realisation for adverti sement and
promotion by individual com-
panies abroad (June-1987),

7)  Assistance to exporters of packet
tea uader the Brand Promotion
Fund Scheme amd Warechousing
Subsidy Scheme.

8) Introduction of a scheme for pro-
viding loan to new packeteer for
building up packaging capability
in order to broaden the packet
tea production base in the
country.

$)  Bilateral arrangements with some.
countrics for exports of tea.

10) Import replenishment for import
of raw materials for export in
value added form.

11) Teca Board's promotional activi-
ties which include :- -

a) Generic  promotion  pro-
gramme through Tea Councils.
India is presently a mcember
of the Tea Councils of UK,
West Germany, US, Canada
and Australia.

b) Uninational campaigns such
as in Egypt and Saudi Arabia
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and other uninational pyo-
grammes  through  Board's
overscas officers.

Promotional suppori
Indian .  exporiers, media
publicity, delegations,  sam-
pling of Indian teas abroad
through in-store demonstra-
uons, mobile tca vans eiwc.
participation in fairs and
exhibitions etc.

<)

d) Highlighting the vuabity of
Indian  1ea  through the
introduction  of  Darjeeling
Logo Campaign in the UK,

market,

Support Price for Raw Jute

62. SHRI C(HINTAMANI JENA :
Will the Minister of TEXTILES be pleased
to state : ,

(a) whether Government have fived

support price of raw jutc ;
(b) if so. the details thereof :

{c) on what basis the support price
has teen fired ¢

(d) whether the growers are demanding
more price ; and
reaction of Government

{e) 1if so, the

thereto 7

"THE DEPUTY MINISTER IN THE
MINISTRY Of TEXTILES (SHRi S,
KRISHNA KUMAR) : (a) and b} Yes, Sir.
The Statstory minimum  price for W-§,
Grade of raw jute for delnery at Calcutta
{ex-Calcutia other States) for 1987-8%
scason has been Iined at Rs, 334,50 per
quintal as against the prices of  Rs, 30K.50
per quintal fixed during 1986-87 season.

fc) The Govt. fises the statuiory
minimum prices for different grades/varietics
of raw jute after taking into account all
relevant factors including the recommenda-

to.
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tions of the Commission for Agricultural
Costs and Prices (CACP) ; views of con-
cerned Central  Ministries, Planning Com-
mi-sion ete. While formulating rtheir recom-
mendations the CACP take into considera-
tion v arious factors including the cost of
production, demand and  supply  position,
H ler-crop price parity. the need 1o provide
icentive 10 the producer  for  adopting
improved technology and for maximising
production, the likely ellect of the price
policy on the rest of the economy cic. ctc,

{d) and (¢) Yeos Sir, However, it may
be noted here that the statutory minimum.
prices for raw juie are fixed by the Govern-
ment alier taking into consideration all
relevant factors including the recommenda-
tions of CACYP etc. .

Import of Aluminium

JENA :
be

63. SHR! CHINTAMANI
Wiil the Minister of COMMI'RCE
pleased 1o stale ©

{a) the quantity of aluminium
imported curing the Jast three years, yeur-
wise from which country and at what rate ;

(b) whether Government  provide
subsidy for the import of aluminium by the
Minerals and ‘Metals Trading Corporation
(MMTCPrso as to market it ut par with the
indigenous metal without (aking into con-
sideration the disparity in the duty structure:
and .

{c}) whether Government have received
representations in this regard and if so, the
derasls thereof ?

THE MINISTER OIF STATE IN TIHIE
MINISTRY OF COMMERCE (SHRI P, R,
DAS MUNSID) © (a) A staiement showing
the quantity ard value of ajuminium import-
cd by MMTC during the years 1985, 1986
1987) is given

beiow.
ih) No Sir,
{c) Docs not arise.
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Propossl to Ban Export of Yarn

64. SHRI GURUDAS KAMAT :
SHRI MURLIDHAR MANE :
Will the Minister of TEXTILES be pleased
to state :

‘(:1) whether the National Textiles
Corporation has started exporting yarn to
countries other than the Soviel Union

(b) what is Government’'s policy
regarding export of varn instead of export-
ing value added products Jike cloth or
readymade garments ;

(c) what efforts are being made o

export cloth and rcadymade garmenis
especially 1o Soviet Union and other
Socialist countries | and

(d) whether Government  propose (o

ban export of yarn in due course ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S,
KRISHNA KUMAR) :  t4) Yes, Sir.

(b) The cxports of cotton yvarn are
allored with a view (0 improve ulilizauon
of spindle capacity and to ecarn f{ reign
cxchange. Cotton yurn is exported becausc
there is market for it as theie is market for
cloth and rcadymade garments.

(c) India’s tlextile trade with Soviet
Union and other socialist  countries s
governcd by Trade Plan Provisions lixed
annually. At the time of Itrade 1alks,
ctffort are made to negotiate higher provi-
sions and to persuade these countries 1o
Lift quantities in accordance with provisions
made.  Besides, the Textile Export Promo-
tion Councils undertake iegular export
promotion measures such as participation in
fairs sending trade declegations, organising
Buyer-Seller Mects etc. n these countrices.

(d) At present, there 15 no proposal
before the Government to ban export of
cotion yurn,

Pruduction of Yarn and Cloth

65. SHRI GURDAS KAMAT : Will
the Minister of TEXTILES be picased to

state
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(a) the total production of yvarn and
cloth during the year 1986-87 as compared
to the year 1983-85 ;

(b) what are the total carniags {rom
textiles during 1986-87 |

{¢) the total earnings from the textile
exports during 1986-87 | and

(d) whether Government proposy 10
allot more quanuty of coarse cloth in the
public distribution system 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S
KRISHNA KUMAR) . (a) Total produc-
tion of yarn dJduring 1986 87 was 1471
million kgs. as against 1382 million  kgs.,
during 1984-85.  The production of cloth
during 1986-8: was 12777 million metres
as compared to 12014 million metres
during J984-RS.

(b)  Total excise revenue collested from
cotton and man-made fabrics produced by
textile industries during 19¥6-87 was Rs.
535 crores.

(c) Total carnings from  textile
exports ¢xcluding jute, coir and handicrafts
were Rsr 2580 crores during 198687,

(d) There s no proposal to allocate
any additional quantty of controlled Janata
cloth over and above the target of produc-
tion in this year.

) Fination of Seniority of Assistants in A\FHQ

06. SHR! P, KANNAN | Will the
Minister of DEFENCE be pleased to <tate ;

(a) wheiher the dispute between depart-
mental promotees and direct icecruits for
their seniority in the gradc of Assistant of
AFHQ Civil Service had been sorted out by
the Supreme Court order dJated 25 April,
1985 '

(b) 1l so, the latest position thereof in
view of the Supreme Court dircction on 17
February, 1987 1o the effect that scniority
has to be deterntined on the basis of conti-
nuous officiating service ;

(¢) whether a revised seniority flist of
ACSOs is also being delayed due 10 review
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of the whole matter and this delay js  aflect-
ing many retiring oflicers who are denied
their due promotion . and

(d) the steps being taken by Govern-
ment o mplement the deasion  of  the
Supreme Court !

THE MINISTER OF STATL IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLY IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(av No, Sir. Afier this judgement the
Hon'ble Central  Admipistrative Tribunal
pronounced their judgement on this Issue
on 22 Aug. 1986. The Hon ble Supreme
Court also passed orders o |7 Febh. 1987
and 10 Aug. 1987 n this regard.

(b) The seniority list of Assistants
issued in terms of the Supreme Court judge-
ment dt. 23 April 85 and the judgement
of the Central Administrative Tribunal dt.
22nd Aug. 86 was again revised after the
Supreme Court order dt. 17 Feb. &7. It
was issued on 8§ May 1987,

(c) No, Sir. The seniority ol proimotee
ACSOs amongst themselves based on the
Court’s judgement has since been dJdetermined
and notified vide Note No. A/05111/Review
Panels 77-78 to 86-87'CAQO (P-1) dated
2nd November, 1987.

(d) The following steps have already
been taken :-

(i) Revised seniority list of Assistants
ot AFHQ Civil Service issued on 8
May 1987.

(ii) Panels of Assistants for officiating
promotion to the grade of ACSO
for the DPC years 1977-78 1o
1986-87 have been reviewed and
published.

(iii) Inter-se scniority of  promotee
ACSOs amongst themselves dcter-
mined and issued.

(iv) 37 ACSOs (Direct Recruit Assis-
tants) who did not figure in the
revicwed panels have been reverted
to the grade of Assistant.
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Formulation of Go'd Storage Policy
by MMTC

67. SHRI GURUDAS KAMAT:
Will the Minister of COMMERCE be pleased
to state :

(a) whether Goverrnment piopose (o
formulate a new policy regarding s.le and
storage of gold by the Minerals and Metals
Trading Corpor=tion ;

(b) if so, the detatls in this regard ;
and

{(¢) when it is likely to te
mented !

imple-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI1 P. R.
DAS MUNSI) : (a) and (b) A scheme for
MMTC to stock and release gold to gold
jewcellery manufacturing and exporsting units
in the 100% Fxpoit Oriented Gold Jewellery
complexes has becn proposed. As per the
scheme, a foreign supplier is to make
available gold for MMTC 1o stock and sell
to these Units. The quantity of gold used
in exports is to be replenished by  purchase
of gold from the foreign supplicr at the
ruling internat oral price of of gold.

(c) The scheme will be implemented, if
and when approved.

Licences for Cpening of Nationalised
Banks Branches

68. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the Reserve Bank of
India have taken any steps to ensure that
the nationalised banks take positive mea-
sures for opening ncw branches of the
respective banks which were given licences
under the current Branch Licensing Policy ;

(b) if so, the details thereof ;

(c) the names of branches opened by
each of the nationalised banks since the
sanction of the licences in the State of
Himachal Pradesh in the Seventh Five
Year Plan ;
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(d) whether there are  instances where
certain banks have rcfused to open any
branch or not opened any branch so far in
Himachal Pradesh ; and

(e) il so, the names thereofl and the
action taken by the Reserve Bank of India
against these banks and the steps taken o
ensure  the earlv  opening  of these
branches 7

THE MINISTER OF STATIE IN THLE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) to (d) Pescrve
Bank of India (RBl) has reported that
while issuing licences, banks have been
advised 10 take cffective steps {or opening
branches at places for which licences are
issued to them. RBI has also adviscd the
banks that branches should bz opened in a
phased manner during the remaining period
of current Branch Licensing Policy for
1985-90 and indicate their schedule of
opening the branches period-wise to 1ts
Regional Offices under whose jurisdicuon
the ceatre fall. In addivon, Tisk Forces
have also been set up at eacih Regional
Office of RBI to monitor the progress of
opening of branches.

{¢) RBI has reported that nationaj.
ised banks have opened so far 8 brancheg
in Himachal Pradesh under the currgng
Policy as per dctails given bel w -

—

Name of Centre  Name of  Name of
District Bank
Bfa;:!;;t_:; Solan Punjab
' National
Bank
Majhwar Mandi -do-
Bankhandi Kangra - -do-
Sunhi -do- -do-
Rajhoon -do- -do-
Darini ~do- -do-
Chamunda -do- Central Bank
of India
Karcham Kinnaur Punjaﬁ
National

Bank
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(d) and (¢) RB! hus reported  that
none of the banks have refused to open the
branches in Himachal Pradesh cacept UCO
Banl which had expressed ats  inability 10
open branches at the 19 yural and  semi-
urban centres allotted to it in Mimachal
Pradesh under the cuiient  Policy, on  the
grounds (hat 737, of its existing branches
in Inxlia are already in the rural and semi-
usban areas and there are administrative
and other problems in increasing this per-
centage. RBE has since reallotted  these 19
centres in Himnachal Pradesh to  other
banks.

Restriction 7n Import of Methylene
Clinride

69, SHRI D. P. JADEJA - Will the
Minister of COMMERCL be plkaswd to

state |

(a) whether vide notification No.
08B0 ITC (PN)/RS5-88 dated 17-8-.%7
Government have :estricted the import of
Methylane Chleride ; and

{b) if s0. how Government propose to

provide relicf 10 uwnits manufacturing
drugs ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMECRCE (SHRI P. R.
DAS MUNSH _ (a) Yes, Sir.

(b)  Mcothylenc  Chloride  has been
shifted 1o the list of limited permissible
items with effect from 1 7th August, 1987,
Keeping i i1 view the indigerious  avadability
of the item, the regNirements of IMports are
met by issuing supplementary  |icences to
actual users after ascertaining the indigen-
ous availability and the essentialiy,

Rise in Gald Prices

70.  SHRI B. 1., SHAIESH

SHRI KALI PRASAD PANDLY:
Will the Minister of FINANCI be pleased
to state .

(a) whether there  has recently  been
a sharp increase in the gold prices i the
domestic market :

(b) if 50, the reasons thereof :
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{¢) the reasons why the quanfity of

aewly-mined Indian .pold keeps shrinking
every year o and

(d) whether Government hasve initiared
any stens o gheck net only  the nullish
trend 0 eold  prices buat uiso  chielk ais
domestic consumiption and hoereding by the
unsocial  clements, tax codeers  and s
smugg!ifag!rom the Guif and viandestine
imports ?

THE MINISTER OF STATE IN THE
DUEPARTAMENT O EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B K. GADHV]) @ 2y Yes, Sir.

(h)  Shortage ol supply. scasonal de-
mand and anti-smugehng measures  shoufd
be the reasans for increase in prices,

(¢) The gold praduction by Bharat
Gold Mines Limited. a Public Sector Under-
taking of Central Govi., has been talling
over the years mainly due  to the gradual
exhaustion of reserves coupled with fall n
grade of ore.

() Since gold is not an  essential
<commodity, Government has not found it
necesary w0 take any seps o check the
increase in prices of gold . r its consumn-
tion and hoardinz, Goserniment has intensi-
fied t e anti-smuggling drive  throughout
the country, parucuiarly in vuinerable arcas
to check and detect smugelinz. Sophisticated
anti-smuggling equipmernts such as metal
detectors,’ X-ray machines are  utilised for
detection of gold concealed on the person
of passengers and in their Baggage 10 Cargo.
Close co-ordination 1s miantained with all
the Central and  State agencics cuncerned
with the prevention and  detection of
smuggling 1into the couniry.

Vacant Posts of Chairmen of STC & MMTC

7t. DR, B. L. SHAILESH : Wil
the Minister of COMMERCE  be pleesed to
state @

(a) whether the post of (‘huigmn of
State Tradi ng Corperation and Mineral &
Metals Trading Corporation are at present
vacant : and

(b if so, how and when are these
likely to be filled up ? '
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THE MINISTIZR OF STATE IN THE
MINISTRY OF COMMERCE (SHRY P. R,
I2AS MUNSI) ; (a) Yeou Sir,

(b) Steps have aizeady been initiated
w fitll up the posis as early as possible.

Rapeasced o'ter of EPC

72, DR, B. L. SHAILESH: Will
the Mini.ter of COMMERCE he pleased
10 state :

{a) whcether the FEU countries are
oilering rapesced to Injia on preferential
credit ;

(b) il so, the quantity offered and itS
f. 0. b. price ; and

(¢) the Governmcnt response there
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR1I P. R.
DAS MUNSH : (a) No. Sir.

(b) and (¢) Do not arisc.

Income Tax Raids

74. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister
of FINANCEL be plaased to stale :

(a) the number of business houses
raided by the Income Tax Depariment
Juriag the quarter from July, 1st, 1987 to
September 30th, 1987, statewise

(by the total quantum of tax evasion
detected during this period ;. and

(c) how many cascs have been register-
¢d under the tncome Tax Act during this
perind ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B, K. GADIIVY) : (a) to (c) The infor-
mativn is being coliceted wuna will be laid
on the Table ol the House,
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Benefits of Scnierity £nd Firation of
Pay to ECOs S5COs.

75. PROF. MADHU DANDAVATL .
Will the Minister of FINANCE bLe pleased
1o state :

(a) whether bencfiis 10 senjority  and
fixation of pay arec given to ECOs/S8COs
recruited ugainst reserved vacancies in pub-
lic sector banks ;

(b) whether similar benetits are extended
to ECOs/SSCOs recruited against reserved
vacancies in financial institutions such as
Life Insurance Carporation ; and

(¢) if not, the reasons for discrimina-
tory treatment ?

THE MINISTER OF STATt IN IHE
MINISTRY OF FINANCLE (SHKI JANAR-
DHANA POOJARY) : ta) Bendt ts of se-
niority and pay fixation are wlio - ed to Ex-
Emergency Commissioned  Ofhicers/Short
Service Commissioned Oflicers who  were
Commissioned between 1,11, 1262 1o 10,1,
1968 and were appoimnted in pudlic sector
banks under the adminnstrative control of
Minisiry of Finance (Banking Division)
against posts rescr.ed for them.

(b) In respect of Ex-Emergency Commis-
sioned Officers;Short Scrvice Commissioned
Offilers recruited against rescrved  vacancies
in Life Insurance Corporation, tctal emo-
luments drawn by such ofticers at  the time
of their release ure protected.  However,
no weightage is given by Life Insurance
Corporation for their pasi senice, tor pur-
poses of seniority.

(c) The posts in Public Financial Insti.
tutions like Life Insurance Corporation are
isolated posts, and vacwarcies occur in diffe-
réht postitions in these institutions.

Conscquently, the point of ¢ntry varies
from one institution to another depending
upon the experiense and qualification for u
post and the suitability of Ex-fmergency
Commissioned Officers,;Short Service Commis-
sioned Officers for the said post.  Furiher,
the service conditions of employees in Life
Insurance Corporation (including seniority)
are governed by the (Suwafl) Regulation
which has the force of law. Granting the
benefit of seniority to Ex-Emergency Commise
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stoned Officers/Short Service Commissioned

Ofticers in respect of their past service, to

the detrinent of existing staff in - Life Insu-

tarve Corperation, witl contravere the (Staffy
Regulation.  In view of these reasons, Life

Insurarce  Corperation  does  not grant

weiphtage for past service 10 1 x - mergency

Conn issioned Cilicers Short Scrvice

Commissioned Otlicer- for purposes  of

seniority,

L3

[isposal of Narcotics

76. PROF. MADHU DANDAVATE :
Will the Min ster <« FINANCE  be pleased
to state :

(wr whether  sipnificant  guantities  of
diues have been <ei.ed under the Narcotics
Act; and

(1) 1 so, the steps taken for their dis-
posal to ensure that they are not recyeled ?

THE MINISTER OF STATE IN THE
DI PARTMENT OF FEXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI}
B.k. GADHYI) : (a) Considerable quan-
tiles  of drugs, specially of heroin and
hashish (charas), have been seized during
1686 and 1987, as indicated by 1he follow-
e figures :

19XN6 1987 (upto 30.9.87)
{Quantity in
kilograms)
1. Hashish 18,909 9,553 7 hashish
oil
2. Heroin 2,621 2,260
3. Mandray 1,485 1,186

(Figures for 1987 are provisional and
rounded off to the nearest kilogram)

(b) The contisated drugs ripe for dis-
posal, after duc ‘cgal proceedings, are sent
to the Government factorics.  While opium:
and morphine aic further processed, other
diugs ure destroyed,

&icences (o0 100 Per Cent EOQUS
77. PROF. MADHU

V.H the Minister of
rhoased to state

DANDAVATE -
COMMERCE ' be
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(a) whether Jicences are liberaliy given
for mports required by the 100y Export
Oriented Uinits (EOUS);

(b) f sc. the number of such umits and
the quantum of Toreign exchange released
during 19&5-86 and 1586-87; and

(¢) whather the experis  of such units
justify  the  Liberal  treatment  zaen 1o
them 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCT (SHRI PR,
DAS MUNSID C G 1o (o) Uriis approved
under the scheme of 100% FOU S are requi-
red 10 achieve stpulated Jevels of  alue
addition taking into aecount  the  owport
eamings and the foreign  ¢xchange outeo,
Subject o the 1erms of the approval, the
scheme  provides for the import of capial
goods and production :cquiremeni by a
unit under Open General  Licence. The
grant of specific import  licences and release
of forecin exdchange for the purpose 10 100%
EOUs, therefore, does not arise. The number
of valid approvals  grantod o 1900, EQUSs
is 623 and the number of units in operation
in accordance with reporis receined s 5,
Export under the Scheme have been pro-
gressively  Increasing  <ige  its  inception.
Government have recenthhy  taken measures
to improve the working of  the scheme and
enhance the export capability.

Ordnance Fuctory i \ndh-a Pradesh

TFR. SHRI T. BALA GOUD :
DR. (MKS.) T. KALPANA DEVI :
Will theMinister of DEFFENCTE be pleased to
state

ta) whether Governmient propose 1o sel
up an ordnance facicry in Sidavitam  in
Kodur Talvka of Andhra Pradesh;

(b) if so0, whether Government have
made anv sarvey in this regard; and
(c) if so, the outcome thereof?
]

THI MINISTER OF STATI IN THE
MINISTRY OF DEIENCE (SHRI SHIV-
RAJ V. PATIL) : (a) No, Sir.

(h) and (c) Do not arise.
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[Transiation]

Writing OIf of Loans by State Governments

79. SHRI VILAS MUTTEMWAR :
Wiil the Minister of FINANCE be pleased
to state : :

(a) whether it is a fact that the Reserve
Bank of India has criticised the policy of
writing oil of loans by State Governments;

(b) the reaction of Government there-
to:

(¢} whether Government
take any steps o discourage
on the part of State; and

proposc o
this tendency

(d) if not, the reasons therefor ?

THE MINISTER 'OF STATE IN THE
MINISTRY Qi FINANCE (SHRI JANAR-
DHANA POOJARY) : ia) to (d) In a Press
refease issued by Reserve Bank of India on
12.8.87, the Guvernor, RB! has clarified
that no autaority other than (he Commercial
Banks themselves can write oT the bank
loans. RBI has, accordingly adVised banks
that only they arc competent t0 judge 1the
recoverability of the advances/loans and no
other authority can take such a decision on
behalf  of the banks.  As RBI has suitably
advised the banks, no further instructions
from Goverament have heen issued to the
banks in this regard.

{Enslish]
Hielp to Fishermen by MPEDA

80. DR. (MRS) T. KALPANA DEVI :
SHRI CHAUDHARY RAM
PRAKASH : Will (he Minister of COM-
MERCE be pleased to state :

(a) the steps 1o be taken by the Marine
Products Export Devclopment Authority
(MPEDA) 10 feich good prices for the pro-
ducts of our fishermen;

(b) whether any complaints have been
received regarding mal-functioning of the
MPEDA; and

(¢) the steps being taken to ensure that
primary producers of shrimp are not exploi-
ted by exporters ?
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THE MINISTER GF STATE IN THE
MINISTRY OF COMMERCE (SHRi P.R.
DAS MUNSI) @ (a) The unit value realisa-
tion ¢i cur marine roducts  from Cxports
is increasing every ycar, which <hows that
our fishermen arc rcalising competivive pri-
ces for their produce.

(b) and (¢) We have  received  certain
letters concerning  MPEIXA.  There waus
recentiy a probicm of remunerative  price
of shrimp {ram Vizeg. which bas now been
sorted out wiih the imvolvement of expor-
ters, rawlar owners and other autorities
concerned.

\% or i@ Bank Assistance to Deveiop
Sericulture in Andiira Pradesh

8. DR.(MRS) T.
Wiil the Minister of FINANCE
to state :

e pleased

(a)  whether Government preposal to
devclop sericulture in Andhra Pradesh with
World Bank assistance is pending with the
Agriculture Finance Corporation:

(b) iiso. the details in this regard;
and

(¢)  the reasons lor the delay and when
it is likely to be cleared ?

THE MINISTEK OF STATE [N THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA PCOJARY) : (2) to (¢c) Agricultaral
Finance Corporation (AFC) has  reperted
that a report for  sericulture development in
Andh:a Pradesh huas been  prepared by them
and submitted to that Government. AFC
has further reported that there has been no
delay in submission of the repert from their
side.  As regards the figures relating to
total outlay of the project, the same is being
ascertained and will be laid on the Table to
the House.

Collections of Small Savings Schemes

82. SHRI JAGANNATH PATTNAIK :
Will the Minister of FINANCE be pleased
to state :

(a)  whether Governmient have obtained
infcimation regarding collections of small
savings scheme including the indira Vikas
Patras;
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(b) if so, whether there have bzen poor
iesnonse to these sciremes:

(¢) il so. the details thereof; and
(¢c)  further steps Government propose

{0 take o extend more and more

1o the peopie in this

[
racilities

THE MINISTER OF STATE (N THE
NINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) to (d) The in-
formauvon regarding deposits in small savings
schemes shows lesser deposits under some
schemes.  To improve collections, a new
MONTHLY [NCOME SCHEME was intro-
duced on 15.8.1987. Goveriiment is con-
sidering stups  necessar to maximise collec-
tions. A special drive for three months from
2.10.1987 has already been launched.

NTC Team te USSR

83, SHRiI MURLIDHAR MANE :
Will the Minisiei of TEXTILES be pleased
to state :

(a) whether  high-level team of the
National Textile Corporation it so visit the
USSR to discuss ways and means to augment
export of textiles 1o that country; and

(b) it so, the details thereol ?

THE DEPUTY MINISTER IN THE
MINIST RY OF TEXTILES (SHRU S.
KKISHNA KUMAR) : (a) and (b) The

memaerendum ol understading signed as a
result 0f the visit to USSR in fune, 1987 of
4 high level NTC delegation led by its
Chairman-curm-Managing Director provides,
inter-alia, that NTC delegation will wisit
Moscow at the end of September, 1987 to-
nepotiate for signing the deal relating to new
varictics.  This visit has not yet taken.
place.

Incentive to Aluminium Exporters

84. SHRI MURLIDHAR MANE : Wilt:
the Minister of COMMERCE be pleased to
state

(a) whether Gevernment  propose  to-
give incentive 1o aluminium  manufacturers.

to promote the aluminium export; and

() if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) :(a) and (b) At present
India is a net importer of Aluminium. The
question of giving incentive for ajuminium
export, therefore, does not arise.

Directions te Banks for Drought and
Food Relief

85, SHR| V. SOBHANADREESWARA
RAO : Will the Minister of FINANCE be

pleased to state ©

(a) whether any directions have been
issued to the nationalised banks 10 gear up
their machinery to  implement the drought
and flood rejief mcasures and help the
affected people;

(b) if so, the response of the banks in
this regard;

(c) whether Government are  giving
loans with a substantial amounts of subsidy:
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARY) : (a) to (d} Reserve
Bank of India bas issued detailed guide-
lines for providing credit support by banks
to persons affected by drought/ficods for
undertaking second sowing or raising alter-
native crops, short duration crop, fodder
etc. in casc where the kharif crop has failed;
short term loans are to be comerted into
medium term loans; assistance to be pro-
vided for production of seeds, rescheduling
of investment credit if failure of crop
warrants cxpeditious sanction of loans for
minor irrigation purposes, consumption loan
to small and marginal farmers and other
weaker sections of Rs, 500/- and financial
assistance for setting up Fair Price Shops.
Nationnal Bank for Agriculture and Rural
Development (NABARD) has also issued
detailed guid elines to Central Co-operative
Banks/Land Development Banks/Regional
Rural Banks on the lines of the instruc-
tions issued by RBI to enable these banks
to provide necessary credit assistancce to
farmers and other weaker sections of
society.
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in the areas affected by drought/flood
successively for three years or more, banks
have been advised to defer recovery of
amount fallen due for a period of two
years or till the next normal year if it
occurs earlier. Banks have also been ins-
tructed not (0o charge penal interest in
these cases nor should they compound the
interest on dues. Banks are to charge a
rate of interest of 10% per annum on short
term loans upto Rs. 5,000/- in case of
farmers who have suffered three or more
consecutive drought/floods and whose loans
have been converted/rescheduled. The
reports received by RB] from banks indicate
that 1they bhave started extending credit
support to farmers and others affected by
drought and floods.

Gnvarnment do not have under consi-
deration any new subsidy loan scheme for
persons affected by drought/floods.

Nationalisation of Jute Industry

86. SHRI T. BALA GOUD : Will the
Minister of TEXTILLES be pleased to state :

(a) whether Union Government are
considering a proposal to nationalise the
jute industry; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) No, Sir.

(b) Does not arise.
Deposits of Nationaiised Banks

87. SHRIT. BALA GOUD : Will the
Minister of FINANCE bte pleased to state :

(a) the amount of dcposils of each
nationalised banks for the year 1983, 1984,
1985, 1986 and upto 30 June, 1987;

(b) whether in most of the nationalised
banks amount of deposits have gone down:
and

(b) if so, the number of banks in which
it has gone down and the reasons therefor,
bank-wise ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 JANAR-
DHANA POOJARY) : (a) to (c) Bank-wise
aggregate deposits (excluding inter bank
deposits) of Public Scctor Banks as on the
last Friday of December 1983, 1984, 1985
1986 and of June 1987 are given below.
During this entirc period all Public Sector
Banks recorded increases in deposits (with
only Canara Bank and Syndicate Bank
having registered a very slight marginal
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decline in their deposits in June 1987 as
compared to level of December 1986). The
annual rate of growth of aggregate deposits
of Public Sector Banks between the years
1983 to 1986 ranged between 17 per cent
and 19.6 per cent. While the trend in
growth of deposits is satisfactory, year to
year variations and bank to bank variations
are naturally inevitable and such variations
are considered as part of a normal pattern
of overall deposits growth trend.

s/
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Merger of Nationalised Banks

88. SHRI T. BALA GOUD : Will the
Minister of FINANCE be pleased to state :

(a) whether Government propose to
merge some of the nationalised banks which
do not have sound position with other
nationalised banks: and

(b) if so, the causes responsible for the
unsound position of thosc nationaliscd
' banks which are proposed to be merged

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) No, Sir.
Consideration of such a proposal has not
{ound necessary.

Frauds in State Bank of Indore Branches

89. SHRI RAJ KUMAK RAI : Wil
the Minister of FINANCE be pleased to

state :

(a) the number of frauds committed
in the various branches of State Bank of
Indore during 1983, 1984 and 1985 year-
wise ;

the manage-
found

{b) the action taken by
ment against officers/emplayees
guilty ; and

(c) the preventive steps taken by the
management to avoid commission of frauds
in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (b) State
Bank of Indore has reported that during
the years 1983, 1984 and 1985 5§ cases,
48 cases and 10 cascs of frauds were
detected in its branches. In connection with

these cases, 52 officers/employees have
becn awarded following punishments :
i) Dismissed from the —_— 13
Bank's service
ii) Removed from the — 1

Bank's service

iii) Reduction in Grade —_— 3
Scale

KARTIKA 15, 1909 (SAKA)

iv)  Withholding of e 8
increment

v) Censured — 10

vi) Cautioned/warned -—_ 17

(¢) The Bank has reported that do's
and dont's have been advised for the
guidance of members of staff. The Bank
has further reported that the modus oper-
andi of the cases is -also circulated with
instructions to guard against recurrence of
instances of such case:. Systems and pro-
cedures are also reviewed and revised, as
and when required.

Withdrawal of Money by Officers of
State Bank of Indore

*90. SHRI RAJ} KUMAR RAI: Will
the Minister of FINANCE be pledsed to
state :

(a) whether it is a fact that some
officers of Connaught Circus, New Delhi
Branch of the State Bank of Indore have
drawn money illegally from the bank as
loan in the namess of their relations and if
so, the amount of such loan ;

(b) the number of persons in whose
names the above mentioned amount has
been drawn ;

(c) whether it is also a fact that the
guilty officers have been let off after being
merely a simpls warning ; and

(d) if so. the reasons thereof and
whether Government propose to have the
matter reinvestigated ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) State
Bank of Indore has reported that it is not
true that any officer of its Connaught Circus
(New Delhi) Branch had drawn mency
illegally from ithe Bank. However, certain
credit facilities had been sanctioned by
the Connaught Citcus Branch to two firms
in which a relative of the then Branch
Manager was a partner/proprietor.. The
Bank has further reported that it is issuing
a charge-sheet to the concerned officer and
punishment, as may be appropriate, will be
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awarded after the inquiry is concluded, The
Bank has also stated that no concerned
officer has becen et off with a mere
warning.

L.oss suffered in Export of Garments
from Andhra Pradesh

91. SHRI1V. TULSIRAM : Will the
Minister of TEXTILES ke pleased 10
state :

(e) whether the Association of Andhra
Pradesh Exporters has drawn the attention
of Union Government towards the loss of
valuable foreign exchange suffered during
the last two years in the field of export of
garments ;

(b) if so, the details of the loss suffer-
ed in export of garments from Andhra
Pradesh durihg the last two years ; and

(¢) the steps being taken by Union
Government toc provide pecessary protec-
tion to the garment exporters in Andhra
Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI! S.
KRISHNA KUMAR : (a) to (¢) : Govern-
ment does not maintain any State-wise
statistics about export of garments ror are
any steps taken with any particular State
in view. The incentives given to garment
sec tor are available to garment cxporters in
the countsy ircludirg  those  from
Andhra Pradesh.

Modcinisation of N, T. C. Mills in
Andhra Pradesh

92. SHRI V. TULSIRAM . Will the
Minister of TEXTILES be pleased to state :

(a) the details of the ameount expend-
ed by Government on N. T, C., mills
situated in  Andhra Pradesh, mill-wise
during the Jast two years ;

(b) the extent to which the cfficiency
and production in the NTC milis has
improved as a result of modernisation in
these mills in the State

(c) whether such a modernisation has
reduced the cost of production of coarse
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cloth Tor the benefit of the common man ;
and

() il so, the steps being taken by
NTC/Government to reduce cost of pro-
duction of rough cloth by NTC ?

THE DEPUTY MINISTER IN THE
MINISTRY Ol TEXTILES (SHRI S,
KRISHNA KUMAR) : (a) Amount spent
on modernisation, renovation e¢tc. in  res-
pect of NTC mills situated in  Andhra
Pradesh, mill-wise, during the years
1985-86 and 1986-87 is given below :

Amount
(Rs. in lakhs)

—

Name of the Milt

s s e emme e s

Azam Jzhi Mill: 76.58
Adoni Cotton Mills 29.87
Nataraj Spg. & Wvg. Mills 20.7¢
Natha Spg. Mills 37.60
Tirupati Cotton Mills 12.86
"~ Ananthapur Cotion Mills 211.86

Total 399.56

(b) 10 (d) Significant invesiment  has
been made only in respect of Ananthapur
Couon Mills which is 8 spinning unit. The
sp.nning utilisation in this mill has gone up
from 01.4% in 1977-78 to 66.5% in 1986-87.
There has been no improvement in the pro-
ductivity in other mills.

Co-Firancing with World Bank

93. DR. V. VENKATESIH :
SHRI BALASAHEB VIKHE PATIL:
SHRI BHADRESHWAR TANTI:
Will the Minister of FINANCFEF be plcased
1o statce .

ta) whether lus Ministrv  has cléared
the proposal initiated by Commeice Ministry

for ¢ntering into co-financing arrangements
with the World Bank | and

(b) if so, the details thereof ?

THE MINISTER Ot STATE IN THE
DEPARTMENT OF FXPENDITURE IN
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THE MINISTRY OF FINANCE (SHRI
B. K. GADHYI]) .(a) and (b)Y It bas
been agrecd in principle 1o ¢ater into co-
financing arrangements with  the  World
Bank to promote Indian consultants for
short-term  operational  assignments  in
connection with preparation, appraisal and
supervision of Bank financed projects.

Viability of Sick and Closed Textites
Mills

94- DR. V. VENKATESH :
SHRI BALASAHFR VIKHE
PATIL :
SHR1 BHADRESHWAR TANTI :
Will the Minister of TEXTILES be pleased
to state :

(a) whether it is a fact that some sick
and closed 1extile mills have becn referred
recently to the high powered Board for
industrial and financial reconstruction

(b) whether all these mills have been
found to bhe non-viable ; and

(c) if so, the dctails thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (aj) and (b) Yes,
Sir.

(¢) A statement is given below.

Statement

L ist of Mills Found to be Non-Viable
by the Nodal Agency and are Closed-
Cases referred to the Board for Indust-
rial & Financial Reconstruction

Rajasthan

1. Krishna Mills Ltd., Beawar.

2. Sudarshan Textiles, Kota (Ra).)
(Spg.)
(Unit of Maharaja Shree Umatd
Mills Litd.)

3. Jaipur Spg. Mills Ltd. Jaipur (Spg.)

Gujarat

4. Gaekwar Mills Ltd., Billimora.
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13.

14.

15.
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Navjivan Mills Ltd., Kalol.

Aryodaya Spg. & Wvg. Mills Ltc.
Ahmedabad.

Gujarat Spg. Mills Lid., Ahmedabad
(Spg.)

Shree Katlash Mills Pvt Lid.,
Umargaon (Spg.)

Shri Bansidhar Spp. & Wvg., Mills
L td. Ahmedabad.

Commercial Ahmedabad Mills Co.
Ltd,

Maharana Mills Lid. Porbandar.

. The Nav_;yot Mills Ltd., Kadi.

Prasad Mills Ltd., Ahmedabad.
P. G. Textile Mills Ltd., Baroda.

Ahmedabad Shri Ramakrishna.
Mills Ltd., Ahmedabad.

Shree Mandvi Spg. Mills Ltd.,
Kutch, Mandvi (Spg.)

Madhya Pradesh

16.

17.

Shree Sajjan Mills Ltd. Ratlam.

Hope Textiles Ltd., Indore-two
units,

Maharashira

18,

19.

20.

21.
22.
23.

24,

Modern Mills Ltd., Bombay.
Mukesh Textiles Ltd., Bombay.

Khandesh Spg. & Wvg. Mills Ltd.
Jalgaon.

Shreeniwas Mills Ltd., Bombay.
Bradbury Mills Ltd. Bombay.
Kiran Spg. Mills, (Thane) (Spg.)

Rajan Textile Mills Ltd., Barsi
(Spg.).
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Tamil Nadu
25. Vasantha Mills Ltd., Coimbatore.

26. Shree Janardhana Mills Lid.
Coimbatore (Spg.)

27. Mettur Textile Mills Lid., Mettur.

West Bengal

28. Bangodaya Cotton Mills Ltd.
Calcutta.

29. Hanuman Cotton Mills, Calcutta
(Spg.)

70. lrdia Liroleum Ltd. Calcutta
(Spg.)

31. Shri Duiga Cotton Spg. & Wwg.
Mills Ltd. Celcutta (West Bengal)

Uttar Pradesh
32. Madan Industrics Ltd. (Spg.).

33. } & K Minufaciurers Ltd. Kanpur.

Haryana

34, Hissar Textile Mills, Hissar (Spg.).

35. Usha Spg. & Wig. Mills Gurgaon
(Spg.).

PPak Attack in Siachen

95. DR. B.L. SHAILESH :

SHRI KAMLA PRASAD RAWAT:

SHRI PRAKASH V. PATIL :

PROF., NARAIN CHAND

PARASHAR :

SHRI MAHENDRA SINGH :

SHRI M. RAGHUMA REDDY :

DR. CHINTA MOHAN :

SHR! DHARAM PAL SINGH

MALIK :

SHRIMATI JAYANTI PATNAIK:

SHRI KRISHNA SINGH

SHRI PRAKASH CHANDRA :

SHRI BALWANT SING}

RAMOCWALIA :

SHR1 KALl PRASHAD PANDEY:

SHRI MOHD. MAHFOOZ ALI

KHAN :

SHRI R. M. BHOYE : Will the
Minister of DEFENCE be pleased 1o state :
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(a) whether Pakistan forces attacked
Indian position and intruded in Siachen
Glacier region during September and Octo-
ber, 1987;

(b) if so, the details thereof:

(¢) whether Pakistan has increased its
miltury strength in Ladakh Sector also;
and

(d) if so, the reaction of Union Govern-
ment there to and the steps proposed to be
taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ) V.
PATIL) : (a) and (b) During the last week
of September Pakistani forces in a battalion
strength attacked our posts on the Saltoro
ridge area of Siachen. The attacks were

preceded by heavy concentration of artillery
fire. The Pakistani troops also used
rockets and missiles,

On the night of 6/7th Oct. Pakistani
troops, in a Company size, again attacked
our posts in the same area.

On both these occasions the attacks were
successfully repulsed by our troops.

(¢) Governnment have seen some reports
about Pakistan having incrcased its military
strength  in the Pak Occupicd Kashmir
opposite Ladakh.

(d) Government keep a close  watch on
all developments in the Siachen Glacier
area and take necessary steps to meet any
threat.

Cotton Export

96. DR. V. VENKATESH :
SHR! BALASAHED VIKHE
PATIL .
SHRI BHADRESHWAR TANTI :
Will the Ministir of TEXTILES be pleased
to state :

(a) whether his Ministry is contemp-
lating not to export Cotton for the coming
two seasons; and
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(b if so, the reasons therefor ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S,
KRISHNA KUMAR) : (a) No, Sir.

(b) Does nor arise.

Opening « f Sta‘e Bank of India
Branches Abroad

97. SHR1 MOHANBHAI PATEL : Will
the Minister of FINANCE be pleased to

state .

(a) the 10tal number of State Bank of
India branches abroad and the places where
they are functioning:

(b} whethe there is a great demand of
more branches abroad:

(c) if so, the names of the places where
new branches of Staic Bank of India are
likely to be opened duriqg the next five year,
and

(d) the criteria adopted for opening a
branch in foreign countries ?

THYF MINISTER OF STATE iN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOQOJARY) : (a) At present,
State Bank of India has 23 overseas bran-
ches. The country-wise distribution of

these branches is an under :

No. of branches.

e S — — a— —

Country

U.K.

US.A.

Japan

Bangladcsh

Bahamas

Bahrain

Singapore

Hongkong

Cayman Islands
- Panama

B:igium

France

Sri Lanka

Maldive Islands

West Germany

el i i R N L b ST Y

Total

o
L
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(b) and {¢) Reserve Bank of India has
reporied that State Bank of India has not
submitted any pians regarding its expansion
of overseas branches net work during the
next five years,

(d) The policy adopted by the Reserve
Bank of India in permitting Indian banks
to cpen oveseas branches is selective, The
principles of reciprocity, the financial and
managerial capacity of the applicant bank
the sccpe that exists for additional busi-
ness, the need for the presence of an  addi-
tional branch efc. are the main factors
which are kept in view by the Keserve
Bank of India while permitung an Indian
bank 10 opcen overseas branches,

DA Instzlments to Centrai
Government Employees

98 SHRI PRAKASH V. PATIL :
SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR:
SHRI1 V., KRISHNA RAO :
SHRIMATI SUMAT] CRAON :

Will the Minister of FINANCE bte pleased

10 stale ©

(a) whether parment ¢f instaliments of
Dcariness Alicwarce 10 Central Gevernment
Employces have fallen due;

(b) if so, how many and from what
date: '

(¢} why payment is being delayed:

(d) Ly what time this will be released;
and

(e) the financial implication of this
payment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) According to
the revised D.A. formula, coempensation
of price rise shall te sanctioned twice a
year, payable witk the salary for March and
Septemter. Dearness  Allowance payable
with effect from 1-7-19%7 on  the basis of
precentege incrcase in whole numbers in the
twelve monthly avercge of All India Con-
sumer Price Index Numters for Industrial
Workers (General) Base 15€0-1CC) for the
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period ending June, 1987 over the index
average of 608 works out to 13%. This
shows an increase of 5% over the percentage
increcase obtained for the period ending
December, 1986 for which D.A. has al-
ready been paid. Accordingly, employees
drawing basic pay upto Rs. 3500/- are to
be allowed 100% necutralisation and those
drawing basic pay between Rs.3S501/- and
Rs.6000/-, 75% and those drawing basic
pay above Rs.6000/-, 65% and are there-
fore entitled to additional DA at the rates
of 5%, 3% and 3% respectively.

(c) and (d) The matter is under consi-
deration.

() The financial implication of the
additional D.A. payable for the period from
1-7-1987 to 29-2-1988 would be Rs, 230
crores approximately.

Agreement With USA for LCA Manufacture

99. SHR} PRAKASH V. PATIL :
Will the Minister of DEFENCE be pleased
to stat: .

(a) whether any agreement has been
reached with USA for the manulaciure of
Light Combat Aircraft in India; and

(b) if so. the particulars of the agree-
ment with regard 1o technology transfer,
financtal implications and the time schedule
for starting the work ”

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIESIN THLE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) A agre ment between Govern-
ment of India and the Governmet of USA
for Defence Techneology Cooperation in the
L.CA Programme has b:en reached.

{(b) An agreement for cooperation with
the US Govt. was signed on October 28,
1987, It contains a mutually agreed frame-
work {or enabling various Indian agencics
1o interact effecuvely with the US Govt.
and the US acrospace industry for the ICA
programme. The “Mission Area’” approach
agreed between the two  governments provi-
des Tor expeditious export clearance by the
US Govt- of techinologics. consultancy ser-
vice, end- items ctc. for the time-bound
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A ‘single-window™ has
been identificd for this  activity, A Labo-
ratory-to-Laboratory  cooperation  pro-
gramme between the concarned acronautical
laboratory under the Defence Research &
Development Organisation and the coneer-
ned US Govt. Acronautical Laboratics bas
been agreed to.  The absorption of relevant
acronautical lechnologies from USA is ex-
pecied to lead to th2 availability of systems,
sub-systems ct¢. for the LCA programme.
The terms of technology transfer, financia l
imphications, delivery schedules ctc. wili be
governcd by techno-economic vonsiderations
and normal commercial negotiations and
government rcpulations.

LCA programme.

Visit of RB! Delegation to Switzeriand

100. SHRI PRAKASH V. PATIL .
SHRI RAM BAHADNUR
SINGH .
SHRI HAFIZ MOHD. SIDDIQ :
Will the Munister of FINANCF be pleased
to state ©

(a) whether a second delegation of the
Reserve Bank of India and Government
Officials visited Switzeriand during the last 3
months; '

(d) whether the Swiss aulhorities have
agrecd to share information about indivi-
dual accounts of Indians being mantained
there;

{(c) olher points of agrecmient; and

{d) when this will be put into action ?

THE MINISTER OF STATE IN THE
DEPARTMINT OF EXPENDITURE IN
THE MINISTRY OF FINANCL (SHR)
B.K. GADHVD ; (a) to (d) A six member
team, representing Ministries of Finance,
External Affairrs. Law, Reserve Bans of
India and the CBIl visited Berne (Switzer-
land) tin Septeasber. 1987. 1o discuss the
modalities of an agreement Jor muturl assis-
tance in criminal  matters  beiween  the
Governments of India and Switzerland
pending  conclusion of a treaty on the
subject between the two countries.

The deiegation has submitted its report
to the Government in the first week of
October, 1987, which 18 under  exami-
nation.
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Aid for Indian Food Purchases in US

101. SHRI INDRAJIT GUPTA
Will the Minister of FINANCE be pleased
10 state .

(1) whether the US Department of
Agricelture and the World Bank have pro-
posed to provide financial gid for Indian
food purchases from the US;

(b) if so, whether the US officials have
discus«ed this proposal with the Prime
Minister during his visit to US recently;
and

(¢) if so. the details and outcome
thereofl’

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE
(SHR1 B.K. GADHVI: (a) and (b)
No. Sir, World Bank assistance {or fighting
the drought is being negotiated beiween
officials of Government of India and those
of Intcrnational Bank for Reconstruction
and Development. This proposed assis-
tance will be utilised for imports under the
normals World Bank procurement guide-
lines and arc not tied to any source. Offers
of assistance from U.S. Govornment are
under discussion at officia] level,

(c) Does not arise.

Shifting of Pong Dam Branch of State Bank
of India To Sansarpur Terrace

102. PROF, NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
pleasc to state :

(a) whether the Reserve Bank of India
has allowed the State Bank of India to re-
open the Pong-Dam Branch after shifting
it to Sansarpur Terrace in Kangra District
of Himachal Pradesh:

{b) if so. the datc on which the branch
has becn opencd:

{(c) if not, the likely date by which the
branch is likely 1o be opened; and

(d) the reasons for delay alongwith the
dates on which the Pong Dam branch was
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closed and the permission given by the
Reserve Bank of India to re-open it at
Sansarpur Terr ace

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI] JANAR-
DHANA POOJARY) : (a) to (d) State Bank
of India (SBi) has reported that Reserve
Bank of India (RBI) allowed it to shift
Pong Dam branch to Sansarpur Terrace on
15.3.1983. The branch c¢ould not be
shified 10 Sansarpur Terrace due to non-
availability of proper pramises and resis-
tance by the local population at Pong Dam,
However, afier persistent efforts Pong Dam
branch of SBlI huas now been shified to
Sansarpur Terrace and has started function-
ing there from 29.10.87.

RBI Guidelines to Nationalised Banks and
NABRAD on Drought: Flood Relief

103. PROF. NARAIN
PARAS HAR
SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Wil
the Minister of FINANCE be pleased to
state :

CHAND

(a) whether the Reserve Bank of India
has issued anv guidelines tv the nationalised
banks and NABARD for helping the far-
mers and landless agriculiure labour adver-
sely affected by drought/floods in the current
financial year;

(b) if so, the details of the guidelines
and the action taken by each one of the
nationalised banks, NABARD and coope-
rat;ve banks;

(c) whether Government are satisfied
with the provision of various concessions
including deferring the pavment of loans,
waiving the penal rate of interest and  sanc-
tions of loans on low interest rates; and

(d) if not, the sieps proposed to be
taken to help the farmers :

THE MINISTER OF STATE IN THE
MINISTRY OF [FINANCE (SHRI JANAR-
DHANA POQJARI) : (a) o (d) 2 eserve
Bank of India (RBl) has issued detailed
guidelines for providing  credit support by
banks 10 persons affccted by droughts/
floods for undertaking second sowing or
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raising alternative crops, short  duration
crop, fodder etc., in cases where the Kharif
crop has failed; short term loans are to be
converted into medium term loans; assis-
tance to be provided for production of
seeds, rescheduling of investment credit if
failure of crop warrants; expeditious sanc-
tion of loans for minor irrigat:On purposes,
consumption loan to small and marginal
farmers and other weaker sections of R,
500/~ and financial assistance for setling
up Fair Price Shops. National Bank for
Agriculture and Rural  Development
(NABARD) has also issued  Jdetailed guide-
lines to Central Co-operative Banks (CCBs)
Land Development Banks (LDBs)/Regional
Rural Banks (RRBs) on the iines of ins-
tructions issued by RBI t» enable these
banks to provide necessary credit assistance
to farmers and other weaker sections of
the society.

In the areas affected by drought floods
successively for three years or more, banks
have been advised to defer recovery of
amount fallen duc for a period of two years
or till the next narmal year f it occurs

earlier. Banks have also bheen instructed
not be charge penal interest in these
cases  nor should they compound

the interest on dues. Banks are to charge
a rate of interest of 10% per annum. on
short term loans upto Rs.5.000/-in case of
farmeors who have suffered three or more
comsecutive  droughts/floods and whose
Joans have been converted/rescheduled.
These measures have been taken in  consul-
tation with the Central Government.

B-anch Expansion Policy

104. SHRI SRIKANTHA DATTA

NARASIMHARAJA WADIYAR:

Will th: Minister of FINANCE be pleasced
to siale .
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(a) the branch expansion policy of
Government;

(b) whether the proportion of bank
branches in some States like Karnataka,
Maharashtra, Gujarat, Tamil Nadu and
Kerala has been  gradually decreasing than
the other States aflter nationalisation;

(c) if s0, the recasons therefor;

(d) the steps taken to remose this dis-
¢rimination; and

(¢e) the number of bank branches at
the time of nationalisation and at present
State-wise ?

THE MINISTER OF STATL [N THE
MINISTRY OF FINANCL (SHRI JANAKR-
DHANA POQJARI) : (a) The main objec-
tive of the current Branch Licensing Policy
for 1985-90 is 1o achieve one bank ofiice
for every 17,000 population in the rural
and semi-urban areas of cach development
block and filling up of spatial gaps by
location o! at least one bank oftfice within
a distance of 10 kms. from each village.
Branch expansion in urban, metropolitan
and port towns areas would continue
to be sclective and opening of new
branches in these arcas would be allowed
taking into consideration the need and
business potential of the arca. the viability
of the proposed hranch etc.

{b) 13 (¢) The detatls regarding number
of bank oifices 1n the country (State-wise/
Union Territory-wise) and average popula-
tion per bank office at the time of nationli-
sation of major bank in 1969 and as on
311.3.1987 arc set out in the statement
below, 1t will be seen therefrom that the
banking coverage in the States v:/. Karna-
taka, Maharashtra, Gujarat, Tami! Nadu
and Kerala compare favourably with that
of other States in the country.

Statement

Name of State/ At the time of APPBO Ason 11-3-87 Average
Union Territory nationalisalion e —— Population
~ No. of Bank per bank

No. of branches offices oflice

(1 (2) 3 (4) (5)
Andhra Pradesh 571 74 a162 13

Arunacha! Pradesh —_— o 56 11
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1 2 3 4 5
Assam 74 202 981 20
Bihar 274 206 - 1232 16
Gujarat 758 ' 34 3089 11
Haryana 174 56 i1i8 11
Himachal Pradesh 41 85 565 8
Jammu & Kashmir 35 114 727 8
Karnataka 761 38 3958 9
Kerala 605 35 2725 9
Muaharashtra 1125 44 4940 13
Madhya Pradesh 344 116 3768 14
Manipur 2 497 67 21
Meghalava 7 144 132 ' 10
M izoram - —_ 50 10
Nagaland 3 139 66 12
Or issa 100 212 1752 15
Punjab 354 41 2013 8
Rajasthan 369 69 2694 13
Sikkam ' —~ — 19 17
Tamil Nadu 1066 37 3935 12
Tripura 5 311 136 1§
Uttar Pradesh 753 118 7408 i5
West Bengal 505 87 3457 16
Andaman & Nicobar
Islands 1 115 14 13
Chandigarh 21 7 107 4
Delhi 274 10 1060 6
Goa Daman & Diu 87 8 260 - 4
Dadra & Nagar Haveli — - 6 17
Pondicherry 12 3] 63 10
Lakshadweep — - 5 8

P S— N — — - T S S— p—— B I e B —ea— - ———— i ——

Total : 8321 635 53565 I3
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News-Item Captioned *“‘Pak Action in
Winter Feared™

105. SHRI M. RAGHUMA REDDY :
SHRI DHARAM PAL SINGH
MALIK :
SHR! SUBHASH YADAV :
SHRI PRAKASH CHANDRA :
Will the Minister ol DEFENCE lte pleased
to state :

(a) whether Goverrment's  attention
has tcen drawn to ihe news-item  captioned
“Pak action in winter feared™ appearing
in the Hindustan Times of 16 October,
1987 wherein it has teen stated that pattern
of trcops movement in the Pak hcld
K ashmir so close to i.c onset of winter
has created apprehensions in responsible
quarters that Pak may embark on yet
another adventurous action in snow bound
heights, in the course of this month ; and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
DEFARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (8) Gorernment have
seen the media report but have no confirmed
information to suggest any unusual move-
ment or concentration of troops in Pakistan
Occupied Kashmir.

(b) Government keep a (lose watch
on all developments having a tearirg on our
security and take appropriatc measuies o
ensurc full defence preparcdness.

Auction Quota for the Export «f Gurnerts

106. SHRI M. RAGHUMA REDDY :

SHRI DHARAM PAL SINGH

MALIK : Will the Mmnister of
TEXTILLS te pleased to siale :

(a) whether Government’s atiention
has teen dicwn to the news item capticned
“Garment Export Quota Auction Opposed”™”
appearing in the Hindustan Times dated
12 October, 1987 ;

(b) if so, the reaction of Government
thereon ; and
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(¢) whether Government propose to-
review their decision and if nol, the reasons
therefor ?

THE DEPUT' MINISTER IN THE
MINISTRY OF TEXTILES (SHR1 8.
KRI*HNA KUMAR) : (4a) Yes, Sir.

{(b) and (¢) The  (Government has
announced the Export Entitlement  Distri-
bution Policy tor garments on 15th October,
1987 which inter-alia incorporates Open
Tender Systemy for a portion of the super-
fast categories. Since the Policy has teen
announced only recently, the Government
does not have, at the moment, under its
consideration any proposal 10 review this
Policy.

DRI Raids on [ndian Express Group

108. SHRI H. N. NANJE GOWDA :
SHRI V. S. KRISHNA IYER :
SHRI YASHWANTRAO
GADAKH PATIL :
SHRI G. S. BASAVARAIJU :
Will the Minister of FINANCE be pleased
10 state -

(a) whether in September, 1987, the
Directorate of Revenue Intelligence conduct-
ed country-wide raids on the premises of
the Indian Express Group ;

{b) i so. the recasons for these raids ;

(c) the outcome of the raids conduct-
ed : and

(d) the follow up action taken in the
matler 7

THE MINISTER QF STATE IN THE
DEPARTMENT OF EXPENDITURE N
THE MINISTRY OF FINANCT (SHRI
B. K. GADHYD : (a) The OiTicers of the
Directorate of Revenue intelligence along-
with the Offjcars of the Income Tax Depart-
ment, the Enforcement Directorate and
assistea by Officers of the Customs and
Central Fxcise i)epartments sinultancously
scarched the premises connecied with Mys
Indian Express Newspapers (Rombay)  Pvt.
Ltd. and M/s Traders Pvt, Litd at Ahimeda-
bad, Bareda, Bombay, Bangalore, Hydera-
bad, Vijuyanaguram and Madras on 1.9.8%7
and at Cochin on 2.9.1987.
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(b} The raids were conducted in
pursuance of information received from
various sources to the effect that Mis
Traders Pvt. Ltd and other associated com-
pani¢s of the Indian Express Group were
violating the provisions of the Customs Act,
1962, Forcign txchange Rcegulation Act,
1973, the Import and Export Trade (Con-
trol) Act, 1947 and the Rcgulations and
Policy muade thereunder, the Income Tax
Act, 1961 and other Allied Act.

(c) and {d) The ratds resulted in the
dcicction of violation of one or more of
the above mentioned acts by M:s Traders
Puyi. Ltd. and other Associated companies
of the Indian Express Group and by some
of their Dircctors and employees in  respect
of three separate imports viz ;-

(1) 14 units of web olfset printing
machines imported at Madras ;

(2) Photo composing equipment
imported at Bombay :
(3) Electronie colour scannery

imported at Delhi.

Show cause notices have already been
issued 1o the companics and persons involv-
ed in the aforesaid contraventions. Prose-
cutions have also becn launched 1n  the
jurisdictional courts.

World Bank Contribution (o Revelving Fund

109. SHRI H.N. NANJE GOWDA :
SHRI 3.5. BASAVARAJU :
Will the Miunster of FINANCE be pleased
o state

ta) whether India has asked the World
Bank to ncreasc its contrihution 1o the
newly consututed ‘Revolving Fund with a
view to ensure an enhanced  pace of dishur-
sement of iis project comniitments,

(b) if so, whether the World Bank has
agreed to this request.

(c) the total amount by wlnch the con-
tribution 1s lLikely (0 be mereased; and

(d) the projects that are likely to be
benefitted
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF IFINANCE (SHRI
B. K. GADHVI) : (a) Yes, Sir. Governmeant
of India have requested the World Bank for
enhancement of the Spzcial Facility which
provides for advanced disbursement into a
Revolving Fund against spzeified projects.

(b) to (d) The World Bank has agreed
in principle to the request. The list of
projects to be covered by the ‘Revolving
Fund' is yet to bz determined and therefore
no eslimate can be: midz of the likely
contribution.

World Bank Team t» Assess Special
Loan {or Drought Relief

110. CHOUDHRY AKHTAR HASAN:
Will the Minister of FINANCE be pleased
o state :

(a) whether a team from ths World
Bank visited India to assess the nature and
amount of spzacial free standing loan in
consultation with Union Governmeznt in the
light of the severe drought in th2 country;

(b) if so, outcomsz of the visit;

(c) whether some steps  have been sug-
gested for disbursement of the loan reczived
and implemsntation of concerned schemes
under any agreemznt reached in  this con-
tent; and

(d) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE [N
THE MINISTRY OF: FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir.

(b) 10 (d) The possibil'ty of World Bank
assistance to I1adia to meet the drought
situation in the country is under discusston
with them and the assistance and its moda-
lities ure yet to be finalised. As such it
would not be possible Lo give any definitive
details.

Sick Textile Mills in Karnataka

111. . SHRI V.S, KRISHNA IYER:
Will the Minister of TEXTILES bz pleased
to state ©
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@) the number of sick textele mills in
Karnataka;

(b) whether Govertnment have taken any
steps to take over these sick miills by the
National Textilie Corporation ;

(¢) if not. whether Government have
taken steps to help the State Government in
re-opening these mills 10 avoid labour un-

rest ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI RAM NiWAS
MIRDHA) : (a) As on 31st August, 1987
there were 9 sick /closed cotion textile mlls
in Karnataka.

{(b) No, Sir.

(¢) Government had set up a Nodal
Agency to examine sich iextile mills in order
10 ascertain whether they arc potentially
viable or not. The Nodal Agency evolves
and manages rehabiittation packages in res-
pect of those mills found by it to ke poten-
tially viable. Non-viable mills may have 10
close down permanently, The workers of
those non-viable mills which close down
permanently from 61h June, 1985 will b¢
entitled to financial assistance from the Tes-
tile Workers Rehabilitation Fund Scheme.

Holding Company for STC and MMTC

112. SHRI C. MADHAYVY REDDY .
Will the Minister of COMMERKCL be pleased
1q state :

(a) whether Government had commis-
sioned any export advice from the Adminis-
wrative Staff College, Hyderabad regarding
the desirability of merging STC and MMTC
together with their subsidiarie into cae hold-
ing company for a batter eonsideration in
the ficld of imports and exports;

(b) if so, whether any report had been
received by Government from the Adminis-
trative Stafi College, Hyderabad on this
subject; and

(c) if so, what are its main recomsren-
dations ?

NOVEMBER 6, 1987

Written Answers 144

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIJ P.R.
DAS MUNSD : (a) to (¢) Gevernment had
engaged (he Adminisirative Staff  College,
Hyderabad for a study of the opganisational
structure of Holding Company in the public
Sector in order to assess its  suitability for
forcign trade operations.  The Study Team
has since submitied its report, The main
recommendations include an aralysis of the
rationale for setting up a holdinrg company
of STC and MMTC ond its subsidiaries,
and altercntive  organisational  structures
which are feasible. These are being examined
by the Government.

Tssue of Bonds by Public Sector
Companies

113, SHRI C MADHAV REDDY :
Will the Minister of FINANCE be pleased
fo stite :

(a) the number of public sector compa-
nies and the total amount for which the
bonds were permitted 10 be issucd by them
so far;

(b) the details of the extent to which
these were subscribed by the public; and

{c) whether any Staic Government had
sought peimission for therr State Sector units
10 is<u:¢ bonds on similar terms 7

THE MINISTER OF STATYF IN THE
DEPARTMENT OF EXPENDITURF IN
THF MINISTR: OF FINANCE (SHR! B.K.
GODHAV1) : (a) As on 3]st Ocioter, 1987,
10 Public Scctor Enterprises were permitted
10 issue bonds amounting to Rs, 32317
crores,

(b  Ascr 31st Ociober, 1987  issues
to the oxtent of R<. 2350 crores hsve been
completed and the extent (o which these
boends were sebacribed 1s 1< follows *-

{Rs. in crorcs)

(1)  Finarcial In ttution 349.00
(i') LEonks 100+~.00
(i) Corporaic Bodies 567.00
(iv) Public 404.00
(v}  Others 6.00

(¢) Ycs, Sir.



145 Writien Answers

Smuggling «f Polycester Fibre and
Polyester Fabrics

115. SHRI . MADHAV REDDY :
Will the Minister of FINANCE be pleased
o Slite ;

“(a)  wheilier it has teen brought to the
notice of Government that the smuggling of
polyester fibre and polyester fabrics from
gulf countries, Pakistan, Bangladesh and
Nepil has  increase enormously during the
fast two years; and

(b)) wheoher the Indian synthetic fibre
and fabvics are several tines cosily then the
imported fibries due to heavy c.cise duties
ang the ‘nereased and unabated  muggling
in these goods is the direct result of the
high excise duty ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE |IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVY) ' (a) and (b) Reports  rece-
ived by Government and seizures made in-
dicate that synthetic fabrics/fibre continue

to bte sensitive to smuggling into the country.

Smugghing of senthetic fubrics/fibre 1nto the
country is largely determined by fluctuating
profit margin between ntertional and dom-
estic prices.

The prices of indigenous synthetic fibre/
fabrics cven exclusive of excise dutics is
higher than the price of imported fibre/
fabrics owing to various factors such as,
lack of cconomics of scale, higher cnergy
COst ¢{C,

Assistante lo Penple Affected by Natur:d
Disasters

116. SHRIMATI KISHORI SINHA :
Will the Minister of FINANCE bte plcpsed
to stalc :

(a) whether Union Government had
called a meeting of public scctor banks to
coordinate their help for people affected
by natural disasters like drought,

(b) if so, whether any package of
assistance has been developed for the peeple
affected by fleoods, particularly those in

Bihar;
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(¢) if so, the detailsthercof: and
(d) if not, the rcasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA  POOJARY) : (a) to {(d)
Government of India had convened a
mecting of Chairmen & Managing Directors
of public sector banks in New Delhi on
121h September, 1987, whercin  besides
othcr operations of banks, the masures
taken by them in providing rel'=f to dro-
ught/flood affecied people were also dis-
cussed.,  Banks were asked to  activise their
lead machinery in all States includirg Bihar
50 that the reguirements were assc-sed in
ecach district, for taking suitable timely
action.

A package of instructions have been
issued by the Reserve Bank of India (RBI)
for providing credit support so as to enable
the affected persons (o undertahe second
sowing or raising alternative crops, short
duration crop, fodder etc., conversion of
short term loans into mwcdium term loans:
assistanc: for production of seeds, expedi-
tious saction of Joans for minor irrigation
purpos s, consumption loan to small
and marginal farmers and oth:r weaker
sections upto Rs.570/- and financial assis-
tance for setting up Fair Price Shops.

National Bank for Agriculture and
Rural Development has also issued dJdetailed
guidehines to Central Co-operutive Ranks/
Land Development Bapks/Regional Rural
Banks on the lines of the instructions issued
by RBI to cnable these banks to provide
necessary credit assistance to farmers and
other weaker sections of society.

In the case of areas affected L'y drought/
flood consecutively foar three years or moe,
banks haye been advised to defer recovery
of amount fallen due for a period of two
vears or till the next nermal ye rif it
occurs carlier. Bunks hkave also been ins-
tructed not to charge penal or compound
interest in these cases. Barks are to charge
a rate of intercst of 10% per anhum on
short term loans upio Rs.5,000/- in case
of furmers who have suffered three or more
consccutive  droughts/floods and whose
Joans have teen converted/rescheduled.



‘147 Writien Answers

Production and Export of Marine Products

118. SHRIMATI JAYANTI PAT-
' NAIK : Wili the Minister of
COMMERCE b2 pleased to state :

(a) whether Government have taken
sOM: s(2ps (o auin:n. th: produstion and
export of mirine products;

(b) if so, th: assistance given to the
marine States for th: purpose; and

(¢) the target set ior the augmantation
of production and e¢xports of muirine pro-
ducts during the Szventh Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (@) Yes, Sir.

(b) For amgenting producion and ex-
port of marine products Ministry of Agri-
culture gives assistance for development of
brackishwater aguaclture, modernisation of
traditional crafts and introduction of Beach
landing crafts. In addition t) these MPEDA
is extendinz assistance for s2tting up of
prawn farms, cstablishmsnt of seed banks
and pra~n hatcheries.

(c) The original targ:t for production

accordingto the th Five Year Plan document is

40.00 likh toanzs, Th: VI pian has pro-
jected exports at Rs. 446 crares at th: end
of the plan at 1984-85 prices.

Impact of J )int Veatures of Fishing

1190 SHRI MURLIDHAR MANE :;
Will the Minister of COMMERCE be
pleased 1o state :

{a) whether his Mimstry is the nodal
Ministry for joint ventures and 100 per
cent export oricnted marine industries;

(b} whether there has been a conti-
nucus fall in shrimp catches in last three
years;

(¢) if so, whether those proposad
joint ventures with forzign  chruntry fishing
in the same grounds have l:d to adverse
consequences; and
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(d) if so, whether Government propose
10 undertake a review of the areas where
such foreign involved fishing boats will be
allowed to operate ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI!
P.R. DAS MUNSI) .. (a) Yes, Sir.

(b) The shrimp catches during the
last three years, though fluctuating, were
more or less stagnant.

(¢) The joint venture policy on deep
sea fishing stipulates, inmer-alia. that exploi-
tation of ncar shore shrimp resources would
not be allowed.

(d) [Does not arise.

Balance of Trade between India and
Sweden

120. SHRI K. P. UNNIKRISHNAN :
Will the Minister of COMMCRCE be
pleased to state:

(a) whether balance of (rade between
India and Swedcn has been adverse to
India for the last scveral years,

{b) if so, the detaits for last three
ycars;

(¢) whether in 1986 Indian and Swe-
den agreed to redress this balancc after the
Bofors agreament of howitzers was signed;

(d) whether subscquently there was an
agreement {ur counter-purchase of Indian
export commodities by Sweden: and

(e} if so, the details thercof and the
major commoditics exported or contracts
entered into ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI1 P, R.
DAS MUNSI) : (a) and (b) india’s bilatcral
trade with Swaden during the last three
years has been as follows :

(Rs. Crores)
Exporis to Imports Balance of
Sweden from Trade

Sweden

1984-85 39.75 12523 .— R5.48
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1985-86" 38.837 138,17 — 99.30

1986-87° 55.59 353,26 — 297.67
*Provisional
Source : DGCI&S, Calcutta,

(c)to (¢} The STC have signed a
Memorandum of Undcrstanding with M/s.
Bofors whereby the latter bhave agreed to
Purchasc a range of commodities including
agricultural products, cres, metals  and
mineraly, manufactured and finished goods
from India. The imports from India will
e made over a period of ten years, and
will not te less than  50% of the \alue of
the purchases macde from Bofors.

Steps to Provide Relief to Handloom
Weavers

121. SHRI BANWARI] LAL PURO-
HIT : Will the Minister of
TEXTILES be pleased to state :

(a) whether Government are aware
that thc Handloom weavers througout the
country are facing great hardship due to
steep rise in the price of yarn as reported
in the Indian Express dated 7.9.1987;

tb) whether the recommendations of
the Ram Sahai Commission which was set
up during 1972 have not been implemented
so far;

(c) if so, the reasons therefcr; and

(d) the steps Government propose to
take to save and provide rclief to the
Handloom weavers in the country ?

THE DEUPTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Yes, Sir.

(b) and (¢) The Ram Sahui Commis-
sion was set up by the Government of
Uttar Pradesh during 1972 and the imple-
mentation of its recommendativns therefore
falls within the jurisdiction of the Govern-
ment. It is, however, understood that the
U.P. Government have implemented a

number of the recommendations of the -

Ram Sahai Conmmission.

(d) A statement is given below.
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Statement

v
L
Government are operating a:apumber of
developmental schemes to  stiengthen the
handloom sector in general and bring about
improvement in the life of , handloom
weavers in particular.  These schemes;

T
E
,

. mas @ @ - A

keting, etc. In addition, Governanent is also

L I

operating Weifare Schemes for Weavers
like Thrift fund Schemie and workshed-
cum-Housing Scheme.

2. In rcgard to supply of yarn, which
is the primary raw  meterial for weavers,
Government has 1aken the following
mcasurcls 10 ensure adequate supply of
yarn at rcasonatle prices :- "

(i) Hank yarn obligatiaon scheme :- -ﬁ
The Central  Government havey
imposed a statutory abligation on?
all textile mills to .pack at least{
5¢% of their marketable yarn in
the form of hanks with a further
stipulation that 835% ol such yarn
should be in counts of 4(¢s and
below. o

(ii) Loan Ascsistance 1o NCDC :-
Loan assistance is given to Natio-
nal  Cooperative Development
Corporation for setting up of new
weavers cooperative spinning mills
and for expansion of the capacity
of existing mills.

(i) Yarn Pools :-

The Siate G: verrments are 1eque-
sted to take necessary steps to pool
the hank jsin prccduced by ihe
spinning mills in (he State/Coope-
rative Scctor  for supply at
reascnatle prices to State Hand-
loom Agencies :-

(iv) Yarn Price fixation Committee in
States :-

The State Governments have been
advised 1o tollow the system pre-
vailing in Andhisa Pradesh, Orissa
snd Tamil Nadu, where & yarn
price fixatiou Committee  unde
Dircctor of Handlcoms  mieets
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regularly to decide th: price at
which the yarn will be sold to
the State Handloom Agencies.

(v) National Handloom Dev:lopment
Corporation -

The Central Government have set
up NHDC during 1983 primarily
with the objective of supply of
yarn at reasonable prices to the
handloom sector. The States have
been advised to formulate long
term plan for supply of raw mate-
rials to handloom weavess and
place firm indents with the Natio-
nal Handloom Development Cor-
porati.-n on that basis.

Central Committee to Cumbat Smuggling

122. SHRI BANWARI LAL PUROHIT:

SHRI V. SREENIVASA PRASAD:

Will the Minister of FINANCE  be pleased

{0 state -

(a) whether the Union Government
propose to set up a Central Commitiee to
combat smuggling in the country ;

(by) if o, by when the propose Com-
mittee i~ likely to be sct up ; and

{¢) the manncr in which it will func-
tion 10 combat smuggling activitics 1 n the
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) :(a)and (¢) The Hon-
bic Members are presumably referring to
setiing up of a Central Commitice of Scnior
Officers of agencies concerned  with anti-
smugsaling work as directed by the Hon'ble
Finance Minister during the Conference of
Coliccrors of Customs on uanti-smugzling
work which was convened at Delhi on 17th
September, 1987. The Committce consisting
of senio,; eflicials of Dircctorate of Revenue
Intclligence, the Coast Guard, the Border
Sccurity  Force and the Dazpartment of
Revenue has been constituted under Finance
Minister's oiders dated 215t October, 1987.
It would enable the agencizs concerned to
exchange information and (0 take co-ordi-
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nation action so that the total anti-smuggl-
ing effort is strengthened.

Seciculture Production

123. SHRI BANWARI LAL
PUROHIT :
SHRI V. SREENIVASA

PRASAD : Will the Minister of
TEXTILES be pleased to state :

(@) whether to intensify scriculture in
the rain-fed areas all over the country the
Central Silk Board has wurged the Central
and State Government to boost the sericul-
ture production

{b) if so, the reaction of the Union
Governiment thereto ;

(c) whether in view of the recent
drought situation, Union Government pro-
pose to direct the State Governments (o
boost the production of scriculture in the
country ; and

{d) if so, the dectails thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHR! S.
KRISHNA KUMAR):{a) and (b) The
Central Silk Board and the Government
of India have urged the State Governments
to deve lop sericulture in rainfed arcas by
providing necessary Tinancial and technicu!
support 1o the farmers. In fact the VIl Plan
Programme cnvisages  development  of
an (additional) area of 42,100 hLectares
of mulberry plantation under rainfed con-
ditions. )

(¢) and (d) In view of the fact that
mulberiy plantation can withstund low rain-
fall condivons and it has iremeadous
employment potenital, it assumes special
reicvance in the prevailing drought condi-
tidns. The Stute Governments of drought
affected Staies have, thercliore, been advisced
1o take neeessary steps to provide rehel to
the serculturists in the form of supply of
inputs such as mulberry cuttings on  subsi-
dised rates, land  development, and labour
gencrating supportive infrastructure works,
like construction of rearing houses, grain-
ages, Chowki Rearing Cenires etc.
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Seizure of 3rowi Suzar in Bombay (a) the reasons for abdolition of anti-
. dumping duty ;
124, SHRI BANW\RIL LAL
PUROHIT : Will ths Minister | (b) whether the matter was  diszussed

of FINANCE be plexsed 1o state : with the Association of Synthetic Fibre

. Industry - and
(a) whether thc Customs Collactorate

Bombay has recently ~ci-ed brown sugar (c)
worth crores of rupees

. ————

15 0, the details thereofl ?

THE MINISTER OF STATE IN THE '
DEPARTMENT OF EXPENDITURE IN THE!
MINISTRY OF FINANCE (SHRI B, K. *

(b) il so, the yuantum of brown sugar
seized and total value thereof ;

{(¢) whether any c¢luc has since been
found 4= 10 how the brown -ugar in such

a huge quantum  hias  b2zn smuggled ;
and
{(d) what further steps  Government

propose o take to hook the persons involv-
ed in these activitics

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) @ (a} and ) During
the month of Augu«i-September, [987 the
Officers of Customs (Preventive) Collectorate,
Bombay seized 462 Kgs. of browa sugar/
heroin in S major cases. No precise value
of drugs seized can be determined as the
ilicit market price varies from place to
place depending upon purity, place or origin
ctc.

(c} The investigutions cenducted so far
reveal that the drugs were smuggled from
across {ndo-Pakistan border for onward
smuggling to U. S, A. Wesiern Furope and
Africa,

(d)  Anti-smugehng  rive th youghout
the country has been inten-ificd. The anti-
smuggl:ve machinery throughout the country
particularly in vulnerable areas of sea coast,
land Lorder regioms and airports  remains
alert 10 check and combat - =uznling of
contraband, mcluding druzs, Close  co-
ordination is muoietunsd with all the con-
cerned uueoncies mo the  preventon and
detection of smuggling of contrahand  goods
including drugs.

Anti-Dumping Duty

125. SHR! DAULATSINHII JADEJA:

Will the Minister of FINANCE be pleased
10 state :

GADHVI]) : (a) Theare is no anti-dumping
duty on textile fibres or yarns, Howecver,
the Government had reduced the basic
custom. duty on polyester filament yarn
from 200% adv.: Rs. 15 per Kg. to 200%
adv. with ¢fT2ct from 19th June, 1986. This
duty reduction was made to create a salutary
eflect on thy prices of indigenous polyester
filament yarn which was showing an upward
trend.

(b) and (c) The above duty reduction
was made after (akirg into account the
representations reczived from  the polyester
filament  yarn user industry and the
Assoziation of Synthztic Fibrz Industry.

Minimum Margins for Foodgrain
Traders

126. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of
FINANCE he pleased to state

(a) whether the Reserve Bank has
raised the minumum margins for foodgrain
traders from October 19 of this year ;

() if so, the reasons thereof ;

(c) its likely impact on traders ability
to buy the Kharifl crop that comes into the
market . and

(d) whether this would be helpful to
farmers ?

THE MINISTER O STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
Reserve Bank of India (RBI) has raise
minimum margins on bank advances againstd
paddy/rice, pulses and “‘other foodgrains™
(excluding wheat) by 15 percentage points
with elfect from October 19, 8987. Severe
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drought conditions in several Siates and
f.cods in others have adversely cffected
Kharil crop. Prices have alse shown an up-
ward trend. The minimum margins have
teen raised to curb speculative boardings
and prevent increase in  prices. These mea-
sures arc likely to hep all scctions of
population particularly consumers and small
marginal farmers.

Export Packeges for Tradirg Houses

127. SHRI SATYENDRA NARAYAN
SINGHA : Will the Minister of
COMMERCE te pleased to state

(a) whether Government propose a
package (o measures for trading houses to
help them play a key rcke in the expornt
drive ;

(b) whether he made any such
announcement in  this regard at an
ASSOCHAM workshop in October, 1987

(¢) if so, the details thereof . and

{(d) the impact of such measures on
smaller exporters, particularly of high tech,
items ?

THE MINISTER CF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DAS MUNSI]) : (a) The work relating to
the new Import & Export Policy to be
announced in April, 1988 has alrcady start-
ed and no details can be disclosed at this
stage.

(b) No, Sir,

(c) and (d) Do not arise¢.

1iberalisation of Rules of 100 Percent
EQUs

128. SHRI YASHWANTRAO

GADAKH PATIL : Wil the

Minister of COMMERCE te pleased to
state :

(a) whecther Government propose to
liberalise the rules relating to export obliga-
tion of 1C0 per cent export orientcd units,
{EQUs) ;

(b) if so, the details thereof and the
objective in view ; and
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(¢) its elect on exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAs MUNSI) : (a) and (b) Government
have decided that 100% Fxport Oriented
Units may, on a case by case basis and with
the prior permission of  the Government,
sell up to 25% of the production in the
Dcmestic Tarifl Area subject to the payment
of appropriate duties.

(¢) The ohjective of the measure is to
improve the viability ot the units.

Agrecment for Munufaciure of Submari nes
129. SHR1 CHINTAMANI! JENA :
Will the Minister ol DEFENCF be  pleased

1o srate -

(a) whether Indma has signed an agree-

‘ment to manufaciure most upto-date sub-

mariaes in collabtoration ;

(b) if so, the details of the agreement
made in the name of the country with
which the agreement has been made . and

(¢c) where the wunit 0o manufacture
submarine is likely to be established !

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V., PATIL):
{a) Yes, Sir

(b) The broad terms of the agreement
cover total technical support and technology
transfler, including training of Indian per-
sonnel for the construction activity 10 be
undert -ken by the shipyard. The agrecement
was signed with M/s HDW of | ederal
Republic of Germany on 11 December
1981,

(c) The -ubmarines are being construct-
cd Mazagon Dcck Limited, Bombay.

Impact «f Dreught <n Agricultural Ex ports

130. SHRI C(CIIINTAMANI JENA:
Will the Minister of COMMERCE be
pleased to state :

(a) the value of the agricultural pro-
ducts to be exporied during 1957-88 ;
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() whether drought has affected the
export ol agricultural products  during
198 7-88 ; and

(¢) il so, the deiails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSD : It is too carly at present
to carrectly assess the value of agricultural
exporis and the full impaci of drought on
agricultural exports during the current year.
As per present indications, the impact of
drought will be felt in cvports of Pepper
and HPS Groundnuts where production
has substanuially decline  and that of oil-
imcal extractions on account of substantial
shortfal | in oilseed production. Exports of
Wheat have also bcen f{rozen wiithin the
ceilings carlier prescribed to ensure that
substantial quantities are availuble for
domestic consumption.

Whilc it is not possible 1o assess the
impact of drought on ¢ypornis of fresh fruits
and vegetables, anyv increase in domestic
prices may affect exports during the current
year.

Garment Export Quota Distribution Pol icy

131. SHRI VAKKOM PURUSHO-
THAMAN © Will the Minister of TEX-
TILES be pleased to state :

(a) what are the criteria flor giving
quotas for export units under the Garment
Fxport Quota Distribution policy;

() whether it 1s a fact that the pre-
sent policy has led to  the monopolisation
of the entire export of garments in ihe big
exporters; and

(c) il so, whether Government propase
t0 take remedial measures 7

THL DEUPTY MINISTER IN THE
MINISTRY OF TFXTILES (SHRI S.
KRISHNA  KUAAR) @ (a) Under the
Garments Quota Disiribution Policy for
1987, the quotas are distributed on the
following basis .-

Peacentage of

annual level
Past Performance 65
Entitlement System
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FCFS Small Order System 25
Manufacturer-Exporter 7
System.

Non-Quota Exporter System 1
Central/State Corpn. System 2

(b) Bath small and big exporters can
compete for allocation of quota under all
the above Systems except th2 ons reserved
for Central/State Corporations subject to
other eligibility conditions.

(c) Does not arise.

Economy Mcasures to Reduce Expendi-
ture for Drought Relief

132, SHRI VAKKOM PURUSHO-
THAMAN :
PROF. K.V. THOMAS :
SHRI G.S. BASAVARAJU :
Will the Minister of FINANCE be pleascd
to state :

(a) the economy me2asures adopted
by Government to reduce e.penditure for
finding resources for drought relief works;

(b) the amount of cut imposed on
plan and non-plan expenlditare s:parately;
and

(c) the total amount thus realissd for
drought relicf ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI!
B.K. GADHYVI) {(a) The economy
measures taken by Government include
curbs on expenditure on travel including
foreign travel, hosting of o'ficial dJdinners,
purchase of furniture, publicity, fuel con-
sumption and deferment of festivals, fairs,
exhibitions and internationil conferences,
wherever firm commitments have not al-
recady been made. Ministrics/Dzapirtments
have also been advised to defer execution
of schemes which have not commenced by
Ist August, 1987. Ministrics have been
instructed to absorb within their Budgsts
the expenditure on additional D.A. and
bonus sanctioned to Goverameant employees,
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(b) Non-Plan budgetary allocations
have been reduced by Rs.250 crores and
Pian ailocations by Ks.200 crorus.

(¢c) Measures at (a) and (b, avove arc
expected to yield Rs.650 crores for drought
relief.

Trade Deficit Vis-A-Vis Inflation
133. SHRIMATI BASAVARAIJE-
SWARI :  Will the Minister of COM-
MERCE be pleased to state :

(a) whether the trade deficit  has
sparhed offl an inflationary trend in the
country’s cconomy;

(b) if so, th¢ main reasons for the
inflat ionay tiend in the country:

(¢) the total number of countries with
whom India have trade pacts; and

(d) the efforts mpde or Lleing made
by Government to contain trade defict and
the inflationary trends ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMLRCE (SHRI IP.R.
DAS MUNSD : (a) and (b) According to
the latest information available, the Wholce-
sale Frice Index for all commoditics
{1970--71~— 100} during the first 29 weeks
ol the current tinancial ycar (i.e. upto
17.10.1987) recorded a rise of 8.0% as
against 7.1% in the c¢cneponding period
ol the previous year.  The current antia-
tionery trend is on account of failure of
monsoon and widespreza  Gicught condi-
tions' resulting in  seasonal pressure on
priccs of essential commmodities fike food-
grains, pulses editle oils etc.

(¢) India have trade p cis with 6!
(Sixty-oncj countrics.

(d) In order to contain the trade
deficit, the Govt. have teken a rumber of
steps for cxport promotion and ciicient
import suistitution. The e port prcmotion
mcasures have Leen desigred (o gencrate
capacit ics {or e pori producticon, 1o make
aur products  cempotitive o costs and
matching in technoleogies and performance
and to mzke ety prafatntie. The
Govt. have also initiated a scries of  steps
t o premote imsport substitution particularly
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of bulk imports. In so far as inflationary
trends are concerned, Government's anti-
inllationary policy includes affective demand
and supply management, strengthening ol
Pubiic  Distribution  System, regulated
iclease ol sugar, edible oils, supply of 1ood
prain- o weaker sections under special
D e, Lhd moppit. up of exces.  liqui-
dity.  Strict action nas also been 1 nitiated
against tragers indulging in prorjicering,
hoarding and btlack marketeering.

Agreement with Swii.¢ laud about
lilegal Avcounts

134. SHRIMATI BASAV ARAIJE-
SWARIL ' Wil the Minister of 'l NANCE
be pleascd to state : .

(a) whether Government have intiate
steps to coter info a memorandum of
understanding  with  Swiss  authorities for
assistance in  specific cases of Indians
having accounts in Swiss banks with funds
obtained illegally.

{(by if so, whether any understanding
between the two countrics have becen
reached;

(¢) f not, the main reasons therce
and whether inv memorandum of unde,
standing s being worked out; and

{d) if so, by what time the final deci-
sion i this regard is likely to be taken?

THL NMINISTELR OF STATE IN THE
DEPARTMFNT OF IXPEMDITURE IN
ThP MINISTRY OF FINAMCYE (SHRI
B.K. GADHVI) : (a)to (d) A six-mcmber
team, repreienting Mimstries off  Finence,
Exiernal Aflair., Law, Rcsene Bank of
Incia and the CBI visited Berne (witzer-
lard in September, 1987 1o discuss the

medalitics of an agreement for mut ual assis-

larce in crminal matiers petween the
Govts. of India and Switzerlund,

The delegat:on has  submitted ils report
1o the Gonvt. in the first week of October,
1987 which is under examinatjon.

Inde-US Trade Position

135. SHRIMATI BASAV ARAIJE-
SWARI : Wi}l the Minister of COMMERCE
ke plcased to state :
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(8) whether India and the US have
agreed to improsve the bilateral trade;

{b) il so, the main features of the

agreement reuched:

(c) to what cxtent, the trade between
the two countries during 1987-88 has
improved; and

(d) how does it compare with the trade
in 1986-87?

THE MINISTER OF STATLE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
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DAS MUNSI) : (a) and (b) There has
been no formal agreement between India
and USA to improve bilateral trade. How-
ever. during the mceting between the Prime
Minister and President Reagan of USA on
Oct. 20, 1987, a common \‘iew was ex-
pressed, that much could te done to ex-
pand the present level of activity in the
field of bilateral trade and investment.

(¢) and (d) According (o latest pro-
visional data availatle. the trade between
India and USA during the first quarter of
1987-88 i.e. April-June, 1987 as compared
to April-June, 196 is as follows :

(Value : Rs. crores)

Apr.-June Apr.-June Absolute % increase
1986 1987 change
Exports 551.78 647.89 +96.11 17.4
Imports 414.17 511.40 4 97.23 23 .4

World Bank Aid to Meet Drotught
Situation

136. SHRIMATI BASAVARAIJE-
SWARI :

SHRY H.B. PATIL :

SHRI KRISHNA SINGH
SHRI MULLAPPALLY RAMA-
CHANRAN : Will the Minister

of FINANCE be pleased to state :

(a) whether India approached World
Bank for aid to meet the drought si tuation
in the country:

(b) if so. whether the World Bank
after discussions has agreed to provide aid
and assistance to meet the drought situa-
tions; and

(c) if so, to what extent and how
much of the amount provided so far is being
utilised for the purpose ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHV)) : (a) Yes, Sir.

(b) and (c) The possibility of World

Bank assistance to India to meet the d rought

situation in the country is under discussion
with them and the assistance and its moda-
litics are yet to be finalised.

Rise in Consumer Price Index

137. SHRI S. JAIPAL REDDY :
Will the Minister of }INANCE be pleased
to state :

(a) whether for the past six months
the All India Consumer Price Index for
urban non-manual emplopees is rising;

(b) if so, the Consumer Price Index at
the end of September, 1987;

(c) whether this inciease has resulted
in inciease in the annual inflation rate;
and

(d) if so, the inflation as on 30 Sep.
tember, 1487 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHV]) : (a) and (b) Data on mon-
thly movemen of All India Consumer Price
Index Numbers (CI'l) for Urban Non-

Marual Employees (Base 1960 = 100) during

the past six months is given below :



163 Written Auswers

Consumer Price [ndex for
Urban Non-Manual Employees

Month (Base 1960=100)
-!\:I-a;hTIQS’I - f;25 | -
April, 1987 630
May, 1987 638
June, 1987 645
July. 1987 658

August, 1987 670

(Latest available)

(c) and (d) The CPI for Urban Non-
Manual Employees reflects average change
in retail prices applicable to that segment of
urban population who are dependent on
non-manual occupations and therefore is not
an indicator of the general inflation rate.
On the basis of this index the annual infla-
tion rate works out to 9.30 per cent in
August 1987.

Closure of Inefficient Nationalised Banks

138. SHRI S. JAIPAL REDDY : Will
the Minister of FINANCE be pleased to
state ;

(a) whether Governmet have tauken a
decision that those nationalised banks which
do not live up to the Government's and the
people’s expectations  would be closed
down;

(b} il so, whether any proposal is pen-
ding with Government for the closure of
such nationalised banks;

(c) if so, the details thereofl; and

td) whether uny of such hanks have
been closed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)to (d) There is
no such proposal (o ¢lose down any nation-
alised bank. It is the continuing endcavoar
of all the public sector banks 10 improve
their performance to meet expectaiions of
the people. Government Reserve  Bank of
India continually momitor the progress
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achieved by these banks in all aspects of
their opcrations such as deposit mobilisa-
tion, rural lending, credit to Priority Sec-
tors and to Weaker Sections, Customer
Service, Housekeeping and Profitability, for
which they have drawn up Action Plans.

\ppoimtment of Scheduled Tribe
Candidates in Nationalised Banks

139. SHR! P.M. SAYEED : Will the
Minister of FINANCE be pleased to  state :

(a) the number of vacancies existing
the nationalised banks functioning in the
four States of South India for want of
Scheduled Tribe condidates in the region
for class I to class IV posts:

(b) since when these posts arc iying
vacant; and

(¢) the action taken by the Banking
Service Recruitment Boards working in the
Southern States to recrutt suitable educated
unemployed young persons available in
large numbers in Union Territory of Lak-
shadweep ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Informa-
tion in the form asked for in the question
is not rcadily available. Provisiona lly
available information of backlog of Schedu-
led Tribes candidates in respect of vacancics
reserved for them in direct recruitment in
the various cadres 1in the seven Nationalised
banks with their Head Office in the four
states of Southern India, as at the end of
Dzcember, 1986, was as under :-

Officer Clerk Substafl

— . —

I85 858 227

{(¢) Government has instructed all
Banking Service Recruitment Boards. especi-
ally Banking Service Recruitment Board,
Trivandrum. under whose jurisdiction the
Lakshdweep Islands fall far the purpose of
recrutment to the clerical cadre of the
public scctor banks, to take steps to afford

adequale opportunities 10 the Scheduled Tribes
candidates in Lakshdweep Islands 10 join
public sector banks. The Banking Service
Recruitment Board has also been advised to
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consider setting up of examination centres in

the islinds and to give wide publicity 1o their

recruitment processes 1o enable the inhabi-
tants of the Tslands to take up jobs in the
public sector banks.

Notices to Maruti Car Buyers

140. SHRI P.M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) whether the Income Tax Depart-
ment has issued notices to all Maruti Car
owners in Meerut to show their resources
for purchase of their vehicles:

(b) if so, the findings of the Depart-
ment;

(c) whether some brokers have been
found guilty and if so, their modus ope-
randi;

(d) the action taken in the matter:
and

(¢) whether the Income Tax Depart-
ment propose 10 issue similar notices in
other big cities including Delhi ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDIPURE IN
THE MINISTRY OF FINANCE (SHR!1 B.
K. GADHVI) :(a) Yes, Sir. Letters of
enquiry to ascertain investiment huad been
issued to 303 owners of Maruti Cars in
Mecrut.

(b) The erquiries have revealed some
cases of unaccounted investment.

(¢) Involvement of brokers has not
been admitted.

(d) In view of (¢) above, does not
arise,

(¢) Enquiries to ascertain resources for
purchase of vehicles are made at all places.

Export «f N.T.C. Cloth to USSR

141. SHRI S.M. GURADDI :

SHRI G-S. BASAVARAJU :
Will the Minister of TEXTILLS be pleased
to state :
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(a) whether an agreement between the
Soviet Union and the Nationa! Textile Cor-
poration was rcached for export of cloth
from its mills to the Soviet Union;

(b) if so, details of the quantity of
cloth to be exported annually;

{c) the other terms and conditions of
the agreement; and

(d) to what extent this will
basis to the local manufacturers ?

provide

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHR! 8.
KRISHNA KUMAR) : (a) to (c) A contract
was concluded by the NTC with Sovict
Union for supply of two million mctres of
cotton textiles to USSR. The delivery pe-
riod for the supply of these cotton textiles
is September to November, 1987,

(d) These orders will help NTC to
improve its capacity utilisation and per unit
realisation,

Review «{ Balance of Payment Position

142, SHRI SM. GURADDI : Wwill

the Minister of FINANCE be pleased to
stale :

{a) whether Government had reviewed
the balance of payments situation in the
context of decline in the foreign currency
reserves and additional requirements of im-
ports of agricultural commodities and diefel
because of the drought;

(b)Y if so, whether Government had
taken some austority mceasures ;"and

(¢) if so, the situation of the {foreign
exchange reserves at the end of June 1987
and to what extent there was a decline after
June and the final position of balance of
payment at present ?

THLE MINISTER OF STATE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF [I'INANCE (SHRI
B. K. GADHYI]) : (a) to {c) The situation
arising from the additional imports necessi-
tated cuc to drought and its impact on the
foreign exchange rescrves fand the  balance

IN THE .
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of payments, is bzing constantly kept under
review by the Government. The Govern-
ment have taken a number of steps to curb
inessential imports while at the same time
ensuring casy availability of essential com-
modities, in view of drought situation. The
forcign currency reserves (excluding Gold
and Special Drawing Rights) as on 30th
Junc 1987 and 30th October 1987 stoo!
at Rs. 7276.44 crores and Rs. 6738.04
crores respectively.

Branch Expansion in Nationalised Banks
During 1986

143, SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is slowing down
of branch expansion ia nationalised banks
during 1986; if so, the reasons therefor;

(b) whether the number of branches
of nationalised banks abroad has declined
frnm 159 10 153; if so, the reasons for
the same; and

(c) whether the number of employces
recruited in nationalised banks during 1986
were for below the previous year; if so,
what are the reasons 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQOJARY): (a) The
Branch Licensing Policy for the period {rom
1982-85 came to an c¢nd on 31.3.1985,
However, with a view to enabling the
hank:_v. to opan as many offices as  possiole,
the validity period of licences issucd under
this policy was extended by Reserve Bank
of India (RBI), sclectively, from time to
time, upto 30.6.1986 pending identification
and allotment of centres conforming to the
norms laid down under the new Branch
Licensing Policy for the period 1985-90.
The licences issued under the previous
policy which were pending as on 30.6.1986
were treated as lapsed/cancelled and allot-
ment of centres under  the new  policy on
the basis of lists of identified centres recei-
ved from ihe concerned State/Union Terri-
tory Gov-raments commencad  towards the
end of 1986. Thus, the licences for opening
branches under the current policy were
issued by RBI only towards the end of 1986

NOVEMBER 6, 1987

Hritten Answers 168

and begioning of 1987. In the circums-
tances, number of branches opened by the
28 public sector banks during 1986 was
139 as compared to 1910 branches oyened
during 1985,

(b) RBI his reported that at the
beginning of 1986, 12 out of 28 public
Sector banks were operating 138 overseus
branches. During the yeir 1986, 6 over-
scas branches of the Indian public Ssector
banks were closed down as these branches
were found to be noo-viable,

(¢) The employees recruited in natio-
nalised banks during 1986 was 21,450
(approx.) as against 28,900 (approx.) in
1985. The reduction in recruitment was
because of gencral Government orders on
economy, made applicable also (0  banking
industry which restricted recruitment.

Tea, Coffee and Rubber Plantations in
Degraded Forest Areas

145, SHRI SRIBALLAV PANIGRAH]T:
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is a proposal to under-
tuke tea. colfee and rubber plantations in
the degraded forest arcas;

(b) whether such arcas have been iden-
tified in different States; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P, R. DAS MUNSI : (u) Yes, Sir.

{(b) and (c) Although certain surplus
areas have been identified for growing tea,
rubber and coffce in degraded forest arcas
Yet detailed survey and technical exami-
nation of these arcas has to be donc in
consultation with the Deptt. of Forest to
assess the suitability of these crops as fores-
Lry crops.

Purchase o. LCA

146. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of DEFENCE be pleased
Lo state :
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(a) whethar a new approach has now
been adopted by Government to buy from
abroad the Light Combat Aircraft as well
as appropriate Jechnology instead of  spen-
ding time on devcloping the same;

(b) if so, the reasons for this new
approach; and

(¢) the details regarding the plan of
Union Government in this regard ?

THE MINISTER OF STATLE IN THE
DEPARTMENT O DEFFNCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCL (SBR! SHIVRAJ V.
PATIL) : (a) The Government has not
adopted a new approach to *“‘buy from
abroad the Light Combat Aircraft™. The
Government’s policy continues to be one
of indigenous design, development and
manufacture of the LCA with selective
utilisation of services {rom foreign acro-
space companies in critical arcas where the
indigenous skills and c¢xpertise are at pre-
sent insufTicient for building an aircraft
of this cliss. Further, the techhological
base needed in the country will be streng-
thened with selective acquisition of techno-
logies which would provide step inputs of
the type needed. The make or buy deci-
sions for various components will be
governed by normal 1echno-economic consi-
derations.

(b} Docs not arise.
(c) As(a) above.

Insurance Schenie for Landless Agricultural
Labourers

147. SHRIMAT! GLETA MUKHER-
JEE :  Will the Minister of FINANCE be
pleased to state :

( a) whether an insurance scheme for
the landless agricultural labourers has been
introduced by the Life Insurance Corpora-
tion of India on August |-, this vear; and

(b) if so, the States where the said
scheme has been implemented so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
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Yes, Sir. A Group Insurance Scheme for
landless agricultural labourcrs has been
introduced on national scie by the Life
Insurance Corporation of India with effect
from 15 August, 1987. The Scheme app-
lies to landless agricultural labourers ull
over the country and is being implemented
in collaboration with respective  State
Goveraments/Union territories.

Closure of Textile Mills for Want of
Raw Materials

148. SHRI VISHNU MODI : Wil
the Minisier of TEXTILES be pleased to
state :

(a) the total number of textile mills
in the country;

(b) how many of them are sick or
under lock-ouat indicating reasons therefor
mill wise;

(¢) whether it is a fact that certain
milis are facing closure for want of raw
matcrials like cotton, fibre. ¢tc. on nominal
price; and

(d) if so, the steps taken or proposed
to be taken by Government to see that
these mills are not closed down for want
of raw materials ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR ):(a) 1027 (744
spinning <+ 283 compossite mills).

(b) The information is being collected
and will be laid on the Table of the
House,

(c) and'(d) The taxtile industry as a
whole is fac:d with th: problem of high
cotton prices. However, raw  material
availability position is reviewed by Govern-
ment from time to tm: and appropriate
steps to help the industry are taken.

Cardamom Export to Scandinavian
Countries

149. PROF. PJ. KURIEN: Wil
the Minister of COMMERCE b: pleasad to
state :



171 Written Answers

(a) whether the Cardamom Board had
suggesied export of Cardamom to  Scandi-
navian coutrics;

(b) if so, whether any export has been
made to those countries; and

(c) if so, the quantity and the prices
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSID : (a} to (c) India’s
total export of cardamom to Scandinavian
countries during 86-87 and 87-88 upto
September is  practically nil. The Spices
Board earlier Cardamom Board) has pro-
posed a scheme for market promotion of
cardamom for thesc countries.

Assessment of Export Promotion Councils

150. PROF. P.J. KURIEN : Will the
Minister of COMMERCE be plecased to
state :

(a) the performance of Export Promo-
tion Councils (EPCs);

(b) whether Government have entrus-
ted any organisation with the job of assess-
ing the performarce and suggest ways (o

improve the EPCs;

(c) if so, the details of the suggestions
recetved; and

(d) the action taken in this rcgard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMRICE (SHRI P.R.
DAS MUNSI : (a) to(d) The Indian
Institute of Management, Ahmedabad was
entrusied with the task of undertaking a
study of the functioning of EFC’s and make
recommendations. The Report of Study
Team has Icen received.  Necessary action
has been initiated to cxamine the various
recommendations.

Rate cf Irflation

151. PROF. P. J. KURIEN : Will
the Minister of FINANCE be pleased to
state :

(2) whether the rate of inflation has
incieased during the past six months ;
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(b) if so, the details thereof ;

(¢) how does it compare with the
corresponding period last year ; and

(d) the steps being taken to reduce
the rate of inflation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF LXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) to (¢) According
to the latest provisional information avail-
able. the Wtolesale Prices Index for Al
Commodities (Bise: 1970 = 100) has
recoided a rise of 5.3 per cent over the
past six months ending 17th October, 1987
latest available) as against a rise of 5.4 per
cent in the corresponding period a year
ago.

(d) The anti-inflationary policy being
followed by Government includes eliective
demand and supply management like
strengthening of Public Distribution System,
aliccation of additional stock of foodgrains
to drought affccled areas. augmenting do-
mestic availability of essential commodities
like sugar. edible oils, pulses and mopping
up of excess liquidity in the system. The
Central Government has also advised the
State Governments to take strict action
against traders indulging in profiteering,
hoarding and blackmarketcering.

Assistance to Drought Affected Growers
of Spices in Kerala

152, PROF. P.J. KURIEN: Wil
the Minister of COMMERCE be pleased
1o stale @

ta) whether the Spices  Board has
initiated any special scheme for helping the
growers ol different  spices  who  have
suffered Gue to drought in Kerala : and

(b) il so, the details thcreof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI : (2a) and (b) The
Spices Board has implemented a pachkage
scheme for minimising drought effects on
Cardamom in Kerala, The major clements
of the scheme are
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i) Disseminating technical information
to cardamom growers [or adopting
technigues for moisture conservation
through mulching and similar cul-
tural programmes (o minimise
drought effect on crop and plants,
This was achicved through organis-
ing seminars, discussions, display
of hoardings, slides etc. in impor-
tant cardamom Erowing arcis.

contingent scheme, providing
financial assistance to cardamom
growers for procuring  irrigation
cquipments and deseloping infras-
tructure for water sources, by con-
structing  farm ponds, wells and
small check dams  for  c¢nsuring
availability of water for irrigation
to minimise drought damage to
crop has heen im plemented. The
scale of subsidies provided are 331/
3% of the cost of irrigation cquip-
ments subject to maximum of Rs.
5000 for pumpsets and Rs. 30.000
for sprinkler units and 50% of the
cost of construction subject to a
maximum of Rs. 10,000 per farm
ponds/wells and Rs. 50000 per
check dams.

i) A

§ Translation]

Central Government Employees
Contribution to Drought Relief Fund

153. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the number of days’ salary that
has been paid as bonus to those Central
Government employees who are not eligible
for productivity linked bonus.

(b) whether Government and unreco-
gnised employees union had issued joint
appeal 10 the Central Government cmplo-
yees to contribute amount equivalent to
two days bonus cither towards the  drought
rclief fund or the employees’ provident
fund ; and

{¢) if so, the 1total percentage of
Central Government employees who com-
plied with this appeal ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Central Government
employces inot covered by any productivity
linked bonus scheme have been granted
ad hoc bonus equivalent to 25 days emolu-
ments in respect of the accounting year
1986-87.

(b) and (¢) The Finance Minister had
appealed to the Government employees to
deposit the amount of bonus in the pro-
vident fund on voluntary basis, The Presi-
dent of the Confederation of Central
Government employees endorsed the appeal
of the Finance Minister.

No statistics of the number of emplo-
yees who complied with the appeal have
been maintained.

[ nglish]

Implemention of Scheme frr Develop-
ment of SC'ST by RRBs

154. SHRIMAT! MEERA KUMAR ;
Will the Minister of FINANCE be pleased
to state :

(a) whether the performance of the
regional ruril binks in implemention of
schemes under special component plans
and 20-point programmes for development
of SC/ST is upto the expectations ;

(b) if not, the reasons thereof ; and

(c) the measures under consideration
of Governmznt to improve their pcrfor-
mance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) and (¢) The
Regional Rural Banks have been showing
stcady progreSs in the implementation of
Government Sp:cial Programmes including
20-Point Prozrammz. From January, 1986
10 Dzcember, 1986 these Banks are report-
¢d to have issued loans of Rs. 306.71
crores in 1632974 borrowal accounts
under I. R. D. P., DRI and oth2r special
programmes. On the 20-Point Economic
Programme it is reported that 147 RRBs



175 Written Answers

as at the end of June, 1986 have disbursed
Rs. 95.58 crores to 937918 SC/ST bene-
ficiaries.

Separate figures of loans given to SC/ST
persons under IRDP, DRI and other special
programmes are not available. However
these programmes are meant for targcet
groups and as per norms  should
cover a majority of ST,SC borrowers.
Since the target groups to which RRBs
give loans have preponderance of SC/ST
populaticn, therefore, a sizeable umount
of loans outside Government sponsored
programmes also bencfit it SC/ST popu-
lation.

Reports Regarding Recruitment to
Defence Services

155. SHR! MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
DEFENCE te pleased 1o state ;

(a) whether Government have received
reports regarding corrupt  practices in
rccruiting youth to the defence scrvices;

(b) whether Government have taken
note of the specific case of corruption/
attempt 10 receive bribe reported in respect
of the recruitment 1o the services that was
held in early September 1987 at Canna-
nore in Kerala ; and

(c) the action Government have taken
against the officials responsible for such
corrupt practices ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES 1IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) No specific case has teen 1eported.

Certain complaints have, however, come to
notice through press reports which  are
being enquired into.

(c) All complaints are investigated
departmentally or through CBI and admini-
strative/ disciplinary action taken against
those who are found guilty.
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Development Assistance from Japan

156. SHRT K. RAMACHANDRA
REDDY : Will the Minister
of FINANCE be pleased to state :

(1) whether Japan is giving Rs. 620
craore foan as development assistance to-
India ;

(b) how is  this
utilised ;

amount  being

(¢) the amount allotted for Srisailam
Hvydro-electric power station in Andhra
Pradesh ;

(d) when was the amount released to-
Andhra Pradesh ;

{ay whethey any amount has been
earmurked for development of Telecom-
munication in Andhra Pradesh

(f) if so. the amount earmarked n
this regard ; and

(g) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE |IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) o (d) for the year
1987-88 Japan has pledged bilateral loap
assistance to the tune of 68.477 billion yen
(Rs. 625.87 crores) The amount is being
utilised for implementation of the following
projects ;-

1) Srisatlam Left Bank Hydro Power
Station Project (1).

i) Purulia Pumpel Storage Project
(Engineering Services)

(iii) Anpara ‘B’ Thermal Power Station
Construction Project (11).

(iv) Assam Gas Power Station and
Transmissicn Line Construction
Project (11

(v) Tamil Nadu Small-Scale Enterprises.
Development Project.
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{(vi) Telccommunication Network

Expansion Project (X).

vii) Gorakhpur Fertilizer Plant Revamp-
ing/Rehabilitation Project.

(v:iiy I'. A. C. T, Cochin Division Cap-
tive Power Plant Projcct,

The Srivailam Left Bank Hydro Power
Station Project () in Andhra Pradesh has
been  allocated a  maximum  amount  of
26.001 billion yen (Rs. 238.56 crores).
The amount will be utifised as  per the
implcmentation schedule of the Project.

(e) to(g) An amount ol 3.337 billion
yen {Rs. 30.50 crores) has been allocated
for a national telecommunication network
expansion project. The project does not
provide for state-wise allocations.,

Rural Bunking Programme of Bank of
India

157. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of FINANCE he pleased

(o state ©

(a) whether the Bank of iIndia has
extended its innovative rural banking pro-
gramme;

(b) whether 1t includes  veterinary
service camps for milch cattle;

(¢) if so, the States where  such pro-
gramme has been introduced: and

() whether such  programme 15 pro-
posed 10 be extended to Orissa also ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SIIRT JANAR-
DHANA POOJARY) . () to ) Bonk of
India has reported that it has recently inta-
ducced a scheme for providing  veicrmary
aids for the heprefit of rural poor, under
which rural and semi-urban  branches have
been directed to arrange visits of veterinary
doctors to the branch once in a week to
render free treatment to  the milch  cattle
belonging 1o the villuges and nearby ham-
lets.  The scheme is cnvisaged o cover the
entire network of rural and semi  urban
branches of the bank including its network
of branches in the State of Orissa.
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Modernisation of Jute Mills with Soviet
Collaboration

158. SHRI HARIHAR SOREN : Will
the Minister of TEXTILES be pleased to
state ;

(a) whether some Indian companies
have t aken steps to modernise their jute
mills with Soviet collaboration; and

(b) if so, the details of the aid given
by Soviet Union to modernise those jute
mills with their names

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b) The
Central Government is not aware of such
proposal.

Diamond I xport

159. SHRI HARIHAR SORIN :
Will the Minister of COMMERCE be plea-
sed (o state :

(a) the target set for export of dia-
mond in 1987-88;

(b) the actual achievement made in
diamond expart by the end of September,
1987: '

{c) how does it compare with  the ex-
port figures of corresponding period in
1986; and

(dY  the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (@) The target for export
of cut and polished diamonds in 1987-88
is Rs. 1430 crores.

(b) to (d) According to the Gem and
Jwellery Expurt Prometicon Council, exports
of cut and poliched diamonds during April-
Sept. "87 as comparcd to April-Scpt.” 86
are estimated to be as follows :

(Rs. Crores)
April-Sept. ‘R7.. 1159

April-Sepl. "86.. 908
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High Tution and llostel Fee by Engi-
neering and Medical Colleges

160. SHRI VISHNU MODI: Will
the Mintster of FINANCE be pleased to
state :

{a) whether there are many recogai sed
Engineering and Medical Colleges in the
country which are charging high tution and
hostel fees from students: and

(b) whether no income tax rebate s
allowed on the amounts pawd towa:ds {ee
and hostel charges in  respect of the ~onsf
daughters of Government employees; and
if so, the reason therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI1 B.
K. GADHVI]) : (2) The Engineering College
permitted by certain State Governments to
offer engineering courses by charging high
tution fee and hostel fee cannot be treated
as recognized by the All India Council for
Technical Education. So for as Government
Medical Collcges are concerned, they are
charging fees as approved by the Govern-
ment.

(b) No income tax rebate is allowed
on the amount paid towards fee and
hostel charges in  respect of the sons/
daughters of government employees. These
are personal expenses of the parents for
which no incomc-tax rebate is normally
allowed. The Government is contemp-
lating to cut down as many deductions as
possihlc' from income for the purpose of
computing income-tax and such rebate
would not be in conformity with the same.
Moreover, any benefif confined only to the
government emplovees is liable to be
challenged as discriminatory.

Seizu ‘e of Contraband Goods at Airports

161. SHR1 SHANTARAM NAIK :
Will the Minister of FINANCE h2  pleased
1o state

. of contraband goods,
seized with their value, at the various air-
ports in the country in the last 1wo
months :

(i) quantum
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(b)  whether Government have lighte-
ned the system of its custom and excise
machinery so as to iliminate the trade of
contraband goods from the airporis;

(¢) if su, the details of these measures;
and

(d) whether these measures have pro-
duced the desired results ?

THE MINISTER OF STATE IN THE
DIEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF [FINANCE (SHRI
B.K. GADHVI) : (a) The detaifs of goods
seized at varwous arports m the country
dorirg the months of August and Seplem-
ber. 1987 are given below

vValue : Rs. in lakhs)
Commodity seized

B

Gold jo6
Witches 1]
Svynthetic fabrics 2
Dangerous drugs 51
Indian/Foreign currency 19
Others 143

Total ; 52 (Provisio-
nalj

" — e — W—

o

(by and (¢} The anti-ymuggling drive
throughout the country has been intensificd.
The anti-smuggling machinery throughout
the country partizularly in vulnerable areas
of sea coast, land Dborder regions and air-
ports remain alert to check and detect
smuggling into the country. .Sophisticated
anti-smuggling equipments such as : X-ray
machines, metal detectors are utilised for
prevention and detection of gold concealed
on person of passengers and their baggage/
in-cargo. Close co-ordination 1s maintained
with all the concerned agencies in the pre-
vention and deteciion of smuggling into the
country.

-(d) Yes, Sir.
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Suppls of Superfine Yarn to  Handloom
Sacieties

162. SHRI K. KUNJAMBU : Wili
the Minister of TEXTILFS be pleased to
stale

(a) whether Government have  deci-
ded 1o increasc the export of  superfine
variety of yarn;

(E)  whether it will rot adversely affect
the handlocm sector: and

(c) if so, the steps being  taken to
provide superfine yarn at cheaper rates to
the handloom socicties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF
KRISHNA KUMAR) : (a) The Govern-
ment have been allowing export  of cotton
yarn in the count group 1 to 60s within a
limitcd ceiling.  The exports of yarn above
count 60s have po limit. Howcever, the
export of high count yarn, namcly. above
6Us count, is not significant, Recently a
decision not to allow exports of hank yarn
in the count group 1 10 60s has been taken
taking into account the interests of the
handloom sector,

Smuggling «f Gold

163. SHRI K. P. UNNIKRISHNAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether smuggling of goli  conti-
nues to be on the increase;

(t) the weighy and value (Domestic
ard Iiternaticnal) of the gold seized in
India in 1985-86 and till Cciober, 1987;

(¢) the arcas and regions where smugg-
ling has increased ;

(d) airports where maximum  seizures
have tecn reported in 1986 and 1987; and

(¢) the preventive measures taken to
stop smuggling Of gold and plug the loop-
holes in anti-smugglirg measures 2

THE MINISTER OF STATE IN THE
DEPARTMENT CF FXPFENDITURE 1IN

KARTIKA 15, 1909 (SAKA)

TEXTILES (SHRI S.

Written Answers |82

THE MINISTRY OF FINANCE {SHRI
B.K. GADHV]) : (a) Reporis received by
the Government and seizures made indicate
that gold continues 1o be sentitive to smugg-
ling into the country.

(b)  The information is being collected
and will te laid on the table of the House.

(¢} On the basis ol the reports received
hy the Government and seizures made the
folowing areas have been indentified as
valnerable areas to smuggling -

1. West Coast

[

East Coast

3. Indo-Pak border

4. Indo-Nepal border

5. Indo-Bangladesh border

6. Indo-Burma border

7. International airports

(d) The value of goods seized at
Bombay, Calcutta, De¢lhi, Madras and Tri-
vandrum airports during the year 1986 and

1987 (upto September) is given below :

(Value @ Rs. in crorcs)

Airports 1986 1987
(upto September)
Bombay 20.21 18.87
Calcutta 1.72 1.49
Delhi 5.90 4.28
Madras 4.72 2.77
Trivandrum 3.83 2.29

(¢) The anti-smuggling drive through-
out the country has teen intensified. The
anti-smuggling machinery throughout the
country particulaly in valnerable areas of
sea coast, land torder regions and airports
remain alert to check and detect smuggling
into the country. Sophisticated anti-
smupgling  equipments  such  as @  metal
detectors, N-ray machine, close circuit
T.Vs are utilised for prevention and detec-
ticn of gold concealed on person of
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passengers and their  baggage/in-cargo.
Close co-ordination is maintained with all
the concerned agencies in the prevention
and detection of smuggling into the
country,

(Figures for 1987 are provisional).
| Translation}

Investment Credit Deposit Ratio of
Nationalse d Banhs

164. SHR1 SHANTI DHARIWAL
Will the Minister of FINANCE be pleased
to state

(a) whether Government had conduct-
cd a survey through the Reserve Bank of
India regarding the steps taken by the
nationalised banks and other [inancial
institutions in regard to improving credit-
deposit and investment-credit-deposit ratio;
and

(b) if so, the Statc-wise brief details
of that survey ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA P OOJARY) : (a) No,
Sir.

(b) Do:ss not arise.
|E£ngiish)

Dismissal of Civilian Employees in Armed
Forzes Headqguarters and Infer
' Service Organisations

165. SHRI HAFIZ MOHD. SIDDIQ :
Will the Minister of DEFENCE be pleased
1o state

(a) whether a karge number of civilian
employees working in the Armed Forces
Headquarters and Inter-Scrvice Organisa-
tions have been dismissed removed from
service during the la-i three  years on
charge of unauthorised absence  from
duty

(b) whether an equally large number
of employees were let off with the award of
minor penalties for the same period

(¢) if so, the reasons for discrimina-

tion and non-application of rules and rogula-

tions umformally in all cases ;

(d) the steps taken to  review all such
cases and 1o ensure uniform  application of
rulzs and regulations in future ; and

(e) the cases so discriminated  with
detai ls of review ?

THE MINISTER OF STATF IN THE
DEPARTMINT OF DElIENCE PRODUC-
TION AND SUTPPLIES IN THE MINISTRY
OF DEFENCE  (SHRI V., SHIVRAJ V.
PATIL : ta)  Ne, Sir, only 35 employees
working in Armed Forces HQrs and  Inier-
S:rvices  O:ganisations, in an authorised
establishment of over ten thousand, have
been dismissed, removed  from  service on
the charg: of remaining  absent  from
unauthorisedly during the period of 3 vears
from 1-11-84 t0o 31-10-87.

(b} 43 employees have been awarded
minor penalties on the charge of unauthoris-
cd absence during this period.

(cito{e) The Central Civil Service
(Classification, Control and Appeal) Rules
1965, provides for any one or more of the
penaliies mentioned in Rule !l of the suid
Rules to be imposed by the competent  dis-
ciplinary authority, for good and sufficient
reason, upen a Government seyvant  againsi
whom any charge ol misconduct is proved
in disciplinary proceedings. No guidelines
can te prescrited for the imposition of a
particular penalty hy the disciplinary autho-
rity for a purticuiar uact of misconduct since
each case has to be decided alter taking
into consideration divergent factors like
gravity of the misconduct, past record of
the Gosernment s-rvant, and the circums-
tances in which the misconduct took place.
The penalty of dismissal/removal  from
service has been mposed ons Government
servants who reman unauthor sedly  absent
for lonz durations, or have chosen to ignore
the opporiunit, 1o present their defence
before the Inguiry Officer, thereby providing
a recasonablc inference that the oflicial is
not interested in continuing further In
Service.
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Ag ‘cement between British Acrospace and
HAL for Supply of Tail Planes far
Advanced Turha rop Aicliner

166. SHRI SRIBALLAV PANIGRAHL:
Will the Minister of DEiI'FNCE be pleaced
{o stfate .

(a) whether an agreement has  been
reached  between  British  Aerospace  and
Hindustan  Aeronautics  Limited  for the
supply of upto 150 set of Tail Planss for
the advanced Turbo Prop remonal amrhiner
berg manufactured by the Isrinsh ?

(b) whether there are possibilities under
the agreement to open ways for undertuking
manufacture of other items ; and

(¢) if so, the details regarding the
agreements in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLILS IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
{a) to {c) In terms of a Memorandum of
Understanding (MOU) signed on 14.5.1987
between M/s  Hindustan  Aeronautics
Limited (HAL) and M/s British Acrospace
(B. Ae); B. Ae have apiead to place orders
for tailplanes for at least 130 aircraflt seis
for the Advanced Turbo Prop Airliner
being manufuctured by the latter subject

to the mutually agreed terms and conditions.

This is inclusive of an order which has
already been placed for 12 sets. The MOU
also envisages possibilities of HAL under-
taking manufacture of other items  required
by B. Ac subject inter alie (o HAL being
competitive.

Income Tax Dues of Cricketers

167. SHR} SHANTARAM NAIK :
Will the Minister of I'INANCE be pleased
to state

(a) whether the members of the Indian
crichet tcam who are  participating n  the
Reliance World Cup., owe any  ducs to  the
Income Tax Department ; and

() if so, the pamies and quantum due
from cach of them ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY O FINANCE {SHRI{ B.K.
GADHVI) : (a) and (b) The names ol the
members of the Indian cricket tcam who
are participating in the Reliance Cup and
against whom ncome-tax demand is out-
standing are given as under (alongwith the
demand outstanding against cach) :

Names Income tax
demand out-
standing (Rs.)

S Shri

I. S, M. Gavaskar 1201
2. Dilip Vengsarkar 232 3
3. Roger Binny 4949
4. Mohd. Asharuddin 145
5. Maninder Singh 629

In respect of other  participants, no
income-tax demand is outstanding.

Indo-Sovielt Trade ralks

I68. DR. B. L. SHAILESH : Wil
the Minister of COMMERCE be pleased to
state

(a) whether Indo-Sov et oificials level
talks were held in new Delhi during the
last month 1o finalise a list of export and
import items and (0 step up trade by two
and half times in the next three years :

(h) if so, what else transpired at these
talks ; and

(¢) the broad outlines of any Indo-
Soviet trade aygr-emenis entered into as a
result of these talks ?

THL. MINISTER OF STATE iIN THE
MINISTRY OFF COMMIRCE (S1HRI P. R.
DAS MUNSD : (1) o ) A Soviet
delegation visited India fromi 17th to 26th
Qctober, 1987 to discuss matters concern-
ing Indo-Sovict 1rade and c¢conomic rela-
tions and also about wavs and means of
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increasing the bilateral trade turnover by
2.5 times over the neat five years. The
discussions covered a broad range of subjecs
like diversification of the structure of trade.
encouraging cconomic cooperation in fields
like transpeort, civil aviation, energy, power,
coal. 0il, water resources ele.,  encouraging
new forms of cooperation like joint ventures,
cooperation in  services sector, ete. and
promoting direct relationship between the
various organisations of the two countries
including finarcial institutions, No trade
agrecment as such was concluded.

Diversicn of Drought Relief Funds b)
States

169. SHRI V. KRISHNA RAO -
Witl the Minister of FINANCE bFe pleused
to stale :

(a) whether scme States are  diverting
drought relief funds given by Centre ;

(b) if so, the names of those States ;
and

{c) the reaction of Government
thereto ? '

THE MINISTER OF STATE IN THE
DEPARTMENT QF EXPENDITURE IN
THE MINISTRY OF TINANCE (SHRI
B.K. GADEVYVI): (a) No complaint of diver-
sion of funds given by the Centre to the
State for the current year's drought relief
has been received so far.

(b) and {¢) Do not arise.

. Carara Bank Propecal for Setting Up
A Subsidiary for Firancirg Housing
Activities

170. SHRI V. KRISHNA RAO:
Will the Minister of FINANCE e pleased
10 state :

(a) whether Canara Bank propose to
set up a subsidiary for financing housing
activities ; and

(hy if so, the delails thercof ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHR| JANAR-
DHANA FCOJARY) : (a) and (b) The
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Reserve Bank of India (RBI) have reported
that they have received 4 proposal from
Canara Bank for promoting a  Housing
Finance Company. The authOrised equity
capital of the finance company is proposed
to be Rs. 100 crores and the initial capital
of Rs, 5 crores would be subscribed by
Camie o Pank and others in the proportion
indicated below

1. Canbunk inancial

Services Ltd. 4%
2. Canara Bank 30%
3. Unit Trust of India 15%

4. Housing Deve lopment
Finance Corporation 11%

5. Public issues 40%

The proposed Housing Finance Com-
pany would extend direct finance to
individuals for house building. It would
also finance group housing  schemes of
organisations like Scheduled Caste,/Schedul-
ed Tribe Development Corporation. The
loan amount will range from Rs. 10,000/-
10 Rs. 3 lakhs depending upon the borrowers
repayment capacity, The repayments will
be spread over 5-20 years on equated
morthly in=taiment basis. The rate of
interest will range from 12.5% to 14.5%
per annum. The company will also finance
builders 10 complete  their  housing
projecis.

Cardamom Export

171, Will the Mister of COMMERCE
ke pleased to state

(1) whether  cardamom  export  has
shown a dechne in 1987-88. as against
1985-86 and 1986-87 ;

(b} the quantity and value of carda-
mom  cxported by India in 1985-86
1986-87  and 1987-88 till  October
1987

(c) whether India is losing ground in
the International market due to stiff com-
petition from Guatemala and other countries;
and
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(d) if so, the seps being taken to face
the suff competition in International
market ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRi P, R,
DAS MUNSD : (a) and (b) Ftigures for
export of cardamom during 1987-88 would
be available during the next  Dnancial
vear.

T'he guantity and value of cardamom
(small) exported is as follows :

Year Quy. (M. Value.
Tonnes) {Rs. crores)
19;5:-;6 - _3271 B 53.:;
1986-87 1450 58.50
1987-88 122 .41

{Upto Aug.)

Figures of export for the period upto
QOctlober, '87 arc not available vet.

(¢) Yes, Sir,

(d) Steps being taken include increas-
ing of productivity of cardamom through
various subsidy schemes like replantation
irrigation scheme, research etc. and launch-
ing of market promotion schemes to  popu-
larise our product.

Lower Prices for Shrimp

172. SHRI GURUDAS KAMAT :
CHOWDARY RAM PARKASH:
Will the Minister of COMMERCE * be
pleased 1o state .

(a) whether Government are aware
that millions of fishermen all  over the
country have been affected by the lower
prices of shrimp this ycar inspite of rising
value of Japanese yen

(b) the reasons for Goverminent's
inaction in combating the price cartel for-
med by some unscrupulous marine product
exporters

{c) whether in the interest of lakhs of
fishermen a more representative  MPEDA
will be formed ; and
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(d) f so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUERCE (SHRI P. R.
DAS MUNSIH) : (a) to (d) Bulk ol our
shrimp exports to Japan censists of middle
size of headless shrimp. On account of
over supply of fresh cultured shrimp to the
Japanese maraet from Taiwan, China,
Vietnam ctc. prices of hrimp came down
during the middle of October, 1987 despite
the strong Yen. However, the situation  has
improved due to peak bLzeginning season for
the year-end sales in Japan.

Recently, the problem of remuncrative
price for shrimps irom Visakhapatnam wus
brought to the notic of the Government.
That has now Iwen sorted out with the
wvolvement of exporters, trawler operators
of Visakhapatnam and other authoritics
concerncd. The MPEDA, in its present form
is adequately represented to look after the
interests of fishe:men also.

12.00 hrs.
|Enelish]

{(Inrerruptions)

SHRI1 P. KOLANDAIVELU (Gobichetti-
palayam) : | have given a notice of an
Adjournment Motion with regard (o Sri
Lanka.

PROF. MADHU DANDAVATE (Raja-
pur) : I want to raisc a question regarding
failure of the Government o handie the
cxplosive situation in Sri Lanka in the
coniext of the Rajive-Juyowardene Accard,
They have brouzht sham: ty ihe country
and we are mad: a laughing stock in the
Non-Aligned world .. .... ..(Unrerrupiions)

MR. SPEAKER : Not allowed.

([uterruptions)

MR. SPEAKER : Will you listen to
me ? Can 1 say somcthing ?

SHRI BASUDEB ACHARIA (Binkura)
The Sri Lankan issuz has to bz tiken up
today immediately.
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SHRI INDRAJIT GUPTA (Basirhat) :
Pleuse ask the government 1o make o stale-
ment,

MR. SPEAKFR : 1 will »ay something.
I have got a tum cocmmitment. | had a
talh with ali the oppositen  leaders and
am myself concerned that we musi  discuss
the situation in Sri Lanka and we had
agreed.

{Interruptions)

PROT. MADHU DANDAVATE © You
are likely 10 po wrong. We also told »you
that we will insist on the Adjcurnment
Maotion. 8o, please e corvect in saying
that.

MR. SPEAKER : You have given me
an Adjournment Motion. | admit that.
About 19-15 Adjourrment Motions are
with me. 1 have an assarance {rom  the
Government that they will make a  detailed
statement on Monday because by that time
they will have the.......

SHRI P. KOLANDAIVELU : Why not
today ? You promised us.

MR. SPLAKER : Mr. Kolandaivelu,
you were net there. You did not atiend the
later part : ycu were in the cailicr part ;
ang all the hon, members weie there
and we had a talk that, Bocowse of certain
things, ihe final staterent - (ol state-
ment will ke coming on Mondav. That
is why | had initated and  put it on the
slate that we shall discuss it immediately
on Tuesday. So Simple it 1s.

PKOF.

MADHLU DANDAVATE @ |

wait o clartticalion. You have said wkout the

statenient, Byt v hat ateuwt cur  ra-ing the
qiection of (ke failure of the Government

to handle the expleosive o weater ” There
Is avelemicint of censure in thei. That is
difterent fiem the stutecznt that  they

will piahe ¢n Monday. (faterruntions .

MPE. SPFAKER : Please don't interrupt
me ; please don't interrupt me. | am say-
ing semething, Let me finish one  subject
Then | owill listen to yeu. We lave put
something according to the Rules Book
which vou have provided, 1 will  1ake

up the subject which is not put down on the
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agenda, but 1 have done it with our con-
currence. The fufl statement will be com-
tog on Monday so that we can  discuss it
on Tuesday.

(Imterruptions)

SHRT BASUDEB ACHARIA
shauld have priognity.

This

MR. SPEAKER : 1 understand the
priority ; I undersiand the urgency. 1 weuld
have done it but according (o certa in com-
pulsions and constitutiona! obligations we
have 10 take up Puniab issue first, . ..

PRO¥, MADHU DANDAVATE : Can
vou tcll us that there will be a device
available for us to censure the government
for their failme 10 handle the explosive
sitaation in Sri Lanka ?

MR. SPEAKER : We have done it
carlicr ; we can do it later on.

Snterruptions

PROF. MADHU DANDAVATE : That
is why we are insisting on the Adjournment
Motion,

MK, SPEAKER : I do not agree.
agreced.

Not

(Inmterruptions)

MR. SPEAKER : 1
hon. lady memicr.

haive called  the

(Interreprions)

MR. SPEAKER . I have iistened 10
you. Now | kate called the hon. Jady
n-emher. 1 have given you a chance.

iNow | have given the Floor 1o her.

CHRINMATI MEIRA KUMAR (Bijnor) .

This Ilouse 18 usder a tremendous moral

o

burden ¢ immediately put the prectice of

sati 1o a stop. A teen aee girl had teen
burnt alive in Pevrala. It bas sent a  shock
wave throuphout the Ccountry [ it 1s a mattcer
of national shame ard a matter of national
sie, We ali must jein hands in doing  pen-
ance. There should be a full

discussion on
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it and a law made to immediately stop this
practice of sati.

PROI.. MADHU DANDAVATE : We
fully support her demand that there should
be a discussion and there should be a
central legislation to ban sati.

iInterruptions)

SHRIMAT! MEIRA KUMAR : This
is a very serious matter. There should be a
full discussion.

MR. SPEAKIR : o fully agree with
you., What I say is, not only me, not only
the Members of the Opposition. but the
whole House agree with it, And we have
already decided in our meceting to have a
complcte discussion and urge the Govern-
ment to take active steps.

SHR1 BASUDEB ACHARIA : What
about legislation to ban this practice.

THF MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) Mr. Speaker, while
the-whole country was upset and there were
Gguite loud criticism and protests’all over the
country, I held a meeting with the Opposi-
tion leaders. The Primc Minister also
directed that we must have an all India Act
in this Parliament. Such & Bill will be
passed. We will consult the entite Qpposi-
tion, the whole nation before we bring it
up before the Parliament. It will be a
national approach and i1 will be a com-
prencnsive and a very strict jaw to finish
this social evil of Suti from our society.

MR SPFAKER : A foolproof onc.

t Interruptions)

— g — —

12.06 hrs.
PAPFRS LAID ON THE TABLE
[inglish)

Constitution (Scheduled Tribes) Order
(Amendment) Ordinance, 1987, Finance
(Amendment) Ordinance, 1987, Representa-
tion of the people (Amendment) Ordinance,
1987 and Auroville (Emergency Provisions)
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Amendment Ordinance, 1987, Promulgated
by the President.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT):
On behalf of Shri H. K. L. Bhagat, T beg
to lay on the Table a copy each of the
following OQOrdinances (Hindi and English
versions) under article 123 (2) (a) of the
Constitution :-

(1) The Constitution (Scheduled Tribes)
Order (Amendment) Ordinance,
1987 (No. S of 1987) promulgated
by the President on the 19th
September,  1987. [Placed in
Library. See No LT-4916/87]

t2) The Finance (Amendment) Ordin-
ance, 1987 (No. 6 of 1987)
promulgated by the President on
the 19th  September, 1987,

[Pluced in L ibrary. See No. LT
4917/87]

(3) The Representation of the People
(Amendment) Ordinance, 1987
(No. 7 of 1987) promulgated by
the President on the 22nd Septem-
ber, 1987. Placed  in Library.
See No. LT-491887]

(4) The Auroville (Emergency Provi-
sions) Amendment  Ordinance,
1987 (No. 8 ¢! 1987) promulgat-
ed by the President on the 28th
October, 1987, |Placed in Librarv.
See No. LT-4919/87]

Central Exise (Fifth Amendment) Rules,
1987, Income Tax (Scventh Amendment)
Rules 1987, Naotifications under
Customs Act, 1962 etc.

THE MINISTER OF STATE IN THE
MINISTRY QF FINANCE (SHRI
JANARDHANA POOJARY) : | beg to lay
on the Table : -

(1) A copy of the Central Excise (Fifth

Amendment) Rules, 1987 (Hindi and
English versions) published in Notifica-
tion No. G.S.R. 769(E) in Gazette of
India dated the 11th September, 1987
under sub-section (2) of section 238 of
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the Central Excises and Salt Act, 1944. (iv) G.S.R. 746(E) published in
Gazette of India dated the 2nd
[Pliced in Librare Se No LT 4920/87] September, 1987 together with an
explanatory memorandum regard-
{(2) A copy of the Income-tax (Seventh ing exemption to video cassettes
Amendment) Rules, 1987 (Hindi and and video tapes recorded with
English versions) published in Notifica- University or Higher or Advanced
tion No. S.O. 894(E) in Gazette of Technical Educational Programme
India dated the 8th October, 1987 imported by research students from
under section 296 of the Income-tax the whole of the basic and addi-
Act, 1961. tional duties of customs leviable
thereon.

[Placed in Library. See No LT 4921/87]
{v) G.S.R. 747(E) published in Gazette

(3) A copy each of the following WNotifica- of India dated the 2nd September,
tions (Hindi and English versions) under 1987 together with an explanatory
section 159 of the Customs Act, 1962 :- memorandum regarding exemption

to goods covered by Notification

(i) G.S.R. 725(E) published in Gazette Nos. 303/87-Customs and 304/87-
of India dated the 21st August, Customs dated the 2nd September,
1987 together with an explanatory 1987 from the whole of the auxi-
memorandum making certan liary duty of customs leviable
amendments to Notification No. thereon.
151/82-Customs dated the 14th
May, 1982 so as to exempt the {vi) G.S.R. 748(E) published in Gazette
imported goods from so much of of India dated the 3rd September,
the customs as is leviable on the 1987 together with an explanatory
handling charges incurred at the memorandum seeking to exempt
Inland Container Depot. goods covered by Notification No.

262/86-Customs dated the 24th

(ii) G.S.R. 729(E) published in Gazette April, 1986 from the whole of
of India dated the 25th August, the auxiliary duty of customs
1987 together with an explaratory Jeviablc thereon.
memorandum making certain
amendments (o Notification No. (vii) G.S.R. 758(E) published in
154/86-Customs dated the Ist Gazette of India dated the 9th
March, 1986 so as to rcimove September, 1987 together with an
certain ambiguity in  the rates explanatory memorandum seeking
indicated therein and also  deletes to increase the efiective Dbasic
aone of the rates indicated werein customs duty on pentaerythritol
and also deletes one of th  machines from 80 per cent plus RKupees
from the scope of concessional S per Kg. to 80 per cent plus
rate of duty so as to provide pro- Rupees 21 per Kg. with a view to
tection to the indigenous ‘nduastry. protect indigenous industry.

(ii) G.S.R. 745 (E) published in (viii) G.S.R.  760(E) published in
Gazette of India dated the 2nd Gazette of India dated the 9th
September, 1987 iogether  with September, 1987 together with an
an explanatory memorandum re- explanatory memorandum making
garding exemption to video casscites certain amendments to Notifica-
and video tapes recorded with _ fion No. 110-Customs dated the
University or Higher or Advanced 5 =g 17th February, 1986 so as to
Technical Educational Programme include therein “Message Re-
imported by University or research transmission  System-Madras  of
institution from the whole of the Videsh Sanchar Nigam Limited”
basic and additional duties of as a “Project” under heading 98.01

customs leviable thereon. of the Customs Tariff Act, 1975



197 Papers Laid

(ix)

(x)

(x1)

(xii)

for the purposc of classification of
ali goods, imported for the above
project under the sard Tarif( item.

G.S.R. 774(E) published in Gaze-
tte of India dated the 14th Seplem-
ber, 1987 togtther with an explan-
atory memorandum making certain
amendments to Notification No.
186/87-Customs dated the 29th
April, 1987 s0 i> to omit  proviso
from the said notification which
prescribes a4 concessional  rate of
basic customs duty of 60 per cent
on specified computer peripherals
so as to dispense with the require-
ment of furnishing a  certificate
that goods are of a kind and type
not manufactured in India.

G.S.R. 783 (L)
Gavette of India

published 10
dated the 13th

September 1987 together with an ex-

planatory memorandum making cer-

tain amendments 1o Notification No.

88-Custems dated the Ist March,
1987 s0 as to prescnbe & basic
customs duty of 20 per cent on
polystyrene  Rupees 4,000 per
tonne on paste and batiery grade
PVC resins, Rupees 2,000 per
tonne on suspension  grade PVC
resins and Rupees 3,000 per tonne
on LDPE.

G.S.R. 784 P)
Gazette of India
September 1987, togerther with an
eaplanatory memorandum making
certain amendments to Notification
Nec. 227;/76-Customis dated the
22nd August 1970 sO as to pres-
cribe a uniform basgc customs duty
of 20 per c¢ent ad valorem in res-
pect of polvpropylene and copoly-
mers of polypropylene and basic
customs duty of 30 per cent in
respect of HDPE.

published  in
dated the 15th

G.S.R. 785 (IF) pnblished in
Gazette of India dated the 15th
September. 1987 together with an
explanatory memorandum making
certain amendiments to Notifica-
tion Nos. 206/87-Customs and
208/87-Customs dated the 12th
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(xiii)

(xiv)

(xv) G.S.R.

(xvi)
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May, 1987 so as to raisc the auxi-
liary duty of customs in respect of
PVC resins from nil to 25 per cent
and lower the auxiliary duty of
customs in respect of polysiyrene
from 40 per cent to 25 per cent.

G.S.R., 797 (k)
Gazette of India  dated
Seplember, 1987 together
explanatory memorandum making
certain amendments 1o Notifica-
tion Nos. 6/84-Customs daled the
10th January, 1984 and 210/84-
Customs dated the 1st August,
1984 so as 1o provide that the
customs duty concessions would
be available to components covered
by a list approved by the Compe-
tent authority in the Dirccior
General of Technical Development
and such list necd not be approved
by Ministry of Industry.

published in
the 17th
with an

G.S.R. 799 (E) published in
Garzette of India dated the 17th
Septecmber, 1987 together with an
explanatory memorandum making
certain amendments to Notification
No. 188/87-Customs duted the
29th April, 1987 (which prescribes
concessional rate of custons duty
for specified clectronic componsnts
so as to include four other types
of memory [C's and delete refe-
rence 10 maximum  access  time
(technical specification),

800 (E) published in
Gazetie of India  dated the 17th
September, 1987 together with an
explanatory memorandum regar-
ding exemption to specified machi-
nery  required for technological
upgradation of selected capttai
goods industry from the basic cus-
toms duty in cxcess of 35 per cent
ad valorem and the whole of the
additional and auxiliary duties of
customs leviable thereon,

G.S.R. 806 (E) published in
Gazetee of India dated the 19th
September, 1987 together with an
explanatory memorandum seeking
to increase the auxiliary duly of
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(avii)

customs wherever leviable by five
percentage points except in  the
case of crude petroleum.

S.0. 865 (E) published in Gaczetie
of India dated the 28th Sepiecmber,
1987 together with an explanatory
memorandum  cgarding  revised
rates of exchange for conversion
cartain  forcign  currencies into
Indian currency or vice-versa.

[Pluced in Lihrarv Sse No. LT-4922/87]

(4) A copy each of the following Noti-

fications
issucd under the

1944 -

(i)

{ii)

(1)

Gv)

(Hindi and Englhsh versions)

Central Facise  Rules,

G.S. R, 727 (E) published in
Gazette of India  dated the 21st
August, 1987 together with an
explanatory memorandum making
certain amendments to  Notifica-
t‘on No. 64/86-CE dated the 10th
February. 1986 so as to comple-
tely eaempt from payment of c«-
cise duty, parts of specified power
driven pumps  primuanily Jdesigned
for handling water when such
parts are used in the manufacture
of such power driven pumps.

GS.R. 733 (B)
Gazette of India dated
August, 1987 ogciher
caplanatory momorandum  regar-
ding excmption to forginegs and
forzed producsts from th: whole of
the duty of excise icviabic thereon.

published in
th2 27ih
with an

GS R, 7344E) published in
Gazete of India Jdated ihe 27th
August, 1987 together writh an
explanstory memorandum exten-
ding the validity of Notific:tion
No. 190/87-Ck duicd the 4th
August, 1987 upto 1Ist October,
1987.

G.S.R. 736 (E)
Gucsette of India Jated the 28th
August, 1187 together with an
explanatory memorandum regar-
ding exenption to specified goods
manufactured by factories belon-

publithed  in
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ging to Centcal Government  for
use by any Department of the
Central  Government  from  the
whole of the duty of excise leviable
thereon,

G.S.R. 737 (k) published 1
Gazcue of India dated the 28th
August, 1987 together with an
explanatory memorandum regar-
ding exemption to specified goods
manufactured by a village industry
and marked by or with the assis-
tance of Khadi and Village Indus-
trics Commission from the  whole
of the duty of excise leviable
thereon,

G.S. R 738 (E)
Gazette ol India
August, 1987  1ogether with an
explanatory memorandum jegar-
ding excmption to all goods manu-
factured in a prison from the
whole of the duty of excise leviable
thereon,

pubhished n
dated the 28th

749 (k)  published in
Gazette of India  dated the 3rd
September, 1987 together with an
explapatory memorandum making
certain amendments to  Notifici-
tion No. §72/R7-CL dated the
18th June, 1987 so as to exempt
from cxcise duly fimishing agen(s
“dye-carriers to accelerate the dye-
g or fixing of dye-stufls and
other products and preparation of
a kind used in the textile industry
when used  within the factory of
production for the maoufacture
of Icélilca end textile articles.

GS.R. 750 (E)
Gazetice of India dated the 3rd
September 1987 together with an
explanatory memorandum regar-
ding cxsmption to printing  framces
when used within the factory of
production for printing of textile
fabrics, from the whole of the duty
ol excise leviable thereon.

published n

764 (E) published in
Gazette of India dated* the 9th
September, 1987 together with an
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explanatory memorandun seeking
to withdraw an explanatory memo-
randum seching 1o withdraw  the
benefits  under the MODVAT
scheme and the related benefies in
respect of  aerated waters  (soda
and soft drink+) with ¢Ttect from
1st October, 1987,

() G.S.R. 707}y published In
Gavette of India dated the  9th
September. 1987 together with an
ciplanatory  memorandum  regar-
ding exemption to cigarcties supp-
Jied as stores for consumption on
hoard a <hip of the Indian Navy
from both basic coxcise Jducy uand
additional excise duty m  licu of
sales tax subject observance of
certiin procedures,

(xi) G.S.R. 786 (7)) pubiished in
Gazetie of India  dited the 15th
Sepiember, 1987 together with in
explanatory memorandum making
certain amendments 1o Notification
No. 132/86-CE tated the Ist
March, 1986 so as 10 prescribe a
uniform excise Jduty ol 30 per cent
ad valroem in mespect of  polypro-
pvlene and copelymers of poly-
propylence.

{Pluced [u Library SzeNoy 1.T 4923 87}

{5) A vopy of the Reseurciv und Deve-
topment Cess Rules, 1957 (Hhindi and  Eng-
lish verstons) published in Notification No.
G.S. K. 836(F) in Gazette of India  dated
the 5th Oc¢rober, 1987 under sub-section (3)
of ~ection 10 of the Reseaich and Develop-
ment Cess Act. 1986,

[laced in Library. See No.

871

I T-4924

(6) A cOpy of Noufwatuon No. S.0.
879(E) (Hindi and Fnelish versions) pubii-
shed in Guazette of Indimv dited the Sth
October, 1987 appointing the 1st December
1987 as the datc on which the Research
and Dcevelopment Cess Act, 1986, shall
come into force issucd under sub-section
(3) of section 1 of the said act.

{(7) A copy of Notification No. S.0.
880(E) (Hindi and Fnglish versions) publi-
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shed in Gazette  of India  dared the Sth
October, 1987 «specifying five per  cent as
the rate of Cess payable on all payments
made towards the import of technology
under sub-section (1) of seclion 3 of the
Research and Development Cess  Act,
1956,

(R) A copy of Notification No. S.0.
N8 1(E) (Hindi and F'nglish  versions) pub-
lished in Guezetle of adia  dated the Sth
October. 1987 forming a fund called the
Venture Capital Fund with  effect from 1st
NDecember, 1987, issued under  sub-section
(1) of section 5 of the Rescarch and Dave-
Jopment Cess Act. 1986,

VPlaced in
871

Library. See No 1.T-4925]

{1ngiish)

PROF. MADHU DANDAVATE (Raja-
pur }: [ have awecady given  an adjourn-
ment motion on  Sati.  What ahout the
adjournment motion ?

Is there no
Government ?

method to censure the

MR. SPEAKER : No, not on this,
Translition)

CH. RAM PRAKASH (Amhala) © M,
Speaker, Sir, 3 Assem v bye-clections are
going to be held in Harvana.  There will
be booth captaring there.  The Government
should deploy C.R.P.F. there.

MR. SPEAKFR ©  9lcase write to Elec-
tion Commission for th.s.

PROF. MADHU DANDAVATE :  We
want to censure the Government [or their
failure to handl: the tu:tion in Sri Lanka.
Since wa have nd lih:-tv to cansure the
Government we are walking out in protest,

12 08 hrs,

Prof. Madbu Dandavate and so ae other
hon. Members then Ieft the ({ouse
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ANNOUNCEMENT BY THE SPLAKER
RE : NO1TICL. FROM SUPREM?
COURT RLQUIRING HIS APPEAR-
ANCEL IN THE COURT ON
9. 011897

{English)

MR. SPFARER : 1 have to mform
the House that on 20th October, 1987, a
notice was reccived from the  Assistant
Registrar of the Supreme Court of India
requiring my appearance before the Supreme
Court on 9th Novemter. 1987 at 10.30
A.M. in connection with a Transfer Petition
(CiviD) No. 461 of 1987 and (il Misce-
lHaneous Petition No. 20825 of 1987, The
Transfu Petition scchs to transfer from the
High Court of Delhi to the Supreme Court
of India, the Civil Writ No. 2470 of 1987
filed by Shri Ram Dhan and Shri Satpal
Maiik MPs, against the Union of India and
others challenging the validity and consti-
tutronahity of ihe constitution (Fifty-Second
Amendment) Act. 1985 and the Tenth
Schedule added to the Constitution by the
said Act.

As per well  establirhed  practice and
convention of Lok Sabha, 1 have decided
pot to respend to the nouce | have
passed on the relevant papers to the Minis-
ter of State in the Munistry of Law and
Justice for taking such action as he may
deem fit to appries the court of the correct
constitutional position and the well estab-
lished conventions of the House.

[Langlixh])

. SHRi C(HIRANIJ LAI SHARMA
{Karnal)} : Palitical murder s bemng commi-
tted i Hisyara and atrecities are being
perpetrated.

MR. SPEAKER :
State subjects here.

I cannot talk  about

SHRI CHIRANIJI LAL SIHHARMA
Excesses are being commilted. Where should
we g0 ?

| Transiations]

MR. SPFAKER : Sharmaji, please lis-
ten to me. 1 kncw that the Government
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should observe the rule of Jaw and treat
cveryone equally. It any person, who is
in power, acts dishonestly, makes discri-
mination and mdulges in vendetta, he does
a wrong thing, But you should write to

the Home Minister and the  Election
Commission,
SHRI CHIRANJI LAL SHARMA :

Democracy is being throttled there.
| Lnglish)

MR, SPEAKER . [t is a State Subject
| cannot Jiscuss State Subjects here,

Vtransation]

SHR! CHIRANJI LAL SHARMA
There the elections are being  held on  8th
instant.  Candidates are  being  arrested.
Where should we go

MR. SPEAKER :
tron Commission,

You gu 1o the Elec-

{Englinir)

SHRI CHIRANIJI LLALL SHARMA : Let
the elections be fair. The chief Election

Commissioner may be directed to  send the
CRPF,

[Transiaiion)

MR. SPLAKER : You go to the Elec
uon Commission and talk to ihe State
Etection Commission.

[L.nglish]

I cannot do anything.
(7 ir-amhm}-s 1}

THE MINISTER OF HOMIE: AFFAIRS
(S. BUTA SINGH): Mr. Speaker. Sir, the

hon, Members who have referred to Har.
vanu flections

---------

(Interruptionts)

MR. SPEAKER @ It is quilc wrong to
adopt a revengeful attitude.

SHRI CHIRANJI LAL SHARMA :
You please give us an assurance.
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MR. SPEAKER :
herc.

Nothing can be said

(Interruptions)

S. BUTA SINGH : Hon. Members
from both 'the ruling party and opposition
have raised this question. The leader of
C.P.M. spoke to me over telephone and
also gave in writing. A very dangerous
atmosphere has been created there and they
are apprehensive that elections will not be
fair there. What we can do is that we may
place all Central forces at the disposal of
the Chicf Election Commissioner. He should
deploy the forces there because they have
no faith in the local Government.

TEnglisir)

We will place all the forces at the dis-
posal of the Election Commission.

SHRI1 CHIRANIJI LAL SHARMA : If
the Election Commission does not deploy
the forces, where we would go ?

[Translation]

Political murders are being committed
there. In these circumsiances fair elections
cannot at all be held there.

[ nterruptionst*
{nglisht

MR. SPEAKER : Itis all right new.
That is all.  Not allowed.

12.12. hrs.
MOTION RE: REPORT OF THE
JOINT COMMITTEE ON BOFORS
CONTRACT
{English)

Extension of Time fer Presentation of
Report.

|  SHRI B. SHANKARANAND (Chikkodi):

I beg to move :

“That this House to extend upto the
last day of the first week of the Budget

** Not recorded.
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Session, 1988, the time for presentation of
the report of the Joint Committee to enquire
into Bofors Contract.”

MR. SPEAKER : Motion moved :

“That this House do extend upto the
last day of the first week of the Budget
Session, 1988, the time for presentation of
the report of the Joint Committee to enquire
into Bofors Contract.”

SHRI K. P. UNNIKRISHNAN (Bada-

gara) : This is a motion under rule 277 (1)

It is an extraordinary move because a
guarantee was given to the House that the
report would be made available on the last
day of the first weck of this Session. Now,
they have also given a statement—I have
secn the statemen( which is totally unsatis -
factory.

In this connection 1 want to point out
some other departures from the precedents
of this House and committee that I have
found unfortunatelv this Committee has
been indulging in. The first was an extra-
ordinary practice of being photographed
with the withnesses, which was disgraceful
enough.

The two witnesses who ought to have
been treated as witnesses had® been enter-
tained and a photograph taken and released
to the press. They were given the status not
of witnesses but the status of VIP visitors.
And the Prime Minister of this country is
¢oing around and saving that they have
given more than what they had expected.
The Prime Minister, uwo{ortunately, is not
here. He is the lcader of the House. He
should have been morc responsible and
careful while talking about he deliberations
of the Committee. The Prime Minister, who
is a member, has no business, as you are
awarce, under (hz Rulzs of Proczdare of this
House, to talk about the deliberations of the
Committee. 1 do not know whetaar he was
talking about the informition given to the
Government or to the Committee, Since we
are not part of this Committez, we have to
2o by the reports that have appzared in the
press.

Under rule (275/2) only the hon.
Speaker can allow inspection of records or
evidence that had been tendered before the
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Committee. What 1 want to Kknow is what
the Prime Minister has mentioned, the con-
tents «f the evicence. how he hus been 1alk-
ing atout it, Did the hon. Chairman of the
Cemmittee or any other member ol the
Committce convey tf without  your permis-
sion 7 Or was it done with your permis-
sicn ?

MR SPEAKLIR : What communication ?

SHRI K. P. UNNIKRISHNAN : The
cemmunicaticn of names of the persons
or liums which had been given by two  wit-
nesses who appeared  Fefore the Committee,
names of companies, individuals. persons or
corporations or whatever they are,

PROI. MADHU DANDAVATL (Raja-
pur) : They are not withnesses ; they are
culprits.

SHRI K. PP UNNIKRISHNAN : That

point 1 have already covered when | said
the way the withnesses were  treated as
VIPs.

The Socizl Demccratic Party’s Congress
ol Sweden has expressed shock that they
have been treated this way, when they said
nobody has given certificaic to Bofors in
that Cengress or in that country. ftis a
shame, national shame, we who have suffer-
ed have given these certificates. [ want 10
know specifically whether under Rule 275
(2) you have given any permsssion on in
your absened Chairman has given or what
1s this evidence the Prime Minister 1< tatking
atout because he has no business and he
‘cannot. As long as they arc seeking this
extension they cannot, kecause this evidence
and 1 may repeat whalever evidence that
has twen rendered, whatever documicnts that
have teen submitted. if they arc writen
documents, again ! underline ‘written docu-
ments’ or statements made, they are in the
piecious custedy of your good self and the
House and the Secretariat also under Rule
343, is responsible, So therefore, uliimalely
it is your seat of responsiblility, the 1rust
we have placed in you. You are an instru-
ment of the Constitution and this cannot
be allowed 1o go on like this that the Prime
Minister off hand goes somewhere and he
issues a statement that this is what they
have said. 1t is not done this way. [t is a
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disgrace again, for the first time  that  the
newspaper have been full of stories about
what is going on in this Committec. 1t is an
unprecedented  thing. How did this  leak
come about 7 1t this Committee going to
function this way. That is the yuestion ]
want 10 raise when they seek extension.

MR. SPEAKER . 'nis is what you have
ahcady sd

Shri Madhavy

PRO) . MADIHIU DANDAVATE : What
happened to our amendments They were
rot, .

SHRI C. MADHAN REDDI (Adilabad):
What Lappened o cur amendment. We have
given an endment to the original Motion.

MR SPEAKER
permissible.

Amendments are not

SHRI ¢ MADHAY REA DY : Why ?

MR. SPEAKER : It is beyond the scope
and wnegative in characier. You can only
oppose the extension of this time.

PROF. MADHU DANDAVATE : There

can be a difference of opinion  between  you
and u~. {Interruptions)

have
aliow.

On that particular amendment  wy
certain construction which you can

Unterruptions)

MR. SPEAKER : You can oppose it
You have that right. There 18 no guestion
of amendment laid down anywhere,

PROF.  MADHU  DANDA VATE :
Amcndment and oppostion are two different
thing.

MR. SPIAKER . The House may
cither adopt or not adopt the Motion.

PROL. MADHU DANDAVATE : ¥

have given an amendment which is pot nega-
tive in character.

(Interruptions)
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MR, SPEAKRKTIR . You can oniy - oppose
i, 1 eannot ke any other form. As such
no Amendment or substitute Motions ¢an
e noved to such a pection,

PROI . MADIIL DANDAVATE : birstly
it is neither & Substitute Mouon nor  an
Amendmeni.  Anyway, 1owill explain my
point of view at the time o my speech.
SPEARIR 0 You  aun

eppose

MR.
il‘

SHRI C. MADHAV  REDDI T fecl
there s 1o need  for an extension  beciuse
thi- ¢ ominitter has failed (o funcnon ;5 the
cooperation which 1 neeessary  from  the
Government was not coming.  The Govern-
ment know  the companies which  have
received pavments, But Government Tarled
to wive this information to the  Conymittee
inspite of repeated requests, What  will - the
Committee do ? Even if we extend  the term
of the Commitiee, tee Committee will fail
to do anything in the matter and 1 think
that there is no need for extension of the
erm ol this Commitiee. Because Govern-
ment has go: enough information,  Govern-
ment must conme out with the names of the
companics  which had received payments.
Government hnows about it. Why should
thoy not give it to the Committee 7 There
is no rolc for the Committce when the
Committee failed to get information. the
Prime Minister says that the said infor-
mation will be given to them after the
enquiry is conducted by  C.B. 1. That
means C. B. 1. to-day has taken precedence
over the Commitice. Why should there by
a C. B. [. enquiry with regard 10 payment
made to the companies ! The Commuittee
should have been rcally taken into confi-
dence and given information. When full
information is not being given to the Com-
mittee. [ do not think that the Commit'ec
will serve uany  purpose. | oppose  this
Motion.

PROF. MADHU DANDAVATLE @ 1
will come to the amendment liter on. Of
course, ultimately we have (0 accept your
ruling. But [ will try to put & construction
by which you may reconsider your ruling
aboul the amendments. [laterruptions)

We have perfect right to appeal to  the

 Chair.
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MR. SPEAKI R 1 those

ruling

will  present

PROE. MADHU DANDAVATF : | will
appea! 1o you, Bul just give nie a patient
hearing

Firstly. swe feel very strongly that in the
present contest and with the limited powers
that the Committee has got, the Committee

will n t succeed even if the exiension is given
to them. If they have not been able 1o find
any thirg by this time it is for the simple
fcason

MR SPEAKER :

How d¢ wvou know

it ?

PROI MADHU DANDAVATLE : Sir,
we hnow it Sir, it iy a simple mathemati-
cal proposition, They have said that on
the last day of the first week of this Session,
they will submit their report, findings and
recommendations. The very fact that they
have not done it means that they have not
been able 1o find anything., It isx & simple
conclusion. (Interruptions) As far as  this
Commitice 1> cencerned, merely giving them
extension of time without giving them the
powers which we demanded for participating
i the Comnuttee, that extension will not
be useful. I will repeat them.

There are four imporiant powers which
we wanted 10 be given to this Committee
and not leave them to your decision because
we feel that the Presiding Authority should
not be involved in this process altogether,
with due respest o you, Sir.

MR. SPEAKER : That is right. 1 agree
to that.

PROF. MADHU DANDAVATE : Sir,
on a member of occasicns, you have nodded
your head saying that ‘don’t involve me’,
but ultimtely they involved you.

MR. SPLAKER : Becuuse 1 am the
servent of the House. What can 1 do ?
PROI! . MADHU DANDAVATE -

Thank you, Sir. At least give us the freedom
of interpreting what we [eel. First. the
Prime Minister had declared time and again
that in 1980 they had decided that there
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would be no middleman at all and therefore
the payment of commission to the middle-
men did not arise. Therefore, we demanded
for this Committee the frst power that el
this Committec have the power to  esaminc
all the decisions regarding the  procurement
and storage of arms.  They said "No .

Second, we said that il the objective of
the Committee is to be fulitlled, any Minister
of the Cabinet including the Prime Minister
can be summoned before the Committee and
the Committee should have that  power.
They said *No'. Third we said that if the
security aspect has been examined and
thercfore Bofors atfairs could be investiga-
ted. even ths West German submarine deal
is also important and therefore give this
Committee the power of investizating that
part also. That was refused.

Lastly we said that since the Bofors
Company is a foreign company, a number
of foreign nationals arc imvolved and there-
fore give this Committee the power-if they
are willing of inviting the foreign nationals
take their evidence and record their evidence
formally in the Committee. This was not
done and since these powers are not  given,
my amendment says that f the extension
s to be given, let this House revise the
powers of this Committec o as to  facilitawe
the presentation of the report an the extend-
ed time. This is not nzgative incharacter at
all and thercfore 1 sazgested only a proviso
that in order, that an exwension could he
fruitfu! rthese powers should be given L.

MR, SPEAKER : Nothing can bg done.
I hive noted that point.

PROIF. MADHU DANDAVATE : Sir,
vou hiave our independent judgemiznt  and
we have our own., But  unfortunately they
ciash.

MR, SPFAKER @ Not all the ime.

PROF. MADHU DANDAVATL © But
1 uam ouly trying to persuade yon, Sir. | have
full confidence in rour understanding and
compre cnston. Fhat is wihy Fam trying to
tell you how this amendment of nmune n
which | have merely said -it 5 a sery
impaortant amendment at the end onfy  add
“and suitably revise the powers of the
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Joint Committ.e so as to lacilitate the pre-
sentation ol ats report within the extended
time.”

Secondly, Sir, | would like (o point out
to you that when you itrc giving them
extension, cven if they get the extension by
the majority  of the House, let them not
commuit the impropriety that they are com-
mitting, Sir, the Chairman of the Bofors
came here. He had discussions with 1he
Defence Ministry. He had probable  discus-
sions with the Minister and after that one
does not know whether

THE MINISTER OF DEFHENCFE (SHRI
K. C. PANT) : He dud not have any discus-
sions with me.

PROF.  MADHU  DANDAVATE :

He had discussions with the Ministry, Let
us make it inanimate (faterruptions)

They had discussion with the mimstry.

SHRI K. ., PANT : h
Jifference.

makes A

PROII, MADHU DANDAVATE : ‘It
and ‘he’, there is o difference. 1 said  that
he discussed with the Ministry the officials.
(Jmterruptions) Remember that the Ministry
5 headed by ths Minister. Let him not forget
it. (fmterruptions)

The Chairmuan of th: Bolors had  dis-
cusions  {Inierruptions) Ye-. | had headed
the Railway Ministry and | know 1t very
well | (mrerruptions), Not with  retrospective
effect. (Imrerruption.y,

Lot me tell you that af the diwcussions
were held with the Defence Mimisiry ofricial«
onc does not hnow afterwards  wihether the
Bofors Chairman met the Joint Committes,
but cven i he has met, in shanng  mferma-
uon and discusstons and views  with the
Ministry first and then oven meeting the
Joint Comnuttee that has been appointed,
there is a breach of privilege. T have given
you independent notice, Sir,

MR. SPEAKI'R @ | have got one from
Sri Unnikrishnan.

PROF. MADHU DANDAVATE : | have
already given, Sir, So, that will be coming



213 tunouncement re, Notice KARTIKA 15, 1909 (SAKA)

up. We will take it up  independently, So,
that timpropriety is commuied. 1 am  afraid
that vsen during the exiended  period, they
arce likely 1o do the same thing.

S, there 1s onie more  aspect o which
1 would like his attention to be drawn.

MR, SPIAKIR . In  spite of your
Warning

PROF . MADHU DANDAVATE - Yes.
Sir. vou probably know. it has been publish-
od in the press, there s a0 Swodish Secrecy
Act. 1 would Like 1o refei o Section 3,
Chaprer 14 of the Act, Horeads

“The Swedinh Governmment may com-
municile a  secret report 1o g public
authority it it is evident that the interest
of the information communicated pre-
vailed over the interest which the secrecy
putported 1o protect.”

Sir, my contention is | do noat Know
whether they have the koowledge of these
provisions of Swedish Law, but they have
not taken advantage of these  provisions.,
At least we do not know whether they
approached the Swedish Government  and
said that under Section 3, Chaper 14 of the
Swedish Scerecy Act, we are entitled 1o get
the National Audit Bureau Report (original
Report) in which the names were already
there. The names were erascd and they were
given to the Government of India. We  have
also received the copy and we have seen
how they have erased the names. From that
also you imagine whut names might be
therce. That crasement is there. They have
not taken advantage of that.

Then there is one more aspect 10 which
I would like to draw the attention. They
have not made sincere efforts 1o get all  the
information from the Sources beciuse the
i powers which we wanted the Committee to
- enjoy, those powers, were not there., Then
there was a report that when  the Chaitman
ot'.jﬁhc Bofors came, he said, ‘I am prepared
10 share certain information with the Chair-
muan of the Commitiee orally not in writing,”
and it has been reported that the Chainnan
sitid, 1 will not accept any names orally.’
Sir, the best procedure would have been, he
could huve accepted those names, convened
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the mecting as the Chairman and said, ‘As
a Charrman 1 have recetved this information
I am di~closing this to the Commitlee, let
it he incorporated in the minutes ol the
Committee s that it becomes a formal
Informaton®

NR. SPEAKER : Finish it, Sir.

PROI. MADHU DANDAVAT!} @ Sir,
only two points. tUnierruptionsy. They  have
committed  so many  blunders, 1 have 1o
refer o all of them. Sir.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : This s one of the blunders that is
being madec.

(Interrupticns)

PROF. MADHU DANDAVATE : The
Prime Minister’s statement, Sir.

MR. SPEAKER : That is all over.

PROF. MADHU DANDAVYATE : You
Iisten to me. Tt is a scry serious case, we
should 1ake note.

MR. SPEAKER : We will take note,

PRO}. MADHU DANDAVATE : Str,
firstly, giving a VIP treatment to the Chair-
man ol the Bofors is giving the treatment
1o one who is a culprit, who is standing in
the dock. I'ven the Swedish Social Demo-
cratic Party has expressed the view that this
iIs uot o proper thing that has been done,
The Ruling Party in Sweden have expressed
surprise as ¢ how is it that in the National
Aduit Burcau 1 would like to tell you, Sir,
to strengthen the argument of Mr. Unni-
krishnan in the National Audit Bureau
Report they have stated that Bofors has
denicd that they had any agents and they
have paid any commissions, and while
drawing their own infcrence the Nationul
Audit Bureau has said that ‘we reject the
con{ention of Bofors and on the basis  of
evidence that is available to me Bofors had
an agreement with......, regarding the
payment of commission.” So, they have
rejected the credentails of Bofors. To  such
person whose credentials have been  rejected
whose bona fides have been rejected by the
Naticnal Audit Bureau., they have been
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given VIP treatment by our Government
and they arc not asked to appcar before the
Joint Commitltee as 4 withess.,

Lastly, J would like the Chairman ol the
Committee to take cognizance of (he fact
that on 27th of August when [ imuated the
lust debate on Bofors | had given certain
mlormation. The Minister was saving that
‘vou are not giving any information.’

So, | have brought in this House the
case of Greaves Cotton company of which
Mr. Thapar was the Chairman. 1 pointed
out certain dealings. 1 pointed out 43, sub-
contracts. | tried 1o point out the vehicie,
the two trucks on which the Howitzer gun
has been fitted how it is over estimated by
Rs, 100 crores. How in the Salb-Scama
accounts over-estimation of Rs. 100 crores
is there, which has gonc out of India. All
this should be taken note of and | wanted
the Minister to reply. But he said, all this
information will be passed on to the Joint
Committee that they would sct up. | do
not know whether the Commitige  have
taken cognizance of that or not. In spite of
those provisions that are available, they
are not able to do. Without the scope and
powers which have been insisted upon, if
they are not given, merely granting them an
extension would not deliver the goods.

I am sure, next time the same Chairman
will come before this very House and  move
another resolution saying that they <hould
be given further oxtension und exten.ion
will continue til the dis<ofucon of  the
House. Anid, therefore, we ace opposing the
extension because the 4 powers which we
wanted thi= House to give to his Commiltece
and to strengthan his bhands, are nat avail-
able. Thereliire, it 15 mmeaninglzss to give this
powcerless and meaningless commities any

farther exicnston. That i- what wg have

demanded and therefo -, we oppose this
mution.

SHRI SHANTARAM NAIK (Panuaji) :
In his  statement  just cow  made, he has
made an allemation that the cemmitice  has
conmmitted blunders.,  This word “blunder”
amounts to breach of  privilege.  Fither he
has 1o withdraw it or +c¢ will move the
motion. MHerc. he has uv-ed the word
‘ blunder™,
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MR. SPFAKFR @ Now  Sha Indragit
Gupta.

PROF. MADHU DANDAVATE . n
this House, Comnmutiee is Parhament.  Just
as we can have any views evpressed in
Parliament, we can say that the NMinster
has commutted blunder. | can even say
that the Parliament has committed blunder,

(lmterruptions
Fhere 15 nothing wrong.

MR. SPEAKLI R : Tins s not a debkate.
Shri Indrajii Gupta.

SHRI INDRAJIET GUPPA  tBasirhat) .
Sir, I sought your permisSion o oppow
the motion  because 1t 15 my considered
view that fuither extension of time for this
Committees work will amount to only waste
of time and wuste of public funds. There
are. at the moment, two inquiries going on,
paralicl.  One s the nquiry by the
Committee and another is  inquiry by the
CBI. This s an  extraordinary state of
affairs that 1wo inquiries are going on, We
do not know which one has got  precedence
over which one und eventually whose word
ts to prevail. No 1, this ix an extraordinary
thing.

Secondly., as has been mentioned al-
ready by Mr, Uanmikrishnan, this s extra-
ordimuy I dJo not knew  how 1t can be
permiutted under any rulc or any  guestion
of conduct or anything that  while the in-
quiry o gomg on, the Primac Munisier has
made public statement. He s on  rocord
iy the Press- -1t has not been contradicted
that he hi- sund that  these two  gpentlemen
who came here, M. Morberg, President of
Bofors and Mr, Gothlin, Semior Vice Pres-
dent and Chief turist of Bofors have iven
to the Governemzat the srmes of  sone o
companies 190 whom  paymaents were madc
companies abroad in Switzerland  or some-
where, | do not know where they are, I8
thi< the wav in which the Commiuge i
functioning, that the Prime Manister \R‘:\ 15
not a4 Member of the Commitiee, 1s giving
i public statement 1o the effect that the
names of some companies have been supp- §
lied to the Government---whether they have
been supplicd also o the Commitiec or not,
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I do not know but supplied 1o the Govern-
ment or supplied to the Prime Minister ?
The whole hub of this Committee, the
essence of this Commuttee’s  terms of  ref-
repce i to tind out who has taken the
money. [ is not whether money wus
taken or not. That has already becn estab-

lished by the Audit Commission report.

MR. SPFAKER @ That we will know
when the Committee presents the report.

SHR! INDRAHNT GUPTA : Now |
am convinced and 1 hupe vou dre convineed
also ..

MR. SPIL.AKIR : tLeave me ualone,
Sir,

SHRI INDRAJIT GUPTA @ . that
unless Bofors Company is willing on its
own to reveal the names of the persons who
have taken the money il they refuse to give
that information there is no way by  which
Mr. Shankaranand or any of his collcagues
can find out. 1t cannot be done. 1t s
ob vious that afler the visit of these 1wo
gentlemen and the  statement of the Prime
Minister that they have given the names of
some companies to th: Government, they
are not going ta b able 1o proceed any
Turther in this matter.  Therelfore, apart
fpom this question of how they treated these
two gentlemezn, which 15 an impropricty, |
should  sav., from any  standard,  and
to cast doubt on  the  impartiality
of the Committec and all itha: 1 think
the Chaiman should vesgn. Personally |
would resign if T were the Chairman. | am

sure his colleagues are not fechng ver; happy

about 11,

MR. SPEAKIR I von had fele ke
that, you would not hne done that.

SHRI INDRAJT GUPIA @ Why are
we being asked o extend  the toae ! That
must be explained th us.  For what pur-
pose ? ither the Chaiiman should ol us,
Otherwise, he should tell us in ihe House
that they are on the track of  certain clues
or certain information which they feel  will
yield certain profitable  rewults,  There is
nothing like that.  Simply they have failed
to reach the deadhine,

KARTIKA 5, 1909 (SAKA)
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PROF. MADHU DANDAVATE : The
Prime Minister goes on making  statements.

SHRI INDRAJIIT GUPTA : Why
should the Primz2 Minister bx allowed to
mahke statement ?

MR. SPEAKER : 1 have taken that
note.

PROF. MADHU DANDAVATE: When
Prime Minister's Government is  under a
cloud, how can he say that !

SHRI K.P. UNNIKRISHNAN : lHe
has also said his family and everybody has
been cleared.

SHRI INDRAJIT GUPTA : He
has repeated that again. (Umierruptions).

This is gross impropriety going on,
(Interruptions).

This Commitiee of lLaquiry should not
be given any exten-ion undsr any  circum-
stancer.

SHRI AMAL DATTA (D amond Har-
bour) : Originally, from the Opposition, we
had asked for the sctting up of a parlia-
mentary., .....(Interrupricns) :

SHRI K.C. PANT We cannot alflow
this to go unchatlenged, The Government
is not under a cloud.,  This s wrong,
Government s trying to ascertain the facts.
Our friends have not cooaperated by joming
this Commuttee. It is »o  use expressing
these sentimeats naw, Yooy coald  have
joined  the Committee and got 1o Khow
everything,  We wanrte] yvou ta.

PROF. MADHU DANDAVATIL : You
may differ.  But we have a right. Many
people in the couniry fool that Government
is under cloud.

MR. SPEAKER @ Please do not monao-
polisc, the time,

SHRI AMAL DAITA ;  Even the wdea
of Conunittee came from us, from the
Opposition.  We wanted the Commitice to
report for the purpose of finding out the
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full Tacts as to whether hiike has been paid
and. if so, to whom it has teen paid. The
Government ai that tine stalled it and the
Government then became very  enthusiastic
to sct up the Committee when the  Swedish
Audit Bureau repoit came disclosing thal
bribe has been given.

MR. SPEAKER : Are you opposing ?
({nterruptions)

SHR1 AMAL DA'ITA : | am opposing
1. lgnoring all our regesis and all our
appeals, they set up a Committce without
hay irg any power 10 get the names from
the company.

MR. SPEAKER : It has all been dis-
cussed. What is new about it *!

SHRI1 AMAL DATTA : Government
must exercise its pewers 10 get the  names.
Governmunt  has  done  nothing.  The
Commiitee is merely a rhelter, a facade,
behind which the Goveinment s taking
shelier, so  that the names do not come.
(Interruptions),  Qbviovsly, the Governmeni
itscll has got peeple in high places impli-
cated and that is the only conclusicn we
can draw. let the Commitiee go on for
ever and ever.

PROF. MADHU DANDAVATE : They
are waiting for another scandal o te reler-
red 10 the same Committee.

SHRI DINESH GOSWAMI (Guwahati):
The fact that the Chairman cf this Commi-
ttec has pow come forward with & motion
for extension of time and all that has come
out of this Commitice i the newspapers
have fully vindicated ithe position that the
Opposttion tcok that this Cemmittee will
ot b= able to unearth any truth whatsoever
with the powers given to this Commitice.
I will not repeat the other arguments but
| would fike to know before we are asked
10 vote on this, at least we must have soms
information.  Firstly, this Committee was
constituted by a motion of the Government.
How. when a Cemmutiee has  been consti-

tutcd by a motion of the Government, a

parallel inquiry has been conducted by the
CBI on the same matter ? (Imerruptions).

1 would like to know has the Chairman
written to the Governmeni about restriction
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of the CBl inguiry and his objection as 1o
why 4 poralle! inguiry has been set up, If
not, bow can you go on?

The second point Is moie impartant.
The Government has come forwa sd with a
statement that three names have been dis-
leseg, Urterruptions), | am pulting it in
a differemt prespective. These names
might  have  been  disclosed o the
Commitice. These names maught  have
been  disclosed w0 the  Government.
If the committee has informed the Govern-
ment  about these three names, the
House is entitled 1o know about these three
names because the Commuttee cannot dis-
close anything 10 an outside agerey. It
the Comnuttee  has dinclosed 11 1o some
authority, then the House 1s enttled 1o
kmew,  §ithe nanies have not  leen dis-
closed to the Committee. | would like 1o
hnow from the Chairman what action he
proposes o tihe. The numes have been
disclosed 1o the Government and not to the
Comimiltwee, in fact.  Therefore, the Subs-
tanbive Motion for extension of Ume of
this Comniittee is totally redundant. | hope
the hon. Minister will give his  answer,
W ithout the answer, we cannot v ote on
this Motion.

(Interruptions)

SHRI BHAGWAT JHA AZAD
(Bhagalpur) . Mr. Speaker, Sir since 1952
when the First Parliament was  established
up 10 the Eighth Lok Sabha, the e have
been hundreds of Committees set up.

([nierruptiony)

SHRI K.P. UNNIKRISHNAN : is he
opposing the Motion ? (fmterruptions),

s the hon. Member opposing the
Motion for extension cf time? No. Sir,
under the Rules of Procedure, only those
members who oppose the motion in the
case of a motion of this kind —are allowed
lo spcak. There s no  debate, ., .
(Interruptions) 1t is not a debate.

SHR! BHAGWAT JHA AZAD -
Under the Rules, on any Motion, iny
Member can support or oppose the metion.

(Interruptions)
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MR. SPEAKER : With my permission,
he can speak. | have permitted him.

SHRI BHAGWAT JHA AZAD : This
only shows the ignorance or the kKnowledge-
able ignorancz of the hon. M:amoazrs thit
on any motion a membir can suppart or
oppose can do both these things. Pleass see
the rules. But 1 am surprised (o hnow is o
how they do now on this subjeet ... .
{luterruptions), | was saying that since fv52
upto this Eighth Lok Subha, there have
been a lurge number of Commitiees formead
by thts House. There are miny Commii-
tees which have come before this  House
for extension of time, not once, not twice
but many wtmas and the House his not
grudged them, They have been given the
extenston, | agree with you that this i3
an important Committee and that i~ why
il is important that the Chairman and 1he
Members of this Conmitwee should be given
opportuniics 10 have this extensioa to find
out the facts.  Afrter all, what do we want ?
(Interruptions).  One of thy hon. Mambers
repecated that four powers have 1o be given.
They have been discussed m this House and
replied to adeqately. mn this House. They
have not talked about the extension of time
but about the substantive motion and about
this, it has been discusse1 for 25 hours and
56 minutes, tn this Hoose. Bl the same
things have been raised  agatn.  The inten-
tion is not w allow the  Comaitiee to find
ot the trath and  also o momidate the
Committee in this House 1 would hike 10
say one thing.  Sir. this i most  unusual
for the House tha a Comnuues i the
procass of tunctioning, has been o muach
charged with so many  thimgs, as has been
said.  Prof. Madhu Pandavate has commit-
ted another blunder by not allowing the
Conmimittce of  Parliament o function.
Rather, he s mouating  missides on the
Commitice and tryving 1o see thar they do
not work. Whalt s the meaning of saving
by an hon. Member that the ?rim2 Minnter
is going on making the statement 7 Does he
necd the hon., Mem™er's clearance 1o make
the statement ?

(dnterruptions)

MR . SPEAKER :
improprieiy, T will sce,

H' he has cast  any

(Unterruption.)
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SHRI BHAGWAT JHA AZAD: 1
agree. [ am saying today in this House
that it is wzll-known that soms representa-
tives came. They msat some Ministry's
official - 1 mean the Government ofhicials.
They met the Committee. Now there are
facts or there might be, | do not know. They
know bztter.  Tiere might be some facts.
They may be withhn thz knowledge of the
Governmant. Can't th: Goveram:nt say :
“we have got knowledgz". Or, they may
like to put bzfore the Committee or if the
hon. Memb:rs want otherwise, it can be
disclosed. 1t is surprising . ({nrer-nption )
I would like to say three points. The first
point is that in the Parliamzsntary Dz2mo-
cracy, never before, a Committce asking
for extensionr o tin2 1y find ot the truth,
has bzza charget with this kind of thing
saying @ “you uare incapable, yvou cannot
find out anything™. | say that it would
have been nice for the hon. Members, if
they had joined the Committee and put
all these quzstions there, th2y  would have
beean in a better  position to  cross-examine
the witnesses who had come. Now being
outside the Commiuee, having developed
cold fect at the last minuie and not forming
the Committe:, they say this _ (/aterruptions)
Tt 1s because they know that the charges
thzy have brought against the Government
arc false | _(fnterraptionyy Why this .running
comnzntary, Prof. Madhi Dandavate ? You
have always barny like o prolessor creating
all Kinds of blundars; that is your record
i this Hoasz, Mr. Spesker. what I am
saying is that wy are for linding out the
truth.  Therefore, we are for the extension
of time askel for by the  Committes.  Let
the truth b2 found our by this Committee .,
(Interruptionsy | would s1y that it is not
fair  for them at this time whan the
Committee is trying to find  out the truth,
to level all thase chargss and say, “You
are unaile, you are  inzimhle, you cannot
find out the (ruth, vou should close down,
you should resigh”. Why should they
resica 7 On th:z other hand, thzy should
now join the Committee and say, “We wil}
help vou in {inding out the truth™,

With these words, | support this motion
for extension of time.

MR. SPEAKER : At least T am happy
on one account : blunder crosses blunder
and everything is settled.
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SHR1 BHAGWAT JHA AZAD : Sir,
1 have not said unything myself. 1 have
only repeated what they said.  Every word
that I have said has been said by them; |
have anly repeated.

PROF. MADHU DANDAVATE : Do
not expunge blunder, Sir,

MR. SPEAKER : No : 1 will keep il

SHRI BHAGWAT JHA AZAD : Let
the bilunder te repeated by him all the
time.

MR. SPEAKER : [ will ask the Chair-
man of the Committee., Do you want to
say something ?

SHR1I B. SHANKARANAND : Al
this moment I have nothing to say on wha
the Members have said. What | have o
say will be said in the Report. (Interruptions)

SHRI C. MADHAY REDDI : He
should reply to the arious points  raised
by the Members,

(Interruprions)

SHRI B. SHANKARANAND : Sir, |
have moved the Motion for extension of
time and I appeal 10 yvou put the Motion
for adoption.

(Interruptions)
MR. SPEAKER : [ will give my ruling.

SHR1 BASUDEB ACHARIA  (Ban-
kura) : Some points have teer raised by
the Members, .,

(interruptions)

MR. SPEAKER : The amendments |
did not allow because it cannot be done
under the rules. | was touched and im-

pressed by the eloquence and f[iner points.
But still my position is the same.

PROF. MADHU DANDAVATE: A
private Member like Mr. Bhuagwat Jha

Azad has replied. At least he should try
to say something.

SHRI BHAGWAT JHA AZAD: No

NOVEMBER 6, 1987 from Supreme Cnurt 1o Speaker 224

question ot reply. | have my right to
speak. Do not forget that. 1 have not
replicd. [ have spoken.

SHRI K.P. UNNIKRISHNAN. : | have
nul a question o sou

MR SPEAKFR ¢ | will see to it.

SHRI K.P. UNNIKRISHNAN : You
can tell us later.”

MR. SPEAKFR ! You can give it to
me. 1 wiil reply.

(Interruptions)

SHRI B, SHANKARANAND : Mr.
Spcaker, at this stage dJdisclosing  anyihing
that i~ happening in the Contmittee will
not e proper.

{Interrupt ion

MR. SPEAKER : He wants 1o deal
with tham later.  He says that he canrot

divulge enything now. We can ask  him
later,

SHR1 B. SHANKARANAND : |}
would only submit 1o the Hcuse that the
Cemmittee s lunctioning quite  effectively.
It has not suffered liem. or found, any
difliculty o its funcuionirg for want of any-
thing as allcged by the hen. Members, We
are perfectly poing on the ripht lires and
the Conmitice  has been functioning very
elffecunvely.

MR, SPEAKER :  The question is :
“That this House do extend upto the
tust day of the [liist week of the
Budget Session, 1988, the ume for
prescntation of the Report of the
loint  Committee 10 enquire into
Botors Contract.”™

L et the Lobbies be cleared.
12.30 hrs.
[MR. DEPUTY-SPEAKER in the Chair)
MR. DEUFTY-SPEAKER Lobbics
have now been ciecarcd. 1 want to  inform

the House that Shri Shankaranandji has
already moved a Motion for the extension
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of time regarding the Report of the Joint Bhosale, Shri Praliaprao B.
Commitiee. 1 shall now put that Motion
to the vote of the Housc. Bhoye, Shri S.S.
A ]
The question is : Bhuria, Shri Dileep Singh
“That this House do extend upto the Birinder Singh, Shri
last day of the frst week of the
Budget Session, 1988, the time for Budania, Shri Narendra
presentation ol the report of the
Joint Committee to  enguire into Bundela, Shri Sujan Singh

Bofors Contract.”
Buta Singh, S.
THE LOK SABHA DIVIDED
Chandrakar, Shri Chandulal

12.56 hrs.
Division No. | Chandrasekhar, Shrimati M.

AYES Charles, Shri A.
Ahdul Ghafoor, Shri Chaturved:, Shrimaty Vidyavati
Agarwal, Shri Jai Prakash Chaudhry, Shri Kamal
Ahmad., Shri Sarfaraz Chavan, Shri Ashok Shankarrao
Ansari, Shri Z.R. Chavan, Shriniati Premalabai
Anthony, Shri Frank Dabhi, Shit Ajitsinh
Awasthi. Shri, Jagdish Datbir Simgh, Shn
Azad, Shri Bhagwat Jha Dailwai. Shrt Hussain
Baghel, Shri Pratapsinh Das, Shii R, P,
Baitha, Shrn D. 1., Das, Shrn Sudarsan
Bajpai, Dr. Rajendra Kumari Das NMuns, Shri Priya Ranjan
Balaraman, Shri L Dennis. Shri N,
Barrow, Shri A. F. T. Dev, Shri Sontosh Mohan
Basavarajeswari, Shrimati Diga!, Shri Radhakanta
Bhagat, Shri B. R. Dighe, Shri Sharad
Bhagat, Shri H. K, L. Digvijaya Singh, Shri
Bharat Singh, Shri Dikshit, Shrimati Sheila .
Bhardwaj, Shri Parasram Dinesh Singh, Shri
Bhatia, Shri R. L. Dogra, Shri G. L,
Bhoi, Dr. Krupasindhu Dube, Shri Bhishma Deo

L
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Gadgil, Shri V. N.

Gavit, Shri Manikrao Hodlya
Gehlot, Shri Ashok

Gholap, Shn S. G.
Ghorpadc, Shri M. Y
Ghosh, Shri Bimal Kanti
Jagaithrakshakan, Dr. S.
Jain, Shri Nihal Singh

Jain, Shri Virdhi Chander
Janarthanan, Shri Kadambur
Japgpde, Shri Khelan Ram
Jatav, Shri Kammodilal
Jeevarathinam, Shri R.
Jena, Shri Chintamani
Jitendra Prasada, Shri
Jitendra Singh, Shri

Jujhar Singh, Shri

Kamat. Shri Gurudas

Kamble, Shri Arvind Tulshiram

Kamla'Kumari. Kumari
Khan, Shri Aslam Sher
Khan, Shii Mohd. Ayub
Kidwai. Shrimati Mohsina
Kisku. Shri Prithvi Chand
Krishna Singh, Shri
~Kunjambu, Shri

Lal Duhoma, Shri
Mabhabir Prasad, Shri

Mabhajan, Shri Y. S.
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Makwana, Shri Narsinh

Malviya, Shri Bapulal

Mane, Shri Murlidbar
Manorama Singh, Shrimati
Mishra, Shri G, S.

Mishra, Dr. Prabhat Kumar
Mishra, Shri Umakant

Modi, Shri Vishnu

Mohanty, Shri Brajamohan
Motilal Singh. Shri t

Murmu, Shrn Sidha Lal

Murthy, Shri M. V. Chandrashekara
Mushran, Shri Ajay

Muttemwar, Shrt Vilas

Naik, Shri Shantaram

Naikar, Shri D.K.

Namgyal, Shri P,

Natwar Singh, Shri K.

Nawal Prabhuakar, Shrimat Sunderwati
Negi, Shri Chandra Mohan Singh
Netam, Shrt Arvind

Odedra. Shri Bharit Kumar
Odeyar, Shri Channaiah

Qraon, Shrimati Sumati

Pakcer Mohamed, Shri k2. S, M.
Pandey, Shri Manoj

Pamgrahi, Shri Sriballay

Pant, Shri K. C.

Parashar, Prof. Narain Chand
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Pardhi, Shri Keshaorao
Patel, Shri Ahmed M.
Patel, Shri C. D.

Patel, Shri U. H.

Patil, Shri Prakash V.
Patil, Shri Vijay N.
Peruman, Dr. P, Valial
Pilot, Shri Rajesh
Poojary, Shri Janardhuna
Potdukhe, Shri Shantaram
Pradhan, Shri K. N.
Purohit. Shri Banwari Lal
Purushothaman, Shri Vakkom
Pushpa, Devi Kumari
Rai, Shn Ra) Kumar
Ruam, Shri Ramswuaroop
Ram Awadh Prasad, Shri
Ramachandran, Shri Mullappally
Rana Vir Singh, Shri
Rao, Shri I. Chokka
Rath, Shri Somnath
Rathod. Shri Uttam

Raut, Shri Bhola

Sahu, Shri Shiv Prasad
Sankata Prasad, Dr.
Satyendra Chandra, Shri
Sathe, Shri Vasant
Sayeed, Shri P, M.

Sethi, Shri Ananta Prasad

Shah, Shri Anoopchand
Shailesh, Dr. B. L.
Shankaranand, Shri B.
Shanmugam, Shri A. C,
Shanmugam, Shri P.
Sharma. Shri Chiranji Lal
Sharma, Shri Nand Kishore
Sharma, Shri Nawal Kishore
Sharma, Shri Pratap Bhanu
Shastri, Shri Hari Krishna
Siddig, Shri Hafiz Mohd.
Singh, Shri Chandra Pratap Narain
Singh, Shri Krishna Pratap
Singh. Shri Santosh Kumar
Sinha, Shn Satyendra Narayan
Soren Shri Harhar

Soz. Prof. Satfuddin
Sukhbuns Kaur, Shrimati
Sultanpuri, Shri K. D.
Sunder Singh, Ch.
Saryawanshi, Shri Narsing
Swami Prasad Singh, Shri
Swell, Shri G. G.

Tarig Anwar, Shri
Thakkar, Shrimati Usha
Thakur, Shri C. P.
Thomas, Prof. K. V.,
Tilakdhari Singh, Shri

Tripathi, Dr. Chandra Shekhar

Srom Supreme Court 10§230
Speaker
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Vairale, Shri Madhusudan Kurup, Shri Suresh
Van, Shri Deep Narain Mahata, Shri Chitta
Vanakar, Shri Punam Chand Mithabhai Malik, Shri Purna Chandra
Verma, Shrimati Usha Masudal Hossain, Shri Syed
Vijayaraghavan, Shri V. S. Misra, Shri Satvagopal
Vyas, Shri Girdhari Lal Murty, Shri Bhattam Srirama
Yadav, Shri Kailash Patel, Dr. A, K.
Yadav, Shri Ram Singh Patel. Shri 1. M.
Y adav, Shri Shyam Lal Patil, Shinn D, B.
Yadava, Shri Bal Ram Singh Raju, Shir Vijaya kumar
Yadava. Shri D. P. Rao, Shri A J. V. R, Maheswara
Yogesh, Shri Yugeshwar Prasad Rao, Dr. G, Vijaya Rama
Zainul Basher, Shri Rao, Shri Srthart
NOES Rao, Shrr V. Sobhanadreeswara
Acharia, Shri Basudceh Reddy, Shr B N,
Barman, Shri Palas ' Reddy, Shn K. Ramachandi g
Bhoopathy, Shri G, Risan, Shri Biaju Ban
Biswas, Shri Ajoy Roy, Dr. Sudhir
Choudhury, Shri S uar Brahma Rovpreadhai, Shri Amar
Chowdhary, éhri Sofuddin Seha, Shee Apr Kumar
Dandavite, Prof. Malha Siaha, Shri Gadadhar
Datta, Shri Amal Shukla, Shri Vidya Charan
Deo, Shri V. Kishor: Chaadra S, Tiraky, Shri Pivus
Dora, Sh.i H. A. U nmkrishnan, Shr K. P,
Ghosh Goswami, Shrimati Bibha Yadav, Shri Vijoy Kumar
Goswani, Shri Dincih Zainal Abedin, Shri
Gupta, Shry Indrajut MR. DEPUTY SPEAKER : Subject to
correction, The result® of the division is as
Hansda, Shri Muatilal follows :
Ayes ; 177

lver, Shri V. S. Krishna Noes : 41
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The motion was adopted .

*[he following Members also recorded

. Sarvashri Arjun Singh, Subhas
Yadav, Manvendra Singh, Shri-
mati Chandra Tripathi, Sarvashri
K. J. Abbasi, Navin Ravani,
Shrimati Manemma Anjiah, Sarva-
shri Kinder Lal, Naresh Chandra
Chaturvedi. Dr. G. S. Rajhans,
Shri Mankuram Sodi, Shri P.

Kolandaivelu and Shri Tape-
shwar Singh.

Notes: Sarvashri C. Madhav Reddi,
Syed Shahabuddin, Pr. Chinta

Mohan and Shri C. Sambu.

4

MR. DEPUTY SPEAKER : Now the
ouse will take next item, namely, matters
under Rule, 377 Shri Mohanty ..

2.55 hrs.

MATTERS UNDER RULE 377
nglish]

~ (i) Need to pravide mare tinie for Criya
: Programiaces on TV and Radio by
originaling certain programuies
from Cuttack and S.ancalpur

SHRI BRAJAMOIAN  WOHANTY
uri) : A 10 KW Doordarshan Transmitter
as been commissioncd at Cutinch which
elays programmes from Delhi. Oriya pro-
famimes from Doordarshan Mendry, Cuttack
not telecast by 10 KW
kCept 40 minutes Arca Specific programme.
ssuggested that Oriya P n‘\gru mmes may
lecast from Cuttack from 6.00 P. M.
40 P. M. like al! Hizh Power Trans-
with Oriya Recgional News
30 P. M. 1o 7.40 P. M.

transmitier

Scrvice

Government of India had assured that
ate News Unit for A.L.R. Sambalpur
e set up soon after the studios are
ed. Though studios have bcen com-
d, News Unit has not been sanctioned.
ent should keep this commitment
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so that a long felt need of the people of

that region is tulfilled.

In Orissa, All India Radio has set up a
I KW radio station at Cuttack for com-
mercial broadcasting  which covers area
within  20-25 Km. radius. In view of
increase in growth centres like Sambalpur,
Berhampur, Rourkela, Angul (NALCO)
Damanjodi (Nalco), Sunabeda (AEF) etc.
Government of India should set up more
commercial br -adcasting stations to cover
these growth centres.

(ii)  Need to check devastation by fioods
in North Bihar

DR. G.S. RAIMANS (hanjharpur) :
North Bihar, particutarly the Mithila region,
has been ravaged by unprecedented floods

this year, the like of which was not experi-
enced in the last 100 years. Kamla, Kosi,

Bagmati, Gahuma and Adhwara group of
rivers have played havoe with the region.
Thz floods cornitinucd for more than two
months. Miser:es oof the people are beyond
description. They st everything including

mud houses, standing crops, clothes, uten-

sils and savings of lifc time. 90% of them
have become pauper.

.

Most of these rivers  originate  from

Nepal® Unless these rivers are  controlled at
the point of their origin, North Bihar will
cantinue to he devatated by floods every
vear and no wmount of ralief will help in
rehabilitating the muooned people. As such,
the Certral Goveinment should . initiated

tallis with the Gov asat of Neval on an
carly alate anil . to it that dams and
reservoirs are ... at ihe point of
origin - and  Nopth e is saved from
devastiring T v year. lncidentally,
it eeds o big sl thnt north Bihar

i3 one of thym ponuiated regions
of Asia land It 1, not hinanly possible to
cvauai the totul popuini’on and settlc them
clsewhere.

At the same time (2 Central Govern-
mant should depute the officers of Central
Water Commission to {in® out the reasons
for the breaches ia embankments.

The Lok Sabina adjourned for lanch till
Sourtecit of the Clock.



235 Matters under Rule 377

The Lok Sabha re-assembled after Lunch
at sevesn mimites pasi Fourteen af the
Clock

[MR. DEPUTY SPEAKER in the Chair|

{English]
MATTERS UNDER RULE 377- Contd.

MR. DEPUTY SPEAKER : We now tuke
up Maitters under Rule 377.

{(ii1) Need to convert metre gauge railway
line from l.onda to Vasco-de-Gama
into bruad gauge

SHRI SHANTARM NAIK (Panaj) :
Altbough therc has been a2 (remendous
improvement since 1the liberation of Goa
on 19th December 1961 in the road, air
and sca wranspoit fer the comvenience of
the peopic cemirg to and goimng out of Goa,
yet the rail transport refuses 10 move out
of the bullock cart age.

The strategic imporiance ol Goa on  the
west coust of India. miffow ol anpual tourist,
both national and inteinauoni. up-coming
of Navy Project m the rcarby Karwar,
movement of industnial goods ¢f the new
industrial units in the State do not appear
1o have weighad 1 the munds of all those in
the Railway Ministry in the matter of Jong-
standing demand, of not only Goun people
but virwually of the entire country to pro-
vide a broad gauge hne front Londa to
VYasco-de-Gamui.

Two ycars back, during one of his visits
to Goa, the Prime Minister realising the
importance of the matter nhad assured to
consider the same to the utter joy and jubi-
kation of the Goan people. It is only since
then that some moves are being made. But
the Railway Ministry is stcking to the
narrow approach and the assurance remains
on paper. ltis feared that people’s hope
may not be fulfilled.

the conversion of
Londa to Vasco-

1, therefore. demand
meire gauge rail line from
c¢e-Gama into broad-guage.
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(iv) Need to appoint a Committee of Mem-
bers of Parliament to enuire into
the reasons for disregarding the
judgement of Supreme Court
for reducing the prices of
drugs

SHRI RAJ KUMAR RAI (Ghosi) : Sir,
the Supieme Courl, in its historic judgement
delivered on 10th April, 1987, gave the
Departiment of Chemicals a time of two
months and 14 days to dispose of repre-
senfations of drug companies involved and
pass final orders. No action was taken
within the stipulated period, 1. ¢., upto 25th
June, 1987,

The Departnient has not  reduced  the
prices of medicines 1in question despite  the
udgement of Supreme Court. The consumer
did not get benefit of price contriol for
seven years due 1o litigation and  now  cven
after the judgement, the consumer i< being
charged higher price. Besides fixing  of
prices.  and their implementation, the
guestion of recovery into Drugs  Prices
L qualisation Account is  mmohed. The
amount imvohed is about Rs. 200 crores
in these cases alone. No siep has been taken
to fix responsibility for the disregard shown
to the court judgement and the hardship
Peing caused (o the consumer. I, thercfore,
rcquest that @ commitlee of Members of
Parliament he constituted to go into  the
whole affair and fin responsibility.

(v) Demand for appointing a Commit(ee
of Members of Parliament to look
into the question of decontrol
of I'rices of certain iron based
formuiations used to prevent
nutritional anaemia

DR. CHANDRA SHEKHAR TRIPATHI}
(Khahlatad) : Mr. Deputy-Speaker, Sir, iron
preparations are used as  prophylaxis 1o
prevent nutiiticnal  anaemia among  poor
pregnant women, children and infants.

Iron preparations are mostly the mono-
polised droduction of a few drug companies.
Alniost alf the major selling iron products
have been price-decontrolled and are teing
marketed under brands having turnover of
Rs. one crore to Rs. twelve crores. With

®
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decontrolling the prices of iron prepara-
tions, there will be a step increase in their
prices. 1t is not clear why iron preparations
have been price-decontrolled when these
are being used by poor patients, specially
pregnant mothers, infants, children of the
country. It appears that the interests of
drug industry have besen looked after at the
cost of poor patients of the country. 1
request the Government to constitute a
Committee of Members of Parliament to go
in detail on these issues and f{ix the respon-
sibility.

{vi) Dcmand for a Kendriva Vidyalaya at
Jharsuguda (Orissa)

SHR! SRIBALLAY PANIGRAHI
(Deogarh) :  Mr. Deputy-Speaker.  Sir,
Jharsuguda being o raiway junction and
gateway to western Orissa occupies an im-
portant place in the railway may of the
State. There is a  railway colony with a
large number of employees ~tiying there.
A Kendriya Vidyalaya needs 1o be  estab-
lished there as early as possible in order
to provide proper educational [lacilities for
the children of these employees.

(vii) Need to instal an Electronic Telephone

Exchaunge at Ettumanoor in Kottayam
district {(Kerala)

SHRI SURESH KURUP (Kottayam) :
Mr. Deputy-Speaker,  Sir, the Ettumanoor
Telephone Exchunge at Kottavum  district
of Kerala was installed  in the year 1948
with a capacity of 360 lines,  Out of  this,
A58 connections  are already given.,  Ax
this 1s o manual operating system with limi-
ted capacity, the subscoibers and appllicants
for new (elephone connections are  faced
with considerable ditticuities.  Fiumanoor
is situated only 10 kms away from Koula-
yam town, the district  headguarters.  This
is one of the major pilgrim  centres  of
Kerala on account of the Fuumanoor
temple. The oflice of the Gandhiji Univer-
sity is only 2 kms away,  Over the years,
the arca has developed  cnormously. There
is a large number of applicants on the
waiting list. The manual system of tele-
phone exchange that is functioning presently
is quite inadequate. Now, the Exchange
is funciioning in a rented building and the
department pays an amount of Rs.6500 per
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month as rent. There is enough land avai-
lable for the construction of a new exchange
I request the Minister to take necessary

steps to install an c¢lecironic exchange at
Ettumanoor.

(Viii) Demand fo give up the dccision
for importing cotton aod Viscose
Stap|e fibre keeping in view the good
crop in the eountry.

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) :  Mr Deputy-Speaker,
Sir, the cotton growers are alarmed at the
reported decision of the Union Government
to import ten lakh bales of cotton and 1.20
lakh kgs of viscose staple libre, being on
the suggestion of the Cotton Mills Associa-
tion. The forecast of less production of
cotton is far  from reality. According to
the recent estimates. the wtal produstion of
cotlon this year may reach a leve] not less
than 100 lakh bales. In the northern
region of Punjub, Haryana and Rajasthan,
the production may  touch 35 to 40 lakh
hales as against 32 lakh  bales last month,
It s learnt that the acreage under cotton
has increased by 12 per cent.  In Maha-
rashira and Madhva Pradesh the prospects
are 27 1o 30 lakh bales.  Gujarat may get
|2 [akh bales, Andhra Pradesh may get 15
10 16 lakh bales, Karnataka may get 7.5
lakh bales this year, while Tamil Nadu may
have production of one lakh hales of winter
crop and around 4 Iakh bales of  summer
Crop.

S0, 10 these circumstanees, the import
of cotton will definitelv cause harm 10 the
intzrest of  eotton  erowars,  while it will
definitely help the mitt owners 1o corner
the crop at very low proo2s only  to bulge
their  profits.  The Govesnment  should
recollect  the  bilter exnericace  in earlier
years when it hal imporied cotton spending
lot of amount, but the mills refused to
purchase it saying that th: pricz is  very
high. compelling the Goverament to again
cxport it incurring hnge 'oss to the exche-
quer.

I, thercefore, appeal to the Government
Lo give up the deoision to tmport ten lakh
bales of cotton and 1.20 lakh kgs, viscose
staple fibre from abroad.
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14.15 hrs,

STATUTORY  RESOLUTION RE:
APPROVAL OF CONTINUANCE. IN
FORCE OF PRESIDLNTIAL PROCLA-
MATI!ION IN RESPECT OF PUNJAB

{Enplishi

THE MINISTER CF HOME AFFAIRS
(S. BUTA SINGH) : Sir, | teg 10 mone
the Resolution :-

“That this House approves the conti-
nuance in force of the Proclamation dated
the 11th May 1987 in respect ol Punjab,
issued under Artcle 356 of the Constitu-
tion by the President, for o further period
of six months with effect {rem the 1lth
November, 1987,

As the House i~ aware, in view of the
then prevailing situation in Punjab, Procla-
mation under Article 356 of the  Constitu-
tion in relation ta the State of Pungab was
issucd on May 11, 1987 on the recommen-
dation of the Governor and the State Legis-
lative Assembly kept under suspended  ani-
mation.

Approval of the Lok Sabha  uas well as
Rajyu Subha for the issue of  the Procla-
maton under Artcle 356 wes  obtained on
12.5.1987. The Proclamation so approved
will now cecase to operate en 10.11,19%87
at the expiration of period of six manths.

The , Governor™  of Punjah’s assessment
is that when the President’s Kule was pro-
mulgated i Punjab, the State administra-
tion had to dcal with two  dangerous
trends :

(a) Fundamentalist terrorism in o all
its destructive: and anti-natuonal
manifestanon ;

(b) Ordinary terrorism that was both
dangerous and anti-national in
character.

The first menace had Feen tackled
successfully immidiately after the promui-
gation of President’s Rule. The funda-
mentalist  terrorism  has  virwually  dis-
appeared. The meat liguor and cigaretie

T
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shops which had been forced by the funda-
mentalists among  terrorists to be closed
were all reopend. The barbers commenced
carrying on their work. Violent people
stopped making demands on  the heads of
educational msututions to order their stu-
dents toswear uniforms of their allegedly
hundwinental design or colour.  Marriages
were agann held peacelully,

However, terrorism still continues. The
law and order sttuation in the State  conti-
nues to be disturbed. During the period
from  12th Muy, 1987 o 21st October,
1987, the sccurity forces arrested 1935 and
shot 197  terrorists in encounters.  The
terrorists alsa kitled 446 civilians and 49
policemen  during  this poriod. However,
the morale of the  police is now  high and
there s o will amongst them 1o fight and’
ulimately succeed in contaming  terrorism.
The vanious extremist groups are at present
under intense pressure from the  police and
para-military  forces and  have  sulfered
serious  reversals.  Although Killings  have
not stopped, the terrorists are in hiding and
vituatly on the run. .

I spite of the reverses on the  law and
order situavion,  there is a disceinable
change  for  the better. A great deal of
conlideoce bas returned. 125 migrant
fanuthies hase just returned  {~om Dethi and
more are expected  to go buck  shortly.
Opposition s now fast growing  from every
communtiy 1o terrorism  anti-nationalism
and killings ol innocents.  The envourazing
feature is thut even villagers are showing
courage and  coming  forward in  large
numbers o apprchend terrorists.

The Governor is of the view that if a

popular Government is installed now, the pre-

sent Cirmness will go and the people thrown
i1to a state of nervousness and  disarray.
Morcover, there is no party who can possibly
lead any Government effectively  in the
present  condition of the State with any
firmness or determination.

- Inview  of the circumstances stated
above, the Governor has recommended that
the Proclamation dated 11th may, 1987 be
extended for a further period of six months
and the State Assembly continued to be
kept under suspended animation.
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Keeping in view the siwuation prevailing
in the State and taking all relevant factors
into consideration, it is  proposed that the
President’s Rule may Dbe continued for a
further period of six months with effect
from 11.11.1987. If so approved, the
Prcsidcnt’q Rule, unless revoked carlier,
will continue upto 10.5.198¢.

In view of the position explained to me,
I solicit the approval of the hon. House to
the Resolution mentioned by me at the
beginning.

MR. DEPUTY SPFAKER : Motion

moved

“That this House approves the conti-
nuance in force of the proclamation,
dated the 11th May, 1987 in respect
ol Punjab, issued under Article 356
of the Constitution by the President,
for a further penod of six months
with effect from the 1 1th November,
19X7.”

Shri Madav Reddi.

SHRI1 C. MADHAYV REDD! (Adilabad):
Sir, | rise 10 oppose this Resolution for the
cxtension ol the period of President’s Rule
Just now, the hon. Minister for Home
Affairs narrated certain events and  referred
to the Governor's Report justifying  the
extension of the President’s Rule in Punjab,
We did not have the benelit of studying the
report ol the Governor. At the time when
the President’s Rule was promulgated,
copy of the Governor's Report was given
to us. But now, whett  an  extenuon s
demanded, we do not have the Report before
us. Nevertheless, the Home Minister men-
tioned certain facts with regard to the law
and order situation and stated that if a
popular rule were to be restored at this
stage, the firmness with which the present
Government is dealing with the terrorists
would disappcar. Well, the facts are really
difierent from what he has stated.

According to his own stalement about
444 innocent people had been killed during
the last six months. If you take these
figures and compare with the figures of
people killed during the popular regime for
the same length of period, 1 think, this
figure is larger.

KARTIKA 15, 1909 (SAKA) Proclamation ubour Punjah 242

The Governor’s Report as it appeared
in certain sections of the press says that
the Goveinor feels that today he cannot
negotiate with anybody for restoration of
popular rule. He wants to negotiate but
there is nobody in the ficld to negotiate,
But the fact of the matter in that you have
not left anybody in the field to negotiate,
Is it no1 a shameful thing ? Today. we are
not in a positon 1o talk to anybody. Whom
arc you poing to 1talk 10 ? Shri Barpala
is out as you have already discredited him.
Shri Badal is in jail. As regards the terro-
rists, I do not know whether you want to
ialk to them or not eventhough there was
a statement by the Prime Minister in which
he has s1ated that he would like to talk to
anytody, il the violence is stopped- and if
there are no hillings. This implies that he
1s prepared lo talk even to the terrorists,
{ do nct know if it is really so. But at least
it gives ideas to preople that here is a
Government which is prepared to talk to
the teryunists. 1 have no objection if you
wunt to 1alk (o the terorists and settle the
matter. But what have you bteen doing all
these months ? In spite of the fact that we
had Llecen sending forces whenever there
was a demand. what was the performance
of the Government and the police 7 when-
cver My, Ribeiro wanted more and more
security forces, we did send them. On  (hat
score. they do not have any complaint
though they su) that adequate intcl'iigcnce
personnel whom they wanted. had not been
sent.

There is some sort of an intelligence
failure which mcuns that they do not know
when the terrorists come and from where
they come ; how they shoot and disappear
in thin air. That is the patiern of terrorism
whether it is in Delhi or whether it is in
any part of Punjab.

Today the terrorists come. They choose
their own time. They don’t tell us, They
choose their place where they are going to
shoot and after shooting they just disappear
in thin air. There is not a single incident
where the terrorists were shot or caught or
were arrested on the spot, either when they
were killing or when they were running
away. You had captured some people later
on. We Jdo not know whether they are real
terrorists or innocent people who were
arrested subsequently, But in no instance
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you were able 10 arrcst people while they
were killing or were running away afier the
killing, That shows the failure of the
Government. That shows the popular
support which you are claiming w0 this
Government, is not there. 1t is all going on
there. After all, they do have sympathy
with the pcople. They go to somebody’s
house and take shelter there. It 15 so easy
for them.

Now it is very unfortunate that the
killings arc going on. We condemn thosc
killings. We Condemn the atrocities - the
terrorist acts in Punjab. We condemn all the
acts and all the pronouncements made by
irresponsible peoplec who are today launching
a campaign of Khalistan or talking of sikh
QAUM and so on and so forth. There is
nothing like stkh QAUM.

There is only onec QAUM and that is the
Indian QUAM. There can be no sikh QAUM
separately from the Indian QAUM If QAUM
means national. It is a nation. While we
candemn the terrorists’ acts in Punjab, we
cannot fail to realise that today there is no
buffer between the Government and the
people. There is no agency between the
Government and the people which can taken
the responsibility of restoring peace  in
Punjab. Except the Government of India
there is nobody else to help restore peacc.
Today you don't want a popular rule as you
said you scem to have a contempt for a
popular rule because there would not be any
firmness is a popular rule to deale with  the
terrorists. They will not be able to take
action against the terrorists. 1 do not  agree
with this argument. The situation like 1s
serious. The killings are taking place  cv.ry-
day. | am happy that vesterday, Punjab was
peaceful. It may be because of Guru Nanak
birthday. I do not know. But today again
there arc rcports that certam incidents have
taken place.

But for all these six months, there was
not a single day when there was no  Killing,
Yet vou claim that vou have controlled the
situation. Have we really controlled the
situation ? Have we really put an end to
the terrorists” activities in Punjab ? Can you
say thut today peace has returned to Punjab?
You said today that the religious functions
1ake place peacefully. The marriages are
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performed peaccfully. It so happens at the
places where the marriages are being held
perhaps, the terrorists, activitiecs are not
there. You have said that fundamentalism
wus openly practised carlier. The meat shops
or the cigarette shops which were closed
earlicr have now been opened. What a poor
consolation ; I the meat shops could be
opened; do you think that peace has return-
ed ?

During the last six months, we had been
discussing Punjab on the floor of the House,
There were several occasions 1o discuss this
issue. It was said that the President’s rule
IS going to be a stop-gap arrangement. Ulti-
mately you have got 10 restore popular rule
there in whatever manner you want [o.
Suppose nobody is there for you 1o negotiate
with them vou go in for clections. If you
say that the situation is peaceful, certainly
let  us hold the clections. What is
wrong in that 7 We have held 1he clections
carlier, in the same atmosphere.

I am opposed 10 this e¢vtension further,
because in principle | feel that the situation
has actualiy deteriorated. from what it was
Jduring the popular regime, and there is no

justification at all for the President’s rule

in Punjab. This rule has to ¢nd 1 demand
that there should be an effort made to
restore the popular regime in Punjab.

SHRT R. L. BHATIA (Amutsar) : My
friend Mr. Madhav Reddi has raised certain
points, and he wanmis that this period of
’resident’s rule should no1 be extended. The
argument he has put forward is. first, that
he did not have the copy of the Governor's
recommendation. 1 think Mr. Madhav Reddi
15 a big leader, of the Opposition, and he
must be reading the ncwspapers every day.
He must be [inding out as to whether the
situation  that  was  there before the
Governor's rule has now improvel or not.
Evidently, cverybody who has met me -for
the Session people have come here ; a large
number of people met me in the Central
Hall and the Lobby has expressed to me
his satisfaction that now things scem to  be
befter in the Punjab.

SHRI C. MADHAY REDDI : Who are
those pcoplc ?
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SHRI R. L. BHATIA : M. Ps, not
only of my parly, but of other partics also.
They said that things seemed 10 have
improved.

S. BUTA SINGH : Those who know
Punjab,

SHRI INDRAJIT GUPTA (Basirhat) :
This never go to Punjab, nowhere near
Punjab,

SHRI R, L. BHATIA : He said that
terrorists were not caught on the spot. It
meuns he does not understand what s
happening in Punjab. The terrorists have
definite targets, and they are waiting for
their target. They do therr job and go away.
Therefore, the Police is not aware of what
s their target. They come, and also operate
tin an area where they find 1 more safe.
They do their job and go away., Thut is
why the terrorists are not caught. But lately,
he must know (hat many terrofisrs have
bren caught after fighung, and they have
been followed up by the Police. and they
have been arvested. For his informanon, |
may say that about 1700 terrorists have
been arrested so far in the Punjab.

He also said  that berween the people
and the Government, there was no channel,
or no buffer as he put it, | think what he
meant by that s that we should have 2a
popular rule there, if | understand him
correctis. Did we not have a popular rule
there befare 7 What happened ? A greater
number ol people were  killed there then.
Onc very bad thing happened during thut
time, which you must understand and which
I would like to tell this House, iz, that
migration started for the fust time then,
and a very large number of people have
come to Delhi. Many of them have been
met by the Opposition leaders also. For
these reasons we had to do away with that
popular rule, and bring about a rule of
law.

He has also mentioned about holding of
clections. Why should we hold elections ?
The Assembly stands suspendesd. The sitva-
tion is improving now : our Home Minister
has given you figures; he has described 1he
true situation, I, 'belonging to Punjab and
coming especially from Amritsar, can

vouchsafe that things are better now, and
things are improving ; and we hope that
in another six months or so, things will
definitely improve, and then the popular
rule can be brought back, I agree with him
that the Assembly should be called buack,
but only after the law and order situation is
well established.

The popular government of Akalis  was
formed on 29th Scptember, 1985, During
that rule, 3294 accidents took place and
more then 800 people were Kkilled. It was
expected that during this popular rule law
and order situation will improve as the
peopiv of Punjab had shown trust in the
Akalis,  Akalis also got cooperation from
all parties, all sections of this House inclu-
ding the Congress  Party; Congress Party
gave them an assurance and  cooperative sv
that they could succeed in their objective.
But, unfortunately, it Jdid not happen. What
happened was  that the moment they got
clecied, they declared it as a Panthic
Government. | hope Mr. Madhav Reddi
understands the mesning of Panthic. They
took a solemn vow under a secular Consii-
wtion, but the moment they pot elected,
they called them a Panthic Government., 1t
credled nustrust among  Punjabis.  And
what happened thereafier we all know. How
the minotities were treated under that
reginte 7 Not only  that, in the name of
social reforms, barbers were asked to close
down their shops.  Ligquor  shops were
lovted.  The meat shopheepers were  asked
to suspend  their business.  Worst  of all,
what happened was that from the Golden
Temple people were  issued  threatening
letiers to pay so much money; otherwise
they would be put to death,

SHR! INDRAJIT GUPTA: That is
still going on.

SHRI R.L. BHATIA : But it is going
on an very little scale. Recently, since they
have taken over the arca between Golden
Temple and Guru Nanak Niwas, it has
stopped altogether. Whencver |1 go back
10 Amritsar, a large number of people will
come to me and show me the threatening
letters.  But many of them have quietly
paid money;, and it was estimated that
between Rs.5-6 takhs were being collected
every day not only from minorities but
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from everybody, industrialists, ppoféssionals;
not only that, they cven tried to settle dis-
putes among the pecople. Many tenants
were asked to vacate their houses within
24 hours or 48 hours; otherwise they would
be killed; and many people left their
houses. So, in this kind "of a situation,
how can you tolerate if a parallel authority
was established by them in Punjab ? Bar-
nala Governmesnt had no control whatso-
ever, We had a lot of hopes from Barnala
Government. Frankly | had because I was
one of the persons who wanted that the
elected Government should play their part.
Il they wanted, could they not stop those
boys, misguided bovs? Could. they not
offer them good jobs? Could they nol
accommodate them in the political licld ? If
they could not do all this, they could do
one very simple thing ani that was o ask
Jathedar Akal Takht to issue /frthwmnama
not to Kkill innocent pzopl:s.  Thit was the
simplest thing which Mr. Barnala could
have achieved by requesting the authority
which was under his coentrol in the Golden
Temple toissuc Auxumpana 5o thit the
innocent people were not  killed. But un-
fortunately, nothing was donz.

Then we were compelled on the | Ith
May, tg87, as was explained by Mr. Buua
Singh, to have the Prestdent s Rule. Duaring
the President’s Ru'z so many things have
taken place, because as | mentioned, there
has been an improvem:at in the situation.
Migrations have been stopped.  This < very
miportant. At that  nim2 everybody
was afraid of thost boy:, misguided boys, as
I would call them: evea o wif: was not
sure whether har husband wuld cone back
home safe from the office.

The people in thz Aillages il close
their gates at § O'clock and if anybody
knocks they think that the  rerrorists have
come. 1 am not talkiny about thz ciues, |
am talking about the villages. 11 is not only
the guestion of Hindus only. [ may tell
you, it is the question of jiindus
and Sikhs, both.  This is how the people
were living under threats, Now, under the
President’s Rule the authorty of the
Governmeant  has been established. The
parall[el government  has  heen removed.
Now the people have faith in the present
Government that they will be in a position
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to improve their lot. The choice of Mr.
Roy and Mr. Riberio has becn very good,
because they have been able .to in stil confi-
dence among the services. When the bad
situation was going on in Punjab the worst
victim was the administration. The officers
would not act, They were also afraid
Many of them also got threatening letters,
They were not acting. So many judges
were not acting. Judges who were |istening
the cases of terrorists, they were shot at.
Neither the magistrate, nor the judges nor
the officers would play their role. A Kind
situation has happened in
Punjab. Now all that is going, disappea-
ring day by day. Now the administration
is cooperating. They are fully working and
large quantitics of arms have been found
from the people and the best thing that
happened is about the intelligence  services.
Formerly the intelligence «ervices were not
doing the role, I do not know why., But
now the intelligence forces are coming  for-
ward, giving clues and on the basis  of that
very large number  of terrorsts have heen
arrested and arms apd ammunition have
been found.  This is the advantage that the
President’s Rule has brought to Punjab,

The Government of India has also taken
some steps. Para mulitary forees are made
avaitable to the Punjab Government  for
any areas  they want  to.  The security
arrangements m PPunjab have also been
taken seriously.  There has been a demand
in the Jlast session, and | proposed that
there should be a five-mile  belt further on
the Pnnjab border so that arms, ammunition
and money could not come.  But it was
found a ddfficult thing Lecause the people
hving at the bhorder areas iesisted this.
Because, in Punjab even the last field to
the border is cultivated and 1t is 4 very
good land. So, the people resisted. But
Mr. Buta Singh, what he has done now, is
he has made strict arrangements at the
border and now the situation is betier.,

Thirdly, Punjab has been declared a
restricted arca, under the Restricted Areas
Act, TFourthly, the Terrorst  Activities
Prevention Act has been cnacted.  All these
measures have helped to improve the situa-
tion. The work has started and measures
tuken are showing results.
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As I said, a large numbar of terrorists
have been arrested and some of them have
becn killed. But we do not say that the
situation has improved completely. Still
there is room for improvement. But all [
can say is, that things are better and the
peopie of Punjab have a hope that since
the situation is improving and one day law
and order situation will be normal.

I know the didhculties beiore the Govern-
ment. We want that after the normal situa-
tion is there there should bz same kind of a
settlement and about this our Prime Minis-
ter has made categorical statement that
as and when the law and order situation
is normal, certainly they would hke to nego.
tiate, they would like to talk. But our
difficulty 15, as Mr. Madhav Reddi himsell
has said, with who will they talk 7 Thare
are three trends in the Akab party. One s
that they want a Government  under  the
Constitution, power under the preseat
Constitution. The other s they  demand
Anandpur Sahtbh Resclution. As you know,
Anandpur Sahib Resoluvon  has so many
definitions. It is not clear 10 us. Mr,
Ramoowalia will give one  defimition. The
other friend will gi e other  definilion.
There are so many dJdeftmtons. They are
not clcar. The third, who want the glimpse
of freedom, which 1s anather viague term.

SHRI INDRANT GOPTA : LUE of
freedom.,

| F'ranslurion|

SHRI R.L. BHATIA Fhat 1~ what 1
4m saying * UAazadi Ky Lau.”

IEnglish)

Do the people in Bengal not  have that
LAU of treedom ? To the prople m Kerala
.not have that LAU of fredom ? What kind
of LAU of freedom do they want?  They
must be defined, Nobody has defined it
yet. What | mcan to say is the Akalis
themselves are not clear.  They are a-major
party. After all, negotiation will take place
with them, When they are not clear, what
do they want, what Mr. Buta Singh can do?
Talk to whom and talk what ? That is the
problem. So, these are the (Jifficulties
before the Government, | hope they will

find out a way. Mr. Bata Singh is a wise
man and h2 will carttinly s22  that soms
ways are found, But before that normal
conditions must come.

Sir, you know the situation in Punjab,
It is a fight b2tweea thz secular forces and
the  fundamentalist forces and the
toreigners are taking full advantage of
this.

Il we say that the foreigners are behind,
they want to weaken India, (h:zy want to
dertabilise India, many of our friends in
the Opposite start laughing at us. Waen-
ever thare has baen a  discussion in Parlia-
ment  with regwrd o this, many raised
doubts in the pist.  Now, | suppose the
situation is very clear. The statemznt made
by thz terrorists is an cye-opencr. How
they have trained abroad, how they got the
money and how they got the arms.

While we find that the f(oreign forces
are takinzg advantaz: ol this, all sections
must cooparate o se2 the real danger which
lies beyond the border.  We are  accusing
cach  other. Congressmen  may  ascuse
Akalis.  Akalis may accuse Congressmen,
There is no difference.  Hiadus are not
against Sikhs, 1 ell vou in this present
programme of going through the villages,
from where | am c¢oming today - for the
last five davs | was touring my constituency
not a single mujority people has killed the
minority. So, th2 divid: which these foreign
forces wanted to do. is not  susczeding.
Hindus and Sikhs are tiviaz  togsther like
brothers. The dzsired ohjective of the
forcign forces has not b::a asaieved.  All
that we nzed 15 that the  politiciars should
cooparate with ei12h other anld find 1 solu-
tion. That is th2z on'y wiy by which we
can bring normaicy in Punjab.

We, the Punijabis, hav bzen cast a duty
by the history. All th: foreigners came
from the north ani it wis ths Panjab people
who hid 1o bzar the bruat of that. We
have bzen Tighting on our corps. You
know the enzmy hias bean 1ble 10 go 10
Delhi. Now, this is the third attcnpt by
th: foreign forzes, Dby the foreign enemy
who is facsless.  He i3 not ¢coming forward
like in 65 or 71. He is bayond it. H:z is
trying to take so ne pzople from our owa,
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misguide them, give them money, give them
tratning, give them arms and he is fighting
indirectly.  So, we must fight out this Fight
and 1 can assure you on bkehalt of Punjsb
that every Pungabi will i'ght these forces
and will continue fighting ull we arein a
pesition to bring normaicy in Punjab and
Finish these forces who are at  the back of
this niovement.

With these words, | support  the reso-
lution put {ferward by Mr. Buta Singh  and
] 1equest all my fiends 10 supportit.  As
a Funjabi, 1 assuic ycu that the things have
impioved wnd peeple wre sausfied, and
people arc happy under the present system,
il gisen a chance for six  nonths “more, |
ant suie tbere will ke a considerable im-
provement and you all will be satsfied with
it.  Therefore, | request you to pass  this
resolution.

SHR1 BASUDER ACHARIA (Bankuru):
The statement made by the Home Minister,
Shri Buta Singh, shows that the Govern-
ment is far from realising the problem in
Punjab and it s still considering this prob-
km as a law and order problem.  The
Punjab problum is a pohtical pmh!cm and
a4 solution 1o this problem shou d also be a
political one. 1 am sorry to s ay  that not
a singlc word or sentence is thae for the
necd to restore  joint  campaign which was
staried in the month ol January by uall the
lcaders ef the Oppositicn. We  giave  this
proposal when the Prime Minisier n.et us
on l6th January. Then the programme was
chalhed out and accordingly the programme
was started with o rally 1 Chandigarh.
Therealter three or four joint rallies  were
addressed by the nuanonal leaders  of all
political parties.  But  suddenly it was
stopped tecause of undemocratic  action of
the Central Government.  The tme  was
choscn to impose the President’s rule when
the Chief Mimister, Shri Suigit Singh Bar-
nala, was defying orders of Akal Takt, was
protesting the interference of religious chiefs
in the affairs of the State. This we have
been demanding since Jong that religion
should bte separated from politics and  that
teligion has its own place in temples, mos-
ques, churches, Why religious heads should
interfere with the affairs of the §iate?

The hon. Minister as well as  Mr.
Bhatia have claimed that the sitwation has
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improved. | say that this is complacency,
And this complacency is  dangerous.  This
is hecause you arc still considering that the
problem of Punjub can be solved by Rikerio
and Sidharatha Shankar Ray - by Police
Chicl and by the Governor - and nut by
political action or political campaign by
isolatmg  these  eatrem jsts.  He says that
the villagers are now coming foiward,
When villagers are coming forward, why
should we not uulise this opportunity ?
Why not all the political parties which are
fighting for the unity and  integrity of our
country, have a jomnt campaign ? I can say
that the my party, the Communist Party of
India (Marxist), the Commuaist Party of
India and mysell inaugurated onc padayatra
m Chandigarh.

I saw support of the people there. More
than one thousand people sturted pad vatra
hom  Chandigarh 1o Amiritsar. S0, we
should utilise the sitwation.  That s a
proposal made fong back.  In the statement
made by the Home Minister, | do not {ind
any proposal to restore the jount  campaign
by the political parties to meet the masses
to isalate the extremisis.  When the situa-
tion has improved, when the  tural people
as mentioned by the Honwe Minister  parti-
cularly - e coming  forward, then we
should utilise this situation.  Government
can ciim that thére is an improvement; but
there is o change  in the situation.  Now
these extremist forees have virtually occu-
pred all the historic Guidwaras of Punjab,
The tiguie also shows that the Killings of
mnacent people in Punjab bhave  increased
during the last six months. Then why
this President’s rule is required ? For what
purpose T These extremists and  1errorists
have Leen able 10 declarc all Akali  organi-
sations. mncluding the democratically elected
body of SGPC which manages the affairs of
the Gurdwaras, as  irrelevant and  the
Panth.c Committee has assumed all powers
to run the affairs of the Sikhs with the
declared aim of achieving a4 separale goad
of Khalistan. This is u new developement
in the Punjab situation and we should
realise this.

When the President's rule was  imposed
just on the last day of the Budget Session,
we all opposed it. And we opposed on
what ground ? We opposed it on the giound
that the President’s rule was imposed just
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on the cve of Haryana clections and that
the action of the Government was not
motivated for national unity and for natio-
nal integration but to hoo the Haryana
electorates. But you have miserably fai led
there, hopelessly failed, This undemocratic
action of the Government has rather helpcd
and encouraged the terrorist and the extre-
mist clements in Punjab. W y ? When (wo
months back vou praised Barnala like any-
thing, cven the Prime Minister, in the
middle of April, compared Barnala with
Ranjit  Singh . {lnterruptions), when My,
Narasimha Rao in a rally said that the
Central Government is hike a wall behind
Barnala Government —

PROF. MADHU DANDAVATE : That
wal collapaed on him.

AN HON. MEMBER : Buat within onc
month that wall collapsed,

SHRI BASUDEB ACHARIA @ Nol
even one month but  within fifteen  days it
collapsed.

SHRI AMAL DATTA (Diamond Har-
bour) :  The wall collapsed on him oniy.

SHRI BASUDEB ACHARIA : So,
what was the urgency ol President’s rule
by removing a democratically elected govern-
ment and keeping the Assembly in suspen-

ded animation !

14.59 hrs.

[SHRI SHARAD DIGHE in the Chajr)

So, Sir, again we are demundming  from
the Government that the Home Minister,
whilc replying, should uagain c¢larify as to
what was the urgency and why such a time
was chosen when Surjit Singh Barnala was
defying the order of Akal Takht, when he
was fighting against the extremisis. I there
was any fault with the members of his
Cabinct, it was not communicated even and
his government was removed.

15.00 hrs.

When he was fightmg,_without giving
him help and assistance to fight extremists,
you removed him. That action rather

helped the ecxtremists and terrorists in
Punjab.

In this House, time and again, we have
demanded that Punjab accord which is a
time-bound accord should be implemented,
Chandigarh was to be transferred on 26.1.-
1986 on the datc thc dispute was (o be sett-
Jed ? Haryana was to get its lerritory,
may he 45000 acres of land, may be 78000
acres of land, as recommended by some
Commission. Why is' Pnnjab accord not
being implemented while all  welcomed 1t ?
This action was berated action; but our
Party suggested and when Prime Minister
met us, we suggested trat this was the only
way in which Punjab problem could be sol-
ved. Punjab. problem is a political problem
and its solution is also a political solution.
But why has Punjab accord not been imple-
mented 7 Why has Chandigarh not been
transferred > Now Punjab is under the
President Rule. You can decide; may be
45000 acres of land or 78000 acres of
lund: i f Harvana-is to get that arca, vou can
decide. Why are you not solving this water
dispute between the three States 7

SHRI R.L. BHATIA : He himself says
that a new devclopment has taken place and
that they are  demanding Khalistan.  Are
all these relevant to that now ?

SHRI BASUDEB ACHARIA : Why
not !

SHRI R.L. BHATIA : Now vyou face
the latest situation.

SHR! BASUDEB ACHARIA : It is not
a recent demand. ’

PROF. MADHU DANDAVATE (Ruaja-
pur) :  These villages could have gone (o
Khalistan or only to Harvana,

SHRI BASUDEB ACHARIA : By not
implcmenting Punjab accord, this action has
encouraged these terrorists campaign against
the moderates who want peace in Punjab
and who were lghting against those forces
and want integrity and uaity of our
country.

Government can claim credit by not
allowing to hold Sarbat Khalsa in Golden
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Temple Complea on 22nd  October, 1987,
But this Panthic Committec had thc  teme-
rity o annourcing holding of Sarbat Khalsa
clsewhere and 1clease its  Resolution to the
Press.

What are the main contests of this
Rcesolution ? 1t announced dismissal of
Darshan Sirgh Rayi as  acting  Jathedar of
Akal Tekhat and appoinment of Gurcharan
Singh Moncchahal who is a  proclamed
offender.

SHRI R.L. BHATIA :  Therc is origi-
nal eleven page Resolution.

SHRI BASUDEB ACHARIA 1t also
announced appuinment of three acting Head
priests in place of  those arrested by the
Government. 1t furither announced ox-
communicaticn of G.S. Tohra, Parkash

Singh Badal and Kabul Singh, o former

SGPC Piesident telonging to Barnala Group

all of them in connivance with the Govein- -

menlt.

The question is not whether Sarbat
Khilsa was held or not, but it is the extent
10 which extremism  and  fundamentalism
can go. Extremists, it is quite «lear, are
acting at the tchest of foreign  powers.
That is why we are also demanding that
Government should publbish white Paper on
forcign intervention in Punjab.

These extremists arc acting at the behest
of foreign powers, not only because they
have been trained in Pakistan; they are
bei ng provided with arms and ammunition.
They have no regaid for the 1cligious insti-
tutions.  They have no  respect for  theiwr
own religious institution. like, the SGPC
established as a result ol innumerable
sacrifices of Sikhs during Akali  movement.
They have no respect  for their institution
itself. The five persons whese hands  are
soaked with blood of innacent people have
announced power (o dismiss or appomnt all
priests, and high  priests. This is not a
sudden development.

Cult of Bhindrawala was also used.
In 1975 he was introduced by the Congress
Party. (Interrupiions)

You are still pursuing the same line,
narrow political game.  In 1979 you intro-

-
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duced Bhindrawala to the people of India.
Who knew bim ?  This cult was used then
and was used during Akali Morcha also in
order to biing pressure on Central govern-
ment 1o make it 10 concede to Akali
demands. Not only  you but others also
used Bhindrawala  cult.  Subsequently,
Lo vperation Biue Star the eptremists used
in fighting AKalr Party and allowed to make
Listoric Gurudwara  as a sanctuary and a
buse o operate.

After they were flushed out from Golded
Temple, was it not G.S. Tohra who allowed
Sarbat Khalsa i Janoary, 1986 and handed
over Kar Seva  of Akal Takhat 1o them ?
Was it not the same Tohra and his  colleg-
gues who allowed halding of another Sarbat
Khalsa in April, 1986 when  denznd of
Khalistan was raised 7 Was it not the same
Tohia and Prukash Singh Badul who raised
the Guestion of ex-communicution of  Surjit
Singh Barnala  because he  refused o act
against Indian Constitution by sulmitting
1o the authority of Akal Takhat in the
affairs of this State ? Was it not the same
Radal and Tohra who ignored the traditions
of AKual Takhuat which has heen functioning
for moie than sixty yewrs as o politicat
party with duly elected bodies ar all  levels
who autherised  Jathedar Akal Takhat to
disssolve Akali organisation and  appoint a

new one using seal of religious authority. The

irony of situation is that Tchra and Badal,
tnterruptions

They themselves huve been ex-communi-
cated. ;

SHR] ABDUL GHAFOOR (Siwun)
Everybady huas bheen ex-communicated by
every pohitical party.,

SHRT BASUDEB ACHARIA : So, the
situation in Punjab has not helped any of
the political parties. We should now realise
that the solution of Punjab problem s a
political solution. Our party has been fight-
ing for a solution and we are Organising
Jathas ard ‘inorchas” in Punjab. $o, now the
time has come (o resiore this political cam-
paign. You have claimed that the situation
in Punjab bas improved. Now, those who
migrated from Punjab are returping (o
their place. The pcople have now got con-
fidence. Therefore, when the situation has
now improved, why aie vou not restoring
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a popular Government there 7 When there |

is a popular government, that Government
can fight against the extremism, against the
terrorism. If the situation has improved.
you should think of restoration of popular
Government, The assembly has been kept
under suspended animation. You need not
ask for the extension ol President’s rule.

SHRI R. 1.. BHATIA : Which Govern-
ment are you rtecommending? Badal
Government or Barnala Government ?

1Translation]

SHRI SHAMINDER SINGH (Faridkot):
Along with the written matter you have
read read the name of the Chief Minister
also.

[Fuelish]

SHRI BASUDEB ACHARIA : Barnala
Government. He is still in majority. Who-
ever has got the majority should form the
Government, The Assembly has been kept
under suspended animation. Why can’t you
instal a Government there 7 Why can't you
restorc a popular Government there 7 With
the establishment of a popular Government
you can fight the extremist forces. They
were fighting before the imposition of
President’s rule. So, the Punjab problem is
not the problem of Punjab alone. Itis a
national problem. You have to think about
it seriously and I oppose the extension of
President’s rule for a further period of six
months. I oppose the extension even for
one day. | demand that a popular Govern-
ment should be restored in Punjab and with
the new Government you can fight terrorism
and extremism there. You can start a politi-
cal campaign with all the national political
parties who are fighting for unity and
integrity of our country. With these words,
1 conclude.

SHRI R. S. SPARROW (Jullundur) :
Mr. Chairman, Sir, 1 suggest that we come
down to brass-tacks. It would not help to
flounder about, I have lately been in diffe-
rent districts, villages towns and cities of
Punjab. I returned only last night and I have
seen and assessed the situation in pragmatic
terms as to whereabout we stand.

And I am very pleased to find that this
Resolution has been floated by the hon.
Home Minister. There is a reason for this.
The situation is coming to such'a pitch,
favourable pitch, that there is every hope
that if we continue the mechanics with
which we are working today to handle the
situation to everybody's advantage— national
question, yes, to everybody’s advantage, for
the public at large,— we shall have to keep
that swing go on for some time. Mind you,
this is my humble opinion, not airy-fairy
manner, but down-to-earth. You go in the
village now, Sir, and you will find Hindus,
Sikhs, Harijans, Christians, Muslims, all of
them, move around easy and free, better
than what thcy could do previously, much
better now, and they together enjoy their
little holidays also. So, once you come to
such a pitch, the only thing that is left to
face is, terroristic jibing, terroristic type of
Iittle warfare that is there. Do you want
to eliminate that, or you want to go back to
square No. 1 again ? This is my question
to the hon. House. If not, then we shall
have to go on with the process of extension
of the Presidents, Rulc) apropos, the situa-
tion obtaining. It is no good recapitulating
what bad happeped this way, that way,
and so on and so forth. There could have
been certain slips made by many ; it may
have been Opposition Members, it may have
been our Jocal political organisations in
Punjab, it may have some other outside
influcnces and what not. It is no good
churning all that matter in the form of

recrudescence and  confuse the whole
issuc.
Now, the question about terrorism.

Sorry, very sorry, Whatever they have been
doing, what one notices, you can check each
and every case, had nothing to do with
religion, frankly speaking, nothing at all.
My Gurus never taught that way of life,
no. Fighting, it is entirely different on a
certain kind of situation as shown by
Guru Gobind Singh, ‘Sabhi Kalan Sampuran.’
my Tenth Guru. When it was the
question of politics, yes, Sir, he fought hand
in hard with Muslim rulers also against
others. And somectimes he had to pitch up
himself against the ruler who was in posi-
tion at that time. So, that is entirely diffe-
rent, but to tic cverything to the religion
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and that again fictitiously under the garb
of terroristic way of life, 1 think, is highly
unfair. It is not acceptable, in relation to

one or two points that 1 would like 10
raise.
Now, about this question, say, of

Accord, Everybody knows about the Accord,
1 would pot say that it had anything to do-
you mean to say it has not been having
completed fully today, say, with Haryana or
any other elections. No. That question did
not arise. It was a question between (iffe-
rent isections of society and party and
somehow or other you can study the whole
thing now, the whole perspective, that il
Accord did not click, it did not work. That
should not mean that we are not going 1te
move forward, we will certainly move
forward.

We should try to satisfy the socicty of
Punjabis, as we may wish to satisfy uany
other State or anv other people in India
based certainly on one nation, secular
basis and where unity comes into play and
integrity comes into play. Those who do
not agree with this are cerainly termcd as
secessionists. There is no question about it.
I would wish to advise whosoever may have
that type of inclination. I personally feel,
not many would be in that field in India.
Nevertheless if someone feels that way, he
shall have to educate himself that if he
seades even this bit or that bit, how is he
goimg to work out himself to form a great
nation. It is not possible. You have alrcady
become a great nation. You are one  among
the four top nations in the world. 103
different countries are prepared to loe your
direction and line, as friend-to-friend. 1. c.
Non-Aligned Movement. Your Hon. Prime
Minister and your Government are pro-
pelling that issue adequately well. To a
considerable extent, we have been the gainers;
India has been the gainer. It is unfortunate
that some pecople from across the border
under some other people’s inflluences are
trying to disintzgrate us. There is no doubt
on that. It is because, if you study as to
how many arms come from this way and
from where they have come to the hands of
the terrorists, as already becen enunciated
by my friend, about Rs., 5 lakhs worth of
substance has been pumped into India daily
to upset our homegeneity and our stabi-
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lity. So, we have to fight against that. We
have to fight against that together, of
course.

In so far as agrecing to work out some
political solution is concerned, why should
not there be a political solution? Yes, there
should be. No one is disagrecing to that.
But the big question under the circumstances
is, to discuss with whom today, You have
to wait for some time. May-be there are
two main Parties in Punjab, Akali Dal
Party and Congress Party and may-be
amongst themselves, they find a proper type
of solution. Amongst Akalis themselves, they
may bring about some kind of understand-
ing. Those who were hot headed are bheing
pushed back and expectedly the others may
be able to get together. Safely, soundly and
sagely, we may come Lo certain (workable)
concluston. There will be no difficulty what-
soever becayse we have to build up India
as a whole. So far as the Sikhs are con-
cerned, my Gurus are concerned, the whole
of India betongs to us, not only Punjab.
Yes, it 1s so anywhere and everywherc. My
10th Guru was born at Pawtna Sahib and
lived there for so long. My old Gurudwaras
are there right down South up o Karnataka
and beyond. At Bidar. there is one Guru-
dwara. Jagannath Puri hasy one. Dwaraka
has one. At Hem Kund, it is therc and soon.
Therce is no place where you do not find
gurudwaras. From every point of view, our
civilisation , our culture from .the days that
have gone by 10 date has been common.
There is no question about it. We fought
our battles together. | had under my com-
mand, besides Others also a f{ull battalion
of Muslims.

the chance had it, the
fight was against Pakistan, Well they (our
Muslim Soldiers) become the Shaheeds, but
not one uf them went back from the field
of battles. There were Hindus, Sikhs, Hari-
jans, Christians Muslims, all Logether and
fighting for Mother India. That was the
slogan and this slogan should go on. We
should propel that issue, It is no one section
or society or one party. [n this issue, as
was rightly said, this is a national issue.
If it is a national issue, then we should look
at it from a national angle and not with ®©
political slant thrown here and there. This
is my submission.

Al that time,
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Finally, 1 would wish to recommend,
as my friend, Shri R. L. Bhatia has also
recommended to Sardar Buta Singh i,
kindly do the best that we can 0 seal off
our border. The crux of the whole thing
has been the turbulent border.

This has given us the gain. Every day
people (intruders) are shot there also. We have
now sharpended our things and working
technigues. Yes, 1t all has improved under
the aegis of Mr. Rebeiro and now the work-
ing of the Police Depa rtment and the inteli-
gence Department has improved manifold.
I do not know dctails about the other
Departments. But they are ulso very well
handled. Give them as much more aid as
you can. It will help them and we should
make the slate absolutely clean on which
we can all sit rtogether again as brothers.
Racially, historically, ethically, Philologi-
cally, we are all of the same stock, Mr.
Bhatia, mysclf and my friends sitting across.
Anyone who is a Punjabi 1s absolutely of
the sanmic stock and stern. Why do vou have
dissensions ? You {(as Indians) are the owncer
of India from Kanya Kumari to Himalayas
and you are the owncer of all that is in your
possession qualitatively and otherwise and
other nations look uat vyou, with awe and
admiration your handling of the latest
srtuatton in relation to South-Asia is com-
mendable. Even Pakistan is rcady to discuss
with you across the table. Why not ? There
is nothing wrong inthat. W¢ have to have
a bigger perspective in view and  with that
we have to move forward so that we are all
at case and we Jook at the issue according
to the Constitution of India. '

Time 1s always there (o improve further.
We must maintain our misston with this
ambitious sort of way of life. We should
g0 ahcad and not accusc cach other ; that
this is not done and that is not done. I

would say that the manver in which the -

situation of Punjab has heen handled so far
1s commendable. And this must go asa
credit to this Government. Anybody else
would have broken down and things may
have gone wrong. But | am glade it has
gone in the right way. We will see better
days,

With these wards, 1 thank you for giving
me the time. '
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PROF. MADHU DANDAVATE : I will
have one minute only. I will remain on my
fegs till Monday.

Mr. Chairman, T carefully listened to
the speech of ths Minister of Home Affairs
and also particularly to the speech of Mr.
Bhatia. I do not want any acrimony to be
developed on the question of Punjab in this
House because it does not help the
solution of the problem. But, at
the same (ime, I would Iike that
both the sides of this House have certain
introspection as f{ar as the situation in
Punjab is concerned and adopt a posture
and attitude which will be helpful not only
in eliminating violence in Punjab but also
in seeing that the spirit of alienation that
has developed for various reasons is com-
pletely ended and normalcy is brought to
Punjab. T do not say that only when violence
on bodies wears off that Punjab is brought
to normalcy. It is only when the mind of
Punjab and the whole psyche of Punjab is
restored, real normalcy 1s restored in
Punjab and only in that context, 1 would
like all the problems related to Punmjab to
he discussed in this House.

Shall | continue next time¢ ?

MR. CHAIRMAN : You may continue
next time. Now we will take up private
Members™ Bill s,

—— —— s o T

15.30 hbrs.

CONSTITUTION (AMENDMENT) BILL"
[Fngilsh)]
Amendment of article 54)

SHRI V. S. KRISHNA IYER (Banglore
South) : Sir, | beg to move for leave to
introduce a Bill further to amend the Consti-
tution of India.

MR, CHAIRMAN : The question is :
“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”’

o

*Published in Gazette of India, Exira
Ordinary, Part Il, Section 2, dated
6.11.1987.
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The niotion was adopted.

SHR! V.S. KRISHNA 1YER : Sir |
introduce the Bill.

— et m—

PASSPORTS (AMENDMENT) BILL"

[Engli-h]
(Amendment of Section 10)

SHRI SYED SHAHABUDDIN (Kishan-
ganj) :  Sir, 1 beg 1o move for Jcave to n-
troduce a Bill fuither 1o amend the Pass-
poris Act, 1967. '

MR. CHAIRMAN : The guestion is:

“That leave be granted to introduce
a Bill further to amend the Pass-
ports Act,1967."

The motion was udopred.

SHRI SYED
1 introduce the Bitl.

SHAHABUDIN @ Sir,

MR. CHAIRMAN .
Shri K. Ramamurthy . Not present.
Shri K.S. Rao .. Not ptesent

Shri V. Sobhandreeswara Rao.

FOREST (CONSERVATION)
AMENDMENT BILL®

{English]

(Amendment of Section 2 etc:)

SHRI V. SOBHANADREESWARA RAQO
(Vijayawada) : Sir, I beg to move for leave
1o introduce a Bill to amend the (Forest
(Conservation) Act, 1980,

MR. CHAIRMAN : The qucstion is :

'Published in Gazette of India Extra
Ordinary, FPart1], Section 2, dated
6.11.1987.
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“That leave be granted to introduce
a Bill to amend the Forest (Conser-
vation) Act, 19890.”

The motion way udopted.

SHR1 V.
RAO :

SOBHANADREESWARA.
Sir. | introduce the Bill.

15.31 hirs.

TOBACCO BOARD AMENDMENT BILL®
\omelish]
(Amendment of Scction 8, ecte.)

SHRT V. SOBHANADREEWARA RAO:
(Vijaywada) :  Sir, | beg to move for leave
to introduce a Bill further to amend the
Tobacco Board “Act, 1975.

MR. CHAIRMAN : The question is:
“That leave be granted to introduce

a Bill further to amend the Tobacco
Board Act, 1975.”

The motion was adopt ed

SHR1 \'R
RAO :

SOBHANADREESWARA
Sir, I introduce the Bill.

15.32 hrs,

CONSTITUTION (AMENDMENT)
BILL. Contd.

|English)
Amendment of Article 244 etc.

MR. CHAIRMAN : The next item is :
Further consideration of the following
motion moved by Shri Piyus Tiraky on the
28th August, 1987, namely :-

—

*Published in Gazette of India Extra
Ordinary Part IT, Section 2, dated.
6.1_1.1987.
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“That the Bill further to amend the
Constitution of India. be taken into
consideration.”

Dr. (Smt.) Phulrenu Guha to  continue
her speech.. not present.

Dr. G.S. Rajhans.

[ Translation]

DR. G.S. RAJHANS (@Jhanjharpur) :
Mr. Chairman, Sir, Shri Piyus Tiraky is a
very good friend of mine. 1 went through
his Bill very attentively and also talked lo
him personally.  He has  drafted this Bill
very exhaustively.  He should have said in
a simple way that a Jharkhand State should
be formed in the country. This is his ob-
jective, but he has put in a round about
way. It is also very interesting that the
people who support the Jharkhand move-
ment ark that a Jharkband State may be
formed by including some arecas of West
Bengal, Bihar Orissa and Madhya Pradesh.
Thereafter, they may be allowed to do all
in theiv own way. But Mr. Piyus Tiraky
did not have the courage to take any sieps
against his own Government in West Bengal
Thereforc, he has excludsd the name of
West Bengal from it though as compared
to West Bengal, in Bihar the number of
tribals is less. What 1 mean to askis:
what has prompted him to demand that
autonomous regions be formed in  Bihur,
Orissu and Madhya Pradesh 7 It is all
right if Biharis compaied to predomi-
nantly tribal areas like Meghalaya, Tripura
and Assam. Though it is very simple to
say that we want to from uaulonomous
districts and autonomous regions for the
welfure of the tribals, yet the intention  be-
hind it is dungerous. Their Government
is alrcady facing a problem created by the
G.N..L,LF. Now why does he want to put
his own Government into morc difliculty ?
He has taken the names of 3 States, Dbut
we will include West Bengal also in  them.
What I mean to say is that the * country is
already passing through a number of difli-
cult situations and we should not create
more difficultics, All of us unanimously
agree that efforts should be made for the
welfare of the tribals in the country for
which welfare schemes should be implemen-
ted. Whatever is being done by the Govern-
ment is not enough and much more is
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required to be done. 1t is also a fact that
whatever is being done, its benefit is not
reaching them. We should find out its
reason. We are all responsible for it. It is
because of the fact that tribals are very
simple people, but their leaders spare no
stone unturned to exploit them. These
lcaders have always been misguiding the
tribals. Some people even told them that
it was in their interest to destory forests.
This is the reason that there has been un-
precedented destruction of forests in our
countrv, I do not say that only tribals are
responsible for it. It is the vested interests
and selfish people who huave destroyed the
forests by making them tools. As a result of
that we have rcached a stage wherein one
parl of the country is facing floods due to
heavy rainfull and the other part has been
hit by drought. The main recason behind
it is that jungles are being cleared at
random and a major part of the country is
gradually turning into a desert which is
going on increusing. Qur ecological balance
has been disturbed due to the present plight
of the jungles.

Jungles cunnot be planted and grown in
a day. Alrica is an cxample of this phe-
nomenon before us. We should learn some
lesson from it. A time was there when
Africa used to be called a dark continent.
But the people felled trees mercilessly and
thus the old situation has now totally
changed. The people of Ethiopia are dying
of starvation, because the people of that
country felled the trees haphazardly. What-
ever happened in Ethiopia, it is going to
happen here in our country also. The
situation will go on worsening day by day
if we do not check the felling of trecs. We
will have to ban this type of propaganda
in order to check felling of trees. We
should not arouse the sentiments of the
people. No culture or tradition can march
forward by removing forests or by destroy-
ing public wealth. It causes losses «nly.
It gives rise to poverty, starvation and help-
lessness. Therefore, we should not encourage
such things which create differences and
difficulties for us. It should be our effort
to ensure welfare of tribals in every State.
I myself come from Santhal Paraganas from
where the mover of the Bill used to comc
sometime ago. The Government of Bihar
has done¢ much for the Santhals during the
past few years., But if to-day we find any
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deficiency in ahat, it is due to vested in-
terests and dué to those people who claim
thcmselves to be leaders of the tribals. 1t
is known to everybody that the sentimsnts
of the people in Chota Nagpur are being
aroused. We find from newspapers that a
demand is being made daily for formation
of a state of Jharkhand. Efforts are being
made to accelerate Jharkhand movement.

Who are the people behind it ! If we
encourage these sentiments, problems will be
created in every State likz that created by
the G.N.L.F. 1In this way pcople in every
State will make a demand hke that of
Gorkhatand and there will bz no end to it.
Therefore, 1 would like to suy in brief that
such things should not be brought at this
Juncture. It should be our effort to do
more than what is being done at  present
for trinals. But it should be done within
the constitutional frame-work. Nothing
should be done bevond those provisions
which already exist. Thanks.

*SHRI BAJU BAN RIYAN (Tripura
East) : Mr Chairman, Sir, | extend my
full support to this Bill. This Bill proposes
to bring all those States of India under the
purview of the Sixth Schedule by setting up
Zila Parishads, whercin at present the Fifth
Schedule 1s in force and regional councils
have been set up under the [ifth  Schedule.
This is because the regional councils are
not working cifectively for the upliftment
and betterment of the tribals. | fully support
this proposal.

Sir, out of those States where the Sixth
Schedule is in force and Zila Parishads have
been formed t(hereunder, Meghalaya and
Mizoram only have a majority population
of Schedule tribes. In two other States viz.,
Tripura and Assam the (tribals arc in a
‘minority. In my opinion this Sixth Schedule
'should be enforced in those Staies where
the {ribals are in a minornity. In cight
States like, Orissa Bihar, Rajasthan etc.
There the fifth schedule is in force and
regional councils have been formed, the
regional councils are not working properly.
These regional councils are required to meet
twice a year. Our experience is thal they
never meet cven twice 4 vear, We have

— ——— - —— ——

*The speech was originally delivered in
3engali.
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reports to that effect. They do not consi-
der it necessary to mect twice a vear. There-
fore it is all the same whether those regional
council exist or do not exist. Those coun-
cils arc there only because they have been
set up under the Indian Constitulion. But
actually these regional councils are not.
proving ol any utility in the matter of up-
liftment ant and development of the tribals.

When we sit in the Consultative
Commitice meetings, many members of the
ruling party also agree that the fifth
schedule is not proving effective in various
States. This i1s not working properly and
it would have becn bhctter if the sixth
Schedule was enforced in those States. In
Tripura we waged a long struggle for the
enforcement of the sixth schedule in that
State. But i1t was only two years ago, after
the left front Govt. came to power, that the
sixth schedule was enflorced in Tripura and
zila parishads was formed thereunder after
amending the Constitution. In these two
years the zila parishads have been entrus-
ted with all the work of tribal development
right from the primary education of the
tribals. These =zila parishads arc doing
good work. I will invite the hon. Members
of the ruling party to visit my State and sce
for themseives how the zila parishad under
the siath schedule has been functioning. |
of course will not be able to say how the
sixth schedule ¢ f{unctioning in Assam,
Mecghalaya and Mizoram. But in my Siate
Tripura the tribals and the non tribals
living outside the arca where the sixth sche-
dule is not in force, are clamouring to be
covered by the sixth schedule. They are de-
manding this. This is only because the sixth
schedule is working according Lo the requirc-
ment of the tribals, 1 will avail of this
opportunity to state that the sixth schedule
is functioning in Tripura depending entirely
on the financial resources of the State Govt.
I will therefore urge upon the Central Govt.
to grant adequate financial assistance to the
Tripura Govt. so that the sixth schedule
may function more cffectively in the inferest
of tribal development in that State. Sir,
my cxperience is that the present opposition
party in Tripura viz., the Congress party
who were themselves in power till 1977,
had all along opposed the enforcement of
the sixth schedule there. Their contention
was that his demand for sixth schedule was
asecessionist demand, Y am surpised at
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this. The hon. Memhzr who spoke before
me and hon. §mt. Phulrenu Guha who
spoke carlier also stressed that the demand
for enforcement of the sixth schedule falls
under the category of a secessionist and
sepaatist demand. This astounding! I
fail to understand it. If this demand is a
separatist demand, then you delete it from
the Constitution. The (fifth schedule and
the sixth scheduje have been provided in
our Constitution for the development and
upliftment of the tribals. So long as they
find a place in the Constitution this demand
will be raised and this agitati on will conti-
nue. This is a Constitutional provision,
Now the issue of demand f{or Gorkhaland
has been mentioned in  this connection by
some hon. Members. That is an absurdity
That has no connection with this issue,
Those who are demanding Gorkhaland arc
not scheduled (tribes as envisaged in our
Constitution. This issue relates to only
the schedule tribes who arc the most  back-
ward in our country. The ruling party
members have also admitted it. It is said
that it is the responsibility of the Central
‘Govt. to protect the lunguage, culture, eco-
nomy ctc. of the tribals. But our experience
is that their language s hecoming cxtincl.
Their economic condition is worse than
before.

Their culture is near cxtinction. If this
‘Govi. remains in power much longer then
perhaps we will know about the language,
culture etc. of the tribals only in the
muscums. Apart from the muscums, noth-
ing will be found elsewhere.

I know that a solution of the prablems
of the tribals is not possible ill socialism
comes to our country and the CommuniSt
party comes to power. Till that happens,
it is nccessary to enforce the Sixth schedule
in various States as a temporary safeguard.
So long as the Congress party was in power
in my State, they did not implement the
Sixth schedule there. Even now they are
opposing the sixth schedule. They insist that
the agitation for. the enforcement of the
sixth schedule is a separati st agilation. This
is not at all so. If you ponder deeply you
will realise that this is necessary for pro-
tecting their economic development., It is
very necessary to immediately replace the
sixth schedule at .all those places where
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regional councial are functioning under the
Fifth Schedule, if you are really eager for
the bzttermant of th: tribals. The tribals
have forgotten ev>rything about themselves
Nothing is left. Nothing will be left unless
there is a change in the attitude and think-
ing of the Govt. So far as 1 have under-
stood, the previous spzaker was saying that
our forests have Dbeen destroyed Dbecause
of the tribals. Yes, our tribals do live in
the forests. But the tribals do not destory
forests. They just do not have the means to
cut down largs trees, make planks or to
carry the hugs trezs outsid: for sile with
the help of elephants. Thzy usz th: foreits
ina small way for their own usz and
rcquirements. They protect the forests also.
But our country's forests are getting
denuded. This is a fact. Who are doing
this ?

This is being done by the rich capi-
talists of our country flor increasing their
profits and wealth. They arc culting down
forests with heavy implemznts and bring-
ing in elephants to carry away the rich
wood. The forest departm:nt is alsoa
party to il. Through contractors they are
denuding the f(orests. This is the mam
cause of the destruction of our forests. The
poor tribals are not at all responsible for
it. But we find that everybody is blaming
the tribals, that thay are destroyinz forests
by joom-cultivation elc. But why are the
tribals compelled to go in for joom cultiva-
tion ? This is because they do not have any
other alternative to carn their livelihood.
Had they been provided with any alternative
means to earn thzir livilihood., then thsre
was no» need for them to cnzage in joom-
cultivati on. In my Siate, the left front
Govt. has allowed the tribals for joom-culti-
vation till som: alterniuve ms2ans arc pro-
vided to them. I think it is neczssary to
make such arrangemznt. in other States
also. So long as  this Congress Govt, r1e-
mains in power, they will not be able to
stop this joom cultivation. They do not
have the inclination, (o provide facilities of
livelihood to the poorest of the country. It
is necessary to protect the land of the
tribals and to provide reservations to the
tribals in respect of Govt. jobs. Our expe-
riecnce is that in no other State of the
country except thz States ruled by the left-
front Govt., the land of the tribals is being



h

271 Constiturion

protected. Though there is a law that if
the land of the tribals is transfecred illegally,
the same will be restored to him. There is
further a Jaw in force whereby the permis-
sion of the Govt. shall ke necessary if the

" tribals Jand is sold or transferred (0 some-

-
3

4

body else. All these legislations and con-
ditions are there. But these are not being
implemented. Only in lripura the tribals
are able to survive without selling their
land because the left front Govt. have pro-
vided them with alternative means of live-
Jihood. Unless and until such alternative
arrangements are provided, it will not be
possible to save the land of the tiibals.
There are some exploiters in existence. For
example. there is o community called
‘Laskars’ in Tripwa. In language. custom,
culture etc., they are like any other Bengali
community. But these ‘lLaskars’ during the
Congress regime in Tripura were consider-
ed as tribals, God knows under what Jlaw
or what consideration. They were  recognis-
ed as tribals during the Congress rule and
after obtaining certificares from the Govt,,
they are purchasing land from other tribals
as tribals. But when they are selling it to
Bengalis as non tribal Bengalis ! Because
according to our land reforms act, any tribai
selling his land to a Bengali, shull have to
obtain permission first. They are thus
evading this law. During the Congress rule
in Tripura large arcas of tribal land have
gone out of their hands in this manner. For
that the then Congress Govt. is fully
respensible. This process has been halted
after the left front Govt. came to power
there. Similarly in the case of employment
also these ‘Laskars’ are cnjoying the benefit
although they are not tritals really.

I think that in many other States also
some Such arrangements is  prevailing.
Others are enjoying Such benefits in matters
of land and employment and depriving the
tribals of their legitimate dues. Therefore,
I demand that the schedule of the President
listing the various scheduled castes and
scheduled tribes in various States need 1o
be revised. All those names should be
deleted which are considered unnecessary
and new names may be added which are
considered necessary. Al the scheduled
must be re-cast. One more thirg Sir. In
Bihar, Orissa and Madhya Pradesh One
class of people live whom we call ‘Santhals
in brief. This ccmmunity is included in the
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schedule and are called by different names
in different States. Their economic condi-
tion has deteriorated alarminglyv. Even
during the British days they were in a
better condition. [ do not say that they
were well ofl during the British rule. But
their condition is still worse today. They

were originally residing in the Santhal
Pargana’™. But after independence due to
the reorganisation of States their area

was divided in various States like Bengal,
Bihar. Orissu, Madhya Pradesh. ln this
process their combant habitation got distur-
bed and disunited. As a resul of that they
are not enjoying the original security any
more. The Govt. is not providing facilities
o them to earn their livelihood in their
own area. Therefore, today we find them
scattered over in all the States. They are
found working in the brick kilns in Tripura
or in road construction works elewhere.
In punjab you will find them working in
frelds and farms as farmers. In this mausner
the original inhabitants of the Santhal
Puarganas are being made to work all over
the country at a very low wage. They are
heing exploited. 1f the Govt. provided them
with means of livelihood in their own place
then there would have been no nced for
them to roum over the whole country in
search of work. It 18 surprising that these
reople are not recognised as tribals in other
States. For example the ‘Santhals’ who are
woirking in the tea-pardens of Assam and
who are called by various caste names like
*Shabar?, ‘Mundas etc., are not recognised
as tribals in Assam. Therefore, 1 demand
that these should be an all Tndia list of
‘Scheduled Castes and Scheduled Tribes.
At present 1t is different in  different States
and that has caused great difficulty and
distress for these people. One who i$ a tribal
in one State, is not recognised as a tribal
in another State. For example, 1 am a tribal
in Tripura. But if 1 take up permanent
residence in Delhi or Punjab. I will not be
considered and recogniSed as a tribal.
Thercefore the provisions of the Constitu-
tion in respect of the tribals is not Dbeing
implemented in spirit. This handicap could
be avoided if an comprehensive all-India
Schedule Could be drawn up in respect of
SC/ST.

In the end I will say that the regional
council of the ijt_h Schedule has become
incflfective and obsolete. You have no-
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inclination to introduce zila parishads to
replace them. You do not have the men-
tality for that, and you do not make any
budgetary  provision also for that. In
Tripura we introduced the Sixth Schedule
after amending the constitution. Similar
steps may be taken in all other States.
Wherever there is a density of tribal popu-
fation, zila parishads may be set up for their
development. In this manner the tribals
may be provided with an opportunity in
survive. So Jong as we ar¢ not able to
establish socialism in this country, this step
is necessary to maintain their existence.
somehow. With that Sir, | once again extend
my {ull support to this Bill and conclude
my speech.

[English)]

SHRI SOMNATH RATH (Aska) @ Sir,
I oppose this Bill, Though 11 seems very
simple. there is a motive behind it. It is an
open secrel, we know, who is behind this
Jharkhand movement and whether any
foreign agency is assisting that. This Bill
intends to sow the seed of disintegration
and disturbance.

-Tflc Statement of Objects. and Reasons
of the Bill stated by the Mover is,

*The. proposed amendment will help in
preserving the culture, language and com-
mon Jaws of these areas.’

I am sorrv to say that though the Fon.
Member hus -moved this Bill relating to
Orissa, he does not know which are the
districts in Orissa inhabitated by the tri-
bals and what are the names of the districts
in Orissa. I invite your kind attention to
the Bill, page 4, part iv, where it is stated
that there are two districts, one is Gangh-
pur and the other 15 Keonjhar. There is
no district in Orissa called Ganghpur.
By this, you can well imagine that if this
Bill is made an Act. where will it come
into operation ? .

16.00 hrs.

SHRI PIYUS TIRAKY (Alipurdwars) :
1 agree, there may have been a mistake,
but I have spoken about the  scheduled
areas also in Orissa.
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SHRI SOMNATH RATH : 1 am not
casting any aspersions on the hon. Memter,
but what ] am saying is that before he
introduced this Bill, he should have studied
the problems of Orissa, known the tribal
districts and drafted the Bill carefully. In
the Statement of Objects and Reasons, it
has been stated :

“The proposed amendment will
help in  preserving the culture,
Janguage and the common laws of
those areas.” '

Orissa is  concerned
Orissa is  Jagannath
DHARAM  or Jaganpath cult; it is
not only in Orissa, but it is international,
Lord Jagannath was thc diety of tribals,
He was worshipped throughout India as
also outside. What culture does not the
hon. Member want to preserve in Orissa

by implementati on of this Bijl ?

As far as
the culture of

Coming to language, there is only one
language in Orissa, and that is Oriya, there

is no second language. Does the hon.
Member want to introduce  another
language *

As regards common  Jaws, in Orissa
peace is prevailing. Then job protection.
There is not only job protection for

Adivasis, there is job protection even
for Harijans.. The percentage is fixed.
For the information of the hon. Members,
employment is given to the Adivasis,
tribals and Harijans as per the Act which
is in force. If in o particular year, the
quota of Adivasis. Harijans etc. is not ful-
fiflled, sufficient app licants do not apply for
the jobs, the vacancies are carried to next
vear. No appoitnments can be made against
the posts meant for Adivasis and Harijans.
There is a penal section; if anybody does
that, he is punished.

Then, land reforms. In Orissa, no person
other than a (ribal can purchase the land
of another tribal, not even a Harijan, un-
less permission is granted.

As regards poverty alleviation schemes,
much attention is given to.the Adivasis and
Harijans in Orissa. The poverty alleviation
programmes are being implemented in these
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areas. The Central Governmsat is Kkind
enough to give enough funds to impiemsznt
different schemes and programmss, MADA
etc.

The foodgrains, rice etc. are supplied to
areas on subsidised rates.. Wnal more
common laws does the hon. Mcmber think
to be introduced in Orissa than the taws
now prevailing, than the protection now
being given ?

By bringing forward this Bill, a sced of
discontent is going to be spread not only n
Oriss, but Bihar. Madhya Pradesh and other
areas also, | request the hon. Member (0
withdraw the Bill and not to press for it.

Sir, the hon. Mcmber who spoke just
now mentioned that this Bill is necessary
for the States where the tribals are in mino-
rity. If that is so, then has the hon.
Member got any notion about the popula-
tion in Keonjhar District 7 Why was then
the Keonjhar district included ? So, 1
would humbly submit that the hon. Member
should carefully study the situation of each
State and then bring this Bill.

Sir, it is a [act that Advasies n Orissa
destroy the forests by burning them not for
any profit motive but (o raise crops. The
ashes are utilised as the manures. There
is not any ill intention in their burning the

forests. They do not cut the forests and
send it for any monetary motive. They
burn the forests in order 1o raise same

crops like Red Gram. Attempts have been
made to see that the shiftitg caltivation er
Podu cultivation should be stopped and they
should be educated. They should be reha-
bilitated not on mountain tops bui on plain
lands. For cultivation they should be given
proper land, manure and all sorts of assis-
tance.

Under these circumstances, [ request the

¢hon. Member to withdraw the Bill in the
tinterest of the integration of the India as a
¢ whole.

a

c SHR]1 SHANTARAM NAIK (Panaji) :

n Mr. Chairman, Sir, whenever 1 have gone

¥ through the provisions with respect to the
clereation  of the

. ir autonomous regions, Y have come to one

astonomous district and

-
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conclusion and before I start, I would like
to mention to this House about the conclu-
sion which I have drawn after going through
the provisions of this Bill. The conclusion
is, “That there is no need to have the pro-
vision ol autonomous districts and regions
in the Constitution.™

Mr. Chairman, Sir, the entirc country
is divided into States and further into dis-
tricts and then administratively we divide
them into blocks etc. We vcan give some
CONcessions, some assistance or some mone-
tary concessions to a particular arca but to
have this provision incorporated in the
Constitution itself is something which should
be done away with. Sir, there are obvious
reasons behind my saying this.

These autonomous districts and auto-
nomous regions which are created will have
the power of legislation also; no  doubt the
State governments will have control over
those legislations. 1f a legislation is enacted
by a Regional Council or a District Council
on the same subject on which a State
Govt. enacts a legisiation, then the State
Government's legislation will prevail. Se,
once you are giving them power to legislate
and then at the same time taking away the
power to legislate, will naturally give scope
for contradiction. So, the creation of Dis-
trict Council and giving them the legislative
powers is something which is not fair in the
interest of the country.

Wo have given them powers to legislate
on matters such as marriage and divorce.
We have also given them powers to legislate
upon other social customs. [In case, each
such district or regional council legislates
upon social customs, marriage, divorce and
so on and so forth, what will happen to the
country ? We know what sort of evil
customs prevail in our remote villages
today. Are we going to give sanction to
all such evil customs ? No wonder, incidents
like "Sati’ take place 1n our country evem
today! And T am giving ‘Sati’ as one exam-

ple There are so many evil customs and
traditions in our entire vural and tribals
arcas today. 1tis our duty to enlighten

our tribal and other backward people about
the harmful effects of these evil customs. |
am all for legislation at the State level te
imprové their condition without caunsing
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them any harm. On the contrary, if we are
to protect all these evil customs by giving
them powers to legislate on such delicate
matters, then we will only be giving sanction
to social evils such as ‘Sati’. That is
the rcason why I say that we should do
away with district councils altogether,

them powers in matters
such as ‘Jhum’ culuvation, inheritance of
properly, etc. 1 am of the opinion that all
the rights of the tribals with respect of
‘Jhum’ cultivation, etc. should be protected
fully by the concerned State Governments.
These tribal people are living in the jungles
for hundreds of years and they should enjoy
their raditiona! rights with respect to
forests. And it s the responsibility of the
State Government as a whole to protect
such traditional rights. Insqead’ of that, if
we ask each district or regio nal council to
decide upon such matters by giving them
legislative  powers, I wonder what will
happen. We are all aware of what is
happening in our country today. [If we give
these districts or regional councils this  sort
of legislative powers. 1 am afraid they may
all try to tbte autonomous, completely
independent and they may even demand for
statehood. Therefore, it is the State Govern-
ment which should protect the interests of
the tribals by bringing special legislation if
necessary, but only_at the State level,

We also give

At present, th e Sixth Schedule of our
Constitution give$ them powers with respect
to inheritance of property, etc. What will
happen if lhese autonomous districts or
regional councils legislate on these aspects ?
All these aspects should be seen from the
point of view of our national forest policy.
Of cource, they cannot encroach upon re-
serve forests. But as far as certain forest
areas are concernéd, they do have a right
and if they bring fomard lc;_,ns]atnonq with
respect to these areas which may run cont-
rary to our overall forest policy, what will
bappen them ? Therefore, such delicate
matters should not be left in the hands of
autonomous districts or regional councils.
Only.the States should have the power to
Jegislate on such matters.

1 would like to mention one more point
here.. Although We spcak of district coun-
cils, districts which are the backbone of our
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development, through which we pump money
for all developmental purposes, are not so
far recognised by the Constitution. Al-
though ‘State’ as a unit is recognised in the
Constitution, district is not recognised. Here,
I will humbly submit that we should open
a new chapter in our Constitution for the
purpose of giving an honourable status to
district.  District as a unit should be speci-
fically mentioned in our Constitution. The
scope of the district, when a district should
be created, with what area, what population
all these aspects should be dcalt with by the
Constitution. Today, how are the districts
created 7 Districts at presents are created
by the Land Revenue Code of a State
Government. Districts which are the back-
bone of our administration are not created
under Constitutional provisions. These are
crcated by a small legislation like Land
Revenue Code. T am of the opinion that
districts must find a place in our Constitu-
tion. Secondly, in the chapter on districts
to be inserted in our Constitution, there
should be a mention with regard to the

elected bodies of the districts, just as the
Zilla Parishads in Maharashtra.
Statutorily, by constitutional provisions,

we should have Zilla Parishads or similar
clected bodies with any other nomenclature
in district, and in every five vears or four
years, the election should be held. The
‘election should be conducted through the
Election Commission. It is in this maner
that we can give our districts an honourable
place in the Constitution and also in the
country.

Today. only some tribal areas have crea-
ted a some sort of Council with legislative
powers.

At the moment 1 am speaking about the
districts. Those districts. Zilla Parishads
will not have legislative powers. It is only
for the purpose of administration and for
the purpose of development. This should
not only be set up in certain areas but in
the whole country. OQut States should be
divided into districts, by virtue of the pro-
visions in the Constitution. They should
be provided with Zilla Parishads or similar
elected bodies which should be elected from
time to time, thrcugh the machinery of the
Election Commisson. And even the State
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Governments should have a Comoission,
just like the Finance Commission, for distri-
buting funds to the districts. Today, the
Finance Commission allots lupds Lo the

States, Similarly, there should be a F:inanc-a :
Commision at the State level whnich should -

allot funds to the districis 1n an equal
manner or in a manner which is  d:emed to
be worthwhile. [ am saying (his because,

there may be some States which are back-
ward, So, more funds should be allotted
to them. But that Commission should
decide how t0 allot the funds, to each dis-
trict. Today, the State Governiments are
pot allotting funds in an equal manner or
ina just manner. Therefore, that job
should be entrusted to the Finance Commis-
sion.

In this manner, 1 urge upon the Govern-
ment to bring a new Constitutional Bill for
the purpose of giving dus place for the
districts in our Constitution so that our
districts arc honourcd. Today, the districts
which are created by a small legislation,
tomorrow, we may be the creators of the
Constitution.

SHRI SYED SHAHABUDDIN (Kishan-
gan)) : Mr. Chairman, sir, asl rise to
speak on this Bill, T really do not Kknow
whether to support it or not to support if.

The Bill has certain  very promising
features. It is a step, in my view, in the
right direction. But as Dr. Rajhans pointed
out, the Bill has a purpose. My point is
that this Bill does not fulfil that purpose.
It is only a step, as I said in the right direc-
tion, but it does not take into account the

social, political and cconomic realities of

todav.

Mr. Chairman, a fire is raging across the

country. The firc if discontent from the
Eastern most part of our country to the
Western most part of our State, across the

habitat of the (ribals. | do not know whether
a measure as envisaged under this Bill, that
is to say, virtually to abolish the Vih
Schedule and to bring all possible (ribal
districts under the scheme of VIth Schedule,
will today serve the purpose. | think the
Bill in this sense is inadequate. The Bill is
perhaps too late in the day. We know the
idea of thc autonomous district failed, We
koow the idea of the autonomous arcas
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failed. In Bihar, ws are trying the idea of the
rcgional development authority. None of
them has really worked to eliminate the
diszontent and to satisfy in my view the
legitimate aspirations of the tribal psople.

Therefore, we have to fook at 1t m a
historic perspective. Where are we going ?

I would like 10 say that there is nothing
sacrosanct or divinely ordained about the
number of States of the Union nor about
the present boundaries.

These are manmad: instututions, pri-
marily for the welfarc of the pecople, to
meet their legitimate aspirations, to live in
peaceful co-cxistence to work for their
common development within the framework
of a civilized, orderly and constitutional
existence ; and that is there is to it. They
are not like gospels that have come down
to us from the hecavens, that cannot Dbe
changed, Therefore, 1 fe:zl that we must
take into account this soluation today, and
study the problem in greater depth : Why
1s Tribal India up in arms ? Why is it in
virtual revolt today ?

The Home Miaister has just come  back
from a visit 10 Jharkhand. This js the first
visit of a Home Minister of India 10
Jharkhand. This itsclf iraplies the serious-
ness and the gravity of the situation, which
1s  slowly going beyond the control
of the State Government, perhaps beyond

the [limits of their wisdom or their
intelligence  on  how  to handle it.
Therefore,  Shri Ruta Singh had

to rush out and give some advice. But he
made some statement which, | think. will
only serve to pour fuel over the raging fire.

The fire of discontent will not subside with

this sort of fleeting visits, and this sort

of ofl-one-cuff, EX-CATHEDRA pronounce-
ments challenging the patriotism of the
people und ascribing motives to those who

want a legitimate place for  themselves

under the Indian sun.

The Tribal India today iy psychologi-
cally alienated. I it iy cutting down ifs
own forests, forests which have - been its
habitat for centuries, forests which in many
ipstances it even worships, forests which
give the tribal his life, his calture and  his
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-ethos, we must understand why he i1s do-
ing so. We simply cannot restrain ourselves
from asking the question. The answer is
that he is frustrated.

Hc fecls that national development has
passed him by. He feels that he is not gett-
ing a duc share in the fruits of develop-
ment. He fecls he dozs not have his fingers
on the fevers of power. He feels that he
has got no say in the administratioa of his
own home. He feels that io cmployment he
is cheuted. Socially, hz is degraded. Politi-
cally, he has no place. Culturally, he s
suppressed and his lunguage 1s discriminat-
ed against. This is the plethora ol gricvances
which have been built up over a
of time, and the respective State Govern-
ments  which are controlled by clements
hostile to the tribals, which are in fact
controlled by vested interests which fced on
the cxploitation of the tribals, have donc
nothing to alleviate their sensc of frustra-
tion. And that is why we have come (0 a
situation where even a well-intentioned
move as has been made in this Bill present-
cd by our lcarned colleaguc Mr. Tiraky is
not going to set matters right. This is the
fear 1 have, and that is why 1 said in the
beginning that T did not know whether to
support it or to opposc it.

In one word, the tnbes wherever they
are in a compact concentrat:on today, look
at the map of India and want a Stat: of
their own ; and we have rightly or wrongly
given them the idea, because we have
created mini-States and micro States. Per-
haps we could not have helped this process.
It is not just an Indian phenomenon. It is
a world-wide phenomenon. Look at the
United Nations today. You find that we
have got members which have hundreds of
millions of people, and members whose
total population is only a hundred thousand.
Fxactly in the same way, within our own
Union of India, we have got a Stalwe
Iike the giant State of Utlar Pradesh
with  about 120 million people
if I  am not wrong—and Stales
with population which you can count in
lakhs. And every day. we are giving in to
pressure. Therefore, what justification do
we have in denying State-hood to an area
like Jharkhand—if that be the real purpose
and intention of the mover of this Bill, as
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suggested by Dr Rahans ? And I believe
it is.

What justification do we have in deny-
ing a Statchood to the Jharkhand people,
only because Mr. Tiraky has not mentioned
the right name of the District included in
the Bill ? That is not important. The impor-
tant thing is to find out what is happening
there. Despite all the things that we have
done during the last 40 years, what resuits
have we achieved ? That is happening at the
grass-root level, at the ground level 7 Why
is it that even the well-intentioned schemes
of development for hydro electrie develop-
mcnt or mining development or industrial
development today are being opposed by
the people of that area ? Unless we answer
this question, we cannot get to know the
real answer about this unrest. They are
being opposed bacause they feel this will
really mean further exploitation of their
arca not in their interest but in the interest
of somebody else. People [rom outside will
come, a contractor will come, an
engineer will come a government officer
will come and they will rob them of
their last chicken. This is what is happen-
ing. Therefore, i they want to be the
master of their home within the frame-
work of our country, within the frame
work of our Coanstitution what business
do we have to impute anti-national motive
to them ? What right do we have to say
that this is a secessionist move ? Where will
they take away Jharkhand, to which
country 7 Where will Jharkhand sqil away,
across the Bay of Bengal ? It will remain
where it is. It will only serve to give a
rightful place, as I said, under the Indian
sun to the people o that area who have
been deprived of their due [(or ceaturies,
for thousands of years, who are cven today
being  exploited, who are cven today
denied their dues. Therefore, we must speak
very frankly.

If the Bill is considercd by Mr. Tiraky
as a half way house, [ wish him well and
he has becn very careful that he does not
include the tribal arca of his own State.
(Interruptions) That is the business between
him and his party. But } am happy if by
suitably bringing these tribal districts under
part VI we can have another tribal. Let
them have real powers, let them have real
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institutional changes, let them have real
cmployment opportunities, let them have
real control of development resources.
Maybe we can have a sincine try, but,
frankly, Mr. Chairman, | feel that the time
even for that is running out. Therefore, we

must say very clearly that if a group of

pcople, tribal people, want a State and
it they demand a State, then the demand
should te considered with sympathy.

How can a State be defined 7 1 think,
that picture is tefoie us. A State can be
defmed with a ceriain degrec of socio-
culture hcmoegencity ; then only it will
move forward :; then only it shall have
certain impulse of its own. We have scen
small State Leing crcated whose develop-
ment has teen fast tecause all the people
of that State Pool their effort to push the
State forward. It is our State and we have
got to make it run, we have got to make
it work ; we have gol to push it forward.
Once that spirit takes over a pecople nothing
can stop them : and that will ¢ not to the
detriment of our countiy ; that will not
ke to the glory of our country ; that will
be another impetus to the progress and
development of our country.

But 1 have some fear. Chauvinisn.
breeds chauvinism ; sectarianism  breeds
occtarianism. | am afraid that sometimes
sur tribal brothers also start looking upon
non-tribals who have been living among
for ages as their necighbours as themn
or forcigners. There are some pecople among
us who say that if tribuls demand their own
State, well they arc cither inspired Dby
the forcigners or they are agents of the
foreigners. On the other hand, there are
some tribals also who look upon non-tribals
liAing next to them and say. once we have
the State, you will have to go. | think if
the tribal movement for self-assertion, for
identity, for home-land within the consti-
tutional framework is to succeed, is to be
sympathetically received by the rest of the
country, then they also have to do some-
thing to dispal these fears and apprehen-
sions.

Anybody, whatever may have been the
circumstances, who has’ gone (o and has
teen domiciled in what was a tribal area

NOVEMBER 6, 1987

(Amdt.) Bill 284

shall be considered a part and parcel and
an equal resident of the tribal State, if
ever it comes into being. There shall be
no discrimination against him. That assu-
rance must be given to him. After all, it
is a ccmmon country and all of us are the
people of India. One compartment cannot
be completely sealed off from the other.
In that case we would really be going to-
wards balkanisation and that must be
prevented.  We have all to work against
balkanisation but we cannot afford to stand
in the path of this historic process. what [
call the resurgence of identity,

Who is opposing this movement ? Let
us look at them. Always, a dominant
majority in those particular States. Why ?
Because they are reaping the benefits. There-
fore, basically it is o struggle between the
STATUS QUO and anti STATUS QUO
forces and it is the anti STATUS QUO
forces whose historic movement has  come.
Time is on their side. whether we look to
that area or not, this movement will gather
strength because by the very nature of the
economic process in a capitalist societly they
shall continue to be discriminated against
however pious intentions we express in the
precincts of this august House, and these
fires will go on raging.

Mi. Chairman, linally, 1 would like to
suggest that if the idean was 1o project g
Jharkhand State, even the supportérs of the
movement | know that the movement
is getting re-organised, re-structured Lhey:
should make certain pronouncements, the:
natural limits of the proposed Jharkhand
State. It cannot be a historic limit, it can-
not be based on any historic claims. Tt
must be based on the current ethnic
and demographic picture, meaning thereby,
that they take the tribal majority districts.
as they can and add certain areas from the
ncighbouring  districts based on certaim
principles, may be the principle of contiguity
the principle of linguistic affinity or lingui~
stic cum cultural affinity and the principle
of village as the unit. But whole district
on the fringe of tribal concentration areas
cannot be forced ugainst their will for mer-
ger into a new State, to be a part of a new
State. Therefore. without going into histo-
ric claims, respecting the rights of non- tribals.
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to live within the tribal State, we must invite
the attention of the political forces to the
possibility ol re-drawing the map of India
on the basis of what Shri Jaya Prakash
Narain once called socio cultural homegen-
eity on that baSis we can perhaps satisfy our
tribal brothers, not only in Jharkhand bez-
cause the battle will not end in Jharkhand.
The hattle will go on, sweep across cvery-
where and we will have to face exactly the
same problem and then give them what
they want, not secession, not separation,
not a Siate separate from India, but a right
to State would and a claim to the resources
of whal they consider to be their home-
fand.

RAMA-
Are vou

SHRI MULLAPALLY
CHANDRAN (Caunnamore)
supporting or opposing the Bill ?

‘SHRI SYED SHAHABUDDIN : When it
comes to voting you will know it.

SHRI MULLAPALLY RAMA-
CHANDRAN :  Just like' vour party, you
are confused.

Sriballay

MR. CHAIRMAN : Shri
Panigrahi. :

SHR} VWJAY N. PATIL (Erandol):
You should call two persons from this side
and onc from the other side.

"~ MR. CHAIRMAN : That is what |
am doing. Before the hono. Member pro-
ceeds, 1 want to know whether you would
like to extend time, because  the time allot-
ted will be over at 4-40.

- SHRI BASUDEB ACHARIA (Bankura):
The next bill is mine.

SHRI BALASAHEB VIKHE PATIL
(Kopargaon) : Only balf an hour.
SOME HON. MEMBERS : One hour.

MR. CHAIRMAN : We extend the
lime by one hour. '
Now, Shri Sriballav Panigrahi.

SHR1 SRIBALLAV
Deogarb) :

PANIGRAHI
Mr. Chairman Sir, I thank

]
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you for giving me an opportunity to par tici-
pate in the discussion on this Constitution
Amendment Bill 19835 moved by our hon.
friend Shri Tiraky.

The Bill is for amendment of the Consti-
tution, that js Article 244 and Schedule VI.
I carefully listened to the specches made by
the hon. Memb.rs who spoke now. Our
Icarned friend Sri Syed Shahabuddin spoke
cloquently on the necessity of having a.
separate Statc called Jharkhand [for the
tribals, that is the part of Bihar and the
adjoining area.

The mover of the Bill is not very clear
about the purpose of his Bill and he says
that there should be a separate State called
Jharkhand and he has outlined the areas
to be covered by the proposed State and at
the same time he says that if that was not
possible, then some autonomous districts as
provided for in the Schedule V[ should be
created. So, he is not sure himsclf.

The first question that strikes me when
we are discussing this question is this. 15
it the time that country should engige itseif
or the Parliament, the representatives of
the people, to such a discussion ?  Are we
having a dearth of problems? We are
having serious problems threatening the
very integrity and unity of the country. We
arc discussing about Punjab. We see what
is happening there. Oflate there is some
improvement in the situation. Tamil situa-
tion took a different turn. A group of Tamil
militants are going back on their stand, on
thc word they had given at the time of sig-
ning the accord. The problem of Gorkha-
Jland is very much active in the Stale, where
from our mover himself comes. He knows
the problem. As observed by some hon.
Member.  Mr. Tiraky has knowingly omit-
ted his own State from the purview of this
Bill. So, when there are so many problems
threatening the very integrity of the country,
why should we try to add one more to it ?

Sir, the concept of Jharkhand is the
demand for the creation of a State compri-
sing certain tribal dominated areas. It is
not a demand of recent origin. It dates
back to several decades and it was subsi-
ded.
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As you know, late Jaipal Singh was the
first person who started this agitation.

But later on. he revised his own opinion.
So it has passed through different stages.
Later on other groups have come up and
they have also pressed for this demand.

1 would like to ask one question. If a
state, as suggesred, is created, will the entire
gamut of probiems, the sufferings of the
tribals be over overnight 7 Deflinitely not.
Will the emancipation of 1tribuls be there
automatically overnight ?  Definitely not.
The tribal in this area are also not untted.
They have their own divisions on the lines
of caste, creed and sub-caste. That way,
they do not have a common language and
culture. But I agree and [ emphasise that
what is more important than granting state-
hood or autonomous districts is their econo-
mic prosperily, economic  development.
Since independence we have taken a number
of steps for the economie  prosperity of the
tribals.  But admittedly they are nor sufli-
cient; they are not adequate. Much more
has got to be done. [t is time that we should
concentrate on that and give our attention
to that. When it was made clear to Shrimati
Indira Gandhi that mn spite of planning
machinery and several five year plans, the
rich were getting richer and the poor poorer
and that the down trodden, ftribals and
Harijsrs weie not getting the  benefits as
expected, then tribal-oriented programmes,
Schedule caste-oricnted programmes  were
formulated and put 10 implementation also.
[ agree that there are loopholes in the
implementation of these programmes. If
these programmes like the tribal sub-plan
arep roperly implemenled, then naturally
more benefits would accrue to the tribals.

The demand of statehood or autonom-
ous districts js an unending demand, What
1 would suggest is that concerted efforts
should be made on successful  implemen-
tation of different economic programmes
meant for the tribals and other down-
trodden.

This demand has to be viewed in ano-
ther context also. Now there is a demand
from SWARNAS i.e. caste Hindus that
there should be 4 division on the lines of
economic conditions. There are several
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very very poor people among caste Hindus
who are rotting in poverty and do not have
even two square meals a day. But since-
they belong to a higher caste, they do not
get any benefit. [ am not equating the
two, But the problems will multiply, 90
per cent of the (ribals are very poor. Of

course, there are  tribal  zamindars.  Tribal
rajas are there,
So, naturally we cunnot just huve a

general demand like this,

Kceping the problems of the tribals in
nmind, a different Ministry of Welfare is
now lunctioning at the Centre. In different
States also, particularly where there is a
sizeuble tribal population, we have Depart-
ments of SC and ST for tribal development.
There are also Assembly  commitices comp-
rising of SC and ST members to  oversee
the implementation of different programmes
mednt for the tribals.

Regarding alienation of land, there are
very strict laws in different States, including
Orissa, and the alicnation of land belonging
o tribals is forbidden thereby. So, that is
also being strictly observed.

As regards forests, tribals  are a part of
forest.  They live within the forest. Forest
is their life we know. Recently, as a
member of the Regional Forest Advisory
Group, | had an occasion to visit the:
Chhota Nagpur area-the Saranda Forest
Division-where this Jharkhand movement
is very much there. Rather that could be:
called the headquarters of the Jharkhand
movement.  Only tears will roll down to
see how there is large-scale organised illegal
felling of trees. Naturaally, the tribals
residing in that forest arc not responsible
for this. They are being incited, they are-
being persuaded and even threast are given
to them to fell those trees. Even collection
is made from them by some leaders. The-
collection 15 made from them  under
coercion.

They say : “You have to keep this land
under plough and you have to pay off
money to us’. They have let loose the reigh

~of terror. This is what’ we have seen as

members of . the Parliamentary committee.
The 1iribal people are very simple. Whea.
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people from oulside go there with their
jeeps, etc., they are deserting their homes.
They don't even get an opportunity to speak
to those people. There are some people,
some middlemen who aie really exploiting
them. Whether there is a Statec for them
or not, whether an autonomous district for
them is there or not, the exploitation ol
tribals at ditferent levels, by whomsoever it
may be, must be put an end to. That is the
first work we have to do. Exploitation has
to be put and end to. Not only we have to
put an end to the exploitation of tribals,
but we have also to ensure economic
development economic prosperity of the
tribal people. We have to ensure successful
implementation, speedy implementation of
different economic programmes meant for
the tribuls.

Regarding education, there is a lot of
scope for tribal people. In Orissa, as every-
where also, free education is given to them
from K.G.to P. G. from primary
standard up to university level. They are
also given accommodation in the hostel
on priority basis because it isa must for
them, and the expenditure is also borne by
the State. We should sce that they are
educated, jobs are given to them and
economic bencfits also accrue 10 them
properly in the right perspective.

The areas that arc outlined in the pro-
posed State or the autonomous district, etc.
include some portions of Orissa also. Mr.
Rath has ecarlier referred to that. These
areas were never under one administrative
unit. Before Independence, they were under
different Princely States. We¢ call  them
gaijats. There is no similarity between them
and other tribals. They are in a different
State, their language is different and <o
many other things are also different.
Surprisingly, Sir, till today, in spite of all
the provocations, the original tribal residents
of those areas in Orissa, as far as I know,
have never demanded the formation of
Jharkhand State. 1t is always some pcople
who have infiltruted into these areas from
the neighbouring ' States, who are making
hue and cry.

So, there is no demand absolutely from
the local residents, adivasi residents and
also there are no law and order and other
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problems. I do not appreciate this Bill
because this Bill has Eeen brought at such a
juncture when our attention, of our nation
as a wholc, should be concentrated on the
cconomic prosperity, development of over-
all tribal community wherever they are, not
only e¢lsewhere bu! wherever they are.

With (hese words, 1 thank
giving me opportunity o speak.

you for

SHRI1 VIJAY N. PATIL (Erandol) : As
referred to by my friend Shri Syed Shaha-
buddin, this Bill has come very late. It
should have been brought in carly 50s and
60s. Then 1t would have served some pur-
pose. But now the tribals within the States
mentioned by my friend Shri Baju Ban
Riyvan bave progressed themselves and
many are IAS and many are in business
also. They are now in the mainstream of
the country.

My {riend, Dr. Rajhans has expressed
surprisc why Shri Tiraky has overflown
from Tripura to Bihar and did not include
Bengal in the proposed umendment ? It is
his political expediency and that is why
he is not interested in that State.

My friend, Shri Riyan was 1eferring
that Left Front Government has done a
lot of things for the tribals and the Jand
grabbed by other caste pcople has been
returned in that State where the Left Front
Government is ruling. He has conveniently
forgotten that in 1975-76 it was Madam
Prime Minister Shrimati Indira Gandhi
who cnacted a law in Parliament under
which all over the country 1land purchased
by other caste people had to be returned.
Lakhs and lakhs of acres of land was
returned to the tribals. In Maharashtra,
I had legally purchased 38 acres of land
but Fecause of that enactment I had to
return that land to trital, Madam Prime
Minister and Congress Government right
from the beginning has lteen doing good
service {o the tribals, to the weaker section
in this country. But indirectly raising the
question of Jhatkhernd, such an amendment
is not proper « n the part of any true Indian
national. It is tecause this will divide the
country cn casteism factor. Now, in the
Santhal Pargana, there is tribal predo-
minance. In Satpura, out of 45 MPs from



291 Constitution

Maharashtra in Parliament, we have got
6 MPs. Around Satpura, in Madhya
Pradesh, Gujarat and Maharashtra included,
we see the development donc by those
States. My friend, Shri Chittubhai Gamit,
has a sugar lactory in Gujarat. The tribals

are so much educated and intelligent that
in my district in Dhulia there is a Civil
Surgeon, a very intelligent parsons. Shri
Vasave, a Collector was from the North
Eastern area.

The D:puty Registrar was also a tribal.
The main district officers were tribals. This

is so because of progressive policy of the
Congress Government, because of the rescr-
vation given and opportunitics made
available to our tribal people. So, il is not
necessary now to bring forward this amend-
ment {or these 3 districts alone and include
these three districts in Sixth Schedule. What
does this Sixth Schedule mean ? It is for
creation of new districts as per diffcrent
castes in the tribal areas. We have got
‘Konkanis’ and ‘Bhil’ communities in our
State. If we have Lo divide according to the
caste the districts in our areca, then one
district will be created and that will be a
small district. A very small district will
not be viable. Of course, regional council is
there. But there the Regional Council con-
cept i1s an autonomous district Council and
that district Council idea is well served by
the Zila Parishads which are in existence.
In the State like Maharashtra, wherever this
prodeminent tribal population exist, we
have also tribal President in our Zila
Parished. | will suggest that on the other
hand if we involve more number of our
tribal fricnds and Scheduled Castes in
national stream, we will be doing a great
service for them. We hav: enacted an  Act
in Maharashtra and if such a kind of
cnactment is there in other States, it will
20 a long way for the development of these
areas as also these pcople. In Maharashtia,
in the Cooperatives at the district Jevel,
we have made it compulsory that there
should be at least (wo persons from the
Schedu Je Tribe and Scheduled caste com-
munity. In the Co-operative Societies and
in the Panchayat Samitis, there is alrcady
reservation, In other autonomous bodies or
local bodies we have got this reservation
system and because of this reservalion
system, our friends from weaker section can
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get opportunity 1o be the members of
decision making bodies, administrative
bodies. Not only that. In the sugar coope-
rative societies of Maharashtra which are
very progressive, the Maharashtra Govern-
ment has given facilities to the Scheduled
Tribe people becoming members of these
cooperatives. Maharashtra ~ Government
purchases shares for them by paying them
Rs. 900 as their share and Rs. 100 only
arc to be paid by these people while others
have to pay Rs. 1000 for their shares.
These are thce facilities given in order to
bring them in the main administrative
stream of the local government, local bodics.
Therefore, it 1s not necessary to have an

~amendment like this in the Sixth Schedule

of our Constitution.

I would request Mr. Tiraky to with-
draw his amcndment because he is bringing
forward this very late. The country has
progressed well and the Constitusion has
taken the country towards the path of
progress for the last 40 years and now
after a short-spell of Janata Government
when our Party came back 1o power, we
have extended the facilities of reservation
in the service matters for another 10 years.
That also shows our good intention and
our friendship and sympathy towards all
the tribal peoplc all over the country. In
the North-Eastern  areas, the Central
Government is constructing roads and
cstablishing more industries there. Whatever
the demands will be there in the tribal
areas, specially in Santhal Parganas, these
demands will be looked into by the Govern-
ment., In these areas, in the factories which
are based on minerals and mectals, more
employment opportunities will he given to
them and that should be your demand.

17.00 hrs.

They should be given more opportuni-
ties for service instcad of bringing people
from outside. TFven in private industrics
and public sector industries  which are
producing different products out of the
minerals and metal available in Santhal
Parganas, local pcople should be given
more opportunities, more promotional
opportunijties. That should be the demand
made by the State Government and the
Central Government and with rthat, there
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will be more progress, instcad of bringing
in this Amendment to the Constitution.

With these words, Sir, | oppose the
Bill.

{ Transtation)

SHRI RAMASHRAY PRASAD
SINGH (Juhanabad) : Mr. Chairman,
though I do not want 10 say anything in
favour or against the Bill that has been
brought forward by the hon. Member, Shri
Tiraky, yet I would like to refer to certain
points in respect of this Bill,

First of all, the moot point is as to why
a demand of Jharkhand State has been
made by the Jharkhand Party. When we
people discuss matters here in this Home,
we arc biased by party feelings and as ad-
vocates plead in a court, we plead that we
are not guilty and it is they who are guilty.
We are good and they are bad. This type
of people are not devoted to the country
and do not want to safeguard the unity of
the country. True facts should be stated in
this House. The most important thing is
why a demand for a Jharkhand State has
been raised. Who is responsible for this ?
Why did it become necessary for S. Buta
Singh to go there ?” Has there been no
Home Minister during all these years?
Only onc party has been ruling both at the
Centre as well in the States for the last 40
vears during which the people have been
treated as animals. This type of treatment
was not even mefed out to them during the
British times. As a result thereof a sort
of discontentment has spread among them.
Now the young people have become men-
tally alert and their demand for a separate
Jharkhund State is quite justified. The
people of Mizoram struggled against the
(reatment meted out to them by you for
20 years and their leader was branded as
a traitor and a separatist but that every
traitor has now become the Chief Minister
of that State.

15th August is our great national fes-
tival. The Jharkhand Mukti Morcha called
upon their youth on 15th August, 1987
not to participate in the Independence Day
and their youth boycotted the celebrations.
They say that it is not their country. What
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are the reasons for this and who is respon-
sible for this ? They were not given human
treatment. As far as possible, they were
trcated even worse than animals. Their
wealth and labour force was exploited. A
number of officers, big politicians and

-businessmen have become millionaires there.

This resulted in spreading discontentment
among their young people. They think
that they are not being give n proper treat-
ment and say that this country is not theirs.
They question the utility of this country for
them. They feel that they have neither
developed economically nor mentally. This
Bill has come in a situation when discontent-
ment has spread every-where for which you
people arc responsible. The Congress Party
people claim that they have ensured develop-
ment of Adivasis. Ifit is so, then why
have that party lost power in 13 States.

17.05 hrs.
[SHRT SOMNATH RATH in the Chair)

Had you woiked on right lipes, the re-
gional parties would not have come into
being 7 They established their Government
in the State. Why did it happen so ? Your
party which claims itself to be a national
party has now become a regional party.
Your party has become a party of a person
who never took part in politics in his life
so far. How did you reach this position ?
You should think about it honestly.

You have encouraged party politics and
casteism. This is the reason that a demand
for a Jharkhand State has come up before
us. It is your party that has encouraged
regionalism. Had you strengthened nation-
alism, everybody, whether he is an Adivasi
or a Brahman, would have called himself a
citizen of the countrv. You should have the
guts to judge all those issues honestly.
IT you had tried to develop all the people
equally, such type of question would have
never arisen. Instead of doing so you are
indulging in party politics more and more.
You should note that you have already been
removed from 13 States. If you do not
bring about improvements in your function-
ing and try to win these Adivasis, you will
te removed from everywhere. 1 am of the
view that it will be difficult for you to con-
tinue here. You shculd pouder over it.
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Our Adivasis were converted and they
embraced Christianity which helped them
to receive cducation and made them occupy
high positions. But you have failed to
bring them to such a position so far.
Therefore, a number of Adivasis have to
change their religion. 1 visited Orissa as a
member of a Lok Sabha Compnittee and |
stayed there in the area of Sambafpur where
my relatives work. On seeing the plight of
the pecople in that hilly area, my eyas he-
came red in anger. 1 saw there that old
men and women including small- children
were digging out the roots of grass. On
making an enquiry they pointed out that
they eat these roots after boiling them. Hul
any mcmber of vour family or any family
member of S. Buta Singh eat n this grass,
there would have been much huz and c¢ry in
this House. No one can survive after con-
suming that root. This is the plight of
those tribals, who work hard day and night
for our welfare and keep their heart and
soul together by consuming herbs,  Who is
responsible for this ? -

You should ensure that undeveloped
areas are ecqualiy developed. Unless there
is balanced development in the country, the
unity of this country can not be safeguarded.
In order to achicve this end we will have
to make concerted clforts. If vou want (o
avoid introduction of such Bills, vou will
have to ensure that nothing is done which
give rise to such a fecling in the nation,

With these words 1 conclude.

SHRI MANKURAM SODI (Bastar):
Mr. Chairman, Sir, if it s considered
seriously, then the Bill  which has been
brought forward by Shri Thaky is essential
for the development of thz Adivasi areas.
But | shall oppose it if (he hon, Member
wants to take any political advantage out
of this Bill, Because, today the country is
following a policy which is for the uplift-

men( of adivasis. Various schemes have”

been launched to develop Adivasi areas by
declaring them Scheduled areas. WNecessary
provisions have also been made fur their
devclopment. There is an Adivasi Develop-
ment Council 1n every State which is called
Adwvisory Council. This Adivasi Council was
constituted with the stipulfation that it will
function effectively. Had works been done
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in Madhya Pradesh, Bihar and Orissa in
accordance with it, there would have been
no need of such a Bill. To-day a necessity
of this Bill has bean felt only because this
Council has not been functioniog effectively.
It has been envisaged that the Council will
look into the laws framed for these areas
and if the laws are found against the tradi-
tions, circumstances and living conditions of
that area, the Council will accordingly
recommend to the Governor of the State
who will forward the same to the President
alongwith his views. If approved by the
President, the recommendation will be
implemented in that area. No ther law  of
the Staie or the Cenire will otherwise be
implemented there. If this provision had
been implemented properly, there would
have not Dbeen any neced 10 discuss the
question of the development of backward
areas.

There is sull time to make mprove-
ments in it. The Council had forwarded a
Bill about exploiters in Madhya Pradesh.
The Governor was asked therein that if the
district administruation detects any exploiter,
he should be removed from that place. [t
was sent to the President aiso. But there-
alter there was no trace of it. Already 8 to
10 years have passed since then. This is
indicative of the fact as to what the Govern-
ment is doing for these people, In this way
we will not be able to deliver the goods.
The benefits of the development so far made
in tribal areas have been grabbed by those
well-to-do people living in pucca houses
built along the roads who have sertled there
from outside. These are the people who first
get benelits of the schemes which are made
for tribal arcas. These people have means
with them. They can invite officers to  their
houses and offer tea to them. As per their
wishes Adivasis are told about the scheme
and are asked to avail of its bonefits, [
would like to cite an example in this regard.
There 1s a scheme to provide 50 to 75 per
cent subsidy for digging welis for the develop
ment of agriculture so that they may pro--
gress. Before diging of the well takes place,
an agreement is signed ‘for electricity line.
He does not get waler and thus is not able
to repay the loan. When loan is not repaid
his 1and is auctioned and sold. People have
started saying to the extent that if anybody
gets tempted to have the land of any
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Adivasi he may trap ihe in this scheme and
thus grab his tand.

Therefore, what we are going to do
against a law which goes against the (radi-
tion of that area.

A law was [framed 10 check large  scale
felling of trees which was going on in the
forests. A rule was made for the demarca-
tion of boundary. The forest people marked
the boundary. The ancestral land on lease
betonging to the Adivasis also came  within
the boundary, This caused a lot of harass-
ment 1o them.

Therefore, this Council was tormed with
a view 10 check the taws which go against
their tradition and to seeh Presidential orders
accordingly.

To-day onc can see green forests in the
Adivasi areas. Due to intiitration of outside
peoplc into these areas, the green forests
are being desiroyed. Beeuuse these people
g2t the trees felled by  Adivasis by making
cash payment and then say that Adivasis
are felling the rees. in this way the Adiva-
sis carp a bad name. You talk of environ-
ment bul forests are heing felled in  these
arcas. The forest deparumeat appeiars (0 he
conniving in these deeds. The  the then
Prime Minister had allowed  Adivasiy 1o
prepare liquor for their own use on the
occasions of festivals. This provided relier
to them. Becuuse earliey the contraciors used
to grab the land of the Adivasis by impli-
cuting them in one o1 the other case and
entering their houses without  warrani and
disgracing their womcen. 1L was very  essen-
tail to check this sort of exploitation, I
the rules, which already exist, arc properly
enforced, they will improse the ot of
Adivasis. Similarly in what shape the Forest
Act, 1980 about small trees and big trees
came before us 7 We cannot connegct one
village with the other by constreting, roads.
Similarly, the land required for boring for
drinking water came within the forest area.
The forest department did not allow  draw-
ing of water from there. This case relates
to the block headquarters. Dantewada,
where the State Government had to intervene
and provide water. There are no buildings
for schools and colleages in Bastar. Funds
sanctioned for constructing buildings are
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surrendered because no site is available for
buildidgs. It is because maps show forests
having big trees there. Therefore. the laws
for the tribal areas be made in accordance
with their situation and tradition. The
objective of this Bill is all right. Exploiters
should be checked from entering these areas.
The Adivasis should get full bencfits of the
developmen(  assistance provided to  the
State or the area by the Government.
Kecping all these facts in view, autonomy
should be granted to these areas. If it is
rightly considered, there should bé no need
of this Bill. Therefore, it is dillicult to say
whether we shouid support this Bill or not.
If the schemes chalked out by the Govern-
menat are against the tradition, culture and
progress of tribals, a simple way should
be found to rectily them and the pace of
development should be  accelerated. Then
only we will be able 10 bring these people
in the mainstream and march forward.

With these words | conclude.

"SHRIT HARIHAR SOREN (Keonjher) :
Mr. Chairman, Sir, dt the outset, I would
like to e¢xtend my sincere thanks to our
friend Shri Piyus Tirkey for moving this
Constitution Amendment Bill. While moving
his Bill Shri Tirkey has  highlited the pro-
blems of tribals. At the same time by
introducing this Bill he has aiso given us
40 opportunity 1o cpress our views. Shri
Tirkey has moved the Bill with a noble
intention. Through his  Bill he wants to
credte an dwareness among the public about
the genuine ncxds and the rights of the
tribals. Bur he has  expressed his  view
through a private Moember Bill. Therefore
it is not possible tor th: Government to
o accept it. However, Shri Tirkevy has
apprised this House th2 plight of the tribal
and urged upon the Government to take
immediate steps for the upliftment of these
people. So it s the duty of the Government
to inform the House av to what specific pro-
grammes are proposed 1o he taken for the
socio-economic development of these back-
ward people. Because the Govt. have taken
a series of incasures to raise the tribal
people from below the poverty line. Many
Centrally  sponsored schemes have been

*The speach was originilly d2tiveeed  in
Oriya.
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introduced for their economic upliftment.
Atiention has been paid to their educational
devefopment. But it is regrettable that they
have not been developed to. the desired
level. We must find out the rcasons as to
why they are lagging tehind other communi-
ties while discussion started on this. Bill |
sat Gguielty because | wanted to understand
the views of every memlier. | have heard
everybody attentively. 1 am sorry to say
that many hon. Members do not have the
knowledge atout the hiving conditions of the
tritals. They have never lived with  the
tribads. They only know the tribals through
books and principals. That means they have
only theoretical knowledge about the
scheduled tribes. Hence is the trouble. But
now we cannot sit silently any Jlonger. We
have to think as to why these innocent
people have not made progress to the desir-
ed Jevel despite the fuct that the Govern-
ment of India have spent so much menev
under different 1ribal  development pro-
grammes. Perhaps Shn Tirkey wants to
draw the attenuon of the Gov rnment 10
this very fact.

Sir, many hon., Members blamed the
tribals without knowing anvthing about
their habits and nature. For example now
our ecology is imbalanced. There has been
growing degradation of forest. News are
coming about the large scale felling of trees.
But who is responsible ? Unftortunately the
tribals are being blamed for this.

Now, 1 would like to say a word about
Jharkhand stir which is gaining momentum
in Chootanagpur plateau. The Jharkhand
stir leaders are branded as separatists. In
the present Bill there is no mention of
Jharkhand State. But I do not know why
Jharkhand movement has teen brought into
the purview of the discussion by some
members. In our Constitution there is
provision for making all round dcvelopment
of the tribals. Shri Tirkey has c¢mphasised
tt e need to take steps for the educational,
cultural and socio-cconomic development
of the tritals. The tribuls are being
expioited and neglected by the outsiders as
well as the local administrators. The State
Governments arc not taking adequate steps
to save them from exploitation. Then
what is the harm in demanding the amend-
ment of the Constitution for creating
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autonomous districts for the scheduled areas®
Is it not the duty of a tribals to raise the
demand - for the upliftment of their own
people who - have been neglected for the
lust 40 years? Then why some hon.
Members are so much bitter in their critic-
sy 7 As | have obsereved, the specc hes are
being  delivered in the House to achieve
political ends. Such Members do not think
about the upliftment of tribals. If thev are
seriously thinking about the welfare of' the
tribals, they should have given suggestions
to the Government about the steps that
can be taken Lo raise the economic status of

‘these people and 10 bring them at par with

the other people in the society. Instead of
doing that 1 am sorrv to say that they are
giving political colour to this issue. Please
do not brand the tribals as separatists. If
some tribals raised their voice or they
demanded a separate Jharkhand State then
what is the harm in 1t ? How can they be
branded as divisive forces 2 Are they not
Indians ? Is India not their mother land ?
For vour information they are the original
imhabitants of this country. Have those
innocent and neglected people no rights to
highlight their problems ? If you give wrong
interpretation of any stand taken for the
welfare of tribals, that may spread between
the tribals and non-tribals. if your attitude
towards the tribals continues to remain like
this, it may lead to the division of the
States and you will only be responsible for
this.

Sir, seats have been reserved for ST in
Lok Sabha as well as in State Assemblies.
The Govt. have been implementing pro-
grammes in every tribal area with a view
toraise their standard. The programmes
undcriaken in ITDP areas are on full swing.
But please tell me very frankly, whether
these schemes are really implemented effec-
tively 2 Is the benefit really reaching the
tribals ? Sir, 1 am extremely sorry to say
that the money is beiag spent in ihe same
of the tribals, but they are not the real
beneficiaries. The middle men and the local
officials who are incharge iof implementing
programmes pocket the money. The ITDP
programmes, the micro projects and the
special projects under way for the tribals.
are not at all implemented seriously by the:
district level administration. The fund is
being misused. It is not reaching the field
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level. 1n order to put an end to corruption
and misuse of funds it is very necessary to
entrust such people with the implems=ntation
of the tribat development projects who
really know th3 puisc of the tribals.

Sir, 1 would like (0 say something about
the tribal culture. Please give mz somec
more timec because |1 belong (o a tribail
family. You do not know the tribals and
their culture tg the extent I know. [ vour
speech you have said that the tribal culture
is Jaganath culture. I oppose this. In order
to justify your stand you are giving a  diffe-
rent interpretation and somzhow des:ribing
tribal culturc as Jaganath culture. But it
is not at all correct. Every tribal community
has different customs and different culture.
When a child ts born in a tribal family,
when a tribal goes for marriage or when
he dies, different customs and rites are
obscrved. Sir, you have said about the pre-
servation of (ribal culture. [ agree with you
that tribal culture should be preserved.

Now, let us discuss the present adminis-
trative set up. Take the case ol a Siale,
say, Orissa. The present administrative set
up in that State is applicable for the entire
State. But the present administration has
failed to solve the problem of the tribals
living in tne State. Similar 1s the case in

other States So wherever there 15 sizeable
tribal population those arecas should be
identified. The problems of the tribals

should be identified and steps should be
taken (o solve those problems. But the
State Govts, have failed to solve the pro-
blems of tribals. They are getting poorer
and poorer. In such cases it is very necessary
10 create autonomous districts  in  the
scheduled areas of those States. There is
~no harm in granting autonomous districts
to those scheduled aveas. The Jharkhand
movement has nothing to do  with the
creation of autonomous districts. It is only
a wrong impression of somec hon. Members.
Take the case of Assam, Meghalaya and
Tripura. The scheduled tribes living in-
those State have made some progress only
because they have autonomous districts.
Some hon. Members have criticised Shri
Tirkey for not bringing his Stiate in the
purview of this Bill. I do not know what
his intention is. But we should not say that
this Bill has been brought forward with
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political motive. The prescnt administration
in Bihar, Orissa. Madhya Pradesh and west
Bengal has not been able to attend to the
immediate nesds of the tribal pzople. Their
development aspect has not bzssn properly
looked into . So T would like to sugges that
those areas should be granted autonomous
districts, in States where there is sizeable
tribal population. Bzcausz th: autonomous
districts. can only help in thz uplifiment
of the tribafs. But there are c:rtain lacunae
in the Bill moved by Shri Tirkey. In this
context, | would like to suggest to the
Govt. to make a list of the various tribal
welfare program nzs that havze bezan intro-
duced in the country so far. The achieve-
mz2nt made undzr thys: programms  should
be propzrly reviewzd. The reisons - of the
failure of differcnt schems should also be
found out. It shou!d also he decided as to
what spz=cific measures should be adopted
to implement the tribal development pro-
grammes. If autonomous districts can help
the tribals on their development then in
what ways such autonomous districts should
be constituted. All these points should be
taken into consideration and then a com-
prehensive Bill should hs hroutht forward
by the Govts. so that the tribals living in the
country can be provided some benefit and
they are made equal with other communtty
in  Lthe country. Sezcondly, hon. Member
(CPM) has said about the land problems
of tribals. I his spzzch he said that the
left front Govts in Tripura and West Bzngal
are protecting the interests of tribal farmers.
He alleged that land reform measures are
not being implemznted in the Congress
ruled States. They are not protecting the
interest of tribal farmers. It is not true.
Because the irregularitics are in existence
not only in Congress ruled States but in
CPM ruled States also, Th: tribal farmzrs
are being harassel everywhere. The district
fevel revenue officials avz  harassing the
tribal farmers on one plea or the other,
It sexms ths hon. CPM Menher is poaliti-
cally motivated and so he appreciated the
CPM  Governm:nts and criticised the
Congress ruled State Govies. [ do not know
why he does not like to State the correct
facts. Have their C. P, M. Govts. imple-
mented land ceiling laws  successfully ?
Have they bz=en able to distribute th:z sur-
plus land to the iandless tribals ? Hav:
their Govt. been able to give back the land
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to the trikals which was forcefully cccupied
and enjoyed by the landlords. 1 have visited
those States. People hknown to me are living
in thoses States. He should not give politi-
cal colour while dealing with the problems
of tribals.

Another thing | would hke to bring to
the notice of the Govis. Some {tribes are
scheduled trites in Orissa. But their rela-
tions who muigrated 1o West Bengal and
Assam, are not wreatcd as rikals. I the
people of one community are scheduled
tribes in Bihar and Orissa they should also
be treated as Scheduled Trites in other State
whether it is - Assam, West Bengal or
Tripura. Many people do not know any-
thing atout tntais. Though they have full
sympathy for the 1ribals but they have not
studied their problems. So they are nota-
ble to implement the tribul weifare progra-
mmes if they are put in charge of implemen-
ting those programmes. Tlherefore Mr,
Titkey has rightly stated thatr autonomous
districts should be created for the scheduled
areas and the persons acquinied with the
tritais problems should he made incharge
of the admin isiration in those districts.

Sir, 1 have teard the specch delivered by
my i{nend Mr. Shantaram Naik. In his
speech Shri Naik has  said that if a parti-
cular State Govi. has failed (o give justice
10 the tritals there is no bharm in creating
autoncmous districts for the scheduled arcas
in that State. After all the overall adminis-
tration of those distiicts will ke under the
contio]l of the State Goverrnent. There-
fore if we think of the wefare of the tribals
first we . have to change our attitude toward
a them. Sir, it is a tragedy that the people
put incharge of implementing the tribal up-
liftment programme arc cxploiting them.
The upper caste people and particularly the
moneylenders are responsible for the back-
wardness of the tribal people. 1l exploiters
are made the protectors of these people how
can we expect their progress 2 I Govt.
officials instecad of protccting the interest of
tribals will safeguard their own interest and
misappropriate the Central allocation how
can we achicve our target of providing bence-
fit to the tribals. The cat is very fond of
fish. If the cat will be asked to take care
of the fish you can imagine the fate of the
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fish. Similarly if the corrupt oflicials are
put in charge of tribal development projects
the money will come 1o their pockets and
the tribals will continue to remain back-
ward,

Then take the case of the employment
of (ribals.  The Govt. of India have reser-
ved posts for trib all candidates But some-
times the employers do not fill up the
vacancies in the plea of the non-availability
of suitable cundidates, The non-tribal can-
didates are finally appointed against the
reserved posts. 1t is really wvery unjust.
This matter is discussed in this House many
times in the past. | would like to know why
action is not being taken against the emplo-
ser who violates the reservation rule. So
it is necessary to have some autonomous.
bodies o look into such garievances. The
ofticials who deliberately deprive the tribal
candidates of their employment will not dare
10 do so as they will have to face the auto-
romous body which can take action against
them. This has no link with Jharkhand
State.  There is no question of separatist
attitude. Shri Shahabuddin said that there
15 no harm if a separate Jharkhand State
is created. 1| do not sayv that there should
be a separate Jharkhand State cxclusively
for tribuls.

Bul muny States have been constituted
like Assam, Bihur and Orijssa etc. in the
past. Rccently also we have given state-
hood to the people of some areas. If ever
it will be felt that there is a need to set up:
a separate Jharkhand State for tribals then
there is no problem in creating a new State.
The people other than Adivasis belonging to-
those areas can also continue to live in the
new State.  So thc people should not be
mislead regarding the creation of Jharkhand
State.

In the bteginning of my speech 1 had
referred to the destruction of forest wealth.
There 1s unabetted felling of trees taking
place on a large scale. The forest officials.
in connivance with the contractors are cutt-
ing the treas and making a good profit.
But the tritals are being implicated in false-
cases and the smugglers, contractors and
the corrupt forest officia Is are allowed o go-
scet free. My friend from Madhya Pradesh:
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Shri Sodhi has rightly stated that the tribals
arc made responsible for cutting the trees,
but real culprits opcrate from btehind the
scenc. The tribals live in the forest.

Forest is their home. They get their {ood,
fuel and fibre from the {forest, They get
water and other things of day to day
requirement. In the forest they sing song.
They love moutain, water fall and rivers
of the forest. Everything wanted by them
are availablc there. So they will not destroy
the forest. We should not blame the tribals
for the destruction of forest. But the out-
siders who do come to the forest area as
forest officials or who live in the nearby
villages for Fusiness purposes destroy the
torest und smuggled out valuable forest
wealth. These non -tribals some time enggage
the tribals in the destruction of forest, Those
who think that the tribals are responsible
for the destruction of forest they are absolu-
tely wrong. If there is any forest existing
anywhere it is only in the tribal area. You
make a comprehensive study of the total
forest area in tribal area and also in non-
tribal area. You will come to know about it.
Therefore, the forest officials, contractors,
officials of the forest development corpora-
tion in Shinilipal area of Orissa, The officials
of the Shimil'pal Forest Devclopment Cor-
poration arc responsible for the destruction
of forest. The tribals are innocent and  they
do not protest even if you implicite them
in false cases. That does not mean you will
blame them.

Lastly, I once again request to the Govt.
to think over the problems of tribals and
decide how more benefit can be extended
to them. You have to examine as 1o how
far the autonomous districts can sofeguard
the interest of the tribals. Keeping all these
thinks in view the Govt. should come before
the House with a comprehensiv Bill as soon
as possible.

With these words I thank you very much
for giving me the opportunity to take part
in the discussion and conclude my speech.

[English]

MR. CHAIRMAN : The time allotted
for discussion of this Bill is going to be over
after five minutes. Is it the pleasure of the
House to extend the time of discussion ?
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SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : With the consent of
the House, we extend the time for discussion
of this Bill by one hour. Mr, Samar Brahma
Choudhury may please speak now.

SHRI SAMAR BRAHMA CHOU-
DHURY (Kokrajhar) : Mr., Chairman, Sir,
1 have been listening with rapt attention to
the specches made by the Hon’ble Members.
In the course of discussions, many Hon'ble
Members have expressed the view that by
moving this Bill, the mover is attempting to
take away the tribals from the mainstream .
of the country. It Fas also been accused
of encouraging secessionist tendencies. Some
Member has gone to the extent of describ-
ing it as a blow to the unity and integrity
of the country.

Sir, I wonder what is the concept of
unity and integrity of the country. If
Bengalis get a State on language basis, if
Gujaratis get a State on language basis, if
India reorganises its States on the basis of
language, if a big chunk of arca is taken
away from Bihar to Bengal to accommodate
Bengali-speaking people on the plea that
it is predeminantly a Bengali-speaking area,
that doesn't give a blow to the unity of the
country. That doesn’t threaten the inte-
grity of the country.

When the tribals demand the benefits 5
of the constitutional provisions which are
already enshrined in the Constitution of
India, they are dubbed as secessionists.
They are dubbed as people threatening the
unity and integrity of the country. T won-
der about the meaning of integrity of the
country.

Sir, the mover of the Bill, Mr. Tiraky
has sought to extend the provisions of the
Sixth Schedule to the areas other than the
State of Assam. In fact, what is there in
the Sixth Schedule ? It has been proved
that even the Sixth Schedule is inadequate
to protect the interests of the tribals, On a
number of occasions, this viewpoint has
been accepted by the Government itself and
by the ruling party.

Because of that Meghalaya was created,
because of that Mizoram was created, be-
cause of that Nagaland was created. So,
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to protect the interests of Nagas and
Mizos, the provisions of the VI Schedule
has been formed to be inadequate. So is
the case of Garos and Khasis. Now, when
the Government of India bhave accepted the
provisions of V1 Schedule to be inadequate
to protect the tribal interests what is the
reason to continue with the provision of V
Schedule ? What does it provide 7 It
provides Advisory Councils and by provi-
ding Advisory Councils, it has been preten-
ded that the tribals are consulted, the right
of consultation has been given to the
tribals., But in reality the right of consul-
tation has not been given under the Fifth
Schedule because the advice of the Advisory
Councils is not bound to be accepted by the
concerned Government. It means that there
1S no statutory obligation on the part of the
concerned Government to accept the advice
of the Advisory Councils. So, even the
right of consultation has been dcnied under
fifth Schedule. This is rather denial of
democracy to the tribals living within ths
V Schedule areas. That being so what is
the use of continuing with that provision ?
We have admittedly accepted that even the
provisions of Y1 Schedule are inadeguate
then what is the point in continuing with
the provisions of the V Schedule ? Sir,

what is the crux of tribal preblem ? The
point 1s the tribal also want to maintaio
their ethnic identity. They also want to
preserve their geographical arcas the arecas
in which they had been inhabiting since
time immemorial, the area which had been
handed over to them by (heir forefathers
from gencrations to generation. They have
got every right to protect their areas and
I feel that the right of the tribals to their
arcas, to ‘their land are inalienable It
cannot be alienated. They have got every
right to preserve their land and areas,
Though hon. Members have been expressing
that this Bill will encourage the secessionists-
tendency and will give Dblow to the unity
and integrity of the country, none of the
Mecembers has denied the special responsi-
bility to develop the tribals to protect the
tribal areas and their interests in their land.
Now, the tremendous goodwill to do some-
thing good for the tribals to develop and
protect their areas should be cultivated.
How do we manifest this in reality 2 What
arc we doing ? We say that tribals should
be protected and Government should take
special care to develop the tribals to protect
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the interests of tribals. But when some one
bring the question of giving them the right
to protect their own land and areas, at
once we see a foreign hand in it and we
discuss a secessionist tendency, we discover
a tendency to give biow to the unity of the
nation. The idea of tribal development has
always been to feed the tribals with spoon;
there has been a concept of spoon feeding;
they should be fed by some guardian, be-
cause they cannot protect themselves. Why ?
In a democratic country like India why
should not the tribals be given democratic
rights to protect their areas, to develop
their areas. 1l is a very unfortunate situa-
tion that always the dominant Society of a
concerned State develops vested interests in
the tribal areas. These vested interests get
very much alarmed when somebody proposes
lo extend democratic rights to tribals and
they try to discover the secessionist tendency
When the people of dominant group dis-
cover the tendency of secessionism a bhlow
to the unity of the country, tribals on the
other hand. discover the working of vested
interesr of dominant society, the cultural and
linguistic imperialism of the dominant group.
Mr. Chairman, Sir distrust be gets distrust.
[f non-tribals district the tribal and in town if
tribals bccome apprchensive about non-tribals,
where will this lead us ?

Some hon. Member was spcaking about

the JHUM cultivation. Of course. JHUM
cultivation is not good. 1t does harm not
only to the forests, but to tribal people

also. [Itis a shifting cultivation. is not
doing good to the tribal ecconomy. But
should we belicve that if tribals are given
some kind ol autonomy within the f{rame-
work of the Indian Constitution, they will
perpetuate this JHUM cultivation ? Laldanga
took over as Chicf Minister of Mizoram.
After assuming the power, his first seriou$
attempt was to eradicatc the JHUM culti-
vation. So far as we know, he has taken
claborate steps to  stop JHUM cultivation
and to provide permanent type of cultivation
or some other means of livelihood. If tribals
are given some sort of autonomy, if they
arc allowed to manage their own affairs,
will it be proper to assume that they will
perpetuate everything bad. We must not
take for granted that the tribals Jack pro-
gressive ideas o r wisdom. Patriotism is not
the monopoly of certain people only. Some
hon. Membzer was saying that there are
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tribal IAS offlcers and they are very intelli-
gent, Tribal societies are capable of pro-
ducing progressive and intelligent people.
Definitely, they can understand what is good
or what is bad and we must not forget that.
In spite of all sorts of adverse circumstances
the tribal societies have survived thousands
and thousands of years and cven today,
they are surviving.

Tribals are no less patriotic than any
other. people, If some sort of autonomy is
given to tribals within the [ramework of thu

Indian Constitution, | do not think we.

should assume that they arc sccessionists and
they will give a blow 1o the unity of the
country. That kind of mentality and opi-
nion will hurt the sentiments of the tribals
because they will feel mistrusted. [T think,
Mr. Chairman, Sir the very concept of
mainstream is detrimental to the unity and
integrity of the country. Every citizen should
have equal status. Some citizen come
from the mainstream and the others f{rom
other stream: this concept does not go along
with the concept of democracy. We must
treat every citizen cqually.  Every linguistic
and cthnic group need be treated equally.
Every group of people is equally patriatio.

We are suffering from a contradiction
in India. We have rcorgnised States on
the basis of language, and regional culture.
But in the United Nations we are advancing
the theory of boiling pot to describe the
Indian scenari The international commu-
nities and the United Nations arc thinking
of providing some standards (o protect the
interests of the indegenous and tribal people.
The Government of India has declared in
United Nations that *‘India is a mclting pot
and its population and cultures are melting
and mingling into one”. But in reality we
have reqorganised States on the basis of
language. We have recognised one laguage
as the regional language or oflicial language
for each State such as Bengali, Assamese,
Marathi, Punjabi, Oriya and so on. We
have not recogniscd any one language as
the only language for the purpose of literary
award. The Gyanpceth award is recognised
as a national award. We give this award
to each and every major Indian language.
We do not have any particular language
which is recognised as the sole languagce for
the award of sabitya Academy. We give
the award the writers of all major Indian
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Languages. This shows that the melting pot
concept is quite contradictory to what we
practice in reality. As we know, the ILO-
International Labour Organisation - had
accepted the standards under 107 conven-
tions in the ycar 1957 to protect the intrest
of the indigenous and tribal people. Current-
ly the world-wide move is to revise these
standards, which United Nation has accep
ted. So far as [ know, the United Nation
has sent a questionaire to the Government
of India.

But the Governmeni of India never
bothered 1o consult the tribal people or
cven the Parliament as to what should be
be the standard. A voluminous question-
naire has been sent by phe United Nations
to the Governmsnt of India and this has
never been submitted to Pariiament and even
a Parliamentary Committee has not been
constituted to consider this matter. On the
one hand, Government of India accepts the
multi-lingual and multi-cuftural identity of
1ts people on the other hand, they are
presenting this thcory of a Dboiling pot in
the United Nations. So. 1 say that we are
suffering from contradiction.

Mr. Chairman, when all the other major
thrive,
the smalicr ethnic and tribal languages
should also be assured of their survival. It
15 also  the  responsibility  of the
Governuwlent  of India and it is the
responsibility of  the nation as a
whole to give protection to the tribal langu-
ages. It is the responsibility of the nation
to provide such arrangements-political and
administrative-whereby  small ethnic and
tribal groups can feel safe. We must never
deny reality.. [If we are really sincere in our
efforts to solve tribal problems, we must try
to solve it on the basis of the existing
reality.  Today, we see that the dominant
group are developing vested interests in the
tribals. So, it is our responsibility to see
how this dominant group should be checked
and smaller ethnic groups should be protec-
ted. I feel that some sort of autonomy
which is already provided in the Constitu-
tion of India should be extended to all the
tribal areas so that they can not only have
the right of consultation but they will also
have a right of participation. Indian Consti-
{ution has got eaough provisions to safe-
guard the rights of the tribals. There is the
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provision of Sixth Schedule. There is the
provision of autonomous districts under
Article 244(a). When Garo and Khasi hill
iribals were struggling hard, to get a sepa-
rate hill state, it is this very Parliament
which had added Article 244(a) to the
Indian Constitution and created the siatus
of a sub-state within the State so as to pro-
vide a sense of security among these people.
When this Parliament by creating a new ins-
trument provided autonomy to being a
sense of security, a sensc of participation in
the minds of hilly tribals of North East.
Why canpot we again evolve some such
instrument whereby we can really provide
a sensc of security and a sense of belonging
to the other tribals ?

One hon. member has mentioned that
this Bill would sow the seed of discontent-
ment. [ would say that this Bill is rather,
the product of discontentment. Discontent-
ment is aiready there among the tribals and
as one of the hon. members has stated.
Tribal India is already in flames.  Recently.
I had an opportunity to go to Jharkhand.

18.00 hrs.

What 1 have seen in Jharkhand is that
not «nly the tribals arc actively involved in
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the Jharkhand movement but also other
people non-tribal are involved. So, instead
of being apprchensive, 1 will appeal through
you Mr. Chairman, that it s high time, that
we should seriously reconsider the problems
of the Schedule Tribes and do somthing to
provide some kind of autonomy so that
they can feel safe and secure.

With these few words, I conclude my
speech.

MR. CHAIRMAN : Thank you. This
Bill will again come up next time. Now
thc House stands adjourped to meet at
11.00 A.M. on Monday, November the
Sth, 1987.

18.01 hrs.

The Lok Sabha then udjourned till Eleven
of the Clock on Monday, November
9, 1987 Kartika 18, 1909 (Saka)



